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Ref. No. AKPL /APPCB/TF/043/2025-26 Dated: 25.06.2025

To

The Environmental Engineer
AP Pollution Control Board
Regional Office,

Sri Potti Sriramulu Nellore.

Sub: Reply letter to directions issued by Task Force Committee meeting held on
04/04/2025 - Reg.

Ref: Order No. BO4/APPCB/HO/ECS/NLR/2023 dated 26/04/2025 (Received through
email from APPCB Office, Nellare on 20.06,2025),

Dear Sir,

With reference to mentioned order no, We have received subjected letter through email
from APPCB, Nellore office on 20" June 2025,

We are herewith submitting compliance to the points mentioned in the 1% cited letter
above.

S. No. Direction Compliance

1 To levwy EC on past | Reference to Task force meeting dated 04/04/2025
violation observed by | at  APFCB, HO, Vijayawada, we have submitted
the Joint committee | detailed compliance of NGT judgement order for OA
and to issue 69 of 2024 via Letter No.
directions, as per | AKPL/ENVIRONMENT/APPCB/ 001/2025-26 dated
NGT order dt. | 10/04/2025, Acknowledgement copy of the same
13.02.2025, attached as Annexure-A,

2 To submit revised plan of action for time bound compliance of the directions

dt:14.12.2023

" a | The port shall submit | Being Complied
time bound action

Adani Krishnapatnam Port Led Tel +91 861 237 7999
PO Bag Mo 1, Muthukur Mandal, Fax +91 861 237 7046
SPSR Mellore District 524344 Info@adani.com
Andhra Pradesh, India www.adaniports.com

CIM: L45203AP1996PLCO23529
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S. No. Direction Compliance

plan for | The Mechanization of south berth depends upon
mechanization of | functioning of nearby power plants (W/s. Jindal Power
South  berths to | and M/s. Vedanta limited) located in south side of
handie coal, within | port,

two months Right now these power plants are not operating with
its full capacity. Mechanization for transporting coal
to these plants possible only when they operate with
full capacity.

We are handiing very nominal quantity of coal at south
side of the port because of less or no demand from
these mentioned power plants.

However, we have done multiple meetings with M/s,
Jindal Power and M/s. Vedanta limited to move
forward in Mechanization, Minutes of the Meeting are
attached for reference as Annexure 1.

Currently the following Environmental Control

Measures are taken by AKPL at South side to mitigate

the pollution:

a. Fixed DSS (Dust Suppression System) already
installed at south side of the port,

b. AKPL deployed Vacuum Road sweeping machines
to control dust at appropriate places.

c. Dust Suppression System (DSS) tankers fitted with
pressure pumps to suppress the dust emissions at
yards and progressively increased water sprinklers
& other required dust containment / suppression
measures to mitigate the dust emissions on
vehicular movement during cargo evacuation,

d. Ensuring 100% Tarpaulin coverage to Coal Trucks
on par with the cargo handling capacity.

Adani Krishnapatnam Port Ltd Tel +91 861257 7999
PO Bag Mo 1, Muthukur Mandal, Fax +91 861 237 7046
SPSR Mellore District 524344 info@adani.com
Andhra Pradesh, India wiww.adaniports.com
CIN: U45203AP1996PLCO2Z3529

Reglstered Office: Adanl Carporate House, Shantigram, Mr. Valshno Devi Circle, 5. G. Highway, Khodiyar, Ahmedabad - 382421, Gujarat, India
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Truck Wheel wash system installed at exit area of
south side of the port.

b The port shall | Complied
expedite installation
of fixed dust | AKPL prpvided Mechanical Dust Suppression System
separation systems | to control the fugitive emission from Coal handling
(MDSS) at South | and stacking yards at South side of Port.
berth for handling of | 1. Fixed MDSS (Mechanical Dust Suppression
coal and other dusty System) installation at south side of the port
cargo., completed.
2. 24 No. s of water sprinklers provided in an area of
20 Acres at South side.
3. 6 MNo. sof Mist cannons installed on South jetty to
control fugitive emissions.
4, The area developed with MDSS5 can handle
3,00,000 MT of Coal.
Copy attached as Annexure 2
c The port shall ensure | Being Complied

water sprinkling
system and other
dust suppression

measures are
effective for
suppression /
containment of the

dust emissions
during handling of
coal,

AKPL is ensuring all dust suppression measures.

1. All Hoppers and transfer points provided with Dry
fog dust suppression (mist spray) system.

2. All dry cargo yards were provided with water
sprinklers for dust suppression.

3, 12 Truck mounted water sprinklers arranged for
continuous water spray on roads to control fugitive
dust.

4, 4 Atomizers Were allotted to suppress dust on
roads

5, Deployed 3 Heavy duty vacuum sweeping
Machines for sweeping of roads.

6. Ensuring all the ocutgoing cargo carrying trucks and
wagons are fully covered with tarpaulin and
tightened with rope to avoid fugitive

Adani Krishnapatnam Port Ltd
PO Bag No 1, Muthukur Mandal,
SPSR Mellore District 524344
Andhra Pradesh, India

CIN: W45203AP1996PLC023529

Registered Office: Adani Corporate House, Shantigram, Nr, Vaishno Devi Circle, 5. G. Highway, Khodiyar, Ahmedabad - 382421, Gujarat, India

Tel +91861237 7999
Fax +91 B&1 237 7046
info@adank.com
www.adaniports.com
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emissions/spillage until it reaches the destination .
by establishing 27 tarpaulin tying platforms.
d The port shall deploy | Being Complied
road sweeping
machines for | AKPL engaged 2 Heawvy dubty vacuum sweeping
frequent roads | machines and 8 Tractor mounted sweeping machines
cleaning from berth | for cleaning of roads, recently engaged 3™ heavy duty
to south gate and to | vacuum sweeping machine for cleaning of coal yard
deploy more no. of | roads.
road-sweeping
machines in | Additional new machine engaged effectively from
consultation with | 13.03.2025 via (work order No: 4802048240 issued
RO, Nellore on 18.02.2025) '
e The port shall ensure | Being Complied
to provide cover to
trucks carrying the | Inter carting trucks were not fully loaded for shifting
coal from berth to | from Berth to yards, coal will be loaded into trucks by
destination. leaving approximately 1-2 feet of truck body for
ensuring no transit spillages.
f The port shall | Complied
expedite to provide a
truck wheel wash | Dedicated Truck Wheel wash facility provided at
facility on the South | South side of Port, which has been commissioned on
side, 08.07.2024, Compliance report vide letter no.
AKPL/EHS/APPCB/039/2024-25 dated 10.07.2024
submitted to APPCB RO Mellore,
Photographs of the Truck Wheel wash facility installed
at South is enclosed as Annexure-3
g The port shall | Being Complied
provide STP to cater
the domestic | At South Berth 5S4, 20 no. of employees are working
wastewater shift-wise and 4 NMNos. of toilets provided for the
generated at South | working staff,
berths

Adani Krishnapatnam Port Ltd
PO Bag Mo 1, Muthukur Mandal,
SPSR Mellore District 524344
Andhra Pradesh, India

CIN: U45203AP1996PLC023529

Registered Office: Adani Corporate Hnuseﬂ._?.hantigram. Mr. Vaishno Devl Circle, 5. G. Highway, Khodlyar, Ahmedabad - 382421, Gujarat, India
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Fax +91 861 237 7046
info@adanl.com
www.adaniports.com
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5. No.

Direction

Compliance

The estimated sewage generated from toilets is about
0.80 KLD is routed to septic tank and periodically
maintained the tanks.

The quantity of sewage is too low, thus septic tank/
soak pit is adopted, however STP will be provided as
and when required. Hence, we earnestly urge to
withdraw this condition as requested while
submitting the compliance status vide letters dated
07.02.2024 £12.03.2024.

The port shall ensure
to . progressively
increase more Mo. of
water sprinklers and
other required dust

containment /
suppression
measures while

increasing the cargo
handling capacity.

The pn?t_sﬁ]_fﬁsm 1

more No. of CAAQM
stations to
continuously monitor

the air quality at
representative
locations and to

implement adequate
measures to prevent
airborne dust
pollution the
surrounding villages.

in

Complied N

Being complied.

AKPL is progressively engaging water Tankers Based
on climatic conditions and operational requirements
to mitigate the fugitive emissions during Cargo
handling.

Other dust containment / suppression measures viz,,
deployment of Road Sweeping Machines to mitigate
the dust emissions during vehicular movement during
cargo evacuation on par with the cargo handling
capacity are in place.

415

AAQ modelling studies conducted with NABET
consultant and same is submitted at RO, APPCB on
12.07.2024 vide letter Mo,
AKPL/APPCB/EHS/017/2024-25.

Copy of submission letter is attached here with as
Annexure 4

Additional 2 conventional CAAQMS were installed at
Morth Side and South side of Port and connected to
APPCB server on 19.06.2025.

Adani Krishnapatmam Port Ltd
PO Bag Mo 1, Muthukur Mandal,
SPSR Nellore District 524344
Andnra Pradesh, Indla

CIMN: LI45203AP1996PLCO23529

Registered Office: Adani Corporate Houwse, Shantigram, Nr. Vaishno Devi Circle, 5. G. Highway, Khodiyar, Ahmedabad - 382421, Gularat, India
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Fax +91 861 237 7046
info@adani.com
www.adaniports.com
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5. No.

Direction

Compliance

The locations to
install the additional
CAAQM stations
shall be identified
thraugh scientific
modelling and shall
install in
consultation with
RO, Nellore.

The port shall furnish
preparedness plan to
contain the air borne
dust emissions for
each stock yard /
zone wise and during
unloading and
handling of dusty
cargo at berth front.

Being Complied

AKPL has been following Environment Management
plan to contain the air borne dust emissions for each
stock yard / zone wise and during unloading and
handling of dusty cargo at berth front,

+ Provided mist sprinkling system at Hopers,
Transfer Towers & at stack yards.

» Provided MDSS at all yards including coal and iron
ore storage area to suppress dust during stacking
of cargo in yards.

s Ensuring the stacks are continuously wetted with
water sprinkling system to suppress the dust at
source itself,

« Ensuring all the outgoing cargo carrying trucks and
wagons are fully covered with tarpaulin and
tightened with rope to avoid fugitive
emissions/spillage until it reaches the destination,

* Deploying Truck mounted sprinklers, heavy-duty
Atomized Sprayers, Tractor mounted hydraulic

Adani Krishnapatnam Port Ltd
PO Bag Mo 1, Muthukur Mandal,
SP5R Mellore District 524344
Andhra Pradesh. India

CIN: U45203AF1996PLCO23529

Registered Office; Adani Corporate House, Shantigram, Nr, Vaishno Devi Circle, 5. G. Highway, Khodiyar, Ahmedabad - 382421, Gujarat, India

Tel +81 861237 7999
Fax +91 861 237 70456
info@adani.com
www.adanlports.com
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S. No. Direction Compliance

The Port is very much willing to receive water from
NMC, subject to fixing necessary infrastructure
(Pipeline) near to port. The Port authority has
attended all the meetings called by NMC in this
regard.

* MNellore Municipal Corporation (NMC) proposed to

supply water to industries at Krishnapatnam node
and they had conducted a meeting with the
industrial representatives on 22,01.2024.

= NMC clarified that they will supply raw or potable
water instead of treated sewage water at a
common point where all edible oil industries and
AKPL can fetch water from that outlet, for which
MNMC will take care of every aspect of supplying the
water such as Right of Way (RoW), laying pipelines
and other related matters.

*  AKPL has expressed willingness to fetch the raw
water of 10 MLD for port requirements from NMC.

= Meanwhile there is another proposal from the
District Collector office to supply water from
Sarvepalli reservoir for which planning is already
going on, AKPL also attended meeting at Collector
office dated 25,04.2025, MOM Copy of the same
attached as Annexure 6A.

Reguest Letter regarding the pipeline project was
submitted to collector & District magistrate office,

Mellore on 13.05,2025.

Acknowledgment copy of the same attached as
Annexure 6B.

AKPL is ready to receive water from either of the

proposals from NMC,

Adani Krshnapatnam Port Ltd Tel +91 861 237 7999
PO Bag Mo 1, Muthukur Mandal, Fax +31 861 237 7046
SPSR Mellore District 524344 infe@adanl.com
Andhra Pradesh, India www.adaniports.com
CIN: U45203AP1996PLCO23529

Registered Office: Adanl Corporate House, Shantigram, Mr. Vaishna Devi Circle, 5. G. Highway, Khodiyar, Ahmedabad - 382421, Gujarat, India
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5. No, Direction Compliance

broom sweeping machines for dust suppression
and to prevent air borne fugitive dust emissions
due to vehicle moment.

« Provided 2 No. of additional heavy duty sweeping
machine for deployment at strategic locations.

« Ensuring all the outgoing cargo carrying trucks
tires are cleaned before leaving the Port premises,

* Provided 2 truck tyre washing facility for outgoing
trucks

k The pnrrs-l'i_arll not | Being Complied
draw the ground
water under any | Presently AKPL is not withdrawing any ground water,
circumstances. The | However, a process for obtaining permission for
port  shall  furnish | withdrawal of ground water has been initiated
time bound action | recently and ground water withdrawal permission
plan to meet the | from GoAP, Ground water and water audit department
water requirement | obtained on 17.06.2025.

for the port | Copy of the same is attached here with as Annexure-
activities, from the |5

sustainable sources
The port shall submit | Being Complied
action plan to treat
the sewage | In accordance with the Revised Concession
generated from | Agreement dated 17 September 2004 and Clause 3.15
Nellore  Municipal | (8) related External Infrastructure (Page-16) The
Corporation, as to | Government of Andhra Pradesh shall provide external
utilize for dust | infrastructure viz, road connecting the nearest
suppression system | national highway to the Port Boundary, water supply
in the port. up to Port Boundary and power supply from nearest
substation up to port boundary.

Adani Krishnapatnam Port Ltd Tel +91 861237 7599
PO Bag Mo 1, Muthukur Mandal, Fax +91 861237 7046
SPSR Nellore District 524344 info@adani.com
Andhra Pradesh, India www.adaniports.com
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5. No, Direction Compliance
m The port shall | Being Complied

periodically
undertake de-silting | All the drains established within the port premises are
of the drains and to | being cleaned on periodic interval of free flow of
keep them intact for | water,

free flow of the
runoff, Photographs of the same is attached here with as
Annexure 7

In view of the above, kindly acknowledge receipt of the above compliance,

Yours Sincerely,
for ADANI KRISHNAPATNAM PORT LTD.,

®

(Authorize® Signatory)

Copy to:
1. The JCEE, APPCB, Z0O, Tirupati.

Adani Krishnapatnam Port Ltd Tel +91 861237 7999
PO Bag Mo 1, Muthukur Mandal, Fax +91 861 237 7046
SPSR Nellore District 524344 info@adanl.com
Andhra Pradesh, India www.adaniports.com
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Ref. No. AKPL/JENVIRONMENT/APPCB/001/2025-26 Date: 10.04.2025

To,

The Environmental Engineer,

Andhra Pradesh Pollution Control Board,
Regional Office, SPSR Nellore,

Andhra Pradesh.

Sub: Adani Krishnapatnam Port Limited (AKPL)-Compliance status against NGT
judgement dated 13.02.2025 for 0.A No. 69 of 2024(5Z)-submission - Reg.
Ref: Task Force meeting held on 04/04/2025 at APPCB, HO - Vijayawada,

Respected 5ir,

This is in reference to meeting held at APPCE, HO, Vijayawada dated 4 April, 2025
where in advised to submit action plan against NGT judgement recommendations dated
13.02.2025 for O.A No, 69 of 2024 (52Z), Please find detail reply against each
recommendations.

We are hereby bringing to your kind notice that honourable court disposed the case
stating that port has adhered to all directions and recommendations issued by
authorities. Furthermore, the port has implemented environmental measures to prevent
pollution.

Thanking you,
Yours faithfully,

For Adani Krishnapatnam Port Limited.,

)

(Authotized Signatory)

Adani Krishnapatnam Port Ltd Tel +91 861 237 7999
PO Bag Mo 1, Muthukur Mandal, Fax +91 861 237 7046
SPSR Mellore District 524344 info@adani.com
Andhra Pradesh, India www. adaniports.com
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Sl No. Direction Status/Compliance
l. The APPCB is directed to | There were no viclations noted in the report

impose environmental
compensation for the past
violations as noted by the Joint
Committee. These alleged past
violations pertain  to the
development of a 100-metre
wide greenbelt, priority to the
maintenance of storm water
drains and mechanization of
port operations.

of the Joint committee visit on 07.03,2024
rather it was given as observations (Ref point
No, Wl Field observations of Joint
Committee). Joint committee report attached
as Annexure-1,

Also, in MNGT final judgement dated
13,02,2025 (Annexure-2) clause no. 13, it is
stated that port has adhered to all the
directions and recommendations issued.

As far as the development of a 100-metre
wide greenbelt is concerned, the same is
complied with and the compliance is clearly
noted at paragraph 5 of the Environmental
and CRZ clearance dated 11 January 2021
issued by MOEFECC for phase-lll expansion of
Krishnapatnam Port (Annexure-G). A detailed
reply of Greenbelt Development condition is
attached as Appendix along with all relevant
Annexures (7 Nos.).

As far as priority to maintenance of storm
water drains is concerned, AKPL is already
maintaining the storm water drains
periodically and especially before monsoon
season by removing the sludge accumulated
to prevent possible flooding of the
surrounding areas,

We have already addressed the aspect of
mechanization of port operations in the
subsequent paragraphs below.

In view of the compliances undertaken by
AKPL after making substantial monetary

Adani Krishnapatnam Port Ltd
PO Bag Mo 1, Muthukur Mandal,
SPSR Neliore District 524344
Andhra Pradesh, India

CIN: U45203AP1996PLCO23529
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Sl. No. Direction Status/Compliance
investments and there being no violations,
there arises no case for imposition of
environmental compensation.

. The APPCB is directed to ensure that directions issued by them on 14.12.2023
are complied with in full, especially,

(a) Mechanization of South berths | The Mechanization of south berth depends
to handle coal, within two | upon functioning of near by power plants
months. (M/s. Jindal Power and M/s. Vedanta limited)
located in south side of port.

Right now these power plants are not
operating with its full capacity.
Mechanization for transporting coal to these
plants possible only when they operate with
full capacity.

We are handling very nominal quantity of coal
at south side of the port because of less or no
demand from these mentioned power plants.
However, we have done multiple meetings
with M/s. Jindal Power and M/s. Vedanta
limited to move forward in Mechanization,
Minutes of the Meeting are attached for
reference as Annexure 3,

Currently the following Environmental

Control Measures are taken by AKPL at South

side to mitigate the pollution:

a. Fixed DSS (Dust Suppression System)
already installed at south side of the port.

b. AKPL deployed YWacuum Road sweeping
machines to control dust at appropriate
places.

c. Dust Suppression System (DSS) tankers
fitted with pressure pumps to suppress

Adanl Krishnapatnam Port Ltd Tel +91 861237 7999
PO Bag Mo 1, Muthukur Mandal, Fax +91 861 237 7046
SPSR MNellore District 524344 info@adani.com
Andhra Pradesh, India www. adaniports.com
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the dust emissions at vyards and
progressively increased water sprinklers &
other dust containment /
suppression measures to mitigate the dust

emissions on vehicular movement during

required

cargo evacuation.

d. Ensuring 100% Tarpaulin coverage to Coal
Trucks on par with the cargo handling
capacity.

e, Truck Wheel wash system installed at exit
area of south side of the port,

Installation of fixed
Mechanized Dust Separation
Systems (MDSS) at South berth
for handling of coal and other
dusty cargo.

O]

Fixed MDSS (Mechanical Dust Suppression
System) already installed at south side of the
port.

Utilization of sewage generated
from the MNellore Municipal
Corporation, for dust
suppression system in the port
after treatment of sewage.

In accordance with the Revised Concession
Agreement (Attached as Annexure 4) dated
17 September 2004 and Clause 3.15 (a)
related External Infrastructure (Page-16)
The Government of Andhra Pradesh shall
provide external infrastructure wviz. road
connecting the nearest national highway to
the Port Boundary, water supply up to Port
Boundary and power supply from nearest sub
station up to port boundary.

The Port is very much willing to receive water
from NMC, subject to fixing of necessary
infrastructure (Pipeline) near to port. The
Port authority has attended all the meetings
called by NMC in this regard. Copy of MOM

held by NMC Is attached as Annexure-5

Adani Krishnapatnam Port Ltd
PO Bag No 1, Muthukur Mandal,
SPSR Melicre District 524344
Andhra Pradesh, india
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+ MNellore Municipal Corporation (NMC)
proposed to supply water to industries at
Krishnapatnam node and they had
conducted a meeting with the industrial
representatives on 22.01.2024,

» NMC clarified that they will supply raw or
potable water instead of treated sewage
water at a8 commaon point where all edible
oil industries and AKPL can fetch water
from that outlet, for which NMC will take
care of every aspect of supplying the
water such as Right of Way (RoW), laying
pipelines and other related matters.

+ AKPL has expressed willingness to fetch
the raw water of 10 MLD for port
requirements from NMC.,

Edible oil companies not shown interest in
this proposal so project is not going ahead.
Meanwhile there is another proposal from the
District Collector office to supply water from
Sarvepalli reservoir for which planning is
already going on. AKPL also attended meeting
at Collector office dated 17.01.2025.

AKPL is ready to receive water from either of
the proposals from NMC.

(ny The APPCB is also directed to | Noted,

fix specific timelines for
compliance of above conditions
and levy environmental
compensation for any delay in

Adani Krishnapatnam Port Ltd Tel +91 861 237 7999
PO Bag No 1, Muthukur Mandal, Fax +91 B61 237 7046
SPSR Mellore District 524344 info@adani.com
Andhra Pradesh, India www.adaniports.com
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compliance beyond the fixed
deadlines,
(IV) | The project Proponent, while | The greenbelt development at Adani
developing a 100 meter wide | Krishnapatnam Port Limited has been

greenbelt, shall plant native
species which are tall growing
such as Bamboo Giganteus,
Burflower Tree (Meolamarckia
cadamba) etc.

provided with 100m width along the port
boundary. The condition is being complied
and the compliance report of Environment
clearance, CFE & CFO have been submitted to
SPCB, & MoEF&CC on regular basis. The
detailed Chronology Greenbelt
development of Environment clearance, CFE
& CFO is given in Appendix along with all
relevant Annexures (7 Nos.).

w.r.k.

Adani Krishnapatnam Port Ltd
PO Bag Mo 1, Muthukur Mandal,
SPSR Mellore District 524344
Andhra Pradesh, Indla
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Registered Office: Adani Corporate House, Shantigram, Mr. Vaishno Devi Circle, 5. G. Highway, Khodiyar, Ahmedabad - 3B2421, Gujarat, India

LLL]

Tel +01B61 237 7900
Fax +91 B61 237 7046
info@adani.com
www.adaniports.com
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MINUTES OF THE MEETING (MOM)
MECHANISATION OF SOUTH BERTHS FOR JINDAL POWER LIMITED

(SIMHAPURI UNIT) AND MEENAKSHIENERGY LIMITED (VEDANTA POWER)
UP TO THEIR PLANTS FOR HANDLING COAL

AGENDA OF THE MEETING: MECHANISATION OF SOUTH BERTHS FOR JINDAL POWER LIMITED
(SIMHAPURI UNIT) & MEENAKSHI ENERGY LIMITED (VEDANTA POWER) UP TO THEIR PLANTS FOR
HANDLING COAL,

PARTICIPANTS:

ADANI KRISHNPATNAM PORT LIMITED

1. SHRIG J RAO CHIEF EXECUTIVE OFFICER

2. SHRIRAJAN BABU CHIEF OPERATING OFFICER

3. SHRIK M RAM HEAD - CORPORATE AFFAIRS

4. SHRI MANISH DAVE HEAD - DRY CARGO OPERATIONS

5. SHRI NAGARAJ S HEAD - ENGINEERING SERVICES

6. SHRIM JANARDHANA RAO SENIOR MANAGER (CIVIL)

7. SHRI K SANDEEP ASSOCIATE MANAGER (PROJECTS)

8. SHRIK RAMBABU ASSISTANT MANAGER (ENVIRONMENT)

JINDAL POWER LIMITED (SIMHAPURI UNIT)

1. SHRI K SRINIVASA RAD VICE PRESIDENT & PLANT HEAD
2. SHRISARCJ PADHI VICE PRESIDENT (COMMERCIAL)
3. SHRI 5K KHALEED ASSISTANT MANAGER (LIAISIONING & ENVIRONMENT)

MEENKSHI ENERGY LIMITED (VEDANTA POWER)

1. SHRI ASIM DE STATION DIRECTOR
2. SHRI BINU RAPHAEL DEPUTY STATION DIRECTOR
3, M SIVA RAMA KRISHMNA  HEAD - SECURITY & ADMINISTRATION

MEETING VENUE: ADANI KRISHNAPATNAM PORT LIMITED

MEETING DATE: 08 AUGUST 2024 (THURSDAY)

&1]3
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MINUTES OF THE MEETING (M@m)
MECHANISATION OF SOUTH BERTHS FOR JINDAL POWER LIMITED

(SIMHAPURI UNIT) AND MEENAKSHI ENERGY LIMITED (VERANTA POWER)
UP TO THEIR PLANTS FOR HANDLING COAL

Initiating the discussion, Adani Krishnapatnam Port Limited (AKPL) CEQ emphasized for the
conveyor system from South berths to Jindal Power Limited (Simhapuri Unit) and Meenakshi Energy
Limited (Vedanta Power),

He has also explained that Andhra Pradesh Pollution Control Board (APPCB) officials visited
the site and directed for the full conveyor system failing which they would stop road movement of

coal to the above power plants.

AKPL CEO has also emphasized that this discussion both the parties had with the port earlier
on two occasions and further explained that there is an extreme urgency for the conveyor system
to both the plants.

Both Unit Heads have explained that they have been taking all precautions for the road
movement. However based on the direction from the APPCB as communicated by AKPL CEOQ, they
would revert back with full plan with timelines for the conveyor system in the next 15 days i.e. latest
by 26 August 2024,

Concluding the meeting it was decided that

1. Beth the units will give the details of precautions being taken up as on 12 August 2024
in the existing system of road movement and AKPL CEC has informed that we shall write
a detailed explanation to APPCE.

2. AKPL CEOQ requested that action plan with timelines to be submitted by both the units
by 26 August 2024,

Meeting ended with thanks to all the participants.

-

p)
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(SIMHAPURI UNIT) AND MEENAKSH! ENERGY LIMITER (VEDANTA POWER)
UP TO THEIR PLANTS FOR HANDLING COAL

LIST OF ATTENDEES

S.NO NAME DESIGMATION & COMPANY NAME SIGNATURE
1. | SHRI G J RAD CHIEF EXECUTIVE OFFICER AKPL /%J
2.| SHRI RAJAN BABU CHIEF OPERATIGN OFFICER AKPL

N2

SHRI K M RAM

HEAD - CORPORATE AFFAIRS AKPL

SHRI MANISH DAVE

HEAD - DRY CARGO OPERATIONS
AKPL

SHRI S NAGARAJU

HEAD - ENGINEERING SERVICES

SHRI M JANARDHANA
RAD

SENIOR MANAGER - CIVIL

SHRI K SANDEEP

ASSOCIATE MANAGER (PROJECTS)

SHRI K. RAMBABU

ASSISTANT MANAGER
(ENVIRONMENT)

SHRI K.
RAD

SRINIVASA

VICE PRESIDENT & PLANT HEAD
JPL {SIMHAPURI UNIT)

10

SHRI SAROJ PADHI

VICE PRESIDENT (COMMERCIAL)

1.

SHRI 5K KHALED

ASSISTANT MANAGER (LIAISOMNING

& ENVIRONMENT)
12| SHRI ASIM DE STATIOMN DIRECTOR
MEENAKSHI ~ENERGY  LIMITED
(VEDANTA POWER) *
13| SHRI BINU RAFPHAEL DEPUTY STATION DIRECTOR
MEEMAKSHI ~ ENERGY  LIMITED

(VEDANTA POWER)

14

SHRI M. SIVA RAMA
KRISHNA

HEAD - SECURITY AND ADMIN

ses END ==
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KM RAM

From: Siva Rama Krishna Rac M <SivaRamaKrishnaRao.M@cairnindia.com>
Sent: Wednesday, September 11, 2024 9:39 AM

To: KM RAM

Ce: G Venkat Reddy; Asim Kumar De; Binu Raphael; G.J. Rao; Rajan Babu
Subject: RE: MOM ON MECHANISATION OF SB FOR COAL HANDLING

*CAUTION: This mall hag originated from outside Adani. Please exercise caution with links and attachments.*

“Without Prejudice”
Dear Sir,

Please note that Meenalshi Energy Limited has been taken over by Vedanta Limited through Resolution Plan duly
approved by the Hon’ble NCLT, Hyderabad in August, 2023 under the provisions of the Insolvency and Bankruptey
Code, 2018.

Since Meenakshi Energy Limited was under CIRP, therefore, Vedanta Limited is endeavoring to take all necessary
steps for its revival and for stabilizing the 1000 MW capacity power plant (2x150)- phase 1 and (2x350)- phase |l
appropriate steps would be taken by Vedanta Limited in accordance with the provisions of the applicable laws
including the mechanization of the coal transportation system, as applicable, from the port area to the plantin
due course of time as required at the time of commissioning of the plant.

This is being forwarded for your kind information please.

Best Regards,

Siva Rama Krishna Rao Mahadevu, CPP,NEBOSH

Head Security , Administration and External Affairs,

Meenakshi Energy Limited,

VEBANTA LIMITE!

Thamminapatnam Village | Chillakur Mandal| Tirupati District | Andhra Pradesh - 524412,
Off. Tel: +91-9963028700

Email: sivaramakrishnarao.m@cairnindia.com

3z vedanta
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K. M., RAM,

HEAD - CORPORATE AFFAIRS,

ADANI KRISHNAPATNAM PORT LIMITED (AKPL),

PO Bag No.1, Muthukur Mandal, SPSR Nellore - 524 344, Andhra Pradesh, India,
Mob #9193 9170 7000 |Desk : 40189 | km.ram@adani.com | www.adani.com

adanl Grﬂwmh Our Values: Courage | Trust | Commitment
Goodness

1) ® @ @ romonee

DISCLAIMER: The information contained in this electronic message and any other attachment to this message are intended solely for
the addressee and may contain information that is confidential, privileged and exempt from disclosure under applicable law. If you
are not the intended recipient, you are hereby formally notified that any use, copying or distribution of this e-mall, in whale or in
part, is strictly prohibited. Please immediately notify the sender by return e-malil and delete all copies of this e-mail and any
attachments from your system. Any views or opinions presented in this email are solely those of the author and do not necessarily
represent those of the company.

WARNING: Computer viruses can be transmitted via email. The recipient should check this emall and any attachments for the
presence of viruses. Adani Group accepts no liability for any damage caused by any virus transmitted by this email.

“The information transmitted, including any attachments, is intended only for the person or entity to
which it is addressed and may contain confidential and/or privileged material. Any review,
retransmission, dissemination or other use of, or taking of any action in reliance upon, this information
by persons or entities other than the intended recipient is prohibited, and all liability arising therefrom is
disclaimed. If you received this in error, please contact the sender and delete the material from any
computer.

Please do not print this email unless it Is absolutely necessary. This email contains privileged and/or
confidential information and is meant for the named individual or entity only. Please take a note that if
you enter into email correspondence with Vedanta Limited, and/or any of its other subsidiaries
(collectively referred to as the Vedanta Group), this piece of communication may be subject to
monitoring and storage in company archives. If you are not a named recipient or you have received the e-
mail by mistalke or whatsoever, please notify the sender immediately by email or by calling the phone no.
+31 124 459 3030 and delete the email from your computer or system. The views, opinions, and
judgments expressed in this email are solely those of the author and same has not been reviewed or
approved by any company of the Vedanta Group. Vedanta Group accepts no liability for the content of
this email, or for the consequences of any actions taken on the basis of the information provided. This
email and any attachments are not guaranteed to be free from computer viruses and it is recommended
that you check for such viruses before downloading it to your computer or system.”
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From: KM RAM <km.ram@adani.com>

Sent: Monday, August 12, 2024 6:26 PM

To: srinivas.rac@jindalpower.com; saroj.padhi@jindalpower.com; shek.khaled@jindalpower.com; Asim Kumar De
<Asim.de@vedanta.co.In>; Binu Raphael <Binu.Raphael@vedanta.co.in>; Siva Rama Krishna Raoc M
<SivaRamakrishnaRao.M@cairnindia.com>

Cc: G.). Rao <Gudena.Rao@adani.com>; Rajan Babu <Rajan.Babu@adani.com>; KM RAM <km.ram@adani.com>; Manish
Dave <Manish.Dave@adani.com>; Nagaraj Sokkaraj <Magaraj.Sokkaraj@adani.com=; Janardhana Rao Metikota
<JanardhanaRao.Metikota@adani.com>; Sandeep Kattangur <Sandeep.Kattangur@adani.com>; Rambabu Karri
<Rambabu.Karri@adani.com=

Subject: MOM ON MECHANISATION OF SB FOR COAL HANDLING

Importance: High

"Email source is not Verified"

CAUTION:- Emall originated from outside of the organization. Do notclick links or open
attachments unlessyou recognize the sender and know the content is safe,

Sir,
Mamaskar!
Please find attached herewith Minutes of Meeting {meeting held on 8 August 2024 @ AKPL) regarding
mechanization of south berths for Jindal Power Limited (Simhapuri Unit) and Meenakshi Energy Limited (Vedanta
Power) up to their plants for handling coal,
The actions now needed are
1. Both JPL (Simhapuri Unit) and MEL (Vedanta Power) are requested to share details of precautions
being taken up as on 12 August 2024 in the existing system of road movement to write a detailed
explanation toe APPCB.

2. Both the units are requested to share action plan with timelines to be submitted by 26 August 2024,

Further details can be had from the signed MoM please.

BEST REGARDS,
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From To

M/s. Jindal Power Ltd. M/s. Adani Krishnapatnam Port Ltd.
Thamminapatnam (V), Chillakuru (M), Krishnapatnam (V), Muthukur (M),
Tirupati (D). Nellore (D)

Dear Sir,

Sub:  Pollution control measures by M/s. Jindal Power Ltd. in coal transportation from
Adani Krishnapatnam Port to JPL-Simhapuri.
Ref:  Minutes of meeting on dated: 08-Aug-2024 between AKPL, lindal Power Ltd, &

Meenakshi Energy Ltd

This has reference to the meeting held on dated 08-Aug-2024 with AKPL Senior Management regarding
the pollution control measures for Coal Transportation from South Berth, we want to present here that
lindal Power Limited has recently acquired 4X150 MW Simhapuri Energy Limited through NCLT-
Liguidation process on dated: 29-June-2022 where in plant was not in a condition to put in operation.

Later on with great difficulty and untiring efforts units were commissioned and putin regular operation.

At present we don’t have any long term PPA with beneficiaries. We are selling power on short term
PPA’s and in power exchange which is more dynamic in nature. The plant is based on Imported Coal
with prices more volatile in market. This is effecting our day to day power sales resulting in planning of

coal procurement,

Being a responsible generator of Power and our commitment for environmental stewardship, we are
putting our best efforts to take pollution control measures and again to reiterate for proper
implementation, we convened meeting with all the Coal Transporters and instructed them to strictly
comply the following pollution control measures during coal transportation from Adani Krishnapatnam
Port to our plant premises which are already enforced and advised them to ensure strict supervision

and adherence :

1. Ensure 100% compliance of proper tarpaulin covering at AKPL Port Yard.
2. Inspect and Remove Trucks with damaged body/backdoor problems to ward off possible coal spillage
enroute.

3. Enforce Speed Limit along the route to reduce the likelihood of dust generation.
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We have taken the following initiatives for pollution control measures at our end:

Deployment of Road Sweeping machine & manpower for road cleaning on daily basis.

Water Sprinkling along the transportation route from Port South gate to plant area to suppress any
spilled dust,

. Conducting monthly Safety and Environment Awareness Program and toolbox talk with all our drivers,

transporters & housekeeping staff to understand them about safety & environment compliance.

We reaffirm stating that as a responsible power generator, we are committed to comply and
ensure continuous improvement in our operations during coal transportation and will periodically
review and update our pollution control strategies to align with best practices and regulatory

requirements. We trust that these measures will contribute to a cleaner and safer environment.

With regards

(O}
A,

K.SRINIVAS RAC

PLANT HEAD (JPL SIMHAPURI)
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Ref.No. AKPL /APPCB/TF/012/2025-26 Dated: 20,04.2025

To

The Environmental Engineer
AP Pollution Control Board
Regional Office,

Sri Potti Sriramulu Nellore.

Respected Sir,

Sub: Compliance status of direction No. 2 on the External Advisory Committee (Task
Force) directions issued vide APPC Order No. 804/APPCB/HO/ECS/NLR/2023-, dated

14.12.2025.

With reference to the above cited subject, we wish to inform your good selves that AKPL
has complied direction No.2 of the External Advisory Committee (Task Force), the details
are as below:;

Compliance status of direction No. 2 on the External Advisory Committee (Task Force)
directions issued vide APPC Order No. 804/APPCB/HO/ECS/NLR/2023-, dated
14,12,.2023.

sl Direction Status/Compliance
No,
2 The port shall expedite installation of | Complied.
fixed Mechanized Dust Suppression
Systems (MDSS) at South berth for | AKPL provided Mechanical Dust Suppression
handling of coal and other dusty cargo. | System (MDSS) to control the fugitive
emission from Coal handling and stacking
yards.

1. Fixed MDSS (Mechanical Dust Suppression System) installation at south
side of the port completed.

2. 24 No. s of water sprinklers provided in an area of 20 Acres at South side.

3. 6 No. s of Mist cannons installed on South jetty to control fugitive

emissions.
4. The area developed with MDSS can handle 3,000,000 MT of Coal
5. Ensuring 100% Tarpaulin coverage to Co _ par with the cargo
Adani Krishnapatnam Port Ltd Tel +91 861237 7999
PO Bag Mo 1, Muthukur Mandal, Fax +91 861237 7046
SPSR Nellore District 524344 info@adani.com
Andhra Pradesh, India www.adaniports.com

CIN: U4S203AP1996PLCO23529

"é’*\m / .x‘,": i4

Registered Office: Adanl Corporate House, Shantigram, Nr. Valshno Dewvi Ci ﬁﬂ&mqy ﬁhudwar Ahmedabad - 382421, Gujarat, India
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handling capacity.
6. Truck Wheel wash system was installed at the exit area of south side of the
port.

Tk

Photographs

Kindly acknowledge receipt of the document.

Yours Sincerely,
for ADANI KRISHNAPATNAM PORT LTD,,

® A%

(Authorized Signatory)

Adani Krishnapatnam Port Ltd Tel +91 B61237 7999
PO Bag Mo 1, Muthukur Mandal, Fax +91 861 237 7046
SPSHA Mellore District 524344 info@adanl.com
Andhra Pradesh, India www.adaniports.com

ClM: U45203AP1996PLC0O23529

Registered Office: Adani Corporate House, Shantigram, Nr. Valshno Devi Circle, S, G. Highway, Khodiyar, Ahmedabad - 382421, Gujarat, India
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ANNEXURE 3

» Truck tyre washing facility wheel washing facility is established with advanced
technology which having cleaning water recycling & reusing system with oil
skimmer facility.

South Side of the Port
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Ref: AKPL/ EHS/ APPCB/017/2024-25 Date: 14 /05/2024

To

The Environmental Engineer,

A.P. Pollution Control Board,
Regional Office

Plot no.1, Prasanthi Magar.

Near Nellare Club, Podalakur Road,
SPSR Nellore - 524003,

Dear Sir,

Sub:- Adani Krishnapatnam Port Limited (AKPL) - Conducted Air Quality Model Studies
in compliance with the Task Force Directions - Report -Submitted - Req.

Ref:- 1. APPCB EAC (Task Force) Directions Order No.804/ APPCB/ HO/ ECS/ NLR/
2023 dated 14.12.2023.
2. AKPL Letter No.AKPL/APPCB/EHS/109/2023-24, dated 07.02.2024
3. AKPL Letter No.AKPL/APPCB/NGT/119/2023-24, dated 12.03.2024

It is to submit that the compliance status of AKPL was reviewed by APPCB External
Advisory Committee in its meeting held on 06.12.2023 and issued certain directions
were issued vide reference 1* cited to comply with.

As per the directions, AKPL has submitted the compliance status and time bound
action plan vide reference 2™ & 3™ cited.

Complying with the condition no.9 of the Task Force Directions i.e., “The port shall
install more No. of CAAQM stations to continuously monitor the air quality at
representative focations and to implement adequate measures to prevent air borne
dust pollution in the surrounding villages. The locations te install the additional
CAAQM stations shall be identified through scientific modelling and shall install in
consultation with RO, Nellore’, AKPL has appointed a NABET Accredited consultant
M/s. Falcon Resilient Infra Consultants (FRIC) to render the work on behalf & at
AKPL. A brief note on the study conducted is as below:

« Reconnaissance survey of the site with special focus on south berth and its
transportation corridor was conducted and collected required data.

Adanl Krishnapatnam Port Ltd Tel +91861 2377999
{Farmerly, Krishnapatnam Port Company Led) Fax +91861 237 7046
PO Bag Na 1, Muthukur Mandal, Info@adanl.com

SP5R Nellore District 524344 www.adanlports,.com

Andhra Pradesh, India
CIN: U45203AMO96PLLCO23529

Repistered Office: Adani Corporate House, Shantigram, Nr. Vaishno Devi Cirele, 5. G. Highway. Khodiyar, Ahmedabad - 382421, Gujarat, India
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» Baseline ambient air quality monitoring was conducted in the port. The monitoring
locations were selected based on topography, predominant wind direction,
representatives of regional background air quality/pollution levels and
representation of likely impacted areas. Continuous monitoring for 48 hours was
carried out from 17.02.2024 to 18.02.2024.

» The object of the air quality modelling is to predict the possible impacts that would
arise due to port operations, The air gquality modelling was undertaken using
AERMOD CLoud ™ which is an Integrated Graphical User Interface (GUI) of AERMOD,
ISCST3, AERMAP and AERMET,

* The following two scenarios were considered to achieve the results:
= io1: cargo handlin ity including Mort

In this scenario, current cargo handling capacity of both Morth and
South ports is considered. This involves that any assessments and
evaluations will encompass the combined capabilities and limitations of
both ports regarding cargo handling. Detailed information regarding coal
stack yards, including their height, length, and width, is collected for the
study. Additionally, vehicular movement is also considered into the
analysis.

» Scenario 2: Current cargo handling capacity of South port

In this scenario, the current cargo handling capacity of the South port was
focused. This entails a more focused examination of the capabilities and
limitations of the South port alone in handling cargo. Comprehensive details
of stack yards, including height, length, and width, were considered, along
with consideration of vehicular movement for the studies.

» The necessary data was collected viz.,, the details of coal stack yard, dust
suppression mechanisms, cargo handling capacities, and DG emissions spanning
the entirety of the port, along with CAAQM stations data from February 17,
2024 to February 19, 2024.

* Meteorological data corresponding to the three season's pre- monsoon,
summer, and post-monsoon was collected from the meteorological

department.
Adoni Krishnapatnam Port Ltd Tel +91861 2377999
(Formerly, Krishnapatnam Port Company Led)  Fax +91 861 237 T046
PO Bag No 1, Muthukur Mandal, Info@adani.com
SPSR Mellore District 524344 www.adanliports.com

Andhra Pradesh, India
CIN: U45203AP1996PLC0O23529

Registered Office: Adanl Corporate House, Shantigram, Nr. Valshno Devi Circle, 5. G. Highway, Khodiyar, Ahmedabad - 382421, Gujarat, Indla
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= According to the model results, it was noticed that the emissions towards the
downwind side are on higher side, thus, with a focus on villages located in the
southward direction, suitable locations for CAAGMs were determined.

» Based on the baseline studies, CAAQM data and Air model studies two air
guality monitoring stations are recommended at the following locations:

1. CAAGM - 4 is recommended at Lat 14°14'5,58" N & Long 8005'38.22" E
2, CAAQM - 5 is Lat 14015'47.85" N and Long 8094'39.45" E

As per the EAC (TF) Direction, the number of CAAQM stations to be increased for
continuous monitoring of the Air Quality at the respective locations and to implement
adequate measures to prevent air borne dust pollution in to the surrounding villages.

In this regard, the detailed study report along with the recommendations is submitted
for your kind perusal and necessary approvals to proceed further in order to comply
with the Directions.

We assure that AKPL will continuously evaluate the environmental impacts during the
Port operations and will promote timely initiations for better environment &
sustainability with all mitigation measures to prevent the dust pollution to the
surrounding environment.

Thanking you.

Yours sincerely,
for Adani Krishnapatnam Port Limited,

DT

Authorized 5Sig

Encl: ala

Copy submitted to the Joint Chief Environmental Engineer, APPCB, Legal Cell, Board
Office, Vijayawada

Adani Krishnapatnam Port Ltd Tel +918612377999
(Farmerly, Krishnapatnanm Port Company Ltd) ~ Fax +91 861 237 7046
PO Bag Mo 1, Muthulur Mandal, Info@adani.com

5P3R Nellore District 524344 www.adanlports.com

Andhra Pradesh, india
CIN: U45203AP1996PLCO23529

Registered Office: Adani Corparate House, Shantigram, Nr. Valshno Devi Clrcle, 5. G, Highway, Khodivar, Ahmédabad - 382421, Gujarat. Indla
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GROUND WATER AND WATER AUDIT DEPARTMENT

From: To:
M.John Satva Raju, The Managing Director,
M.Tech, M/s Adani Krishnapatnam Port
Director, limited.
Ground Water & Water Audit Department, Krishnapatnam Village,
4th & 5% Floors, Vysya Bhavan, Muthukur Mandal,
MNamboori Gopala Rao Street, SPSR Nellore District.

Hanumanpet, Vijayawada-520 003.
E-Mail: tappal-grwi@ap.gov.in

Letter No:1615/Hg-11/2025, Dated;17.06.2025
Sir,

Sub-  Ground Water and Water Audit Department - Single Desk Policy -
M/s Adani Krishnapatnam Port Limited, Krishnapatnam Village,
Muthukur Mandal, SPSE Nellore District - NOC issued to draw 598
KLD of Ground Water - Regarding,.

Ref:- 1. Online application 1D: CAE2500383 dated 28-05-2025.

2. Lr Re.No.969-A/Hg/Single Window /2025, dated:16.06.2025 of the
District Ground Water Officer, GW&WAD, SPSR Nellore District.

3. G.OMs.No.3, Dated:29.01.2021 of Industries & Commerce (P&l)
Department, Government of Andhra Pradesh.

EREE

Your attention is invited to the subject and references cited.

Based on the recommendations of the District Ground Water Officer, Ground
Water and Water Audit Department, SPSE Nellore District grant of permission is
hereby accorded to draw a total quantity of 598 KLD against the requirement of 930
KLD of ground water from 8 No.s of newly recommended Twin Filter Points to M/s
Adani Krishnapatnam Port Limited, Krishnapatnam Village, Muthukur Mandal, SPSR
MNellore District under Single Window clearance as per the No Objection Certificate
{enclosed).

Further, the firm is advised to make alternative arrangements to meet the
remaining quantity of water.

Encl: NOC & Report Yours faithfully,
Sd/-M.John Satya Raju
DIRECTOR

Copy submitted to the Commissioner, PR&RD Department and Administrator,
APWALTA, Tadepalli, Guntur District for information.

Copy to the District Ground Water Officer, Ground Water and Water Audit
Department, SPSR Nellore District for information and to communicate the same
approved report to concerned Muthukur Mandal WALTA Authority (Tahsildar)

N True Copy // k7

For gIREtT

M~

Single Desk Approval Ref ID : SDDGW024250049
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GROUND WATER AND WATER AUDIT DEPARTMENT
O/o Director, Ground Water and Water Audit Department, Vijayawada

PERMISSION /NO OBJECTION CERTIFICATE

NOC No: AP01709052025-26

Date of Issue:17.06.2025

Sector: Infrastructure

Line of activity: Ports & Harbours, Jetties
and Dredging Operations

Valid Up t0:16.06.2028

extraction of Ground water is issued as per the details given under:

1. Name of Proponent
2. Name of the Industry : M/s Adani Krishnapatnam Port Limited

3. Location of the Industry

: Anil Kumar Trivedi

With reference to the application No. CAE2500383 dated 28-05-2025 NOC for

RS.No: 456/3,473/5476/B,654/2,655,662,663,667,668,669,674,455/1,455/2,456/ 2,
684,706,707,708,709,710,712,712,714,715,716,717,718,750,721,722,773,76,
94/2,94/3,133,134/1,134-2,135/2,135-1,136,136 /1,157,158 / 2,159,164,168
/C174,176/2,177,178,179/2,182,237,563,564,565,566,567,565,566,567,
568,569,570,571,572,637,638,675,680,681,682

Extent: 25 Acres Village: Krishnapatnam

Mandal: Muthukur District: SPSR Nellore

Details of Ground Water extraction structures for which NOC is issued
Geo Expected
i Depth P i
S. | L?catlon Coordinates . P average Permnited Estimated | Permitted
ype of in the in m/ . pumping . X
N Well lant Latitude/ Dia in yield of hours Yield Quantity
o. P o the Well P (in LPD) | (in KLD)
area Longltu e mm (in LPH) per day
Twin Filter 14°15'40.21"N
1 | boint (New)| 8L o0e et garp | 7/110 7,000 10 70,000 70
Twin Filter 14°14'17.36"N
2 Point (New) Hg-2 80°07'3.21"E 7/110 7,200 10 72,000 72
Twin Filter 14°13'53.04"N
3 Point (New) Hg"3 80°07'5.00"E 7/110 7,400 10 74,000 74
Twin Filter 14°16'26.50"N
4 Point (New) Hg-4 80°05'58 21'E 7/110 7,500 10 75,000 75
Twin Filter 14°14'5.07"N
Twin Filter 14°13'58.30"N
6 Point (New) Hg*é 80°06'49.43"E 7/110 8,000 10 80,000 80
Twin Filter 14°16'23.33"N
7 POlI'lt (NEW) Hg—7 80005!4123"E 7/ 110 7,300 10 73,000 73
Twin Filter 14°16'3.84"N
Total Quantity of Groundwater permitted 598

Permission/NOC is hereby issued to draw 598 KLD against the requirement 950 KLD of Ground
Water from 8 No.s of newly recommended Twin filter points to meet the requirement of the
industry.
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This NOC 1is issued to M/s Adani Krishnapatnam Port Limited subject to
the implementation of the following specific Terms and Conditions.

»

The firm is permitted to draw 598 KLD against the requirement 950 KLD of Ground Water
from 8 No.s of newly recommended Twin filter points with 10 hours pumping per day
only.

Theyfirm must construct 8 No.s of newly recommended Twin filter points at the identified
locations and to the depth recommended.

The firm is instructed to pump the 8 No.s of newly recommended Twin filter points in
alternative two or three spells in a day and continuous pumping of 10 hours should be
avoided.

Not permitted to construct additional ground water abstraction structures without prior
approval of the department.

The firm shall seek prior permission from the department concerned for any increase in
quantum of ground water (more than permitted).

The management shali mandatorily install tampered proof digital flow meters (conforming
to BIS/IS standards) having telemetry system to the 8 No.s of newly recommended Twin
filter points for accounting daily ground water withdrawals.
The firm shall construct 2 No.s of piezometers viz., PZ-1 & PZ-2, one on due North East
corner, at the location having geo-coordinates 14°16'25.69"N & 80° 7'44.92"E and another
one on due South side at the location having geo-coordinates 14°13'41.96"N 80° 7'21.70"E
respectively in the industry premises for monitoring of fluctuations in ground water
levels and quality, if any. It is also instructed to install DWLRs with Telemetry to measure
water levels regularly.

The firm should maintain the registers of water level data of piezometers and flow meters
data of the 8 No.s of newly recommended Twin filter points. The data should be submitted
to the District Ground Water Officer, Ground Water and Water Audit Department, SPSR
Nellore District regularly for study purpose.

Ground water quality shall be monitored twice in a year during pre-monsoon (May) and
post monsoon (November) periods and the analytical reports shall be submitted to the O/o
District Ground Water Officer, Ground Water and Water Audit Department, SPSR Nellore
District for analysis purpose.

The firm is recommended to construct 12 No.s of Recharge ponds with the dimensions of
30mx20mx2m at suitable locations in the premises to compensate the ground water losses
and augment the ground water recharge in the area.

The firm has to take all necessary measures required to recharge the ground water in terms
of rain water harvesting ponds, pits and other feasible structures at suitable locations by
accommodating the available run off from the roof top and other areas of the premises in
such a way that it should proportionate with the quantum of ground water extraction.

The firm shall undertake periodic maintenance of the recharge structures on their own cost.
The firm shall be required to adopt the latest water efficient technologies so as to reduce the
dependence on ground water resources.

The firm is advised to register the 8 No.s of newly recommended Twin filter points with
the competent authority (as per APWALTA rules).

The effluents must be treated properly and must be free from all toxic materials, turbidity,
color, odor etc. and should not be let out into either surface or groundwater bodies.

Injection of treated/untreated waste water into the aquifer system is strictly prohibited.
The firm is suggested to adopt 3R concept for the sake of ground water regime.

Officers of the Ground Water and Water Audit Department must be allowed to inspect
the well, plant area, recharge structures and data whenever found necessary.
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The recommendations holds good subject to the normal rainfall conditions and stage of
Ground Water development in the area.

The Government of AP./CGW&WA Dept reserved the right to stop the plant from using
ground water during emergencies or whenever the plant deviates from the terms and
conditions.

The management has to submit their consent regarding grounding of the
recommendations, terms and conditions within a month of the receipt of the NOC,

The present NOC is valid Up to 3 years from the date of issue. The management shall
apply for renewal of NOC at least 90 days prior to expiry of its validity through the
Commissioner, PRERD Department and APWALTA Administrator.

Sd/M.John Satya Raju

DIRECTOR
M True Copy Jjf

For DIREEROR
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RISTRICT,

Introduction: At the instance of, M/s Adani Krishnapatnam Port limited vide Application 1D:
CAE2500383 dated 28-05-2025. groundwater investigations were conducted. The total
requirement for industrial and drinking purpose is 950KLD (300 KLD for Drinking Purpose
and 650 KLD for Greenbelt area development Purpose).

As per the instructions of the Deputy Director, Groundwater and Water Audit
Department., MNellore detailed and integrated groundwater investigations were carried out by
Smt.AJyothirmayeA.Hg. in the premises of M/s Adani Krishnapatnam Port limited at
Krishnapatnam Village. Muthukur Mandal. 5P$R Nellore district on 11-06-2025. to assess the
present usage and possibility for groundwater exploitation to meet the requirement of 950
KLD

Location; The proposed site which is having an extent of 25 acres of land bearing survey No.
456/3.473/5476/B.654/2,655,662,663,667.668.669.674.455/1,455/2,456/2.684,.706.707.
708,709.710,712,712,714,715,.716,717,718,750,721,722,773.76.94/2.94/3,133.134/1,134-
2,135/2,135-1,136,157,158/2,159.164.168/C,174,176/2,177,178.179/2,182,237,563,564,565,
566.567.568,569,570, 571.572.637.638.675,6B0.681,682 s located at a distance of 380 m
South to the Krishnapatnam Village and the area lies between North Latitudes of 14°17'6.45"N
to 14°13'15.44"N and East longitudes of 80° 8'30.92"E to BO® 6'4.53"E. The investigated area
falls in survey of India Toposheet No.66B/3

TopoSheet
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Physiography and Drainage: The investigated area has a plain topography and gently
slopes from west to east. with an elevation of approximately 5 meters above mean sea
level. A parallel drainage pattern prevails in the surrounding area.

50il Type and C a : The investigated area is covered with sandy soils, with a
thickness ranging from 1 to 2 meters. and these soils possess good infiltration capacity.
Paddy is the main crop cultivated in the area using surface water sources, while groundnut

is the major crop grown using groundwater.

Ceomorphology & Ceology: Geomorphologically, the investigated area is a coastal
mudflat and underlained by coastal alluvium formation with fine to medium grained
texture.

Climate & Rainfall: The investigated area experiences a tropical climate, with maximum
and minimum temperatures of 45°C and 18°C, respectively. Most of the precipitation
occurs during the North-East Monsoon, and the normal annual rainfall in the area is 1.216.4
mm. The investigated area falls within the command area. Rainfall data for the past 14
years for Muthukur Mandal is presented in Table 1.

Table-1

| 1

' Normal Actual Rainfall
w“;f’ Rainfall in | Rainfall | Deviation | Sttt
bl mm in mm (%)

[ 2011-12 1216.4 1363.6 12.1 MNormal

| 2012-13 1216.4 720 -40.8 Deficient
2013-14 1216.4 948.8 -22.0 Deficient |
2014-15 1216.4 622 -48.9 Deficient

| 2015-16 1216.4 1694.6 39.3 Excess
_2016-17 1216.4 289 | -76.2 Deficient
2017-18 | 12164 | 6733 | 446 | Deficient
2018-19 | 12164 | 5816 | 522 | Deficient
2019-20 1216.4 1237.2 1.7 MNormal
2020-21 | 12164 1694.3 39.3 Excess
2021-22 | 12164 1504 23.6 | Excess
2022-23 1216.4 1387.9 14.1 ' Normal

 2023.24 | 12164 | 923.3 | -241 | Deficient
2024.25 1216.4 1239.2 1.9 Normal
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Hydrogeology and Field Observations: The investigated area Is covered with sandy clay
solls and underlain by Coastal Alluvium formations of recent geological age. The
underlying formation is unconsolidated in nature and consists of a limited productive sand
zone followed by clay. In and around the scheme area. groundwater occurs under water
table conditions and is being extracted through filter points.

During the survey, it was found that there are no filter point wells within a 1.5 km radius.
Beyond this limit. Gemini Industries Pvt. Ltd. is located. where five filter point wells are
present. These filter points are constructed to a depth of up to 8 meters and are each
equipped with a 3 HP submersible motors. To determine the discharge rates of the existing
filter points, short-duration yield tests were conducted using the time and volume method
with a 200 litre drum. The results indicated that the filter points are operating with
moderate to good yields. (Yield test results are provided in Table - 1)..

Table-1
§.No  Name of the Well Owner Type of Well | Trail =1 | Traill =l Average Yield
 Gemini Industries Pvt. Ltd| .. o 12,500 11,500 12,000
{Outside the Premises) : :
 Gemini Industries Pvt. Ltd| 0 o0 11.400 10.500 10,950
| tDutside the Premisex)

The present existing outside filter point wells depth to water levels of the wells varies from
2 to 3m bgl and their discharges ranges from 10,000 to 12,000 Iph with 3 HP monoblock
Motors. (Well Inventory details given in Table Il below).

Table-ll
' Depth  fo|
SN | Name  of  the ., | Type of Total Depth Wk } Dlameter | \ioce Of Averge
Owner/Location Coordinste! | well | ofwelim) | Levellm Lif -
(Reported)
Cemini lndu:rﬁesf 14*15'37.83°N 80" | Filter IHp
| 8 23 12.000
Put. Ltd (Outiide the| 48.72E Point " siomm | Mone
Premises) —1 i P =
o T
:P"!"-I Lfd- {ﬂu“l* “'I'E; ! 2_3 m “mnm
| Gemini  Industries | 14%1540,20"N Filter IHp 10.000-
Pvt. Ltd Outside the 807 49.90°E Point : Mono 12,000
S 8 | 23m 110mm (Reportes)
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I
| 4

S =

Cemini 1ndustriesi 14°15°29, 32" Filter B IHp 10.000-
; } i Paint 2-3m Mena 12.000
| f"'". Hd [Outside the | 80* 425.51F T— i
Gemini  Industries | — 3Hp 10.000-
5 | Put. Ltd (Outside the | 191529.46°N Pod 12.000
! . nt g 2-3 11 0rmem Mono
Premises) | B0" 42245 i (Reported)

VWater Level Data: The nearest plezometer, established by the Groundwater and Water
Audit Department, Nellore, is located at Z.P.H. School. Krishnapatnam Village,
approximately 270 meters due north of the scheme area, The depth to the water level in
May 2025 is recorded as 3.0 meters below ground level (bgl).

To assess the local groundwater level trend, water level data from the past four years
for the Krishnapatnam Village piezometer has been considered. A compaosite hydrograph
has been prepared, which shows a clear, moderately rising trend in response to

precipitation. The water level data from the plezometer is presented below in Table-lll.

Table-lll: Depth to Average Water Level Data of Krishnapatnam Piezometer

Krishnapatnam |
"‘f:;f’ Pre Past
monsoon{m) | monsoon(m)
2021-22 4.24 21
2022-23 3.95 2.8
2023-24 3.91 2.14
2024-25 3.8 2.4
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COMPOSITE HYDROGRAPH OF KRISHNAPATNAM

10:0.0 PIEZOMETER
800.0 - 06
800.0 | 4
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4?.:} '
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Quality of Groundwater; - Groundwater samples were collected from the existing filter

points in Krishnapatnam Village and analysed for chemical parameters. The results for pH.
electrical conductivity. and total dissolved solids are presented in Table-IV. The data
indicates that the measured parameters exceed the permissible limits, and the groundwater

quality is classified as moderate.

Table — IV
Electrical Conductivity ' [ 1
5.Mo | Mame of the Premises pH E‘; S Amoh ! Quality OF Ground Water
Microsiemens f om (Mg/L)
1 Krishnapatnam village 1068 7.44 629 Moderate

GEC Status: The Krishnapatnam Village of Muthukur Mandal falls in the basin
NLR C 73 MUTTUKUR-MB. As per GEC 2023-24 calculations the availability, draft and

stage of development are as shown in Table-V below.




561

Table-V

449

5]

N | Groundwater Assessment Unit |

o

| Met Groundwater
Avallability
in Ha.m

all Uses
in Ha.m

Draft for

Balance
in Ha.m

Stage of
Develop
ment

Categorization
of the

Aszessment Linit

| 1]

Krishnapatnam Village

212.64 . 7493

137.11

35.23%

Lafe

2

Muthukuru Mandal

5547.81 | 2023.23

3524.58

42.29%

fafe

3 |

MLR C 73 MUTTUKUR-MB
Basin

19142 | 4656.2

14485.8

27%

Lafe

As per the GEC 2023-24 calculations the Krishnapatnam Village, Muthukuru Mandal and the
Basin NLR € 73 MUTTUKUR-MB falls in safe category.

Suggestion for Groundwater Recharge: - As per the reported roof top, pavement and green
belt areas available in the firm premises. a total of 81541 Cu.m of rain water can be

harvested in response to the normal annual rainfall of 1216mm in Muthukuru mandal.
Details of calculation of quantum of runoff availabllity in the premises are given in table VI

below..,

Table-Vi

LMo | Location

-

Buildings/Sheds
(Proposed)

r———————————

2. Green Belt Area

Area in Sg.m

(Approx)

Rainfall in mm

Runoffl Coefficient

Quantity of
available runoff in
Cu.m

6475

| 1.216

0.85

6693

Q3690

[ 1.216

0.65

74848

Total Ralimwater that can be Harvested

| B1541 '

Therefore, to compensate the groundwater losses and enhance the groundwater
recharge, the firm is recommended to construct 12 recharge ponds capable of recharging
the quantum of extraction at suitable place within the firm premises with 30*20"2m

dimensions.

A

Type of Structure
Recommended

Dimensions
Recommended
Structure

{(L™W*D)

of

=

Mo.of
Structures
recommended

Mo.
Fillings

of | Total
Storage

Contribution  to
groundwater

recharge
{50% of Storage)

|
i1

Recharge Pond
I

30%20*2m

12 10

1.44.000
| cu.m

72.000 cu.m

i Total water that can be recharged from 2 ‘Newlv recommended recharge ponds

72,000 cu.m
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Conclusion and Recommendations: The detailed groundwater survey results reveal that the
scheme area is underlain by coastal alluvium formations belonging to the Recent age on the
geological time scale. In and around the scheme area, groundwater occurs under water table
conditions and is being extracted through filter point wells. During the well inventory, it was
observed that groundwater levels in the existing external filter points are at shallow depths,
ranging from 2 to 3 meters below ground level (bgl). indicating shallow water table conditions.
These filter point wells are functioning with good yields due to favourable recharge conditions.
A total of five filter point wells were inventoried. each constructed to a depth of 8 meters and
fitted with 3 HP monoblock motors, These wells are yielding moderate to good discharge rates,
ranging from 10,000 to 12,000 litres per hour (LPH). The quality analysis of groundwater
samples collected from the existing filter points indicates that the groundwater is of moderate
quality.

The firm has applied for a total requirement of 950KLD (300 KLD for Drinking Purpose
and 650 KLD for Greenbelt area development Purpose). Based on the integrated groundwater
survey results it is found that that the scheme area is feasible for groundwater exploitation by
means of twin filter point wells. Hence to meet the above requirement of 950 KLD the firm is
recommended eight new twin filter point wells - Hg-1, Hg-2. Hg-3. Hg-4. Hg-5. Hg-6 Hg-7 &
Hg-8 are recommended with in premises and drill to a depth of 5-7m with an expected yield
of 7.000-8,000 LPH. From the eight recommended twin filter point wells around 5,98,000
LPD or 598 KLD of groundwater can be met with 10 hours pumping per day. The remaining
requirement for processing purpose may be met by arranging alternative sources only. The
quality of groundwater is suitable for drinking only after purifying/treating the water.

As per instructions of MINISTRY OF JAL SHAKTL CGWA Notification, New Delhi, the
24th September, 2020, it is mandatory to construct piezometer well with DVWLR within their
premises. As per the guidelines. the quantum of water required by the firm is 598 KLD which
is within the range of >500 cum/day, two piezometer should be constructed with in the
premises of the plant. The firm is recommended should construct two new filter point well due
MNorth East corner (PZ1- 14°16'25.69°N & 80° 7'44.92"E) and due south(PZ2- 14°13'41.96'N
BO® 7'21.70°E) sides of the plant premises down to a depth range of 5-7m taping the same
aquifer as the recommended well within the premises of the plant with DWLR so as to monitor
fluctuations in ground water levels and quality, if any, timely. The details of recommendations
are given below and the below recommendations are made by following the spacing norms as
per G.O MS No.16.
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L Recommended VES Mo, Or | Type of

Depth/

[Hnurn:t

il Measured Total Yields Permitted
No. Geo Co Ordinates | weell mymm | PUmpIng | yield( LPH) (LPD) water in LPD
Mys Adani Krishnapatnam Port ] Twin
: limited @ Hg-1 Filter ”5;;‘; 10 | 7.000LPH | 70,000LPD | 70,000 LPD
1415'90.21"M & BO" &'51.737E Paint
M5 Adani Krishnapatnam Port Twdr 5.7
2 limited @ Hg-2 Fitter | o0 ;:"; 0 | 7.200LPH | 72.000LPD | 72.000LPD
14"14"M7.36% & BD® 7'3.21°E Faint
I Ms Adani Krishnapatnam Pord Twin 5.7
1 limited @ Hg-3 Fitter | 0 ;"r; 10 7.400 74.000 LPD 74,000 LPD
14*13'53.04°N & BO* 7'5.00°E Paint
M5 Adani Krishnapatnam Port Twin 7
4 limited & Hg-4 Filter tfﬁ r':‘l:‘ 10 7,500 75.000 LPD 75.000 LPD
14°16°26.50"W & B0" 5°58.21°E Point
Mys Adani Krishnapatnam Port Twin 5.7
5 limited @ Hg-5 Filter | o ;‘fn 10 7.800 78,000 LPD 78.000 LPD
14*14'5.07"M & BO® 7720.12°E Point
M/s Adani Krishnapatnam Port Twin 57m/
(1 limited @ Hg-6 Filter T'Fl.:.l e 10 000 BO.OOO LPD 50,000 LPD
12"13'58.30°N & 80" 6'49.43°E Faint
| Mys Adani Krishnapatnam Port Twin 5.3
7 limited @ Hg-7 Filter | o0 r"l:“r':‘ 10 7.300 73.000 LPD 73.000 LPD
19°16'23.33"N & 80° 5'41.23"E Paint
| MY Adani Krishnapatnam Por Twin 53
B I limited & Hg-B Filter !I!Il.:l ::':1 1a 7,600 76,000 LPD 76.000 LPD
| 14°16'3.84'N & 80" 4'34.41°E Paint

Total Groundwater permitted to draw from B newly recommended twin filter

points

5.98,000 LPD or 598 KLD

From the 8 newly recommended twin filter points (Hg-1. Hg-2. Hg-3. Hg-4, Hg-5. Hg-6.
Hg-7 & Hg-8) 5.98.000 LPD or 598 KLD of groundwater can be met. The remaining
requirement can be met by arranging alternative sources only. The recommended twin
filter points shall be pumped in alternative two or three spells in a day and continuous
pumping of the wells for a period of 10 hours should be avoided. To promote the recharge
and compensate the groundwater losses the firm is recommended to build artificial

recharge structures and also recommended to establish roof top rainwater harvesting
structures to the existing buildings in their premises.
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Terms and Conditions:

1. The firm/management shall mandatorily install tampered proof digital flow meters
(conforming to BIS/IS standards) having telemetry system to the existing filter points and
newly recommended filter points for accounting daily groundwater withdrawals by
industrial unit from permitted groundwater abstraction structures.

2. The firm should construct bwo new piezometer filter point wells due North East corner
(PZ1- 14°16'25.69°"N & B0® 7T'44.92"E) and due south side (PZ2- 14°13'41.96"N BO°
7'21.70°E) of the industry in their premises and install digital water level recorders with
telemetry system for daily water level monitoring.

3. The newly recommended twin filter points shall be constructed at the identified location
and to the recommended depths only.

4. Not permitted to construct additional groundwater extraction structures without prior
approval of the department.

5. The firm shall seek prior permission from department concerned for any increase in
quantum of groundwater (more than permitted).

&.The wells must be pumped for the recommended numbers of hours/day only.

7. The firm should maintain the registers of water level data of plezometer and flow meter
data of the newly recommended/ permitted filter point wells. The data should be
submitted to the District Groundwater Officer. Groundwater and Water Audit
Department, SP5R Nellore District regularly for study purposes.

8. Groundwater quality (all parameters) shall be monitored twice in a year during pre-
monsoon (May) and post monsoon (November) and the analytical report shall be
submitted to the O/o Deputy Director. Groundwater and Water Audit Department.
Mellare District for Analysis purpose,

9. The firm is advised to register the wells drilled with competent authority (as per
APWALTA Rules).

10. The firm shall undertake periodic maintenance of the recharge structure at their own
cost.

11. The firm shall be required to adopt the latest water efficient technologies so as to reduce
the dependence on groundwater resources.

12. The management of the industry shall pay groundwater extraction charges as per rates
fixed by the authority.
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13. Officers of the Ground Water and Water Audit Department must be allowed to inspect
the wells, plant area, recharge structures and data whenever found necessary by them,

14. The recommendations hold good subject to the normal rainfall conditions and stage
of Ground Water and Water Audit Department in the area.

15, The Government of AP, /CWD reserved the right to stop the plant from using ground
water during emergencies or whenever the plant deviates from the terms and conditions.

16. The firm has to give their consent to the above terms and conditions within a week
compliance regarding grounding of the recommendations and terms and conditions within
a month of receipt of the report/ recommendations.

17.The present permitted yields of the wells are subjected to recharge conditions. annual
actual rainfall and groundwater utilization in the surrounding area. Hence the firm has to
take alternate arrangements during shortage of groundwater.

19. The NOC is valid Up to 3 years from the date of issue. The management shall apply
for renewal of NOC at least 90 days prior to expiry of its validity.

. Lmlata =TT
X r WElelay™

Deputy Director
Groundwater and Water Audit Dept.
Nellore
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FORM-6
(SEE RULE 13)

PERMISSION FOR USING/DIGGING OF FILTER POINTS FOR DRINKING AND OTHER
PURPOSES.

M/s Adani Krishnapatnam Port limited. Krishnapatnam Village, Muthukuru
Mandal, Mellore District, is permitted to use 598KLD of groundwater from eight
newly recommended twin filter points (Hg-1. Hg-2, Hg-3. Hg-4. Hg-5, Hg-6,Hg-7
& Hg-8) in their premises for drinking/other purpose subject to the following
conditions.

1}  The well should not be used for drawing water for any other purpose

other than applied for.

1) The withdrawal of water should be regulated: no wastage of water
Should be done.

3} The utilized water should be recycled as prescribed for recharging the
Groundwater.

4) Structures should be constructed for harvesting rain water in the vicinity
of the wells.

5) The utilization of water will be subject to regulation from time to time
based on the extraction water from the well.

) Care should be taken not to pollute the surrounding areas.

DEPUTY DIRECTOR

GROUNDWATER & WATER AUDIT DEPT
NELLORE
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adani

Forts and
Logistics

Letter/AKPL/Corporate Affairs/APMB/010/2025-26 13 May 2025

Ta
The Collector and District Magistrate,
SPSR Mellore Districk,

sub; Request for the pipeline project to supply wacer from S5arvepalll Reservoir to Adan
Knishnapatnam Port Limited (AKPL) and its nelghbouring edible oif companies

Ref: Meerng meld woch representatives of AKPL and s neighbounag Edibie ON Companies
with the Collector ab hiv camp office in presence of G VG on F May 2025
Sir,

Vihilg expressing our sincera gratitude for condueting the fecaent meating with representatives of
Adani Krnshnapatnam Port Limited (AXKFL} and its neighbounng Edible Cil Companiés regarding the
proposal to lay & dedicated pipeling to fetoch water from Sarvepalli Reservair to Krishnapatnam Port
Mode we hereby affirm our commitment to fetch water Ffrom this source for sustainable port
gpeErations in the absence of other proposals such as water supply from Sangam Anicut and STP
water from MNellore Municipal Corporation

It may be recalied that Clagse 515 of Revised Concession Agreement dated 17 Septembel
2004 of Knshnapatnam Port Company Limited clearly stpulated that the Government of Andhra
Pragesh (GoAP) should provide external infrastructure viz. road connecting the nearest Natlional
Hignway to the port boundary, water supply up to the port boundary and power supply from the
neargst Substation up to the porl boundary. Hence, &E eafnestly reguest Your support For
sanchianing the necessany funds and providing requisite approvals (0 expedile the piped water

Sincerely yours,

For Adani Erishna

(K M Ram)

Head - Corporate Affairs,

fdanl Erishngparnam Dase Led Tel +8T HE] 297 1949 ﬁh mtﬁ}m
Ak ~PURLL 237 TONE EE g2 20 prreeeetl g
i3 YR AT RO SO t
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MINUTES OF THE MEETING

457

Minutes of the Meeting on water supply to Industries situated in and around

Krishnapatnam Port, conducted by the Commissioner, Nellore Municipal
Corporation in the chamber’s of Commissioner on 25.04.2025 at 12.00 PM:

The Officers/ Industrial Representatives who have attended the meeting are as

follows:

S.No Name of the Officer Designation Mobile No.
1 K.Rama Mohana Rao S.E., NMC 9849906608
2 K.Sudheshna Dy.EE, NMC 9849906618
. JVLH Nageswar Rao Sr.GM, SEIL Energy | g578651167

India Ltd
Manager, South India
4. P.Chandra Mouli Krishna OQil & Fat Pvt 9866848448
Ltd
5. B.Ramanjunetulu Unit Head, Gokul 7486018301
Agro
DGM, HR, Adani
K.Prabhakar ’ ’

6. Wit Ltd 7228939496

. . DGM,Plant, Adani

Vishal Jain ’ !
7 Willmar Ltd., 7228939500
. Dakshina Murthy Sr-Manager, Bunge | 4949710486
India Ltd

DGM-Production,
9. R.Suresh Babu 7447646243

3F Industries Litd

Head, Corporate

K.M.Ram ’
10. Affairs, Adani KPL | ©°0 1707000
11. B.Muralidhar Head BD, Adani KPL | 8754589514
12 M.V.Narayana Murthy VP Oper'atlons, 9677167862
. Emami Agro
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13 P.Sekhar DGM-HR, 3F

e
Industries 970134663& \

Dy..Manager - HR,

Fats India Limited \

14 P.Balasubramanyam Gemini Edibles & 9666597197 \‘\

1. The Commissioner, Nellore Municipal Corporation has started the meeting
and informed that, 71 MLD capacity STPs will be brought into functioning

in Nellore Municipal Corporation in another S to 6 months and hence
requested the industries to draw STP treated water as per the prevailing

norms.

2. Further, the Commissioner, Nellore Municipal Corporation has requested
the industrial representatives to share opinions regarding their
confribution towards laying of pipelines and consent to draw STP treated

water,

3. In response to the above, the representative of Emami Agros has informed
that, while setting up of industries at Krishnapatnam Node the
Government have assured them to provide all infrastructure facilities such
as Roads, Sewerage system and Water supply to their door step etc. But,
after lapse of many years, the promises were not full filled, especially water

supply at their door step.

4. In continuation , the representatives of Emami Agros & Adani KPL had
brought to the notice that, they have already obtained permissions from
Water Resource Department to draw water from Survepalli Canal which is
nearer to their vicinity compared to the source at Nellore Municipal
Corporation. Also, as per the agreements made with the Water Resources

department they have to pay Rs.1.00 to Rs.1.20 only per KL .

S. Further, the representative from Bunge India has brought to the notice
that, they have obtained permissions from Government in the year 2021
where as the Government has also promised them to provide all

infrastructure facilities including water supply at their door step.
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7. It was discussed d

8. As the

571 459

6. All the representatives of industries at Krishnapatnam Node have informed

that, based on the present situation of their industries, they are not in a

position to contribute for laying of pipelines. They have requested for

Government support to lay the same as promised.

uring the review meeting that, for laying of pipeline from

the source at Nellore Municipal Corporation it may cost around Rs.100.00

Crores where as Jaying of pipeline from Survepalli will cost only Rs.25.00

to Rs.30.00 Crores only. Hence, all industries have willing to draw water
O . .

from their nearest source i.e., Survepalli Canal.

Commissioner, Nellore Municipal Corporation has requested them

ce again to draw STP treated water, the representative of Krishna
on .

patnam port has agreed to draw treated water of 10 MLD if the BOD levels

are < 10 mg/lIt and if it is supﬁliéd to their door step that too by free of cost

similar to Gujarath State.

9. The Commissioner, Nellore Municipal Corporation has informed that,

proposals will be formulated to supply STP treated water to Adani KPL from
Allipuram STP.

10. All Edible Oil Companies have informed that being food processing
industries they need only potable water supply at their door step.

11. The representative of SEMB Corp industries have informed that, as
they have already installed desalination plants, water supply is not

required for them.

12. Finally, all industry’s representatives have requested the
Commissioner, Nellore Municipal Corporation to finalize the source of
water supply either Survepalli Canal or from source at Nellore Municipal
Corporation and the same can be laid with Government funds. Further,
they have requested to take a decision which is industrial friendly and

keeping in view of further growth of industrial corridor.
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18, While concluding the review meeting, the Commissioner, Nellore

Municipal Corporation has promised that, the issue will be appraised to the
District Collector, SPSR Nellore and the Hon'ble Minister for MA&UD for

further decisions to proceed further.

v e
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Photogrphical Evidences of Drain Cleaning in AKPL
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Ref. No. AKPL/ENVIRONMENT/APPCB/132/2025-26

To,

575

463

ANNEXURE-37

The Environmental Engineer,
A.P. Pollution Control Board,
Regional Office,

SPSR Nellore,

Andhra Pradesh,.

Respected Sir,

Sub: Adani Krishnapatnam Port Limited (AKPL) -
during Random Inspection on 17.12.2024 - Reg.

Ref: Random Inspection report dated 26/12/2024.

Date; 20,01.2025

Reply to recommendations

With reference to the above subject and reference, we are herewith submitting

the compliance status of recommendations received in the report.

5. No.

Recommendation

The facility has
mechanization of Berth MNo. 5 with an
investment of Rs. 864.73 crores and also
infoarmed that the work will be completed
by Sep - 2026, The facility shall complete
the mechanization of Berth MNo. 5 by
September, 2026,

issued PO for

Compliance Status

‘Noted for compliance, Berth No.

5  mechanization  will be
completed by September, 2026.

The facility shall conduct a study with
reputed organization/university to assess
and confirm the total green belt area
developed in the facility and also width of
the green belt at coal stock vyards
maintained by the facility as per ECE CFO
conditions.

Greenbelt details, Carbon
sequestration and Mangrove
mapping study was done by
NABET & NABL accredited
organization Falcon Resilient
Infra Consultants (FRICs) in the
month of October - 2024,

Generation of fugitive dust emissions are
more due to manual sweeping of roads

AKPL already engaged 2 Heavy
duty vacuum sweeping

Adani Krishnapatnam Port Ltd
PO Bag Mo 1, Muthukur Mandal,
SPSR Nellore District 524344
Andhra Pradesh, India

Tel +91 B&1 237 7999
Fax +91 861 237 7046
info@adanl.com

www. adaniports.com

CiM: UASZ03AP1996PLCO23528

Reglstered Office: Adani Corporate House, Shantlgram, MNr. Vaishna Dewi Circle, 5. G, Highway, Khodlyar, Ahmedabad - 382421, Gujarat, India
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when compared to road sweeping with
machines; hence the facility shall procure
additional road sweeping machines for
effective control of fugitive dust
emissions,

464

 machines, an additional 1
vacuum sweeping machine was
proposed which will be received

in the month of February 2025,

‘The frequency of cleaning of roads near to |
dusty cargo handling area shall be
increased,

 Noted for compliance

The facility shall ensure Shipping Agents
calling ships to Adani Krishnapatnam Port
Limited shall ensure compliance with the
provisions of MARPOL Annex VI,
Regulation 14,

Noted and being complied with |
the provision of MARPOL Annex
VI, Regulation 14, Circular issued
to all Stakeholders with Circular
no. AKPL/Marine/08/24-25
dated 11/01/2025 attached as
Annexure - 1,

The facility shall conduct a study with
NIOT/NCCR and shall implement erosion
control measures to avoid erosion of soil
from the shoreline/boundary line from the
land area into the marine water body.

The facility shall submit a marine
biodiversity management plan prepared
through the NIO or any other reputed
institute,

NIOT Marine study is under
progress, 3 visits were
completed, and 4™ visit was
planned in the month of January
2025 and report will be received
in the month of February - 2025,
Complied ]
Marine Biodiversity management
studies were done by SDMRI,
final report received on
16.12.2024,
SDMRI Report
10.01.2025
Ref.No:

AKPL/EC/ENV/126/2024-25

submitted on

The facility shall install poles with scale in
coal stocking area to ensure to maintain
coal stack heights within 12 m.

Noted for compliance, Poles with
meter scaling will be arranged at
Prominent locations.

The facility shall ensure covering of dusty
cargo carrying trucks/wagons  with
tarpaulins tightened at all sides with ropes

Being Complied, AKPL is
ensuring 100% Tarpaulin
coverage to all Cargo trucks and

wagans.

Adani Krishnapatnam Port Ltd
PO Bag Mo 1, Muthukur Mandal,

SPSR Nellore District 524344

Andhra Pradesh, India

T fel +97 661 237 7999
Fax +91 B61 237 7046
Info@adani.com
www. adaniports.com

CIM: U45203AP1996PLC023529

Registered Office: Adani Corporate House, Shantigram, Nr, Waishno Devl Circle, 5, G, Highway, Khaodlyar, Ahmedabad - 382421, Gujarat, India
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and shall avoid overload of dusty cargo
material,

The facility shall carryout regular wetting | Being complied.
of the internal roads and shall remove the
10 sludge accumulated in drains time to time
to avoid contamination of surrounding
water bodies.

The facility shall constitute a separate task | Trained Environment cell is
force teams to verify the dusty cargo | available to monitor and ensure
1 vehicle movement to monitor proper | 100% tarpaulin coverage of the
covering of Trucks/wagons with tarpaulin, | loaded Trucks and Wagons.
spillage of materials and overloaded
Trucks.

| The facility shall strictly implement the | Complied, SOPs for Cargo |
Standard Operating Procedure for | transportation is available.

12 transportation of cargos  through
trucks/railway wagons for Tarpaulin
covering of loaded trucks, security check

before exit,

AKPL is already meeting Avg.
43% of its energy requirement
through renewable energy from
outside.

The port shall explore installation of solar
power generation on roof tops of
13 buildings, for solar light system for all
common areas, streetiights, parking

: e We installed CC TV cameras and
around project area and maintain the same

operating by trapping solar

eguiaity energy through panel installed
on CC TV pole.
| All vehicle fitness certifica d
The facility shall ensure vehicles fitness I il
other documents will be

14 certificate issued by the competent
authority for incoming trucks and
outgoing (loaded) trucks,

thoroughly verified by Security
team before \ehicle entering
I— . IPOE p—
The facility shall ensure continuous | Being Complied
15 | compliance with the Board directions

dated 14.12.2023,

Adani Krishnapatnam Port Led Tel +91 861 257 7999
FO Bag Mo 1, Muthukur Mandal, Fax +91 861 237 7046
SPSR Nellore District 524344 info@adanlcom
Andhra Pradesh, India www,. adaniports.com

CIN: U45203AP1996PLCO23529

Registered Office: Adani Corporate House, Shantigram, Nr. Valshno Devi Circle, 5. G. Highway, Khodiyar, Ahmedabad - 382421, Gujarat, India
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' |The facility shall comply with the|Noted ~ for  compliance,
16 | directions of Hon ble NGT vide O.A No. 69 | compliance implementation
of 2024 (SZ) of 2024, if any, without fail. | under progress.

I - | Reference to analysis report, we
wish to inform your good selves
that we are analyzing STP

Analysis Report samples every month with third

17 | Report No: TPT2412076 -079 party consultants M/s, SV Enviro
Dated: 27-12-2024 Labs and consultants and reports

were being submitted to APPCB,

RO, MNellore. Latest STP analysis

report attached as Annexure - 2.

Kindly acknowledge the receipt of this letter.
Thanking you,

Yours faithfully,

For M/s. Adani Krighnapatnam Port Limited.,

(Authorized&ignatory)

Encl: Random Inspection report dated 26/12/2024

Adani Krishnapatnam Park Ltd Tel +97 861237 7999

PO Bag No 1, Muthukur Mandal, Fax +91 861 237 /0456
SP5R Mellore Districr 524344 Info@adanlcom
Andhra Pradesh, India www. adaniports.com

CIM: LU4S203AP1996PLC023529

Registered Office: Adani Corporate FHouse, Shantigram, Nr, Vaishno Devi Circle, 5. G. Highway, Khodiyar, Ahmedabad - 382421, Gujarat, India
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Circular no: AKPL/Marine/08/24-25
Date: 11t Jan- 2025

To,
The Shipping Agents,
Adani Krishnapatnam Port Ltd,

Subject: Corrigendum to DGS Circular No, 02 of 2018 ~ Compliance with the
provisions of MARPOL Annex VI, Regulation 14

Dear Sirs,

Adani Krishnapatnam Port Ltd, has always been a trusted partner to all stakeholders, and we value
the deep-rooted partnership with all valued customers,

"Vesseldwhich are calling to Krishnapatnam port must be compliance with the provisions of
MARPOL annex VI, regulation 14, as per DG shipping circular no. 02 of 2023 which was issued on
31-01-2023"

Attached DG Shipping circular,

Above is for your information and further circulation

For Adani Krishnapatnam Port Led,

& irx,i';

Capt, Rajat Garg
HOD - Marine Services
CC: CEOQ Sir desk

Adpnl Krishnapatnam Port Ltd, ) Tal +01 086G1 2377999
Post Bag no 1 Fax +91 0BG 2377046
Muthukur Mancal akplpoc@adani,com
SPSH Nellare D1 strict, Andhra Pradesh-524 344 www.adanloom

Indla

Reglstered OFfFlce: “Adant Corporate Howse", Shantigram, Near VMalshno Dewl Circle, 5. G. Highway, Ahmedabad - 382421, Gujarat, lndia.
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6. Noting that ships can comply with above regulations related to a cap of maximum sulphur
on fuel used on board ships by one of the following ways:
» Usea compliant fuel oil with a sulphur content that does not exceed 0.50% or
« use an equivalent e.g. an Exhaust Gas Cleaning System (“scrubber™) If
exceeding 0.50% or
»  Use an alternative fuel e.g. LNG, methanol,

7. Noting that regulation 4 of MARPOL Annex VI allows the use of an alternative
compliance method provided it is at least as effective in terms of emission reductions as
that required by MARPOL Annex VI, including any of the standards set forth in
regulation 14 taking into account guidelines developed by the Organization,

8. Noting above, IMO adopted guidelines specifying the requirements for the testing,
survey certification and verification of Exhaust Gas Cleaning System (EGCS) under
regulation 4 of MARPOL Annex VI to ensure that they provide effective equivalence to
the requirements of regulations 14.1 and 14.4 of MARPOL Annex VI vide Resolution
MEPC. 259 (68).

9. Recognizing all the above, the Directorate on 28 August 2019 issued Engineering
Circular 02 of 2019 specifying the requirements for compliance to IMO 202(). The stated
gircular permits usage of Exhaust Gas Cleaning System (EGCS) as an alternative means
of compliance subject to certified in accordance with Resolution MEPC 259 (68) as may
be amended.

10. Noting that some Indian ports are not pevmitting ships to berth which are complying
with IMO 2020 vide alternative means of compliance, that is, EGCS and are asking them
to switch over to low sulphur fuel oil prior berthing, which is not in consonance with the
permitted operational requirements under MARPOL. 73/78, as amended.

I 1. Noting any such additional requirements by the local Port authorities, prohibiting IMO
(MARPOL) compliant ships (certified for alternate means of compliance to IMO 2020)
from entering an [ndian port or restricting port entry permissions only after a changeover
to low sulphur fuel oil, shall be construed as a unilateral measure from a members state
against the provisions of an International Convention that it has ratified.

12. Also noting that IMO has issued MEPC, I/Circ.899 on 2022 Guidelines for risk and

impact assessments of the discharge water from exhaust gas cleaning systems. These

guidelines provide methodology for risk and impact assessments that Member States

Pape 2 of 4
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of lf:gi-t-imule sh{p-n operations, may be undertaken only after due consultation with the

Director General of Shipping.

16. All Principal Officers and Surveyors In-Charge of Mercantile Marine Departments are
hereby advised to circulate this eircular to all ports in their jurisdiction and any non-
compliance by any port to be reported to this Directorate immediately.

17. This is issued with the approval of the Competent Authority.

Sd/-
(Vikrant Rai)
Engineer & Ship Surveyor-cum-DDG (Tech)

To,

l. The Principal Officer Mercantile Marine Departrnent (Mumbai/ Chennaif Kolkatta/
Kochi/ Kandla).

All Surveyor-in-charge, Mercantile Marine Department

The Indian National Ship-owners Association (INSA)

The Indian Coastal Conference Shipping Association (ICCSA)

Indian Ports Association (IPA)

JForeign Owners Representatives and Ship-manages Association. (FOSMA)

I

7. Maritime Association of Ship-owners Ship-managers and Agents (MASSA)
All Stakeholders/ Shipping Companies through DGS Website.
9. AD (OL) Hindi Cell with a request to translate this circular in Hindi and upload on

DGS website.
10. The Computer Cell, DGS, GOl with a request to upload this circular on the official

=

wehsite

Copy for information to:
» Sr. PSto DG(S)
»  Sr.PS to Addl. DG(S)
+ Sr. PS to Chief Surveyor

Page 4 of 4
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Ref. Mo, AKPL/EC/ENV/126/2024-25 Date: 09.01.2025
To

Ramakrishna, IF5,

CCF & Member Secretary,

AP State Biodiversity Board,

Magarjuna Nagar, Nagarjuna University, NH-5,
Guntur District, Andhra Pradesh,

Dear Sir,

Sub:-  Adanl Krishnapatnam Port Limited (AKPL) - Complying with Phase Il
expansion of EC & CRZ clearance Condition Mo, VIl under Marine ecology
stipulates — Submission of Marine Blodiversity Management Plan- Reg,

Ref:- EC & CRZ Clearance Order Mo.10-18/2015-1A-11 dated 11.01.2021 accorded to
AKPL by the Ministry of Environment, Forests & Climate Changes, New Delhi,

eee

submit that Adani Krishnapatnam Port Limited (AKPL) is an operational port located
Krishnapatnam (P), Muthukur (M), SPSRE Mellore District.

il The Ministry of Environment, Forests & Climate Changes, Mew Delhl has accorded
Environmental & CRZ Clearance to AKPL vide reference cited above for the development
of Port under Phase - Il (Copy of the EC & CRZ Clearance i5 attached herewith for your
kind reference),

As per the EC & CRZ Condition No, VIl under Marine ecology stipulates that:

‘A detailed marine biodiversity management plan shall be prepared through the NIO or
any other institute of repute on marine, brackish water and freshwater ecology and
biodiversity and submitted to and implemented to the satfsfaction of the State
Biodiversity Board and the CRZ authority. The report shall be based on a study of the
impact of the project activities on the intertidal biotopes, corals and coral communities,

Adani Krishnapatnam Port Ltd Tel +91B61237 7999
PO Bag Mo 1, Muthukur Mandal, Fax +91 861257 7046
SPSR Mellore District 524344 info@adankcom
Andbra Pradaesh, Indfa wiww, adaniports.com

CIN: LU45203AP19956PLC023529

Reglstered Office: Adani Corporate House, Shantigram, Nr, Valshno Devi Circle, 5. G. Highway, Khodlyar, Ahmedabad - 382421, Gujarat, Indla
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Ref: SVELC/AKPL24-12/11

g1

AANE

et 1

Date: 04-01-2025

NAME AND ADDRESS vifs. ADANI KRISHNAPATNAM PORT LIMITED,
Pya u o m Post, Muthukur Mandal,
Chaudhari » District,
audharyan . 524 344,
Wali Trust
SAMPLE PARTICULARS P-1561 (SC) TK
SOURCE OF COLLECTION - 40K LD
DATE OF COLLECTION ) f e e
TEST REPORT
S.No Parameter Unit Result Method
T APHA, 4500-H+B,
L pH ¢ 751 24" Edition 2023
; P APHA, 2540-D
2. Total Suspended Solids mg/l ug.0 24" Edition 2323
3. BOD 3day 27°C mg/l 102 [S3025P 44
. APHA, 5520-D,
4 | OO mg/! 14 24" Edition 2023
MICROBIOLOGY TEST
5. Fecal coliform MPN/00mI 11X10° IS 1622

CHECIKIED l%‘t’

SV ENVIRO LABS %ﬁ\hu LTANTS
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A7 SV ENVIRO LABS & CONSULTANTS &

-'-‘.' (HAYEONMENTAL BHGINEERS & CONFULTANTS N POLLUTION CORTROL)
- Corporate Office & Laboratory : Enviro House, B-1, Block-B, 1DA, Autonagar, Visakhapalnam-53001%,

Hyderabad: Flat No. 302, H.No. 7-1-396/B/12, Sai Ram Residency, Balkampel Road, 5.R.Nagar, Hyderabad-500038.

) +91-0440338628, +01-T2076A4444 521 svenviro_labs@yahoo.co.in, info@svenvirolabs.com & www.svanvirolabs.com
Aecognizad by Govl, of India-MoEF & CC, New Dethi, Accradited by : NABL & MABET

Ref: SVELC/AKPL/24-12/09 Date: 04-01-2025

NAME AMD ADDRESS : ivifs. ADANI KRISHNAPATNAM PORT LIMITED,
Krishnapatnam Post, Muthukur Mandal,
SPSR Nellore District,
Andhra Pradesh - 524 344,

SAMPLE PARTICULARS 1 EFFLUENT
SOURCE OF COLLECTION : STP INLET - S00KLD
DATE OF COLLECTION i 19-12-2024
TEST REPORT
S.Mo Parameter Unit Result Method
APHA, 4500-H+B,
Lo | pH 8 7.36 24" Edition 2023
; APHA, 2340-D,
2. Total Suspended Solids mg/l | 120 ‘ 24" Edition 2023
3. BOD iday 27°C mg/l 110 IS 3025 P44
. ' APHA, 5520-D,
4, 0il & Grease mg/l 4.0 24" Edition 2023
MICROBIOLOGY TEST
k- . Fecal coliform WP/ L00m] 15x10° IS 1622
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Ref. No. AKPL /APPCB/EHS/109/2023-24

. Date: 07.02.2024
To

The Member Secretary,

A.P. Pollution Control Board,
Board Office,

Vijayawada.

Kind Attn: Sri B. Sreedhar, I.A.S - Member Secretary
Dear Sir,

Sub:-  AKPL - External Advisory Committee (Task Force Directions) — Status Report -
Submitted - Reg.

Ref:- APPCE Letter Order No. BO4/APPCB/HO/ECS/NLR/2023-, dated 14.12.2023

e@e

Adani Krishnapatnam Port Limited (AKPL) is developed multi-purpose, all-Weather port with
deep draft capable to handle Capesize and Panamax Vessels, Krishnapatnam Port is located at
Krishnapatnam in Muthukur Mandal, “Sri Potti sri Ramulu® Mellore Dist., Andhra Pradesh on the
East Coast of India. AKPL obtained CTO & HWA of APPCB vide Order Mo
APPCB/NVJA/MNLR/1344/CFO/HO/2019 dated 11/11/2022 with 13 berths (12 berths + one Liquid
Jetty L4) with consented capacity of 78.0 Million Tons/A of different cargos viz., Ceoal, lron Ore,
General Cargo (Fertilizers, Granites, Edible Oil and Lube Oils, others), Liquid Cargo (POL, LNG,
LPG, Chemical Products and Crude Qil) + 2.0 Million TEUs/A container cargo. The CTO & HWA is
valid till 31.08.2027.

The compliance status of AKPL was reviewed by Monitoring (Task Force)} Committee Meeting of
A.P. Pollution Control Board on 06.12.2023 and the following directions were issued to comply
with reference, for which AKPL is submitting herewith the current compliance status on the
Task Force Directions for kind perusal.

Direction = 1 - The port shall submit time bound action plan for mechanization of South berths
to handle coal, within two months, -

We submit that, AKPL obtained, EC & CRZ Clearance from MoEF & CC vide Order No. 1018/2016-
|A NIl dated 11.01.2021 and CTE from APPCB vide Order Mo: 633/APPCB/CFE/RO-NLR/HO/2010
dated 25.02.2021 for the following capacities under Phase - Il development,

The CTE was further amended vide order dated 06.04.2021 & 16.07.2021. The Phase - Il
expansion project is yet to be implemented.

5l. No. | Cargo Capacity

1. Coal 88 MMTPA

2. Iron Ore =

3, General Cargo 10.5 MMTPA

4. Liquid Cargo 51.7 MMTPA
Adani Krishnapatnam Port Ltd Tel +91 86172377999 T
(Formerly, Krishnapatnam Port Company Lta) Fax +91 861 237 7046 . ¥

PO Bag No 1, Muthukur Mandal, info@adani.com
SPSR Mellore District 524344 www. adaniports.com

T AR,
Andhra Pradesh, India \1 :
CIN: U45203AP1996PLCO23529 - ‘ b =

d-3824 E‘P.’ Gujarat, India

o &
Registered Office: Adan| Corparate House, Shantigram, Nr. Vaishno Devi Cirele, 5. G, Highway, Kh ﬁ%f@ﬁhm%@lﬁb
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Container

1.1 MTEUsPA

6, Mo. of Berths

{Iincl 3 Liguid Berths & and 3 SBMs
Constructed 1 Ligquid jetty

Approved 16

Total Capacity 150.2 MMTPA (Non-Container)
+ 1.1 MTEUsPA (Container)

Presently, AKPL is operating with 13 Berths, out of which:

8 No. of Berths are fully mechanized berths.

4 Berths are semi-mechanized berths.

One Berth (L4} is Liquid Jetty dedicated for POL products.

The details of berths along with cargo handling type and handling system are as below;

W | Bt Type of Cargo handled Unioeding Eystem
1 N1 Container berth Mechanised

2 N2 Container berth Mechanised

3 M3 General Cargo berth Semi-Mechanised
4 N4 General Cargo berth Fully Mechanised
5 NS Coal cargo berth Semi-Mechanised
& NG Coal cargo berth Fully Mechanised
7 M7 Coal cargo berth Fully Mechanised
8 MNE Coal cargo berth Fully Mechanised
g9 NW1 Multipurpose Fully Mechanised
10 MW2 Iron Ore Fully Mechanised
11 MNW3 General Cargo Fully Mechanised
12 54 Coal cargo berth Semi-Mechanised
13 L4 Liquid jetty for POL products Pipelines

Further, AKPL obtained CTO Order No: APPCB/AJA/NLRM1344/CFO/HO/2019 dated 11/11/2022
valid till 31.08.2027, for handling the following commaodities with 13 MNo. of Berths,

Products / Line of Activity

s.
No Type of Cargo Guantity
T Coal 46 Million Tons/ Annum
2 lron QOre 8 Million Tons/Annum
3, General Cargo (Fertilizers, granites, 5

Edible Oil and Lube oils, others ). #aalillon: Tans/Aentim
4, Liquid Cargo (POL, LNG, LPG, Chemical -

products and Crude oil) 10 Million Tons/Annum
5, Container Cargo 2.0 Million TEUs/A

Total

78.0 Million Tons/A Non-container
cargo + 2.0 Million TEUs/A container
cargo
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13 Berths (12 + 1 berth - Liquid Jetty

&. Mo. of Berths L4)

We submit that, the total volume of cargo handling at AKPL was 48.26 MMTs of cargo (including
containers) for the Financial Year 2022-23 (April 2022 to March 2023) & for the year 2023 -24
(April to December) it was 44.0 MMTs which are within the consented quantity.

Here, we humbly submit that, the South Berth No.4 is a semi-mechanized Multipurpose and coal
handling berth for the reason that the actual coal handling was started since April 2023 onwards
and there is no adequate coal cargo movement at South berth S4. AKPL is contemplating to
convert the South berth 5S4 to fully mechanized Coal handling berth soon after required
movement of coal cargo is arisen. In the absence of sufficient coal cargo movement in South
berth 54, the mechanizing eguipment of S4 will not serve the purpose of coal handling fully. As
of now, the coal is being handled at the south berths with environment sustainable measures as
suggested by APPCB viz,,

- Ensuring continuous surface cleaning followed by water sprinkling,

- Ensuring the loaded trucks are fully covered with tarpaulin and tightened with rope to
avoid transit spillages until the destination,

- Ensuring regular deployment of road sweeping machines etc.,

In compliance with direction no.1, the time bound action plan of AKPL as follows:

The Port is negotiating with the surrounding power plants for execution of long-term
commitment for coal handling from south berth. The mechanization of the Berth will be
implermnented as and when the Port receives concurrence from the end users followed by Mol.

Further, the mechanization of the cargo handling system would take a minimum of 24 months
to execute after obtaining consent from the respective users of surrounding power plants.
Therefore, AKPL endeavors for the required movement of coal cargoes at an earlier date and
convert the 54 as fully mechanized coal handling berth as expeditiously as possible.

Direction - 2 - The port shall expedite installation of fixed dust separation systems (MDSS)
at South berth for handling of coal and other dusty cargo.

We submit that, AKPL committed towards compliance of environmental management and the
well-being of the community by taking all the dust suppression measures while handling coal &
other dusty cargoes at South Berth.

AKPL is implementing the below mentioned existing environment management practices:

- Ensuring continuous surface cleaning followed by water sprinkling,

- Ensuring the loaded trucks are fully covered with tarpaulin and tightened with rope to
avoid transit spillages until the destination,

- Ensuring regular deployment of road sweeping machines etc.,

Further, in compliance with direction no.2, the time bound action plan of AKPL, enhance to
install the fixed dust suppression systems at south berth. The evaluation of dust separation
systems technologies is in process and the execution of the installation of Fixed Dust
Suppression System (FDSS) will be completed within 6 months,
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Direction - 3 - The port shall ensure water sprinkling system and other dust suppression
measures are effective for suppression / containment of the dust emissions
during handling of coal.

We submit that, AKPL is regularly conducting dust suppression measures to maintain the air
guality levels as per the NAAQ standards and ensuring the safety of workers and nearby
inhabitants. The following dust suppression measures are adopted for suppression /
containment of the dust emissions during handling of coal:

« The MDSS system is available at all Hopers & Transfer Towers & stack yards,

* The stockyards are supported by sophisticated Mechanical Dust Suppression System
(MDSS) at all yards including coal and iron ore storage area to suppress dust during stacking
of cargo in yards.

» The stock yards are established with modern dust suppression water cannons to suppress
the dust emission round the clock, controlled by highly sophisticated Programmable logic
controllers (PLCs) operated from central control room (CCR).

» Conveyers and Hopper systems are provided with water sprinkling system for handling coal
from berths to storage yards to mitigate fugitive dust emissions while handling &
transportation.

Photographs showing Mechanical Dust Suppression System asscciated with Ship Un-
loaders & loaders, and Water sprinkling system at conveyors, hoper & stack yards.

Water sprinkling system at conveyors, hoper & stack yards

s  Ensuring the stacks are continuously wetted with water sprinkling system consisting with
248-gun sprinklers which will sprinkle water in the form of mist up to a range of 50 M,
which will suppress the dust at source itself,
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Photographs showing Water Sprinkling system with DSS Tankers Wetting the operational areas
& the internal roads & berths

Wetting all operational areas & the internal roads & berths by Water Sprinkling with DSS
Tankers
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Mechanical Dust Suppression system

A wind barrier screen of 14 meters’ height has been constructed at adjacent to the coal yards
and developed greenbelt at adjacent to the wind screen structure with 10-12 meters of height
to the support the structure.

AKPL deployed a dedicated team for conducting regular inspections near the potential sources
of dust emissions and promptly addressing any issues or malfunctions in the dust suppression
systems. The copy of internal instructions issued for constitution of a Task Force Team is
attached herewith as Annexure - 1 for kind perusal
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In compliance with direction no.3 to ensue water sprinkling system and other dust suppression
system in effective manner, the action plan of the port is to continue the foregoing dust
suppression measures in more sophisticated manner, with true spirit by improving overall
effectiveness of dust suppression.

Direction= 4 -The port shall deploy road sweeping machines for frequent roads cleaning from
berth to south gate and to deploy more no. of road-sweeping machines in
consultation with RO, Nellore,

We submit that, AKPL is operating adequate road sweeping machines i.e, 12 MNo.s of Truck
mounted sprinklers, 3 Nos. of heavy-duty Atomized Sprayers and 8 No.s tractor mounted
hydraulic broom sweeping machines for dust suppression and to prevent air borne fugitive dust
emissions due to vehicle moment,

In compliance to the direction no 4, the action plan of the port is in addition to the above,
implementation of more advanced and comprehensive strategies to further reduction in release
of airborne dust particles, AKPL already initiated the action plan by procuring 3 Mo, of additional
heavy duty sweeping machine for deployment at prominent locations to ensure & maintain
ensures better coverage and more effectiveness and the purchase order/details are annexed
herewith for your kind perusal.

Direction - 5 - The port shall ensure to provide cover to trucks carrying the
coal from berth to destination.

We submit that, AKPL is committed in concern of the surrounding environment by ensuring all
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the outbound cargo carrying trucks/Railway wagons are properly covered with tarpaulin to avoid
fugitive emissions/spillages during the transit till reaches the destination. To ensure this,

= Provided 14 No.s of semi mechanized facilities for covering tarpaulin on the trucks within
the port premises,

» Established a semi mechanized railway wagon tarpaulin covering station at Silo location
within the Port.

AKPL deployed a dedicated in-house team constituted by environment, security, and safety
departments for conducting regular inspections to ensure the proper coverage of tarpaulin
cover, without any chance to spillage along the enroot. AKPL committed to implement the trucks
loaded in a covered environment to minimize dust and minimizing the impact on surrounding
areas.

In compliance to the direction no 5, the action plan of port is deployment of manpower to
implement the tarpaulin covering over the trucks and wagons. The said action plan is already
commenced by entering into tarpaulin agreement with third party and making the covering of
cargo loaded wagons and trucks with tarpaulin is must to ensure the complete containment of
emission or spillage of dust/cargo in transit and the tarpaulin covering agreement is attached
as Annexure -2 for your kind perusal.
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Direction = 6 - The port shall expedite to provide a truck wheel wash facility on the South side.

We submit that, AKPL already established & operating one automatic sensor-based Truck tire
washing facility and ensuring all the outgoing cargo carrying trucks tires passing through Morth
Side port are properly cleaned before leaving the port premises.

In compliance to the direction No 6, evaluating the passage of number of vehicles in order to
determine the appropriate capacity of the tire washing facility and providing such washing
facility to ensure the trucks are cleaned before leaving the port premises.

Direction - 7 - The port shall provide STP to cater the domestic waste water generated at South
berths.

AKPL is having a Sewage Treatment Plant (STP) at strategic two locations, one at CVR Amenities
Complex of 500 KLD capacity and other at Admin building of 40 KLD STP for treating domestic
wastewater generated in the port including the South berths. We submit that, at South Berth
54, not more than 20 no. of employees are working shift wise, and water is utilization only in 4
Mo. of toilets provided for the working staff. The estimated sewage generated from teilets of
0.80 KLD is routed to septic tank.

In compliance to the direction Mo 7, the plan of action of AKPL caters the domestic waste
water generated at south berths is implemented by routing the 0.80 KLD estimated sewage
generated from south berth to septic tank instead of providing separate STP since such
scanty amount of sewage water does not reguire the mechanism of STP. Since the existing
STPs are catering the needs of the port operations it is opined that providing another sewage
treatment plant at south berths is not feasible. Existing STP is working efficiently and meeting
the environmental compliance. Hence, we humbly request the Chairperson and Committee to
consider withdrawing this condition. However, the port is contemplating providing STP to
south zone also as and when the sewage water needﬁd such requirement in future.
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Direction No. B - The port shall ensure to progressively increase more No, of water sprinklers
and other required dust containment / suppression measures while increasing the cargo
handling capacity.

We submit that, the cargo yards are supported with Mechanical Dust Suppression System
(MDSS) to suppress the dust emission in the air and to restrain dust particles before it becomes
airborne.

The MDSS is equipped with 248 cannons to spray water jet that forms a blanket of mist, and the
mist captures the dust emissions that become heavier and settle down, The formed mist would
not allow any dust to fly along with the wind. The mist formation facilitates maintaining required
moisture levels in the cargos and lasts for longer period.

The water cannons cover a radius of approx, 30-50 meters, sprinkle the water up to 10-15
meters’ height and rotate in 180/360 directions. The distance between two sprinklers is 100mts
to cover total cargo stack area.

In addition to the MDSS, AKPL is deploying 20 Mo. of mobile dust suppression tankers to ensure
continuous water sprinkling on berths and other back up areas, yards and haul roads through.

In compliance to the direction No 8, the plan of action AKPL is to progressively increase more
Mo. of water sprinklers and other required dust containment / suppression measures to mitigate
the dust emissions on vehicular movement during carge evacuation on par with the cargo
handling capacity.

Direction - 9 - The port shall install more No. of CAAQM stations to continuously monitor
the air quality at representative locations and to implement adequate
measures to prevent air borne dust pollution in the surrounding villages. The
locations to install the additional CAAQM stations shall be identified
through scientific modelling and shall install in consultation with RO,
Nellore.

We submit that, AKPL has installed and operating 3 MNo.s of CAAGQM stations of Beta Ray
Attenuation technology to measure the parameters NOx, NH3, 502, CO, PM 10, PM 2.5, at the
following locations and data connected to APPCB website.

1. Station -1~ (CVR Amenities Complex)
2. Station - 2 - (Thamminapatnam Village)
3. Station - 3 - (Krishnapatnam Village)
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In addition to the Port CAAQM Stations, AKPL appointed an MABL accredited laboratory to
monitor the Ambient Air quality at the following locations in a radius of 6 KM within port and
surrounding villages.

1. Zero Point
2. Thamminapatnam
3, CVR

4. Gopalpuram
5, Chalivendram
6. Krishnapatnam -1
7. Krishnapatnam -2
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Google Image showing the existing CAAQM Locations and NABL 3™ Party Laboratory
monitoring locations

AKPL is submitting the 3rd party AAQ Monitoring reports at APPCB, Regional Office, Nellore on
Monthly basis. As per the monitoring results, the parameters of PNag, PMzs, S0z NOx, NHs are
well within the prescribed NAAQ limits.

In compliance to the direction No 9, AKPL initiated its plan of action by conducting Ambient Air
Quality Monitoring study at 3 locations i.e., at source South Berth - 4, South Junction points
near coal stack yards & North Port considering the down & up wind directions with due
consultation with the Environmental Engineer, Regional Office, Nellore on 27.01.2024, After
submitting the outcome of modelling result to EE, RO, Nellore for necessary advice, AKPL will
initiate the process for installation of additional CAAQM stations if required or instructed by the
authority.

Direction 10 - The port shall furnish preparedness plan to contain the air borne dust emissions
for each stock yard / zone wise and during unloading and handling of dusty
cargo at berth front.
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In compliance to the direction Mo 10, AKPL is furnishing the following preparedness
Environment Management plan being implemented to contain the air borne dust emissions for
each stock yard / zone wise and during unloading and handling of dusty cargo at berth front,

MDSS system at all Hopers & Transfer Towers & at stack yards.
MDSS at all yards including coal and iron ore storage area to suppress dust during stacking
of cargo in yards.

¢ Conveyers' and Hopper systems are provided with water sprinkling system.

* Ship Un-loaders & loaders are associated with Mechanical Dust Suppression System,

* Ensuring the stacks are continuously wetted with watersprnkling system to suppress the
dust at source itself,

= Ensuring all the outgoing cargo carrying trucks and wagons are fully covered with tarpaulin
and tightened with rope to avoid fugitive emissions/spillage until it reaches the destination.

s Ensuring all the outgeoing cargo carrying trucks tires are cleaned before leaving the Port
premises,

« Deploying Truck mounted sprinklers, heavy-duty Atomized Sprayers, Tractor mounted
hydraulic broom sweeping machines for dust suppression and to prevent air borne fugitive
dust emissions due to vehicle moment,

* Provided 3 Mo, of additional heavy duty sweeping machine for deployment at strategic
locations,

* AKPL has successfully developed 194.5 hectares of greenbelt within its premises since the
port's inception all along port boundary, coastal plantation and mangrove planation.

= Dense plantation was done around coal yards, avenue & median plantations all along the
road networks.

= Pursuing to provide additional truck tire washing facility at South Berth location to ensure
all the outgoing cargo carrying trucks tires are cleaned before leaving the Port premises,

Direction= 11 - The port shall not draw the ground water under any circumstances, The port
shall furnish time bound action plan to meet the water requirement for the port
activities, from the sustainable sources.

AKPL is not withdrawing any ground water within the Port premises. The source of water is
Muthukur Reservoir have an approved capacity of 1000 KLD and 4 MLD of water from Nakkala
kalava drain. As per the CTO, the permitted water consumption quantities are as below:

S, Purpose Quantity

Na. (KLD)

1, Dust suppressions & Miscellaneous (Fire protection services) 1950.0

2. Gardening 400.0

3. Domestic 650.0
Total 3000.0

Further, AKPL is recycling & reusing the STP water 540 KLD for dust suppression & greenbelt
development. Rainwater Harvesting Tanks are also maintained in the port premises and using
the supernatant water for dust suppression on haul roads.

The average water consumption for the Financial Year 2022-23 (April 2022 to March, 2023) was
2568 KLD & for the year 2023 -24 (April to January), the average water consumption was 2923
KLD which is within the consented guantity.

AKPL is submitting the water consumption details in Form-1 toe APPCB on monthly basis and
Half-yearly EC compliance to MoEFECC, AKPL is conducting a water audit and water feasibility

e
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study for optimizing the water consumption and identification of alternative water sources,
recommendation of reliable water sources including desalination plant, Based on the output of
the study, action will be submitted.

In compliance to the direction Mo 11, AKPL with regard to furnishing the time bound action plan
to meet the water requirement for the port activities, AKPL has already initiated, attended
Mellore Municipal Corporation (NMC) conducted meeting on 22" January 2024, During the
meeting, officials attended from Andhra Pradesh Urban Infrastructure Asset Management
Limited (APUIAML) and Nellore Municipal Corporation (NMC), outlined the Government's policy
towards usage of STP treated water by industries. Responding to this policy, representatives of
edible oil industries have not accepted the proposal of supplying STP treated water. They said
that all 10 edible oil companies situated at Krishnapatnam node, are not supposed to use STP
water in edible oil processing. Therefore, they have requested the NMMC to stick to its initial
proposal of supplying surplus potable / raw water available through Sangam Anicut Water
Supply Scheme, The copy of MoM is attached as Annexure - 3 for kind perusal,

The process of implementation is under progress with Nellore Municipal Corporation, It is
pertinent to note that the grant of approval for provision of water by NMC is a statutory process
followed by due approvals and execution of water supply agreement and the time taken for
completion of said statutory process is not within our perception. Soon after conclusion and
execution of MOU with NMC for supply of water, the details/ quantum of supply of water by
MMC will be submitted for your perusal,

Pursuing with Nellore Municipal Corporation, for supply of sewage water or treated sewage
water as to utilize for dust suppression system in the port. Accordingly, for the Port present &
future water requirements.

Direction - 12 - The port shall submit action plan to treat the sewage generated from
Mellore Municipal Corporation, as to utilize for dust suppression system in
the port.

We submit that, as per the directions of Nellore Municipal Corporation, for supply of water for
the industrial sectors established and operating within the Nellore city purview so as to utilize
the same for industrial operations/usages. Accordingly, AKPL has submitted the details of water
requirement. Further, a meeting was conducted by MNMC on 22™ January 2024 at Nellore
Municipal Corporation and the following are the outcome of the Meeting:

1. The NMC along with Andhra Pradesh Urban Infrastructure Asset Management Limited
(APUIAML) is in the process of finalizing Detailed Project Report (DPR) during February
2024 duly considering the different financial models.

2. The Draft proposal will be sent to the Special Chief Secretary (Municipal Administration and
Urban Development (MAUD) and further to the Engineer in Chief {(ENC) Public Health (PH)
Vijayawada for necessary clearances.

3, In the meantime, the Corporation will share the DPR to elicit views from all the participating
industries particularly on financial models, techno commercial, engineering and other
related aspects.

4. Once the DPR is finalized in all respects, the NMC and the participating industries will have
to enter the mutually agreed offtake water supply agreement for a period of 30 years with
commonly agreed terms and conditions.

5. After obtaining all approvals, the NMC would commence the work and complete the process
of laying water supply pipeline by 31 March 2025, and the tentative date of receiving water
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from Nellore Municipal Corporation (Sangam Anicut Water Supply Scheme) to Adani
Krishnapatnam Port Limited and its neighboring edible oil industries is from 1 April 2025.

Andhra Pradesh Urban Infrastructure Asset Management Limited APUIAML has been appointed
as a consultant for DPR preparation. APUIAML requested the representation of various
companies to propose water requirement for the next 10 to 15 years. Tentative project cost is
about Rs. 98 Cr. APUIAML requested to share the opinion regarding industries contribution
towards capital cost of the industrial water supply. As the project seeks contribution from all
the industries from the region for finalizing the financial model, the project is placed before the
higher authorities for decision making.

The NMC during the meeting has made it clear that it will supply raw or potable water at a
commeon point where all edible oil industries and Adani Krishnapatnam Port Limited can fetch
water from that outlet, Therefore, NMC will take care of every aspect of supplying water such
as Right of Way (RoW), laying pipeline and other related matters. The Route Alignment Option
document is attached herewith as Annexure - 4

The implementation of action plan with regard to the direction Mo 12, is contingent to the
completion of project taken by AP government. After obtaining all approvals, the NMC would
commence the work and complete the process of laying water supply pipeline by 31 March 2025,
and the tentative date of receiving water from Nellore Municipal Corporation (Sangam Anicut
Water Supply Scheme) to Adani Krishnapatnam Port Limited and its neighboring edible oil
industries is from 1 April 2025. Hence soon after completion of project by the GOAP, the action
plan with regard to direction 12 will be initiated accordingly.

Point =13 -  The port shall periodically undertake de-silting of the drains and to keep them
intact for free flow of the runoff.

AKPL is clearing the storm water drains periodically and especially before commencement of
monsoon season by removing the sludge accumulated to prevent pessible flooding of the
surrounding areas,
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In view of the above and with due consideration of the environment & sustainable measures
being adopted & implemented at AKPL we humbly request the Chairperson and EAC Committee
to consider withdrawing the conditions Mo. 7 & 12,

AKPL will continuously evaluate the environmental impacts during port operations and will
promote long-term environmental sustainability by continuing all the mitigation measures to
prevent the dust pollution,

Thank you

Yours Sincerely,
for ADANI KRISHNAPATNAM PORT LTD,,

A3
Dr. D Jy :
Copy to: /'f""f‘_‘_“

1. The Joint Chief Environmental Engineer, APPCB, Legal Cell, Board Office, Visakhapatnam.
2. The Environmental Engineer, APPCB, Regional Office, Visakhapatnam,
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Annexung = IX

| Compliance status on the External Advisory Committee (Task Force) directions issusd
vide APPC Ordar Mo, 804/APPCE/HO/ECSMLRF2025-, dated 14,12 2023,

' s, Direction | Status/Compliance

' No. = s

1 The port shall submit time bound action [«  There are two coal fired power

plan for mechanization of South berths projects on the southern side of

Lo heandle coal, within two months, the Port

« Out of oo plants one is in
gpavation and the ather one will
become operational in few
mgnLhs,

+  AKPL has been Lransporting the
coal through covered trucks for
the pperatinnal plant.

« Once the 2% one becomes
operational, the MOU wii be
entered with the Power Plants
wihich wiil take about & months.

« The mechanization of the cango
handling system would take a
minimum time peried of 24
momths (o execute  after
obtaining consent from  the
power plants. Tl |

2. The port shall expedite Installation of | AKPL is initisting the process of

fixed dust separation systems (MDSS) | providing Fixed Dust Suppression

at South berth for handling of coal and | Systems (FDSS) at South Berths and

i other dusty cango, expected (o be completed by

3 December 2024

3. | The post shall ensure water sprinkiing | Being Complied,

system and other dust suppreesion | ... ... miee sorinkiing system

measures are effective for suppression
!/ containment of the dust - at Hopers, Transfer Towers & at
= Wit st stack yards,

during handling of coal,

» The stockyards are supported by
MDGES at all yvards inciuding coal
and ian ofe storage area to
suppress dust during stacking of
cargo in yards,

« Conveyers and Hopper systems
Birg pravided with wraber
sprinkling system  for  handling
caal from berths to starage yvards
to  mitigate  fuegitive  dust

: 3 emlssions  while handling £

i it . _transportation.

L
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| The port shall deploy road sweeping

machines for frequent roads cleaning
from berth to south gate and Lo deploy
mare fo. of rosd-sweeping machines in
caonsultation with RO, Mellare,

i
+ Deployed B No.s ractor mounted

hydraulic  broom  Sweeping
machines,

‘® A5 per the TF directions 2 Mo, of
heavy duty sweeping machines
are  provided for  effective
sweeping of roads, berths and all
operational areas.

| The part shall ensure Eahil;rwide cover

bo trecks carmrying the coal fram berth
Lo descination.

Complied.

Ensuding all the outbound trucks are
properly covered B tightened with
tarpaulin te avoid transit spillages Lill
it reaches the destination,

The port shall expedite to provide a
truck wheel wash Facility on the South
side.

AEPL has been initiated the process
of providing additional truck wheel

wiashing facilicy.

L0 processed on 29,02.2024. (Copy
attached as Annexure -10)

The facility will be in place by the end
of June 2024,

The port shall provide STP to cacer the
domestic waste water generated at
Sauth berths.

At South Berth 54, 20 no. of
employess are working shift wise,
and water i5 vtilization anly in 4 Mo,
of tollets provided for the working
stafff.

The estimated sewage genersted
froem tollets of O.B0 ELD s routed Lo

septic tank.

The guantity of sewage is too law to
provide an additional STP, hente wea
earnesily wrge b0 withdraw  Ehis
condition.

The port shall ensure to progressively
increase mare Mo, of waker sprinklers
and ather required dust contalnment S

| suppression measures while increasing

the cargo handling capacity.

| capacity.

AKPL is progressively increasing the
Mo, of water sprinklers and other
reguired  dust  containment  f
suppression  measures bo mitigate
the dust emissions on wvehicular
movement during cargo evacuation
on par with the cargo handling

189
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The port shall Install more No, of
CAADM  stations Lo comtinuously
MMt the air Queality ak
fepresentative  locations and o
implement adequate measures [0
prevent air borne dust pellution in the
surrgunding vitlages. The locations to
install the addicional CAAGN stations
shall be identifled through scientific
modelling  and  shall  install  in
consultation with RO, Mellore,

_hElemg. Camplied.

As per the Task Force Directions of
APPCH, AKPL appaointed a MABET
Coartified Consultancy bo canry-out
Alr Modeling study toe assess the
TegQuinement af additional
AAGYCAAGIM Stations.

The monitoring was  completed
modelling study is in progress, The
reparts expected to be recelved by
the end of March 2024,

Additional AA0 F ARG statians weill
b estabilshed within & months
based on the recommendations of

the report..

10,

The podt shall fusnish preparedness
plan to contain the air bome dust
emissiens for each stock yard / zone
wise and during unloading and handling
of dusty cargo at berth fronk,

+ Deplaying

Being Complied.

AKPL has bean following
Environment Management plan to
econtaln the air borne dust emissions
for each stock yard / 2one wise and
during unleading and handling of
dusbty cargno at berth front,

=  Provided mist sprinkiing system
at Hopers, Transfer Towers £ at
stack yards,

= Provided MD55 at all yards
including ecoal and iron ofe
storage area bo suppress dust
during stacking of cargo in yards.

=  Ensuring the stacks are
continuously  wetted with
waterspinkling  System ko
supgress the dust at source ikself,

»  Ensuring all the outgoing cargo
canying trucks and wagons are
fully coverad with tarpaulin and
tightened with rope to avoid
fugitive emissionsfpilkage until it
reaches the destination.

Truck mounted
sprinklers, heawy-duty Atemized
Sprayers, Tractor mounted
hydraulic  bropm  sweeping |

machines for dust suppression
and to prevent air borne fugitive
dust emissions due to wvehicle
mioment.

490
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Provided 2 Mo, of additionsl
heavy duty sweeping machine for
deployment at strategic
locathons.

Ensuring all the outgoing cargo
carrying trucks tires are cleaned
befare leaving the Port premises,
Providing one more truck tyre
washing facility at South Berth
location is in progress,

mn

|

The port shall mot draw the ground
water under any clrcumstances. The
port shall Furnish time bound action
Mar ta meet the water requirement for
the port activities, from the sustainable
sOurces,

AKPL s not drawing any grownd
Water,

The source of water is Muthukur
Reservgif with approved
withdrawing gquantity of 10MLD
and hakkalakalava drain with
approved withdrawing gquantity
of 4.0 MLD,

The water from  Muthokoer
Reservoir has been receiving
throwgh tankers and
Makkalakaluva water s being
pumiped to AKPL Fump house,

12.

13

' The port shall submit action plan to
treat the sewage genevated from
Mellore Municipal Corporatipn as bo
ukilize for Just suppression system in
the port,

Mellore Municipal Corporation
(MMC) proposed to supply water
to industries at Krishnapatnam
node and & had conducted &
meeting with the industrial
representatives on 22012024,
AKPL  has  expressed it
willingness ko fetch either STP
©F raw water From MMC.

(Copy of AKPL request lotter &
PAOM attached as Annexure -
11)

AKPL intended to take 10 MLD of
water fipr port reguiremenks.
The DPR preparation s in
progress at MAG,

‘The port shall perindically undertake
de-sliting of the drains and to keep
them intact for free flow of the mnaff.

Complied.

AKPL has been ensuring periodical
de-siiting of the drains to ensure free

| flow of the runoff,
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ANNEXURE-40

| MINUTES OF THE MEETING (MOM)
MECHANISATION OF SOUTH BERTHS FOR JINDAL POWER LIMITED

(SIMHAPURI UNIT) AND MEENAKSHI ENERGY LIHTED (VEDANTA POWER)
UP TO THEIR PLANTS FOR HANDLING COAL

AGENDA OF THE MEETING: MECHANISATION OF SOUTH BERTHS FOR JINDAL POWER LIMITED
(SIMHAPURI UNIT) & MEENAKSHI ENERGY LIMITED (VEDANTA POWER) UP TO THEIR PLANTS FOR
HANDLING COAL,

PARTICIPANTS:

ADANI KRISHNPATNAM PORT LIMITED

1. SHRIG JRAO CHIEF EXECUTIVE OFFICER

2, SHRIRAJAN BABU CHIEF OPERATING OFFICER

3. SHRIK M RAM HEAD - CORPORATE AFFAIRS

4, SHRI MANISH DAVE HEAD - DRY CARGO OPERATIONS

5. SHRI NAGARAJ S HEAD - ENGINEERING SERVICES

6. SHRIM JANARDHANA RAD SENIOR MANAGER (CIVIL)

7. SHRIK SANDEEP ASSOCIATE MANAGER (PROJECTS)

8. SHRIK RAMBABU ASSISTANT MANAGER (ENVIRONMENT)

JINDAL POWER LIMITED (SIMHAPURI UNIT)

7. SHRI K SRINIVASA RAD  VICE PRESIDENT & PLANT HEAD
2. SHRI SAROJ PADHI VICE PRESIDENT (COMMERCIAL)
3. SHRI SK KHALEED ASSISTANT MANAGER (LIAISIONING & ENVIRONMENT)

MEENKSHI ENERGY LIMITED (VEDANTA POWER)

1. SHRI ASIM DE STATION DIRECTOR
2. SHRI BINU RAPHAEL DEPUTY STATION DIRECTOR
3, M SIVA RAMA KRISHMNA  HEAD - SECURITY & ADMINISTRATION

MEETING VENUE: ADANI KRISHNAPATNAM PORT LIMITED

MEETING DATE: 08 AUGUST 2024 (THURSDAY)

&1]3
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MINUTES OF THE MEETING (M@m)
MECHANISATION OF SOUTH BERTHS FOR JINDAL POWER LIMITED

(SIMHAPURI UNIT) AND MEENAKSHI ENERGY LIMITED (VERANTA POWER)
UP TO THEIR PLANTS FOR HANDLING COAL

Initiating the discussion, Adani Krishnapatnam Port Limited (AKPL) CEQ emphasized for the
conveyor system from South berths to Jindal Power Limited (Simhapuri Unit) and Meenakshi Energy
Limited (Vedanta Power),

He has also explained that Andhra Pradesh Pollution Control Board (APPCB) officials visited
the site and directed for the full conveyor system failing which they would stop road movement of

coal to the above power plants.

AKPL CEO has also emphasized that this discussion both the parties had with the port earlier
on two occasions and further explained that there is an extreme urgency for the conveyor system
to both the plants.

Both Unit Heads have explained that they have been taking all precautions for the road
movement. However based on the direction from the APPCB as communicated by AKPL CEOQ, they
would revert back with full plan with timelines for the conveyor system in the next 15 days i.e. latest
by 26 August 2024,

Concluding the meeting it was decided that

1. Beth the units will give the details of precautions being taken up as on 12 August 2024
in the existing system of road movement and AKPL CEC has informed that we shall write
a detailed explanation to APPCE.

2. AKPL CEOQ requested that action plan with timelines to be submitted by both the units
by 26 August 2024,

Meeting ended with thanks to all the participants.

-

p)
?_,'l‘:‘ 1"
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MINUTES OF THE MEETING (MOM)

MECHANISATION OF SOUTH BERTHS FOR JINDAL POWER LIMITED

(SIMHAPURI UNIT) AND MEENAKSH! ENERGY LIMITER (VEDANTA POWER)
UP T@ THEIR PLANTS FOR HANDLING COAL

LIST OF ATTENDEES

S.NO NAME DESIGMATION & COMPANY NAME SIGNATURE
1. | SHRI G J RAD CHIEF EXECUTIVE OFFICER AKPL /%'
|
2.| SHRI RAJAN BABU CHIEF OPERATIGN OFFICER AKPL * L *
3.| SHRI K M RAM HEAD - CORPORATE AFFAIRS AKPL W[&.
4.| SHRI MANISH DAVE HEAD - DRY CARGO OPERATIONS .

AKPL

SHRI S NAGARAJU

HEAD - ENGINEERING SERVICES

SHRI M JANARDHANA
RAD

SENIOR MANAGER - CIVIL

SHRI K SANDEEP

ASSOCIATE MANAGER (PROJECTS)

SHRI K. RAMBABU

ASSISTANT MANAGER
(ENVIRONMENT)

SHRI K.
RAD

SRINIVASA

VICE PRESIDENT & PLANT HEAD
JPL {SIMHAPURI UNIT)

10

SHRI SAROJ PADHI

VICE PRESIDENT (COMMERCIAL)

1.

SHRI 5K KHALED

ASSISTANT MANAGER (LIAISONING
& ENVIRONMENT)

12| SHRI ASIM DE STATION DIRECTOR
MEENAKSHI  ENERGY  LIMITED st
(VEDANTA POWER) 1

13| SHRI BINU RAPHAEL | DEPUTY  STATION  DIRECTOR
MEENAKSHI  ENERGY  LIMITED %
(VEDANTA POWER) -

14

SHRI M. SIVA RAMA
KRISHNA

HEAD - SECURITY AND ADMIN

ses END ==
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ANNEXURE-41

From To

M/s. Jindal Power Ltd. M/s. Adani Krishnapatnam Port Ltd.
Thamminapatnam (V), Chillakuru (M), Krishnapatnam (V), Muthukur (M),
Tirupati (D). Nellore (D)

Dear Sir,

Sub:  Pollution control measures by M/s. Jindal Power Ltd. in coal transportation from
Adani Krishnapatnam Port to JPL-Simhapuri.
Ref:  Minutes of meeting on dated: 08-Aug-2024 between AKPL, lindal Power Ltd, &

Meenakshi Energy Ltd

This has reference to the meeting held on dated 08-Aug-2024 with AKPL Senior Management regarding
the pollution control measures for Coal Transportation from South Berth, we want to present here that
lindal Power Limited has recently acquired 4X150 MW Simhapuri Energy Limited through NCLT-
Liguidation process on dated: 29-June-2022 where in plant was not in a condition to put in operation.

Later on with great difficulty and untiring efforts units were commissioned and putin regular operation.

At present we don’t have any long term PPA with beneficiaries. We are selling power on short term
PPA's and in power exchange which Is more dynamic in nature. The plant is based on Imported Coal
with prices more volatile in market. This is effecting our day to day power sales resulting in planning of

coal procurement,

Being a responsible generator of Power and our commitment for environmental stewardship, we are
putting our best efforts to take pollution control measures and again to reiterate for proper
implementation, we convened meeting with all the Coal Transporters and instructed them to strictly
comply the following pollution control measures during coal transportation from Adani Krishnapatnam
Port to our plant premises which are already enforced and advised them to ensure strict supervision

and adherence :

1. Ensure 100% compliance of proper tarpaulin covering at AKPL Port Yard.
2. Inspect and Remove Trucks with damaged body/backdoor problems to ward off possible coal spillage
enroute.

3. Enforce Speed Limit along the route to reduce the likelihood of dust generation.
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We have taken the following initiatives for pollution control measures at our end:

Deployment of Road Sweeping machine & manpower for road cleaning on daily basis.

Water Sprinkling along the transportation route from Port South gate to plant area to suppress any
spilled dust,

. Conducting monthly Safety and Environment Awareness Program and toolbox talk with all our drivers,

transporters & housekeeping staff to understand them about safety & environment compliance.

We reaffirm stating that as a responsible power generator, we are committed to comply and
ensure continuous improvement in our operations during coal transportation and will periodically
review and update our pollution control strategies to align with best practices and regulatory

requirements. We trust that these measures will contribute to a cleaner and safer environment.

With regards

(O}
A,

K.SRINIVAS RAC

PLANT HEAD (JPL SIMHAPURI)

IITRUE COPY//
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ANNEXURE-42

KM RAM

From: Siva Rama Krishna Rac M <SivaRamaKrishnaRao.M@cairnindia.com>
Sent: Wednesday, September 11, 2024 9:39 AM

To: KM RAM

Ce: G Venkat Reddy; Asim Kumar De; Binu Raphael; G.J. Rao; Rajan Babu
Subject: RE: MOM ON MECHANISATION OF SB FOR COAL HANDLING

*CAUTION: This mall hag originated from outside Adani. Please exercise caution with links and attachments.*

“Without Prejudice”
Dear Sir,

Please note that Meenalshi Energy Limited has been taken over by Vedanta Limited through Resclution Plan duly
approved by the Hon’ble NCLT, Hyderabad in August, 2023 under the provisions of the Insolvency and Bankruptey
Code, 2018.

Since Meenakshi Energy Limited was under CIRP, therefore, Vedanta Limited is endeavoring to take all necessary
steps for its revival and for stabilizing the 1000 MW capacity power plant (2x150)- phase 1 and (2x350)- phase |l
appropriate steps would be taken by Vedanta Limited in accordance with the provisions of the applicable laws
including the mechanization of the coal transportation system, as applicable, from the port area to the plantin
due course of time as required at the time of commissioning of the plant.

This is being forwarded for your kind information please.

Best Regards,

Siva Rama Krishna Rao Mahadevu, CPP,NEBOSH

Head Security , Administration and External Affairs,

Meenakshi Energy Limited,

A LIMITES

Thamminapatnam Village | Chillakur Mandal| Tirupati District | Andhra Pradesh - 524412,
Off. Tel: +91-9963028700

Email: sivaramakrishnarao.m@cairnindia.com

VET] AR

3z vedanta
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K. M., RAM,

HEAD - CORPORATE AFFAIRS,

ADANI KRISHNAPATNAM PORT LIMITED (AKPL),

PO Bag No.1, Muthukur Mandal, SPSR Nellore - 524 344, Andhra Pradesh, India,
Mob #9193 9170 7000 |Desk : 40189 | km.ram@adani.com | www.adani.com

adanl Grﬂwmh Our Values: Courage | Trust | Commitment
Goodness

1) ® @ @ romonee

DISCLAIMER: The information contained in this electronic message and any other attachment to this message are intended solely for
the addressee and may contain information that is confidential, privileged and exempt from disclosure under applicable law. If you
are not the intended recipient, you are hereby formally notified that any use, copying or distribution of this e-mall, in whale or in
part, is strictly prohibited. Please immediately notify the sender by return e-malil and delete all copies of this e-mail and any
attachments from your system. Any views or opinions presented in this email are solely those of the author and do not necessarily
represent those of the company.

WARNING: Computer viruses can be transmitted via email. The recipient should check this emall and any attachments for the
presence of viruses. Adani Group accepts no liability for any damage caused by any virus transmitted by this email.

“The information transmitted, including any attachments, is intended only for the person or entity to
which it is addressed and may contain confidential and/or privileged material. Any review,
retransmission, dissemination or other use of, or taking of any action in reliance upon, this information
by persons or entities other than the intended recipient is prohibited, and all liability arising therefrom is
disclaimed. If you received this in error, please contact the sender and delete the material from any
computer.

Please do not print this email unless it Is absolutely necessary. This email contains privileged and/or
confidential information and is meant for the named individual or entity only. Please take a note that if
you enter into email correspondence with Vedanta Limited, and/or any of its other subsidiaries
(collectively referred to as the Vedanta Group), this piece of communication may be subject to
monitoring and storage in company archives. If you are not a named recipient or you have received the e-
mail by mistalke or whatsoever, please notify the sender immediately by email or by calling the phone no.
+31 124 459 3030 and delete the email from your computer or system. The views, opinions, and
judgments expressed in this email are solely those of the author and same has not been reviewed or
approved by any company of the Vedanta Group. Vedanta Group accepts no liability for the content of
this email, or for the consequences of any actions taken on the basis of the information provided. This
email and any attachments are not guaranteed to be free from computer viruses and it is recommended
that you check for such viruses before downloading it to your computer or system.”
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From: KM RAM <km.ram@adani.com>

Sent: Monday, August 12, 2024 6:26 PM

To: srinivas.rac@jindalpower.com; saroj.padhi@jindalpower.com; shek.khaled@jindalpower.com; Asim Kumar De
<Asim.de@vedanta.co.In>; Binu Raphael <Binu.Raphael@vedanta.co.in>; Siva Rama Krishna Raoc M
<SivaRamakrishnaRao.M@cairnindia.com>

Cc: G.). Rao <Gudena.Rao@adani.com>; Rajan Babu <Rajan.Babu@adani.com>; KM RAM <km.ram@adani.com>; Manish
Dave <Manish.Dave@adani.com>; Nagaraj Sokkaraj <Magaraj.Sokkaraj@adani.com=; Janardhana Rao Metikota
<JanardhanaRao.Metikota@adani.com>; Sandeep Kattangur <Sandeep.Kattangur@adani.com>; Rambabu Karri
<Rambabu.Karri@adani.com=

Subject: MOM ON MECHANISATION OF SB FOR COAL HANDLING

Importance: High

"Email source is not Verified"

CAUTION:- Emall originated from outside of the organization. Do notclick links or open
attachments unless you recognize the sender and know the content is safe,

Sir,
Mamaskar!
Please find attached herewith Minutes of Meeting {meeting held on 8 August 2024 @ AKPL) regarding
mechanization of south berths for Jindal Power Limited (Simhapuri Unit) and Meenakshi Energy Limited (Vedanta
Power) up to their plants for handling coal,
The actions now needed are
1. Both JPL (Simhapuri Unit) and MEL (Vedanta Power) are requested to share details of precautions
being taken up as on 12 August 2024 in the existing system of road movement to write a detailed
explanation toe APPCB.

2. Both the units are requested to share action plan with timelines to be submitted by 26 August 2024,

Further details can be had from the signed MoM please.

BEST REGARDS,

IITRUE COPY//
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Ref. No. AKPLYENVIRONMENT/APPCB/50/2025-26 Date: 16.07.2025

To,

The Envirgnmental Engineer,

Andhra Pradesh Pollution Control Board,
Regional OFffice, SPSR Nellore,

Andhra Pradesh,

Sub: Adani Krishnapatnam Port Limited (AKPL)-Compliance status against Joint
Commitiee report observation and recommendations dated 25.02.2025 for 0.A
No. 1313 of 2024(52)- submission - Reg.

Ref: 1. Mr, Ashok Kumar EE, APPCE RO Mellore Visited on 04/07/2025 w.r.t 1313 of
£024 compllance status verification.
2. NGT order dated 29.05.2025-0A Mo, 1313/2024

Respected Sir,
This is in reference to site visit held on 4% July 2025 where in advised to submit

compliance status of recommendations and observations stated in 0LA No, 1313 of 2024,
Please find detail reply against each recommendation.

Reference no. 2 of above, point Mo. 3 the status of the compliance of the Joint
Committee recommendations are as follows:-

' 5.No Recommendations Compliance status

(i) | To expedite the installation of dust | Complied.
=] suppression system (MDSS) at the
e south berth and South coal stacking | AKPL provided Mechanical Dust

' '“":,:}\ yards. Suppression System (MDSS) to control the
2 fugitive emission from Coal handling and

A5 stacking yards at the south side of the port.

The details of the same submitted to
APPCB, RO MNellore vide letter Mo,

AKPL/APPCB/TF/012/2025-26 dated
20.04.2025,
. 4$ Copy attached as Annexure - 1
Adsni Krishnapatnaen Post Lid Tl +81 861 237 76949
PO Bag Mo 1, Muthukue Mandal, Fax +01 851 237 046
SESR Mellore District G274 344 info@adanicam
Andhrs Pradesh, India W, gniportscom

CIN: LAS203AP1RS6RPLEOZ3529

Raglstened OMics: Adani Corparste House, Shantgram, Mr. Valghno Devl Cirle, 5. G Highway. Khodiyar, Ahmodabad = 582421 Gujarat, Indla
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5.No Recommendations Compliance status
(i) |To ensure safe loading of trucks to | Condition Complied.
avoid spillage while transporting
from Berth to designated storage | AKPL has been following the Environment
yard, Management plan to contain the fugitive
dust emissions during loading activity, i.e.
loading is being done through Hoppers and
overloading was avoided to control transit
spillages.
The Task force team was formed with
members from the Environment and
operations departments to ensure Truck
condition, proper loading and unloading of
Cargo.
AKPL established 27 Nos. of truck tarpaulin
covering stations at warious |ocations
within the Port to facilitate and ensure all
the outgoing cargos by Trucks are covered
with tarpaulin,
AKPL ensuring that the tarpaulin is covered
in all sides of the truck and Lightly Lied with
rope to avoid transit spillages till the truck
reaches its destination.
(iii) To ensure the completion of | Noted for compliance.
mechanization of Berth Mo 5 as per | Here the mentioned timeline is for the
the Committed timeline i.e. | south side MDSS system which was already
31.04.2025. Extensive dust | completed,
suppression measures shall be taken | Berth No.5 mechanization will be
by installing MDSS till completion of | completed by September 2026.
mechanization
(iv) |To establish Enviranmental | Complied.
Monitoring Laboratory in | AKPL has established an Environmental
compliance to EC condition and to | Monitoring Laboratory within the port
ensure the submission of detailed | premises.
marine biodiversity conservation & | AKPL carried out study on Comprehensive
management plan and latest | Biodiversity Assessment, Impact
shoreline stability report Assessment and Management Plan through
M/s. Suganthi Devadason Marine Research
Institute (SDMRI), Thoothukudi and same

Adanl Krishnapatngm Podt Lid
PO Bag Mo 1, Muthukur Mandal,
SPSR Nellore Disoncy 524 544
fndhra Pradesh, India

Ted #8971 BB1 Z57F /S99
Fax +31 B61 237 1046
Infiofiadani.com
wwd adanipeits. com

CEH: UAES203AFI996PLCDEASES

Registered Ofice: Adani Corpersle Mouse, Shantigram, Nr, Vaishne Divi Ciecle. 5. G, Highway, Khadiyad, Almedabad - 3EZ421, Gujaral hdia
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S.No Recommendations Compliance status
report submitted to APPCB and AP state
biodiversity board with vide letter No:
AKPL/EC/ENVAZ2G6/2024-25 dated
09.01.2025.
AKPL appointed NIOT for shoreline stability
study, and report as submitted to APPCB,
RO MNellore vide letter. no.
AKPL/EC/ENV/ODT/2025-26 dated
09.04.2025.
Photographs attached as Annexure - 2
(v) | To take steps to provide adequate | Complied.
display boards making mangrove | AKPL has erected 10 no's of Mangroves
preservation/conservation, conservation/ preservations display boards
in the area already. Additionally more than
10 nos. of display boards erected in
different locations at Port premises.
Photographs attached as Annexure - 3
(vi} | To provide proper adequate sprinkler | AKPL is maintaining adequate sprinklers at
and wind shields wherever damaged | various locations in Port premises,
(due to Michaung cyclone in 2023) | damaged wind screen during Michaung
around the coal handling area, cyclone was replaced.
Photographs attached as Annexure - 4
{vii) To replace the existing tractor | AKPL procured the 3™ Vacuum sweeping
mounted hydraulic broom sweeping | machine dedicated for coal stock vard
machine with heavy duty sweeping | roads.
machines.
Photograph attached as Annexure - 5
[viii) | Toreplace the newly installed sensor | Sensor based CAAQM stations are replaced
based CAAQM Monitoring stations | with conventional CAAQM stations,
with Conventional CAAGM | 2 New CAAGMS, connectivity completed on
instruments. 18 & 19.06.2025, Continuous Ambient Air
Guality Monitoring stations to monitor the
parameters viz.,, PMI10, PM2.5, 502, NO2,
NOx, CO, NH3 and these are also linked to
APPCH website.
a) CAAQMS 4 North side of the station
b) CAAGQMS 5 South side of the station
Photographs attached as Annexure - &
(ix) |To ensure proper operation and | Being complied.
calibration of CAAGQMS to generate

Adani Krishnbpatngm Podt Lid
PO Bag Mo 1, Muthukur Mandal,
SPSR Nellore Digoncr Had 544
fndhra Pradesh, India

Ted +91 BT 2357 /999
Fax +31 BG1 237 7045
Infoiadani.com

Wy Adanipoits. com

CEH: UAES203AFI996PLCDEASES

Registered Ofice: Adani Corpersle Mouse, Shantigram, Nr, Vaishne Divi Ciecle. 5. G, Highway, Khadiyad, Almedabad - 3EZ421, Gujaral hdia
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5.No Recommendations Compliance status
authentic data on Ambient air | We are calibrating all existing 3 CAAQM
quality of the area, stations for every six months. Last

calibration done in the month of April —
2025,

Latest calibration certificates attached as
Annexure 7

{(x}) |To ensure that water supplied | Point Moted.
through tankers by private suppliers | We will ensure the tanker water is from
is from authorized sources. authorized borewells and we will include

the same term while issuing purchase order
Eo tankers.

(i) | To comply with all stipulated | AKPL is taking care of all the applicable
conditions of EC & CRZ Clearances | measures for environmental protection and
and to rectify the non-compliances. | committed to maintain good environmental

conditions during the operation.

(xii} | To improve the housekeeping in the | AKPL deployed 3 No.s of heavy duty
coal handling berth areas. vacuum sweeping machines to maintain

housekeeping in the port area.

AKPL also taking other measures Lo
improve housekeeping and dust control viz
Mist spray system in hoppers, water
spraying tankers, mobile mist canons,
avenue plantatien alongside the roads ete.,

Adani Krishnbpatngm Podt Lid
PO Bag Mo 1, Muthukur Mandal,
SPSR Nellore Digoncr Had 544
fndhra Pradesh, India

Ted +91 BT 2357 /999
Fax +31 BG1 237 7045
Infoiadani.com

Wy Adanipoits. com

CEH: UAES203AFI996PLCDEASES

Registered Ofice: Adani Corpersle Mouse, Shantigram, Nr, Vaishne Divi Ciecle. 5. G, Highway, Khadiyad, Almedabad - 3EZ421, Gujaral hdia
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Annexure - 1

South Dust suppression system

Adanl Krishaapatngm Podt Lid Ted +91 BT 2357 /999
PO Bag Mo 1, Muthukur Mandal, Fax +91 B67 237 7046
SPSR Nellore Distect 524544 Infofiadani.com
fndhra Pradesh, India Wy, adaniporis. com

CEH: UAES203AFI996PLCDEASES

Registered Ofice: Adani Corpersle Mouse, Shantigram, Nr, Vaishne Divi Ciecle. 5. G, Highway, Khadiyad, Almedabad - 3EZ421, Gujaral hdia
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Annexure - 2
Environment Laboratory

ADANI KEISHHAPATHAM FORT

ENVIRONMENTAL LABORATORY
ERVIROHMENT DEPARTMENT
ERFURINA SUSTASARLE LIYTHE

Adani Krighnapatngm Podt Lid Ted +91 BE1 25T M99
PO Bag Mo 1, Muthukur Mandal, Fax +91 BG1 237 TO46
SPSR Nellore Digorecr 534544 Infofsadani.com
fndhra Pradesh, India wwd adanipeits. com

CEH: UAES203AFI996PLCDEASES

Registered Ofice: Adani Corpersle Mouse, Shantigram, Nr, Vaishne Divi Ciecle. 5. G, Highway, Khadiyad, Almedabad - 3EZ421, Gujaral hdia



618 506
adani

Ports and
Logistics

Annexure - 3

Mangroves Conservation/Preservation

Adanl Krishaapatngm Podt Lid Ted +91 BT 2357 /999
PO Bag Mo 1, Muthukur Mandal, Fax +91 B67 237 7046
SPSR Nellore Distect 524544 Infofiadani.com
dindhra Fradesh, India Wy, adaniporis. com

CEH: UAES203AFI996PLCDEASES

Registered Ofice: Adani Corpersle Mouse, Shantigram, Nr, Vaishne Divi Ciecle. 5. G, Highway, Khadiyad, Almedabad - 3EZ421, Gujaral hdia
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Adani Krishnapatnam Post LEd Tel 971 BG1 237 M99
PO Bag Mo 1, Muthukur Mandal, Fax +31 BE1 257 h04a8
SP5R Mallgde Distnct 524544 info@Esdani, com
fandhra Pradesh, India Wi, Adaniports. com

CEH: UES203API996PLCDE 3529

Registered Mice: Adani Corparale Mouse, Shantsgram, Ne, Vaishng Dewi Cuche. 5. G Highway, Khodepad, Almedabad - 3E2421, Gujaral ndia
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Annexure - 4
Wind screen towards Krishnapatnam Village
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Adanl Krishaapatngm Podt Lid Ted +91 BT 2357 /999
PO Bag Mo 1, Muthukur Mandal, Fax +91 BG1 237 TO46
SPSR Nellore Distect 524544 Infofiadani.com
fndhra Pradesh, India Wy Adanipoits. com

CEH: UAES203AFI996PLCDEASES

Registered Ofice: Adani Corpersle Mouse, Shantigram, Nr, Vaishne Divi Ciecle. 5. G, Highway, Khadiyad, Almedabad - 3EZ421, Gujaral hdia
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Annexure - 5

3" Vacuum Sweeping Machine

Adani Krishnapatnam Post LEd Tel 971 BG1 237 M99
PO Bag Mo 1, Muthukur Mandal, Fax +31 BA1 257 FO46
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Annexure - 6

Additional CARQMS stations in AKPL site

¥
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= T s Sanddhea Pr
MNorth West direction of the port South direction of the port
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MNorth side (Krishna Barrack) and South side (near Gummaladibba exit road)
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Annexure - 7

Calibration Certificates of CAAQMS
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REPORT OF THE JOINT COMMITTEE IN THE MATTER OF O.A. NO. 1313 OF 2024
(PB) (V. SRIKANTH VS. STATE OF ANDHRA PRADESH & ORS.) SUBMITTED TO
THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, AND NEW

DELHI

Reference no. 2 of the above, point no. 1(q) status of issues raised by Honorable
MGT order dated 19.12.2024 and Joint Committee Observations are given below:

Issues

Field observation of the Joint

AKPL Current Compliance
Status

The activities relate to
import, storage  and
transportation of coal in
dry and windy conditions
inevitably resulting in
dust drifting into
surrounding villages

L]

MSfs AKPL has the
infrastructure to handle
coal, which is a major cargo.
They have provided
mechanical unioading
facilities, c<conveyor bDelts,
mobile hoppers, conveyor
belts, stackers/reclaimers,
etc. Transverse points are
provided with a misk
sprinkling system to
prevent fugitive emissions.
Dwuring inspection,
unlgading and Ioading
operation of coal was in
progress at Berth MNo. NG,
M7, and MB. The operation
was fully mechanized and
no fugitive emissions were
observed.

Mis. AKPL is storing the
coal in the designated coal
stack yards, The coal heaps
have been formed up to a
height of 10 meters and are
kept wet by sprinklers to
prevent fugil:ive BEmISSIoNs

Being complied

The spillages  during
course of handling i.e.
loading, unloading,
storage and
transportation of coal is

As  per the APPCB
directions dated
14122023, M= ARPL
increased the dust
sSUppression measures,

Being complied

Adani Krishnbpatngm Podt Lid
PO Bag Mo 1, Muthukur Mandal,
SPSR Nellore Digoncr Had 544
fndhra Pradesh, India
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Registered Ofice: Adani Corpersle Mouse, Shantigram, Nr, Vaishne Divi Ciecle. 5. G, Highway, Khadiyad, Almedabad - 3EZ421, Gujaral hdia

Ted #8971 BB1 Z57F /S99
Fax +31 B61 237 1046
Infiofiadani.com
wwd adanipeits. com




adani

Ports and

627

515

Lagestics
Issues Field observation of the Joint Qe LRI COMplIDnGeS
Status
falling on the road and such as extensive road
dumping yards sweeping by deploying
transformed in powder additional road sweeping
form thereby fine dust machines, and increased
emissions generation, the MDSS5 operations. Port
during vehicle movement has truck tyre washing
form dust clouds added facility in the north and
with dry and windy south side Lo ensure that all
conditions resulting in outgoing  cargo-carrying
dust drifting inte the rural truck tyres are properly
area in the vicinity of the cleaned before leaving the
said port and also the area port premises.
where the vehicles move. |« MJSs. AKPL is in the process | Complied

of providing MDSS at South
Berth and South coal
stacking yards. The
installation is in progress
and |5 expected to be
completed by 31.04.2025.

+ M/s. AKPL has provided 12
truck mounted sprinklers, 3

Mos. of heawy  duty
atomized sprayers, 2 Nos.
heawvy duty SWEBDINgG

machine and B Nos, of
tractor mounted hydraulic
broom sweeping machines.
The tractor-mounted
sweeping machines were
not effective and need to
be replaced.

Being complied

AKPL procured the 3™
Vacuum sweeping machine
dedicated for coal stock yard
roads.

Inhalation of dust
particles causes health
Fazards o the local
people,

The committee checked the
health daka of last 3 years and
interacked with the Doctor of
Adani Chikitsalayam (Primary
Health Centre) sitvated at
RER colonies, Muthukur, SPSR
Nellore District. He informed
that 4 nos. of respiratory

Complied

Adani Krishnbpatngm Podt Lid
PO Bag Mo 1, Muthukur Mandal,
SPSR Nellore Digoncr Had 544
fndhra Pradesh, India
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Issues Field observation of the Joint PREr c""s'"t Conpliboce
tatus

cases were recorded in the

last 3 years.
The various | Non-compliances/violations Being Complied
environmental norms and | of EC and CRZ clearances are
conditions of | as below:
environmental clearance « PP is required ¢to|AKPL has established an
and consent are being establish a well- | Environmental  Monitoring
violated by the Port equipped Laboratory for analyzing the
management in handling Environmental Air, water & wastewater
of the above material, Laboratory with | samples and proposed

standard gquipment | upgradation with the

and qualified manpower

for undertaking in-
house monitoring of
various environmental
parameters.

= PP needs to submit &
detailed water balance
sheet along with details
of rainwater harvested,
vis-a-vis utilized.

+ PP needs to erect mare
number of display
boards clearly marking
mangrove preservations
conservation areas with
details of area and plant
details.

proposed equipment is under
progress. AKPL has
established an Environmental
Monitoring Laboratory for
analyzing the Air, water &
wastewater samples,

Water balance sheet attached
as Annexure

AKPL has developed 13 No.s
rain water harvesting
structures with capacity of
1.54 Lakh cubic meter for
ground water recharge.

AKPL has installed 10 nos of
Mangroves conservation
/preservations display boards
in the area already.
Additionally 10 more nos of
display board installed in
different locations of Port.

AKPL appointed WNIOT for
shoreline stability study, and
report a5 submitted Lo

Adanl Krishnapatngm Podt Lid
PO Bag Mo 1, Muthukur Mandal,
SPSR Nellore Disoncy 524 544
fndhra Pradesh, India
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Issues

Field observation of the Joint

AKPL Current Compliance
Status

# PP needs to submit the
latest Shore Lime
Stability report
conducted by reputed
arganizations like
Mational Institute of
Ocean Technology
(MIOT) as the submitted
reported was of 2018,

* PF needs to submit a

plan far the
management of
temperature

differences between
intake  waters  and

discharge waters and to
share the
implementation status.

« PP needs to install
rooftop solar panels and
solar lights in the port
premises even though
PP is currently sourcing
the power from
renewable sources,

#« FP needs to submit a
detailed marine
biodiversity
conservation and
management plan along
with budgetary
allocation Lo the
Ainistry.

APPCE, RO Mellore vide letter,
no. AKPL/EC/ENV/OOT7/2025-
26 dated 09.04.2025.

Mot applicable, as there is no
intake and discharge of water
from port operations.

AKPL already meeting Avg.
43% of its energy requirement
through renewable energy
from Artia Wind Power Private
Limiced, Anantapur with an
agreement of 36 million KWH.
Few Solar lights are already
installed at port area,

AKPL carried out study on

Comprehensive Biodiversity
Assessment, impact
Assessment and
Management Plan through
M/s. Suganthi Devadason
fMarine Research Instituke

(SDMRI), Thoothukudi and
same report submitted o
APPCEBE and AP state
biodiversity board with vide

Adani Krishnbpatngm Podt Lid
PO Bag Mo 1, Muthukur Mandal,
SPSR Nellore Digoncr Had 544
fndhra Pradesh, India
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Issues

Field observation of the Joint

AKPL Current Compliance
Status

PP needs to improwve
housekeeping in the coal
handling berth areas.

letter Mao:
AKPL/EC/ENVAZ26/2024-25
dated 09.01.2025,

During the wisit of JC, AKPL
shown the report to members
also at port.

AKPL deployed heavy vacuum
sweeping machines Lo
maintain housekeeping in the
port area.

To strengthen more 3" Heavy
duty, wvacuum  sweeping
machine introduced in
April25,

AKPL also taking other
measures ko improves
housekeeping and  dust
control viz Mist spray system
in hoppers, water spraying
tankers, mobile mist canons,
avenue plantation alongside
the roads etc.,

The port has taken steps to
comply with all the conditions
imposed in the Schedule-B of
CTO order dated 11.11.2022
except one condition that the
unit is not maintaining and
calibrating the CAAGM
stations properly as some of
the parameters are showing
negative values.

We are calibrating all existing
3 CAAQM stations for every
cix months, Last calibration
done in the month of April -
2025,

Latest calibration
certificaktes atcached as
Annexure 7

Adani Krishnbpatngm Podt Lid
PO Bag Mo 1, Muthukur Mandal,
SPSR Nellore Digoncr Had 544
fndhra Pradesh, India
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Issues

Field observation of the Joint

AKPL Current Compliance
Status

For sprinkling of wakter the
port management 15
relying on private water
suppliers who ara
extracting water illegally
from the ground water
without any permission
from the Competent
Authorities

s, AKPL is not drawing any
ground water, Currently, the
port is withdrawing 1000 KLD
of water from Muthulkur
Reservoir and 4000 KLD of
water from Makkalakalava
drain. The agreement copy is
enclosed as Annexure-g.

The port is also purchasing
Ehe water from outside
through tankers as a part of
CSR which is treated in RO
plant and supplied to nearby
villages.

Being complied

The consented source of
water is from Muthukur
Reservoir with a withdrawal
guantity of 1000 KLD and 4
MLD of water from MNakkala
kalava drain,

We will ensure the tanker
water is from autharized
borewells and we will include
the same term while issuing
purchase order to tankers.

Even after the lapse of
over and above 25 years,
33% green belt was not
formed as on date the
existing plantation is less
than 2% consisting of
normal species which are
not suitable for the
particular climatic zone

presently existing at the
Adani Krishnapatnam Port

A=, AKPL had developed total
of 516.6 acres (9% of total
land area) greenbelt in the
port premises.

AKPL has already developed
191.5 ha, Of greenbelt as per
the statutory reguirement
{(Phase-121) with boundary
plantation, avenue plantation
and coal stockyard
plantation. As per Phase-lll
EC, 120 Ha. of greenbelt need
to be developed along the
Port boundary and around
coal storage areas with native
species in which 22.1 Ha is
glready developed and the
balance 979 Ha will be
developed in the phased
manner along with Phase = llI
development. As of now
Phase = Il development is
under progress. AKPL has
developed the green belt with
native saplings suitable for
the designated land with
good survival rate. As of now
(April'25), the total plantation
inside the Port boundary is
around 214.91 Ha.

Adani Krishnbpatngm Podt Lid
PO Bag Mo 1, Muthukur Mandal,
SPSR Nellore Digoncr Had 544
fndhra Pradesh, India
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Issues Field observation of the Joint | /- Current Compliance
Status
Refer attached Greenbealt

details attached as Annexure

Absence of wind shields,
plantation, overioading of
cranspaort
vehicles/wagons,

/s, AKPL has provided the
wind shields of length 400 m
upto the height of 14 m along
the boundary of the port.

AKPL is maintaining adequate
sprinklers at various locations
in Port premises, damaged
wind screen during Michaung

absence of tarpaulin, Further, 1.8 km from wind | cyclone was replaced.
sprinklers, remote | shield Krishnapatnam village | Photographs attached as
controlled AAQ | is located. In between, a 600 | Annexure - 4

management monitored | m wide mangrove area and a

stations are having its

own share in

40 m greenbelt have been
developed. However, during
inspection, it was observed

that wind shields are
damaged and need to be
replaced,

Az, AKPL has developed
516.6 acres of green belt in
the port premises. Recently,
the port has done plantation
in the Morth side near the
lighthouse and in the zone 3
and Zone 4 towards east
sides.

Being complied

Vs, AKPL has established
27 no, of truck tarpaulin
statian to ensure that
putbound cargo trucks are
coverad with tarpaulin and
tightened with rope to avoid
transit spillages till the truck
reaches the destination,

Being complied

Ted #8971 BB1 Z57F /S99
Fax +31 B61 237 1046
Infiofiadani.com
wwd adanipeits. com
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Reference no. 2 of the above, point no. 2. Status of the various shortcomings
observed by the Joint Committee during the Inspection are as follows:

S.Mo

Observations

Compliance status

Deposition of significant amount of coal
dust on roads and surrounding trees in the
port premises,

dated
clearly

As  per JC  report
25.02.2025 it was
mentioned in page no. 18
7.0 Field Observations of Jaint
Committesa

p. During the inspection, the
Committee members visited the
nearby villages and couldn’t find
any deposition of coal ash on
the plants and trees in the
villages.

Ineffective tractor-mounted

machines,

sweeping

We have been
tractor-mounted sweeping
machines periodically to
increase their effectiveness. In
the same line 3rd Heawvy duty
vacuum sweeping machine was
procured and allotked
dedicatedly for coal handling
area alomg with all other dust
control measures,
Photograph attached
Annexure - 5

maintaining

a5

Damaged wind shields in the coal storage
yard,

AKPL replaced damaged wind
screen during Michaung cyclone
and continuously repairing it as
when required.
Photographs
Annexure - 4

attached as

i,

Az per the earlier committee
recommendation, additional CAAQM
stations are required to be installed to take
cwift measures in case of increase in PM
levels. MJ/s AKPL installed 2 new sensor
based CAAGM stations which are not in line
with conventional CAAGQM instruments.,

As per the recommendations,
Sensor based CAAGQM stations
are replaced with conwentional
CAAZDM stations.

Photographs
Annexure - &

attached as

Adani Krishnbpatngm Podt Lid
PO Bag Mo 1, Muthukur Mandal,
SPSR Nellore Digoncr Had 544
fndhra Pradesh, India
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W, Improper calibration and maintenance of the | Being complied.

already existing 3 CAAGQM stations. We are calibrating all existing 3
CAAGQM stations for every six
months, Last calibration done in
the month of April - 2025,
Latest calibration certificates
attached as Annexure 7

wi. Poor housekeeping in the coal handling | Being complied.

berth areas. AKPL deployed heavy wvacuum
sweeping machines to maintain
housekeeping in the port area.
AKPL also taking other measures
to improve housekeeping and
dust control wiz Mist spray
system in  hoppers, water
spraving ktankers, mobile mist
canons, avenue  plantation
alongside the roads etec.,
Photograph attached as
Annexure - 5

Present AKPL is deploving 3 Heavy duty Vacuum sweeping machines for cleaning roads
within the port premises. Each VSM covers 10 KM per hour with a sweeping width of
2200mm. Eachvehicle should cover 8000 to 22000 me fhr. We have been running these
VSMs on 24 hours basis so each vehicle routing averagely 200 KM per day with respect
to the inter carting road length 19 KM. From the above point of view, each vehicle should

haul with more than 30 cycles per day.

Additionally, we have installed 5 No.s Continuouws Ambient Air Quality Monitoring system
(CAAQMS) towards habitations and port premises covering surrounding villages i.e
Station 1 covering Chalivendram & Marikelapalli villages, Station 2 covers Gummaladibba
and Thamminapatnam villages, station 3 covers Krishnapatnam village & Arketpalem,
station 4 covers Epuru Bit and west side villages, Station 5 covers South side of the
villages, (Please find Google Earth Image CAAGQMS Locations). The stations transmit real

Adani Krighnapatnam Podt Lid Ted +81 BE1 257 M959
PO Bag Mo 1, Muthukur Mandal, Fax +91 BG1 237 TO46
SPSR Nellore Digorecr 534544 Infofsadani.com
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time data ko the APPCE server, ensuring environmental compliance, transparency, and

prompt action on air guality issues,

Lmigmmsd

¥ AKPL CAADMS Locatons
Diskance Bom Port D stions

i Hasataton \Wlages

@ MARL AAD Monkooing Locations

Pt Cpesratioes Sy e
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we have observed last 1-year Meteorological data, the wind direction predominantly from
north direction to southern direction with resultant vector 187 degrees (37% of
percentage) Please refer attached wind rose diagram. In view of this predominant wind
blowing from north direction to south direction not towards habitations side. AKPL is
implementing afl swift measures for controlling alr borne dust emissions |.e maintaining
of 100 meter width green belt along the Port periphery which will act as curtain to stop
dust during heavy winds, we are ensuring 100% tarpaulin coverage system for out bound
trucks by establishing 27 tarpaulin tying platforms with dedicated team for tarpaulin
coverage to each and every truck, provided 2 no's of sensor based truck wheel wash
Facility in north side and south side of the port, Mechanical dust suppression system,

Mechanization of berths ete,.

Adani Krishnapstnam Poet Lid Tel +91 BG1 237 7999
PO Bag Mo 1, Muthukur Mandal, Fax +31 BE1 257 H04a6
5PSRE Nellore Disusct 524544 infoedani.com
fandhra Pradesh, India Wi, Adaniports. com

CEH: UES203API996PLCDE 3529

Registered Mice: Adani Corparale Mouse, Shantsgram, Ne, Vaishng Dewi Cuche. 5. G Highway, Khodepad, Almedabad - 3E2421, Gujaral ndia
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AKPL has incurred an amount of Rs 4911 Cr (From FY 2020 to FY 2025) for
implementation of Environment Management Plan in past five years.

We are hereby bringing to your kind notice that port has adhered to all directions and
recommendations issued by authorities. Furthermore, the port has implemented
environmental measures to prevent pollution.

Thanking you,

Yours faithfully,

For Adani Krishnapatnam Port Limited.,

el

(Authorized Signatory)

Adani Krishnapatnam Port Ltd Tel +971861237 7999
PO Bag Mo 1, Muthukur Mandal, Fax +31 861 237 7046
SPSR Mellore District 524344 info@adanl.com
Andhra Pradesh, India www, adanlports.com

CIN: UAS203AP1996PLC0OZ3529

Registered Office: Adanl Corporate House, Shantigram, Mr, Vaishno Devi Circle, 5. G, Highway, Khodiyar, Ahmedabad - 382421, Gujarat, India
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Ref.No. AKPL /APPCB/TF/012/2025-26 Dated: 20,04.2025

To

The Environmental Engineer
AP Pollution Control Board
Regional Office,

Sri Potti Sriramulu Nellore.

Respected Sir,

Sub: Compliance status of direction No. 2 on the External Advisory Committee (Task
Force) directions issued vide APPC Order No. 804/APPCB/HO/ECS/NLR/2023-, dated

14.12.2025.

With reference to the above cited subject, we wish to inform your good selves that AKPL
has complied direction No.2 of the External Advisory Committee (Task Force), the details
are as below:;

Compliance status of direction No. 2 on the External Advisory Committee (Task Force)
directions issued vide APPC Order No. 804/APPCB/HO/ECS/NLR/2023-, dated
14,12,.2023.

sl Direction Status/Compliance
No,
2 The port shall expedite installation of | Complied.
fixed Mechanized Dust Suppression
Systems (MDSS) at South berth for | AKPL provided Mechanical Dust Suppression
handling of coal and other dusty cargo. | System (MDSS) to control the fugitive
emission from Coal handling and stacking
yards.

1. Fixed MDSS (Mechanical Dust Suppression System) installation at south
side of the port completed.

2. 24 No. s of water sprinklers provided in an area of 20 Acres at South side.

3. 6 No. s of Mist cannons installed on South jetty to control fugitive

emissions.
4. The area developed with MDSS can handle 3,000,000 MT of Coal
5. Ensuring 100% Tarpaulin coverage to Co _ par with the cargo
Adani Krishnapatnam Port Ltd Tel +91 861237 7999
PO Bag Mo 1, Muthukur Mandal, Fax +91 861237 7046
SPSR Nellore District 524344 info@adani.com
Andhra Pradesh, India www.adaniports.com

CIN: U4S203AP1996PLCO23529

"é’*\m / .x‘,": i4

Registered Office: Adanl Corporate House, Shantigram, Nr. Valshno Dewvi Ci ﬁﬂ&mqy ﬁhudwar Ahmedabad - 382421, Gujarat, India
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handling capacity.
6. Truck Wheel wash system was installed at the exit area of south side of the
port.

Tk

Photographs

Kindly acknowledge receipt of the document.

Yours Sincerely,
for ADANI KRISHNAPATNAM PORT LTD,,

® A%

(Authorized Signatory)

Adani Krishnapatnam Port Ltd Tel +91 B61237 7999
PO Bag Mo 1, Muthukur Mandal, Fax +91 861 237 7046
SPSHA Mellore District 524344 info@adanl.com
Andhra Pradesh, India www.adaniports.com

ClM: U45203AP1996PLC0O23529

Registered Office: Adani Corporate House, Shantigram, Nr. Valshno Devi Circle, S, G. Highway, Khodiyar, Ahmedabad - 382421, Gujarat, India
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Fisher

SCIENTIFIC

AAQMS Analyzers Calibration Report

Calibration date: 22-04-2025

AAQMS - 1 (CVR Building)
Site Address: Krishnapatnam Port, Muthukur Mandal, SPSR Nellore, Andhra Pradesh

- B .A.I'lﬂ"ﬂl:l ” o
Thermo Parameter M i Value Acceptable error in
Scientific bl full scale 10:00 ppb
il Cancentra Unit of fre (502 & NOx) and
yIer Standard o M:;utre Before After Errar Sppm (CO)
NOx Zero 0.0 PPB 16 00 16 1%
SNo. | NOx Span 400 PPE 404 400 4 £15% |
CM23087130 Cylinder No — DO 1403 2{36/9 PPM) i
NH3 Zera | 00 FPB 0.9 00 0.9 £1%
SHo. MH3 Span 400 FPB 396 400 4 $1.5% ]
CM23087130 | Cylinder No - DO14041 (108 PPM) g
S02 Zero 0.0 PPB 19 00 1.9 £1%
SNo. SO2Span | 400 PPE 395 400 5 +1.5%
CM23087130 | Cylinder No - DO14184 (42 PPM] _
cO Zera 0.0 PPM 0.14 00 0.14 +1%
SMNo. COSpan | 4 PPM | 395 4 0.5 +1.5%
CM22467086 | Cylinder No - DO14060{95 PPM) Expiry date:
I Zero Foll Auto zero activated £
PM10 o
5028i Foil 1288 bg 1277 1288
cm22aggoor | O 5 . .
PM2.5 | Zero Foil Auto zero activated +20ug I
50128i : : g ; l
CM322488001 Span Foil 1288 1281 1288 . 7 | LT |
1, Above analyzers are purged with zero air before performing the calibration.
2. Thermo Scientific make 1461 Dynamic Gas Calibrator used for diluting span gases.
3, Al the SPAM Gas Cylinders are the balance of M2,
4, PM 10 & PM 2.5 calibration valid up to 21.04.2026.
5. 502, MOz, C0, and NH3 calibration valid up to 21.07.2025.

M/[s. Adani Krishnapatnam Port Ltd

e e b LS

B [iies |
Tharmn Fsiwir Sciotific s Fr Lol 100 P, B T Towmnn,  Bagumpal. + 51 0ETH T700 wl

Bansde Whits Houps Buoddeeg, Etpierabiad - 500 018, « H1-80ATH0 1101 tm

Gt s . .
Fagewinredd Oohce
Thrms Fishar Scimniifs bl Poi Lid. 403, 404, Duiphs ‘B Wing, Ps, #0871 22.8018 7200wl

e anaren Basr Pat Musdai - 00 076, Infla. «81- 226718 T244 ha

TEDT TN 1ol e musnbeie

1731 D0RI000F TC 1 1SAT2 DM mambar'
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Thermo Fisher ettt
SCIENTIFIC e T ]
Calibration date: 24-04-2025
AAQMS= 2 [Thamminapatnam)
Site Address: | I:ujmnaﬁntnam Port, Muthukur Mandal, SPSR Nellore, Andhra Pradesh I
' Analyzer
Thermo | TR Measured Value St
Concentra ppb{502 & NOx)
Analyzer Standard Mo H::utn | Baelore After #ITON | - rd Sppm (CO)
NOx Zero o0 | PPB 13 | 00 13 | n%
SNo. NOx Span 400 PP 3 | 400 £1.5%
CM22297063 Cylinder Mo = DO13954{36/9 FFM) -
NH3 Zero 0.0 PFE 3 00 | 3 1% ]
Sho. | NH3Span | 400 PPB 394 400 | 6 +1.5%
CrRZ22297063 Cylinder No - DO14640 (108 PPM) ok
502 Zero 0.0 PPB 17 00 17 £1%
SNo. 302 Span a0 | FPB 396 400 4 £1.5%
CM22427072 | Cylinder No-DO14147 (49 PPM)
CO Zero 0.0 PP 0.13 00 0.13 1%
Sho. CO Span 4 P 3.97 4 0.03 £1.5%
CM23077102 | Cylinder Mo - DO14054 (96 PPM) =2 o
Zero Foil Auto zero activated ' £20ug
it Spanfoll | 1248 | 8 1243 | 1248 | 3 +20ug
CM22488002 )
Zero Foil | Auto zero activated +20ug
;EE'BEI | Span Foil 1248 { ME 1254 1248 6 t0ug |
CM22488002
1. Above analyzers are purged with zero air before performing the calibration.
2. Thermo Scientific make 146 Dynamic Gas Calibrator used for diluting span gases.
3. All the SPAN Gas Cylinders are the balance of NZ.
4. PM 10 E PM 2.5 calibration valid up to 23.04. 2026,
5. 502, NOx, CO, and MH3 calibeation valid up to 23.07.2025.

M/s. Adani Krishnapatnam Port Ltd

‘memem g mababar i

Brmncs 0ficn -
Theems Fuabar Scieeiihe bodia Pt L1 Vil Flosr, Br Tarang Towesin,  Bagumps, + 1408770 2700 il

Bariids Wiwin Hisae Badding. Fepdarabad - 500 16, + 3140872 1791 i

Crnaniands. s
Fusgtared Oefca |
Thearms Fisbur Scimntiflc s Pt L. 9000, 404, Dwlphi T Wing, Hmmm ::!ﬂﬂ}:ﬁ:

Hir aruindard Busssrmnn Park, Msra : ik

UTY HREIGORTE | 18ETZ CIM nembe
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AAQMS Analyzers Calibration Report

AACMS— 3 [Krishnapatnam Village)
Site Address: Krishnapatnam Port, Muthukur Mandal, SPSR Nellore, Andhra Pradesh

530

Tht v il
" varreg prancs

Calibration date: 23-04-2025

Analyzer
Thermo CAm— Measured Value Accapiaiie aor
Scientific - = in full scale 1000 |
Analyzer Standard Concentra it Aft ppb($02 & NOx)
tion Measure Before | er €707 | .nd Sppm (CO) |
NOx Tero 0.0 FPB 11 00 21 £1% |
SNa. NOx Span 400 FPB 355 400 5 £1.5% |
CM23087129 | Cylinder No - DO140B5{3%/8 PPM)
NH3 Zero 0.0 PPE 1.9 00 19 | £1%
SHo. MH3Span | 4p0 | PPB 396 400 4 | £1.5%
CM23087129 | Cylinder No - DO14050 (107 PPM)
TomEEeg [ B
S02 Zero 00 | FPPB 1.7 00 17 | 1%
SNo. 502 Span 400 PPB 393 400 7 | £15% |
CM23067073 | Cylinder No-DO14131 (49 PPM)
co Zero 0.0 PP | p13 00 0.13 £1%
SNo. €O Span 4 | M 195 a 0.05 $1.5%
CM23067091 | Cylinder No—DO 14186 (95 PPM)

B R

Bramch ffice
Thrrren Fistae Bomevirbc bnafia P Lid.

[Ty

Thaime: Fiadund Scopndific indii Pot. L1

L1 Flaar, By Tarnng Towers,
Buctida Whits Houss Busidng,

orpemland’s,

400, 04, Dalphsl "B Wieg.
1w nrand e Bulaneda P,

Above analyzers are purged with zero air before performing the calibration.
Thermo Scientific make 1461 Dynamic Gas Calibravor used for diluting span gases.
Al the SPAN Gas Cylinders are the balance of N2,

502, HOx, CO, and NH3 calibration valid up to 22.07.2025.

M/s. Adani Krishnapatnam Port Ltd

Eagormga.
Hyserahiand - 500 018,

Marnbai - #0007, inda,

BN AETED 200 el
+ 01 40-8720 1701 fa

+§1-F1-6T18 2000 wl
«B1-ZHETE 124 ha

1SOGITTII0 all v mamibar'
(T3 DIMHI00FTC 126 TT CI sembem
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Ref. No. AKPL/EC/ENV/007/2025-26 Date: 09.04,2025

To

The Environmental Engineer,
A.P. Pollution Control Board,
Regional Office,

SPSR Nellore,

Andhra Pradesh B }r
N\Pa X BONL,
""‘:-‘J“j-:_.-':-‘-’?/
Dear Sir,
Sub:  Adani Krishnapatnam Port Limited (AKPL) - Complying with Phase Il

expansion of EC & CRZ clearance Conditions - Submission of NIOT Study

reports - Reg.

Ref: EC & CRZ Clearance Order No.,10-18/2016-1A-lll dated 11.01.2021 and APCZMA
MOC letter no. 202/CRZ/IND/2019 -30 dated 21.05.2020 accorded to AKPL by
the Ministry of Environment, Forests & Climate Changes, New Delhi and

APCZMA,
eee

Adani Krishnapatnam Port Limited had obtained Environmental and Coastal Regulatory
Zone clearances from MoEFECC and Andhra Pradesh Coastal Zone Management
Authority (APCZMA) for Phase lll expansion of Port. The clearances were subjected to
fulfilling of conditions for environmental monitoring as stipulated by the above
authorities. In this regard AKPL has approached NIOT to carry out various monitoring

studies letter dated 27.05.2021,

S.No. Condition

Reference

A, Continuous monitoring of circulation of seawater shall be
carried out every six manths by engaging in a reputed
agency like NIOT. The port shall undertake the study of
multi-sensor, multi-data data to study the sedimentation
studies in the inner harbour channel in addition to the in-

CRZ Clause:
PART A: Specific
Condition (iv)

Adani Krishnapatnam Port Ltd Tel +91861 237 7999
PO Bag Nao 1, Muthukur Mandal, Fax +91 861 237 7046
SPSR Nellore District 524344 info@adani.com
Andhra Pradesh, India wiww. adaniports. com

CIN: U45203AP1996PLCO23529

Reglstered Office: Adani Corporate House, Shantigram, Nr, Vaishno Dewvi Clrcle, 5, G. Highway, Khodiyar, Ahmedabad - 382421, Gujarat, India
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S.No, Condition Reference
house studies undertaken as part of regular monitoring of
sedimentation in the harbour channel. The monthly reports
shall be submitted to AFPCB.

B The Port shall also undertake the scientific studies by | CRZ Clause:
engaging reputed agencies like National Institute of Ocean | PART A: Specific
Technology (NIOT) and Indian Institute of Technology, | Condition (vii)
Chennai to study the feasibility of constructing submerged
breakwaters to protect the beach road from seasonal
erosion and also during cyclones.

C The applicant shall ensure that continuous maonitoring | CRZ Clause:
systems of all likely affected parameters including | PART A: Specific
air/fish/flora/fauna/water quality/ waste water | Condition (viii)
discharges/solid waste disposal/construction material
disposal etc., are installed and reports shared with the
National Institute of Oceanography (NIO} on continuous
basis and a monthly report submitted to the APPCEB by the
NIO, all through construction period and at least for one
year after commencement of operations.

D The proposed expansion entails 60 million cu m of dredging | EC Clause: -
in soft soil. As proposed, the PP shall utilize 26 million cu m | Specific

of dredged sand for reclamation of low-lying areas of port,
stockpile 2 million cu m on the coast north of north
breakwater for long term coastal protection as
recommended by NIOT and disposal of balance 32 million
cu m of dredged spoil in the identified dredge disposal area
of 56 Km2 beyond (-) 20 m contour, The impact of dredging
on the marine environment should be monitored and
necessary measures shall be taken on priority basis if any
adverse impact is observed. NIOT will oversee the work as
scientific body and continue to monitor its impact/benefits
for at least 5 years post project completion. Necessary
financial assistance to be provided by project proponent to
MIOT, The report of the same to be submitted to regional
office of MoEF&CC by project proponent.

conditions (vii)

Adani Krishnapatnam Port Ltd
PO Bag Na 1, Muthukur Mandal,
SPSR Mellore District 524344
Andhra Pradesh, India

Tel +91 861 237 7909
Fax +91 B61 237 7046
info@adani.com
www.adaniports.com

CiN: U45203AP1996PLCDE3529

Registered Office: Adani Corporate House, Shantigram, Mr. Vaishno Devi Circle, 5. G. Highway, Khodiyar, Ahmedabad - 382421, Gujarat, Indla
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S.No, Condition Reference
E Shoreline should not be disturbed due to dumping. | EC Clause VI

Periodical study on shoreline changes shall be conducted | Waste
and mitigation carried out, if necessary. The details shall be | management (i)
submitted along with the six-monthly monitoring reports.

Complying with the above conditions, a study on Shore line changes from satellite
imageries and monitoring of shoreline from field measurements and Shoreline protection
from erosion report was prepared through National Institute of Ocean Technology
(Ministry of Earth Sciences, Government of India) As per the MoEF & CC, EC & CRZ
Clearance.

We therefore, submit herewith the study report to comply with the EC & CRZ Clearance
stipulated condition,

Thanking You,
Yours Faithfully,
For M/s Adani Krishnapatnam Port Limited,

© 2y

(Authorized Signatory)

Encl: a/a

Copy to:

SHRI N.S. MURALI, IFS

inspector General of Forests (C),

Ministry of Environment, Forest and Climate Change,
Integrated Regional Office, Vijayawada Green House Complex,
Gopalareddy Road, Vijayawada - 520010, Andhra Pradesh

Adanl Krishnapatnam Port Led Tel +91 861 237 7959
PO Bag Mo 1, Muthukur Mandal, Fax +91 861237 7046
SPSR Nellore District 524344 info@adani.com
Andhra Pradesh, India www.adaniports.com

CIN: U45203ARP1996PLCO23529

Registered Office: Adani Corporate House, Shantigram, Nr. Vaishno Dewi Circle, 5. G. Highway, Khodiyar, Ahmedabad - 382427, Gujarat, India
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Ref. No. AKPL/EC/ENV/126/2024-25 Date: 09.01,.2025

To

Ramakrishna, IFS,

CCF & Member Secretary,

AP State Biodiversity Board,

Nagarjuna Nagar, Nagarjuna University, NH-5,
Guntur District, Andhra Pradesh,

Dear Sir,

Sub:- Adani Krishnapatnam Port Limited (AKPL) - Complying with Phase |l
expansion of EC & CRZ clearance Condition No. VIl under Marine ecology
stipulates - Submission of Marine Biodiversity Management Plan- Reg.

Ref:- EC & CRZ Clearance Order No.10-18/2016-1A-1ll dated 11.01.2021 accorded to
AKPFL by the Ministry of Envirc:-nmenl;. Forests & Climate Changes, New Delhi.

eee

submit that Adani Krishnapatnam Port Limited (AKPL) is an operational port located
Krishnapatnam (P), Muthukur (M), SPSR Nellore District.

The Ministry of Environment, Forests & Climate Changes, Mew Delhi has accorded
Environmental & CRZ Clearance to AKPL vide reference cited above for the development
of Port under Phase — lll {Copy of the EC & CRZ Clearance is attached herewith for your
kind reference).

As per the EC & CRZ Condition No. VIl under Marine ecology stipulates that:

‘A detailed marine biodiversity management plan shall be prepared through the NIO or
any other institute of repute on marine, brackish water and freshwater ecology and
biodiversity and submitted to and implemented to the satisfaction of the State
Biodiversity Board and the CRZ authority. The report shall be based on a study of the
impact of the project activities on the intertidal biotopes, corals and coral communities,

Adanl Krishnapatnam Port Ltd Tel +91 BG61 237 7999
PO Bag No 1, Muthukur Mandal, Fax +91 B61 237 7046
SPSR Mellore District 524344 info@adani.com
Andhra Pradesh, India www.adaniports.com

CIN: U45203AP1996PLCD23529

Registered Office: Adani Corporate House, Shantigram, Mr. Vaishno Devi Circle, 5. G. Highway, Khodlyar, Ahmedabad - 382421, Gujarat, Indfa
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moliuscs, sea grasses, sea weeds, sub-tidal habitats, fishes, other marine and aguatic
micro, macro and mega flora and fauna including benthos, plankton, turties, birds etc.
as also the productivity, The data collection and impact assessment shall be as per
standards survey methods and include underwater photography.”

Complying with the above conditions, a study on Comprehensive Biodiversity
Assessment, Impact Assessment and Management Plan was prepared through M/s.
Suganthi Devadason Marine Research Institute (SDMRI), As per the MoEF & CC, EC &
CRZ Clearance,

We, therefore submit herewith the study report to comply with the EC & CRZ Clearance
stipulated condition,

Thanking You,

Yours Faithfully,
For M/s Adani Krishnapatnam Port Limited,

e

(Authorized Signatory)

Encl: afa

Ce

Environment Engineer,

A.P Pollution control Board,
Regional Office, SPSR Nellore.
Andhra Pradesh,

Adani Krishnapatnam Part Ltd Tel +91 861237 7999
PO Bag Mo 1, Muthukur Mandal, Fax +21861 237 7046
SPSR Mellore District 524344 info@adanl.com
Andhra Pradesh, India wrw, adaniports.com

CIN: U45203AP1996PLC023520

Registered Office: Adanl Corporate House, Shantigram, Nr. Vaishno Devi Circle, 5, G. Highway, Khodiyar, Ahmedabad - 582421_, Gujarat, India
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RC.D3.886/12 Collector's Office, Nellore
Dt 14 .03,12
From | TO
Sri B.Sreedhar, LAS,, “The Tahslidar,
Collector and District Magistrate Muthukur Mandal
SPS Nellore :
Madam, .

Sub:- Water supply-KPCL, Krlshnapatnam—requlrement of water-
Supply of water from bore wells-requested-reg., :
Ref:- Revenue Divisional Officer, Nellore Lr.Rc.] 762/2012,dt.7.03.12.
sk i

ﬂ 1 invite your attention to the reference cited.

In the reference cited, the Revenue Divisiorial Officer, Nellore submitted a
report on restoration of water supply. 1o Krishnapatnam Port Company limited,
Muthukur, as per the Instructions of the Collector and District Maglstrate, Nellore.

| The R.D.O., Nellore, has submitted that, Sri G.venugopal, PR Head,
KPCL., represented that the Water supply t© KPCL and neighboring villages by water
tankers from 11 bore wells in Muthukur, has beeh stopped from 13.02.20_12 as per the
the tnstr'uctions of Tahsildar, Muthukur Mandal, The employees and people of
nieighboring villages who, are getting water from KPCL tankers are suffering due to lack

of water and requested Collector to issue Instructions to Tahsiidar, Muthukur to allow .

water supply from bore wells In Muthukur village. The PR Head, KPCL., further
requested to aliow them to draw water from at Jeast 6 bore wells in Muthuskur village.

'Flnally, the Revenue Divisional Officer, Nellore requested 1o consider the
representation of S G. Venugopal, PR Head, KPCL to restore the water supply to the
company and to neighboring vill'ages who are suffering from lack of wafer since
{3.02.12. |

Hence, I request you to aliow KPCL water tankers t0 draw water from 6

($ix) borewells in Muthukur viliage untll further instructions are ssued.

(Under the orders of the District Collector)

Yours faithfully
5d/- B.Rami Reddy

C%QQ) | For Collector
superin

oy i

Copy to the Revenue Divisioanal Officer, Nellore for favor of information.

536
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Revised reply of Task Force direction dated 14.12.2023.

S. No. Direction Compliance
1 To submit revised plan of action for time bound compliance of the directions
dt:14.12.2023
a The port shall submit time | Being Complied

bound action plan for
mechanization of South
berths to handle coal,
within two months

The Mechanization of south berth depends upon
functioning of nearby power plants (M/s. Jindal Power
and M/s. Vedanta limited) located in south side of
port.

Right now these power plants are not operating with
its full capacity. Mechanization for transporting coal
to these plants possible only when they operate with
full capacity.

We are handling very nominal quantity of coal at south
side of the port because of less or no demand from
these mentioned power plants.

However, we have done multiple meetings with M/s.
Jindal Power and M/s. Vedanta limited to move
forward in Mechanization.

AKPL will submit a time bound action plan for
mechanization of south berths to handle coal once
Power Plants commence in full pledge operation.

Minutes of the Meeting are attached for reference as
Annexure 1.

Currently the following Environmental Control
Measures are taken by AKPL at South side to mitigate
the pollution:

3. Fixed DSS (Dust Suppression System) already
installed at south side of the port.

b. AKPL deployed Vacuum Road sweeping machines
to control dust at appropriate places.

c. Dust Suppression System (DSS) tankers fitted with
pressure pumps to suppress the dust emissions at
yards and progressively increased water sprinklers
& other required dust containment / suppression
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S. No. Direction Compliance
measures to mitigate the dust emissions on
vehicular movement during cargo evacuation.
d. Ensuring 100% Tarpaulin coverage to Coal Trucks
on par with the cargo handling capacity.
e. Truck Wheel wash system installed at exit area
of south side of the port.
b The port shall expedite | Complied
installation of fixed dust
separation systems AKPL provided Mechanical Dust Suppression System
(MDSS) at South berth for to control the fugitive emission from Coal handling
handling of coal and other and stacking yards at South side of Port.
dusty cargo. 1. Fixed MDSS (Mechanical Dust Suppression
System) installation at south side of the port
completed.
2. 24 No. s of water sprinklers provided in an area of
20 Acres at South side.
3. 6 No. sof Mist cannons installed on South jetty to
control fugitive emissions.
4, The area developed with MDSS can handle
3,00,000 MT of Coal.
Copy attached as Annexure 2
c The port shall ensure | Being Complied
water sprinkling system
and other dust AKPL is ensuring all dust suppression measures.

suppression

measures are effective for
suppression /
containment of the dust
emissions during handling
of coal.

1.

All Hoppers and transfer points provided with Dry
fog dust suppression (mist spray) system.

All dry cargo yards were provided with water
sprinklers for dust suppression.

12 Truck mounted water sprinklers arranged for
continuous water spray on roads to control fugitive
dust.

4 Atomizers Were allotted to suppress dust on
roads

Deployed 3 Heavy duty vacuum
Machines for sweeping of roads.

sweeping

Ensuring all the outgoing cargo carrying trucks and
wagons are fully covered with tarpaulin and
tightened with rope to

avoid  fugitive
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S. No. Direction Compliance
emissions/spillage until it reaches the destination
by establishing 27 tarpaulin tying platforms.
d The port shall deploy road | Being Complied
sweeping machines for
. AKPL engaged 2 Heavy duty vacuum sweeping
frequent roads cleaning ) ) i
from berth to south gate machlne§ and 8 Tractor mounted sweeplr:g machines
and to deploy more no. of for cleaning of roads, recently engaged 3™ heavy duty
. . vacuum sweeping machine for cleaning of coal yard
road-sweeping machines
in consultation with RO, roads.
Nellore Additional new machine engaged effectively from
13.03.2025 via (work order No: 4802048240 issued
on 18.02.2025)
e The port shall ensure to | Being Complied
provide cover to trucks
. Inter carting trucks were not fully loaded for shifting
carrying the coal from ] Berth g | will be loaded i s b
berth to destination. rom Berth to yards, coal will be loaded into trucks by
leaving approximately 1-2 feet of truck body for
ensuring no transit spillages.
f The port shall expedite to | Complied
provide a truck wheel _ il _
wash facility on the South Dedicated Truck Wheel wash facility provided at
side South side of Port, which has been commissioned on
' 08.07.2024. Compliance report vide letter no.
AKPL/EHS/APPCB/039/2024-25 dated 10.07.2024
submitted to APPCB RO Nellore.
Photographs of the Truck Wheel wash facility installed
at South is enclosed as Annexure-3
g The port shall provide STP | Being Complied

to cater the domestic
wastewater generated at

South berths

At South Berth S4, 20 no. of employees are working
shift-wise and 4 Nos. of toilets provided for the
working staff,

The estimated sewage generated from toilets is about
0.80 KLD is routed to septic tank and periodically
maintained the tanks.
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S. No. Direction Compliance
The quantity of sewage is too low, thus septic tank/
soak pit is adopted, however STP will be provided as
and when required. Hence, we earnestly urge to
withdraw this condition as requested while
submitting the compliance status vide letters dated
07.02.2024 & 12.03.2024.
h The port shall ensure to | Being complied.

progressively increase
more No. of water
sprinklers and other
required dust
containment /
suppression measures

while increasing the cargo
handling capacity.

AKPL is progressively engaging water Tankers Based
on climatic conditions and operational requirements
to mitigate the fugitive emissions during Cargo
handling.

Other dust containment / suppression measures viz.,
deployment of Road Sweeping Machines to mitigate
the dust emissions during vehicular movement during
cargo evacuation on par with the cargo handling
capacity are in place.

The port shall install more
No. of CAAQM stations to
continuously monitor the

air quality at
representative locations
and to implement
adequate measures to
prevent airborne dust
pollution in the
surrounding villages. The
locations to install the
additional CAAQM

stations shall be identified
through scientific
modelling and shall install

in consultation with RO,

Complied

AAQ modelling studies conducted with NABET
consultant and same is submitted at RO, APPCB on
12.07.2024 vide

AKPL/APPCB/EHS/017/2024-25.

letter No.

Copy of submission letter is attached here with as
Annexure 4

Additional 2 conventional CAAQMS were installed at
North Side and South side of Port and connected to
APPCB server on 19.06.2025.

Nellore.
j The port shall furnish | Being Complied
preparedness plan to

contain the air borne dust
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S. No. Direction Compliance
emissions for each stock | AKPL has been following Environment Management
yard / zone wise and | plan to contain the air borne dust emissions for each
during unloading and | stock yard / zone wise and during unloading and
handling of dusty cargo at | handling of dusty cargo at berth front.
berth front.

e Provided mist sprinkling system at Hopers,
Transfer Towers & at stack yards.

e Provided MDSS at all yards including coal and iron
ore storage area to suppress dust during stacking
of cargo in yards.

e Ensuring the stacks are continuously wetted with
water sprinkling system to suppress the dust at
source itself.

e Ensuring all the outgoing cargo carrying trucks and
wagons are fully covered with tarpaulin and
tightened with rope to avoid fugitive
emissions/spillage until it reaches the destination.

e Deploying Truck mounted sprinklers, heavy-duty
Atomized Sprayers, Tractor mounted hydraulic
broom sweeping machines for dust suppression
and to prevent air borne fugitive dust emissions
due to vehicle moment.

e Provided 2 No. of additional heavy duty sweeping
machine for deployment at strategic locations.

e Ensuring all the outgoing cargo carrying trucks
tires are cleaned before leaving the Port premises.

e Provided 2 truck tyre washing facility for outgoing
trucks

Detailed EMP plan attached as Annexure A

k The port shall not draw | Being Complied

the ground water under
The
furnish time

any circumstances.
port shall
bound action plan to meet
the water requirement for
the port activities, from
the sustainable sources

Presently AKPL is not withdrawing any ground water.
However, a process for obtaining permission for
withdrawal of ground water has been initiated
recently and ground water withdrawal permission
from GoAP, Ground water and water audit department

obtained on 17.06.2025.
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S. No. Direction Compliance
Copy of the same is attached here with as Annexure-
5
The port shall submit | Being Complied

action plan to treat the
sewage generated from

Nellore Municipal
Corporation, as to utilize
for dust suppression

system in the port.

In accordance with the Revised Concession
Agreement dated 17 September 2004 and Clause 3.15
(3) related External Infrastructure (Page-16) The
Government of Andhra Pradesh shall provide external
infrastructure viz. road connecting
national highway to the Port Boundary, water supply
up to Port Boundary and power supply from nearest
substation up to port boundary.

the nearest

The Port is very much willing to receive water from
NMC,
(Pipeline) near to port. The Port authority has
attended all the meetings called by NMC in this

subject to fixing necessary infrastructure

regard.

« Nellore Municipal Corporation (NMC) proposed to
supply water to industries at Krishnapatnam node
and they had conducted a meeting with the
industrial representatives on 22.01.2024.

*  NMC clarified that they will supply raw or potable
water instead of treated sewage water at a
common point where all edible oil industries and
AKPL can fetch water from that outlet, for which
NMC will take care of every aspect of supplying the
water such as Right of Way (RoW), laying pipelines
and other related matters.

* AKPL has expressed willingness to fetch the raw
water of 10 MLD for port requirements from NMC.

* Meanwhile there is another proposal from the
District Collector office to supply water from
Sarvepalli reservoir for which planning is already
going on. AKPL also attended meeting at Collector
office dated 25.04.2025. MOM Copy of the same
attached as Annexure 6A.
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S. No. Direction Compliance
Request Letter regarding the pipeline project was
submitted to collector & District magistrate office,
Nellore on 13.05.2025.
Acknowledgment copy of the same attached as
Annexure 6B.
AKPL is ready to receive water from either of the
proposals from NMC.

m The port shall periodically | Being Complied

undertake de-silting of the
drains and to keep them
intact for free flow of the

runoff.

All the drains established within the port premises are
being cleaned on periodic interval of free flow of
water.

Photographs of the same are attached here with as
Annexure 7
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|. Introduction

The port has its historical back ground. When Sri Krishnadevaraya, the Vijayanagar
Emperor, used to operate the port, thus the name was given to it as Krishnapatnam
Port & now the name has been changed to Adani Krishnapatnam Port Limited (AKPL).
AKPL, a private port operator located on the East Coast of India, an all weather world
class deep water port of International standards and capable of handling Cape Size
vessels round the clock throughout the year. The port caters to land locked hinterland
of South India with multimodal connectivity. Seamless connectivity by road and rail
with very close proximity to National Highway 16 and National Rail Network (Chennai
- Kolkata Main Line).

AKPL has got State of Art Infrastructure, Mechanized Handling Systems and dedicated
storage yards which provides clean and contamination free handling facilities for bulk
and break bulk cargo.

AKPL is AEO Certified Port and has Customs EDI Connectivity with Customs Office
headed by Joint Commissioner which is located within the port for faster custom
clearance and quick assessment of cargo and containers.

AKPL located at 14° 15'10" N Latitude and 80° 08'05" E Longitude in the state of
Andhra Pradesh, SPSR Nellore District, Muthukur along east coast of India about 180
km to north of Chennai Port. AKPL has easy access to the hinterlands in close proximity
covering Andhra Pradesh, Karnataka and North Tamil Nadu by road, rail and air. It has
become the largest automated port in the South Asia.



https://en.wikipedia.org/wiki/Sri_Krishnadevaraya
https://en.wikipedia.org/wiki/Vijayanagar_Emperor
https://en.wikipedia.org/wiki/Vijayanagar_Emperor

Considering the topographical & atmospheric conditions, AKPL is adopting and
implementing the required environment measures as per the statutory requirements to
prevent the dust pollution and to ensure the pollution parameters are within the
permissible limits stipulated by statutory departments.

We are allocating & spending of huge amounts reveals the commitment of the
Management commitment & dedication towards Environment Sustainability &

mitigation measures.

II.  Environment Management Program, Sustainable
Measures & Activities

» AKPL appointed an NABL Accredited and MoEF&CC accredited Laboratory
“M/s.SV Enviro Labs and Consultants” to carry-out terrestrial & marine water
quality parameters and monitoring the Ambient Air Quality at 7 locations
within 10 Km radius of project site (5 stations in buffer zone & 2 location inside
plant area) and submitting the reports to APPCB on Monthly basis.

a. Terrestrial Monitoring

S.No | Parameter

Frequency of
Monitoring

Locations & No. of
samples

4| Page




Air Monitoring

12 Parameters:

PM10, PM2.5, S02, NO2,
NH3,

Ozone (03), Lead (Pb),
Carbon Monoxide, Benzene,
Benzo(a)pyrene- (BaP)
Arsenic (As), Nickel (Ni)

Monthly Once - 24
Hours basis

7 Locations

(i) CAAQMS station 1 -
at Amenities
Complex

CAAQMS station 2 -
at
Thamminapatnam
Village (South Port)
CAAQMS station 3 -
at  Krishnapatnam
Village
Gopalapuram
Village
Chalivendram
Village

Port Main Gate ("O"
Point)

New Light House

(i)

(iii)

(iv)

(v)
(vi)
(vii)

Noise Levels covering day
and night noise levels in dB

(A)

Monthly-24 Hours
basis

7 Locations

| Krishnapatnam
Village

[l Gopalapuram
Village

[ Chalivendram
Village

\Y; Port Main Gate (“O"
Point)

V Amenities Complex
VI New Light House
Vil Thamminapatnam
Village (South Port)

Sewage Treatment Plant
Inlet and Outlet

6 Parameters:

pH, Total Suspended Solids,
Total Dissolved Solids, Oil &
Grease, COD, BOD.

Monthly once

2 Locations
STP (Outlet)
500 KLD-1 unit
40 KLD-1 unit

Ground Water Quality
Monitoring

Half Yearly

Port surrounding Site
South Side of the Port
Gopalapuram Village

Krishnapatnam Village

Soil Sample Collection

Half yearly

1. Storage area towards
west
2.Buckingham Canal

DG Stack Emissions
Monitoring

Half Yearly

As per CTO.




b. Marine Monitoring

Parameter

Frequency of
Monitoring

Location & No.
of Samples

Marine Water monitoring
(Low Tide and High Tide)

Physical Analysis:
pH, Temperature, Salinity,
Density, TDS, TSS &
Turbidity
Chemical Analysis:
Potassium, COD, BOD, Qil
& Grease, DO, Nitrates,
Nitrites, Ammonia,
Phosphates, Chlorides,
Sodium, Sulphates, Silica,
Reactive Silica, Total
Phosphorus, Total
Nitrogen
Heavy Metals:
Lead, Cadmium, Copper,
Zinc
Biological Analysis:
i.Primary Productivity
ii.Chlorophyll
iii.Phytoplankton
iv.Numerical Abundance
v.Diversity
vi.Zooplankton
ii.Diversity
iii.Biomass
ix.Coliforms
x.Fecal coliforms

Weekly Once every
month/monthly
once

4 Locations

1. Port entrance

2. Turning circle

3. Coal berth

4. Reclamation
area

2 locations

1. Buckingham
canal (creek)

2. Kandhalerru
(creek)

Marine Sediment:
Physical:

Sediment composition,
Silt + Clay, Sand, Org
matter, pH

Chemical:

Nitrogen, Phosphorus,
Potassium, Sodium,
Biological, Bentho
Communities,
MacroBenthos, Epifauna
numerical abundance,
Infauna numerical

Weekly once every
month

4 Locations
1. Port Entrance
- Approach
channel
. Turning circle
. Near to Coal
berths
. Reclamation




Frequency of Location & No.
Monitoring of Samples

Parameter

abundance

Heavy Metals:

Lead, Cadmium, Copper,
Zinc.

4 Location
Marine Water Turbidity 1. Port Entrance
Monitoring - Approach
Turbidity, Total Dissolved Weekly once every channel
Solids and Total month . Turning circle
Suspended Solids in low . Near to Coal
tide, high tide and berths
medium tide . Reclamation

Area

. Ambient Air Quality Monitoring:
AKPL has been operating 5 No. of CAAQM stations of Beta Ray Attenuation
technology to measure the parameters PM 10, PM 25 NO; NHs, SO, CO, at the
following locations and data connected to APPCB website.

Direction
Station . W.r.t. .
Location . Latitude & from
code Project
site
CAAQMS -1 At CVR Building WNW 14°16'33.45"N 1.4 KM
80°5'54.46"E
CAAQMS - 2 Thamminapatnam 14°13'39.25"N 2.5 KM
Village 80° 6'5.84"E
CAAQMS -3 Krishnapatnam 14°16'47.69"N 3.0 KM
Village 80° 6'23.17"E
CAAQMS -4 Towards North 14°16'0.36"N & 2.93 KM
side 80° 4'36.95"E
CAAQMS -5 Towrads South 14°14'2,49"N & 1.45 KM
side 80° 6'34.63"E

Coordinates Distance

Longitudes Port

> Ambient Air Quality at 7 locations within 10 Km radius of project site (5 stations in
buffer zone & 2 location inside plant area)
Station Location Direction Coordinates Distance
code W.I.E Latitude & from
Project site Longitudes Port
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At Zero Point

At Thamminapatnam
Village

At CVR Building

At Gopalpuram
Village

At Chalivendram

At Krishnapatnam

At Light House

14°16'2.44"N
80° 4'26.66"E
14°13'39.25"N
80° 6'5.84"E
14°16'33.45"N
80°5'54.46"E
14°16'41.22"N
80° 6'24.46"E
14°16'38.40"
80°5'11.84"
14°16'47.69"N
80° 6'23.17"E
14°17'37.33"
80°7'49.46"

CONTINVOUS AMBIEN
AIR QUALITY MONITORIN
STATION2

Station - 1 Station - 2
CVR Amenities Complex Thamminapatnam Village

Station - 3
Krishnapatnam Village

Google image showing AKPL CAAQM Stations




¥ AKPLCAAQMS Locations
Distance from Port Operations

@ Habitation Vilages

@ NABL AAQ Monitoring Locations
Port Operations Area

Google Earth
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Additional CAAQMS stations in AKPL site
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Table 1: CAAQM Stations Technical details

Details

Station -1

Station-2

Station-3

Station-4

Station-5

Location

CVR Amenities
Complex

Near & towards
Thamminapatnam Village

Near & towards
Krishnapatnam Village

Towards North
side

Towards South side

Model No.

PM10 & PM2.5 (5028i),
CO (48i), SO2 (43i),
NH3-NOx(17i)

PM10 & PM2.5 (5028),
CO (48i), SO2 (43i), NH3-
NOx(17i)

PM10 & PM2.5 (BAM
1020), CO (48i), SO2
(43i), NH3-NOx(17i)

PM10 & PM2.5,
CO, S02, NH3-
NOx

PM10 & PM2.5,
CO, SO2, NH3-NOx

Thermofisher Scientific
(All analyzers)

Thermofisher Scientific (All
analyzers)

Thermofisher Scientific &
BAM 1020 is MET One)

Thermofisher
Scientific (All
analyzers)

Thermofisher
Scientific (All
analyzers)

PM10-2.5: - Betta ray
attenuation.

CO: Infrared radiation
S02: Ultraviolet
NH3-NOx:
Chemiluminescence

PM10-2.5: - Betta ray
attenuation.

CO: Infrared radiation
S02: Ultraviolet
NH3-NOx:
Chemiluminescence

PM10-2.5: - Betta ray
attenuation.

CO: Infrared radiation
S02: Ultraviolet
NH3-NOx:
Chemiluminescence

PM10-2.5: - Betta
ray attenuation.
CO: Infrared
radiation
S02: Ultraviolet
NH3-NOx:
Chemiluminescen

ce

PM10-2.5: - Betta ra
attenuation.
CO: Infrared
radiation
S02: Ultraviolet
NH3-NOx:
Chemiluminescence

Parameters

NOx NH-

SO2 CO

PM10 PM 2.5

PM10 & PWM2.5

PM10 & PWM2.5

Nitrogen

Oxide Ammonia

Sulfur di-
oxide

Carbon
Monoxide

PM - Particulate Matter

PM - Particulate
Matter

PM - Particulate
Matter

Standards

Oto 80
ug/m?

Oto 80
ug/m?

Oto 80
ug/m?

Oto 4.0
mg/m?

100
ug/m?

60 ug/m?>

100 ug/m?

60 ug/m?

Supplier/AM
C

The

rnofisher Scientific

Installed on

24.06.2023

24.06.2023

24.06.2023

March'25

March'25

Calibrated
on

22.04.2025

23.04.2025

24.04.2025

18.06.2025

19.06.2025

Server

NK Square Solutions

Connectivit
y

APPCB website http://aprtpms.ap.gov.in



http://aprtpms.ap.gov.in/
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lIl.  The environment monitoring measures implemented

at loading and unloading Cargoes in AKPL
a. Coal Handling:

» The Coal cargo is usually unloaded by mechanical means using Grab unloaders which
are extremely versatile, mobile cranes and grabs used are equipped with ECO control
system (100 % closed grabs).

» The coal is transported from berth by conveyor belts to destination in case of
neighboring thermal power plants and to storage yards in respect of remaining volume.

» The stackers will be used for stacking coal by mechanical means, Reclaimers will be
used to reclaim and transport wagon loader by conveyor.




Coal is transported by roadways (trucks) as well as waterways (ships or barges) for
which the transport is done by conveyors and trucks and loading by mechanical means
into the ships.

All conveyors are covered, and transfer houses are provided with cladding to avoid
transit spillage.

All the outbound railway wagons and trucks are fully covered. The Spillage at loading
station will be very nominal as wagon loading stations are electronically controlled with
PLCs.

Mechanized dust suppression systems are provided for coal storage yards, conveyors,
wagon loading stations. Heavy duty atomizers for other areas augmented with mobile
sprinkler systems.

b. Iron ore Handling:
AKPL has the infrastructure to handle iron ore, operating as per consented quantity.

AKPL has introduced a groundbreaking containerized bulk handling system for iron ore,
revolutionizing efficiency and environmental sustainability. The below four stage
process ensures seamless transportation from stockpile to ship.

Containers are filled at the stockpile, transported to Berth and then unloaded into the
vessel through a Mechanical container tippling system. Advantages of containerized
bulk handling gives Flexibility in cargo handling, reduces congestion at port, improved
supply chain management, Increased cargo security.

A cutting-edge mist spray system minimizes dust pollution during tipping process,
ensures environmental compliance, enhances worker safety Optimizes cargo handling,
reducing the environmental impact.

c. Fertilizer Handling:
The fertilizers will be unloaded from ships by mechanical means with Grab unloaders.

Transport from berth by covered conveyors to covered warehouses as cargo is
hygroscopic. Reclaiming will be done by reclaimers and transported to wagon loader by
conveyor and loading into wagons by continuous wagon loader, in case of bulk transport.
In respect of bagged transport, conveyor transports the bulk fertilizer to mechanized
bagging plant and transports bagged fertilizer by wagons and trucks.

All conveyors are covered and transfer houses are provided with cladding. All outbound
Railway wagons and trucks are fully covered.

d. Cement Handling:
The cement in bulk form from grinding unit to berth will be transported by means of

closed conveyor. The loading of ships will be done by mechanical means. Transport of
bagged cement by trucks to berth and loading will be by means of ships gear or shore
crane. Conveyors and warehouses are fully covered as the cargo is hygroscopic.
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All conveyors are covered, and transfer houses are provided with cladding. All outbound
Railway wagons and trucks are fully covered.

Unloading/loading from/to ships will be by mechanical means with Grab unloaders.
Transport from berth will be by covered conveyors/trucks to covered warehouses as the
cargo is hygroscopic.

In respect of bagged transport, conveyor transport of bulk cement to mechanized
bagging plant and bagged cement transported by wagons and trucks. All the outbound
railway wagons and trucks are fully covered.

Existing Bag filters prevents cement dust escape to the open atmosphere and filtered
cement dust will be return to cargo hold.

e. Granite and other dry cargo Handling:

Transport of Granite & other dry cargo to storage yards will be done by railway wagons
and trucks. The transport from storage yards to berths will be by trucks and loading into
ships will be by ships gear or shore cranes.

All railway wagons and trucks are fully covered. Nominal spillage, if any, will be very less
and will be reclaimed and deposited in the warehouse.

Mechanized dust suppression systems for storage yards, with heavy duty atomizers
augmented with mobile sprinkler systems have been provided.

f. Edible Oil/Crude Qil, POL & other Liquid Cargo Handling:

The cargo will be unloaded from ships through ship pumps. It will be then transported

to refineries /storage by pipelines.
The liquid cargo will be unloaded by means of ships pumps and loaded by means of
pumping at source and conveyance by pipeline.

g. Container Cargo:

Containers transit will be done by specific/separate vessels, and the containers were
lifted using cranes i.e gantry cranes, mobile harbor cranes. By using spreaders, they
were stored in designated yard areas. And scrutiny will be done by visual inspection, X-
ray scanning, weighing to verify cargo weight, seals verification will be done for
integrity. Stacked in designated areas under block stacking, row stacking and stacking
is done by automat system.




A. Coal Evacuation Methods

Coal Evacuation

Total Coal Dispatch in FY 2024-25 - 39.83 MMWT)

5

(44%) (25%)

« Capacity - 30 rakes per day
+ 12.5 Km Conveyor System Directly Connected

from Berth to Power Plants. « Unloading/Loading Lines - 19 nos.

* 56.8 Km Internal Road Network. - Equated Rail Track Length - 52 Km

+ 2 nos. Stacker cum Reclaimers in APPDCL Path| : |+ 1200 Trucks IN/OUT per day on average. H « Electrified Rail Track Length - 38.5 Km
with 3000 TPH Stacking & 1500 TPH : : .
Reclaiming Capacity. : : « Silos - 2 nos.
< TRF Make - 1 no.
< Thyssenkrupp Make - 1 no.

Length Capacity
(Km) (TPH)

APPDCL 4.6 3,000
Sembcorp P1 4.2 4,000
Sembcorp P2 37 4,000

Total 12.5 Km

Power Plant

Our coal dispatching operations prioritize environmental sustainability through:

1. Conveyor Based dispatching: Majority 44 % of coal is evacuated through hooded
conveyor system to minimize fugitive emissions and reducing environmental impact.
Rake Dispatching: Next to the conveyor system 33% of coal is dispatched via rakes
(railway wagons with silo system), with tarpaulin covering system to reduce emissions.
Limited Road transportation: Only a small fraction of 25% is transported by road on par

with 100% tarpaulin covering system minimizing air pollution.

This approach demonstrates our commitment towards pollution free environment in
coal dispatching practices.




B. Preparedness Plan to Contain the Air Borne Dust Emissions:
3. Dust Suppression — Mechanical Dust Suppression System (MDSS) :

AKPL has Established Mechanical Dust Suppression System with 248 no’'s of water
cannons at stack yards for dust suppression. The water cannons at 50 -100 metres
intervals which covers a horizontal radius of approx.. 50 meters and reaches a height
upto 15 metres and rotates in 180 degrees.

The water is sprayed from various points by water cannons at pressure of about 2-4
Kg/cm2 to form a mist over the cargo stacks and other places and the mist attracts the
dust to settle it down without spreading along the wind.

Dust suppression system at south side of the Port

b. Dust suppression through Tankers
Water sprinkling is being carried out on the general cargo berth and in other areas viz. Roads
and yards through water tankers of 26 nos. to arrest the dust pollution causing by the
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vehicular movement in the port. AKPL is spending around Rs. 7 lakhs per month on an
average towards water charges and maintenance.

Deployed 12 Nos. of Truck mounted sprinklers for roads and transit areas & stock piles.

Dust suppression system through Atomizers
AKPL being operated 4 heavy duty atomizers as innovative technology in dust

suppression system.
These Atomizers helpful to efficient water distribution in uniform spray patterns through

pressurized nozzles. It reduced water consumption also.




As part of sustainable development activities, using these special devices ensure to prevent the
dust pollution and to ensure the pollution parameters are within the permissible limits

stipulated by statutory departments.

d. Truck/Wagon Tarpaulin Covering facilities:

AKPL established 27 No. of truck tarpaulin covering stations at various locations within the Port
to facilitate and ensure all the outgoing cargos by Trucks are covered with tarpaulin.

AKPL ensuring that the tarpaulin is covered in all sides of the truck and tightly tied with rope to
avoid transit spillages till the truck reaches the destination.




» Ensuring all the outbound cargo rakes are covered with tarpaulin and tightened with
rope to avoid transit spillages.
e. Deployment of Road Sweeping Machines

10 5+ 2024 3.44:47 pm
Muthukur Road

Sei Pottl Seiramuly Netlore
Andhra Pradesh




3 No of Heavy Duty Vacuum Sweeping Machines are being deployed at operational
areas and all internal roads.

Provided 8 No. tractor mounted hydraulic broom sweeping machines for cleaning the
roads and jetty areas.

10 1898 2024 2.46:21 pm
Muthukur Road

Sl Pottl Sriramulu Nellore
Andhra Pradesh

Truck Tyre washing facilities:

Provided 2 no. of automatic sensor-based truck/tyre washing facilities at north side and
south side of the port to ensure of all the outgoing vehicles to avoid dust passage on to
outside roads.

Truck tyre washing facility wheel washing facility is established with advanced
technology which having cleaning water recycling & reusing system with oil skimmer
facility.




South Side of the Port North Side of the Port

. Specific measures towards Habitation:
Erected wind breaking walls towards Krishnapatnam village and Arketpalem to prevent
any dust transfer to habitation and a thick green belt developed supporting to the wind
breaking wall to arrest the dust emissions to the villages.
Provided hooded conveyor for transferring dusty cargo.

v

» AKPL maintained 100 m width of plantation towards port periphery and 20 m width
around the coal stack yard zones as per the CTO condition.




Green Belt — South Shore Green Belt = North Shore

Green Belt - West side of the Port Avenue Plantations towards berths




Greenbelt Protection to Buckingam Canal inside the port premises

Green Belt - Coal sidings




C. Mechanized Operations:

The State of art mechanical dust suppression system is provided at various critical points
i.e., equipment (Hopper & reclaimer), hooded conveyor belts and the storage yards have been
functioning well throughout the system. Ensuring these measures, the Port can mitigate all
the dust that is being generated during the operations. The other berths are being used to
handle other cargos such as Project cargo, fertilizer (Urea), Sugar etc.

» AKPL using Grab ship unloaders and conveyers with water sprinkling system for
handling coal from berths to storage yards and also to nearby power plants which
reduced dust generation, compared to dumpers for transporting coal.

» AKPL operating silo facility with telescopic chute system for loading the cargo in
railway wagons. After those entire rakes covered with tarpaulin covers to avoid the
fugitive spillages.

Established fully mechanized and closed operations associated with mist sprinkling
system to prevent fugitive emissions.

» Provided Dust suppression systems at Hoppers, discharge/feeding points of belt
conveyors at each transfer tower.

Provided and operating Stacker cum re-claimers for loading and unloading the coal. Dedicated
mist sprinklers are provided to prevent fugitive emissions.




N

Silo with Swing Chute system

Usage of Mechanical equipment for handling
of Cargo




Mechanized Cargo Handling System Electric Operated Cranes

Closed Cargo Sheds




L) GPS Map Camara

Periodical Environmental Monitoring

V. Environmental Sustainability Measures:

a. Weather & Meteorological monitoring:

Installed Weather station on the top of Port Operation Control for weather forecasting &
meteorological data generation.

b. Water Conservation Measures:

Rainwater harvesting pits are provide across the port premises for recharging the ground
water.

Settling ponds provided at yards for collection of yards runoff and the supernatant water is
being used for dust suppression.

Rainwater harvesting pits around the buildings are being maintained.

Rainwater drains are being maintained periodically & pre-monsoon season to avoid
stagnation & free flow of water and the water is using for dust suppression to the possible
extent.




SEDIMENT COLLECTIONPIT
RAIN WATER

- - .k T - 5 .
A\RVESTING TANK

Sewage Treatment Plants:

STP Domestic sewage collected from office buildings from different locations of Port is being

treated with FBBR technology in STPs of 500 KLD & 40 KLD and being used for greenbelt
development.

500 KLD STP 40 KLD STP

The STP inlet & outlet water is being analyzed through a 3rd party agency on fortnight basis
and as per the analysis reports, the values are meeting the prescribed standards of APPCB.
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Inlet and outlet sample collection
Details of Green belt in Adani Krishnapatnam Port
Development of greenbelt is a continuous process in AKPL. Up to the Financial year 2024-2025,
the total plantation in the Port is about 213.60 Ha.
e Green cover needs to reduce the pollution levels

e Improve the standard of Ambient Air Quality

e Meet the statutory requirements & compliance.




e Reduce the carbon emissions
The environment department is fixing its own targets besides statutory requirements and
achieving the targets from time to time.
The land available in AKPL is mostly sand dunes and salt pans which are not supportive for
plantation.
AKPL developed a good plantation with saplings suitable for the available land and achieved
good results. To achieve good and dense plantation, AKPL adopted Miyawaki plantation on the
advice of APPCB
High Density Plantation (Miyawaki)
Miyawaki afforestation / plantation involves several different types of native plants closely just
to form a Green Wall and a completely chemical free forest in an organic way that sustains itself,
supports local biodiversity, and attracts birds and insects. In 'Miyawaki' forests, the trees grow
more quickly and absorb more CO2 than plantations grown for timber.
Its benefits include lowering temperature, making soil nutritious, supporting local wildlife and
sequestration of carbon.

With the spirit of Miyawaki type plantation, AKPL continued further plantation in Miyawaki
method in the other locations, viz., LC3 location and Chalivendram boundary.
Below details show the periodical development of Greenbelt during the last 3 years: Table

AKPL: Periodical Development of Greenbelt during the last 3 years

S.no Financial year Target Achieved Survival
1 2021-2022 100000 103890 85 %
2022-2023 100000 103242 89 %

2
3 2023-2024 200000 220953 89%
4 2024-2025 200000 200177 80%

Nursery:

AKPL Established an exclusive nursery in an extent of 4.5 Acres within the Port premises and
maintaining about 1.9 L to 2.0 L saplings of Avenue, Ornamental & Fruit bearing species viz,
Badam, Tabebuia argentea, Polyalthia longifoloa. Spathodea campanulate Samanea saman,
Mangifera indica, Psidium guava, Bougainvillea, Pheonix palm, Ixora chinensis rosea, Pendanus
Veitchi, Cocos Nucifera, Allamanda nerifolia , Bougainvillea  Pedilanthus, Cassia fistula,
Peltophorum, Cassia siamea, Delonix regia, Hibiscus rosa-sinensis, Clitoria ternatea, Casuarina
Equisetifolia, etc.

The captive nursery played a significant role in restoration / reforestation after series of
cyclones.




.

Photographs of Nursery & Greenbelt:

&







Mangrove Conservation In AKPL:

Protecting and conserving the existing mangrove areas with suitable barricading,
erection of display boards and ensuring the tidal flow. As a part of Phase | EC compliance,
and area of 9 acres (3.64 ha) of mangroves are being conserved in the port areas since
its inception.

Mangrove restoration is to be considered as a viable option for enhancing the green belt
cover.

The proponent shall continue to restore mangroves in the suggested sites with species
like Avicennia maring, a resilient and common species along the creek.

Afforestation of mangrove cover along the creeks shall be continued and intensified.
Raise awareness in the local community about the importance of mangroves and their
importance.

Measures should be taken for desilting the creeks for easy tidal water flow which will
enhance the natural flushing leading to healthy growth of mangroves.

lllegal cutting of mangroves during the construction and operation phase of port should
be prevented.
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V. AKPL Concern Towards Public Health & Education

Adani Foundation has taken community developments Programs in area of Health, Education,
Sustainable developments and provided infrastructure facilities in surrounding villages.
Health Awareness Camps:

% 5000 Community Families with 25000 family members living in 5-gram panchayat
project villages of Adani Krishnapatnam Port Limited have been access to health care
facilities at Village threshold level by means of Mobile Health Camps once in a fort
night at every village.

6000 rural patients with general health ailments were diagnosed and the patients
were given basic medication for their ailments on the spot.




% Frequent health recovery checkup is be done by team of Arrjawva Warriors in the 10
project villages of Total Health based on gravity of the ailments.
Rural health camps are organized 4 times a month in association with the local Govt,,
Health Authorities as per availability the feedback from the patients is found to be
more than satisfaction and paving the way to brand image of Adani Foundation at nook
and corner of every village.

% The District Govt., Health Authorities as well as local administration feel happy to
support community families while working with Adani Foundation on health care
management.

Health Camp at Health Camp at
Chalivendram Gummalladibba

Health Camp at General Health Camp at Adani | Health Awareness Programme
Anganwadi Centre Chikistalayam at AVMK
Arcotpalem




Education:

0,
°

Identified the bottle necks of lack of science laboratory at the govt. schools, students
not attaining the minimum learning level at the govt. schools being faced by 2500 rural
students studying in Govt., Primary, Upper Primary & High Schools in project village of
Adani Krishnapatnam Port Limited and Adani Foundation planned to supplement the
ground level requirements of academics and lab material.

1496 pupils of 32 govt. primary schools in 4 nos. of mandals stood behind in their
academic subjects were identified by our ULIC and AEEC Educators and get clarified
their academic doubts before closing of the schools.

Special care is being paid to more than 600 students of 4 Govt. schools to develop
speaking, writing and reading of English Language among community wards studying in
Anganwadi Centers, Primary, Upper Primary & High Schools and cultivated the habit of
English News Papers aloud and develop the literature.

Adani Foundation supported the school children of 2 govt. schools to overcome the
drinking water problem by means of providing water storage bubbles as well as
dispensers.

Inauguration programme EM

Independence Day Parents Meeting ZP HS -
Programme EM Anganwadi Krishnapatnam
Centre at Arkatpalem

Anganwadi Centre at
Arkatpalem




ULIC Centre - Doruvulapalem AEEC - English Class / CEO Sir visit at ZP HS
Communication skills at ZP Krishnapatnam
HS Krishnapatnam

Sustainable Livelihoods:

< New as well as 500 progressive farmers in peripheral villages of Adani Krishnapatnam
Port Limited are awakened by means of conducting training sessions in association
with Krishi Vignana Kendra as well as local Govt., Agriculture Officers and motivated
them to cultivate agriculture on organic methods and putting an end to chemical
fertilizer application to protected soil from erosion and pesticidal effect.
100 Village cattle owners have been identified and motivated them to bring the cattle
for medical checkup being done by Adani Foundation in association with Local Govt.,
Veterinary Department staff and preparing the cattle owners to feed their cattle
nutritious food for giving good amount of milk and keep cattle health good.
Promoted skill development among 100 economically backward community women and
imparted them training how to make pickles, nutritional food items, handwash liquid,
organic floor cleaner, traditional basket making and train them to make business plans,
organize small scale business units, marketing profit and loss assessment etc., in order

to generate income to meet the livelihood of their fam|ly members.
! : : no-wa»oobw.‘-q_o

Women Group Training at CEO Sir, AKPL and CEO SII‘. AF Interaction with SLD
R & R Colony Programmes

FPC Board Directors and Farmers Meeting Training on Livelihood
activities




Greater attention and care are being taken by Adani Foundation to redress the chronic
problems being faced by the community families for drinking water in peripheral
villages of Adani Krishnapatnam Port Limited.

A close watch and supervision are carried out over the functioning of R/O water filter
plants in community villages and striving to keep all plants premises in spic and span.
25000 villagers are being provided with filtered clean and safe drinking water on a
daily basis.

10000 villagers were given mosquitoes free and water logging pits free ambience in
and around their houses by diverting the discharge water from the R/o water filter
plants to the mainstream of public drainage system through manholes erection and
covered pipelines in 10 peripheral villages of AKPL and Adani Foundation at
Krishnapatnam site.

500 village youths and girls were given sports training and given opportunities to take
part in cricket, volleyball and Kabaddi tournaments for their behaving positively and
remain physically fit.

R/0 Filter Water
at Gummalladibba

R/O Filter Water at R & R Colony, Interaction with Youth | Girls Cricket Match
Muthukur at ZP HS
Krishnaaptnam




Cleaning and Sanitation Program
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Cleaning & sanitation Program at Krishnapatnam Village

Sanitation Program:

Adani Foundation is supporting the Sanitation Program in all 8 community villages to enable
to provide safe health environment to the community families.




g

New Initiatives for effective Environment & Sustainability:

Completed Electrification of Cranes & Compressor from diesel Cranes

Usage of EV 4 — wheelers for Employee transportation

Started plantation program ‘Each One Own One Plant’ with "Geotagging".
Converted 9 no’s Liebherr cranes from diesel operated to Electrically operated.
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Converted 1 diesel operated oil compressor to electrically operated.

All Marine tugs provided with shore power 100% while at jetty.

Established hooded conveyor belts to mitigate dust emission into the atmosphere.
Provided Fire hydrant system for Wagon loading station.

Provided facilities for truck tarpaulin covering stations of 27 nos. at various transit
locations to facilitate and ensure tarpaulin coverage to all the outgoing cargo trucks.

Provided facilities for Railway Rake to ensure tarpaulin coverage to all the outgoing
cargo rakes.

"AP339NL3245

, e e e

EV vehicle
e Weinstalled CC TV cameras and operating by trapping solar energy through
panel installed on CC TV pole and Provided LED lights in their offices and port
areas.




LED Lights

ESG & Environment Sustainability Studies

Carbon sequestration & Mangrove Mapping and Flood Inundation study through
M/s. Falcon Resilient Infra Consultancy, Hyderabad. The value of greenbelt
plantation in ports has long been recognized as a critical measure for
environmental management. Estimate the carbon stock and sequestration
potential of the green belt by analyzing total carbon content. In 2014, the area of
mangroves outside the AKPL boundary was recorded at 656 acres. Over the
course of the next decade, between 2014 and 2024, an additional 439 acres of
mangroves were observed to have developed outside the port boundary. By 2024,
the total area of mangroves had expanded to 1,095 acres. This represents a
notable increase of approximately 66.92% in mangrove coverage over the ten-
year period. The expansion of these mangrove ecosystems is significant because
of their role in supporting coastal environments, providing habitats for various
species, protecting shorelines from erosion, and acting as natural carbon sinks.




AKPL is carrying out a comprehensive environmental monitoring program once in
4 years through National Centre for Sustainable Coastal Management (NCSCM).
AKPL is carrying out Shoreline changes study through National Institute of Ocean
Technology (NIOT) as per EC Compliance. As per the study & reports, the shoreline
is in stable condition.

Comprehensive Biodiversity Assessment, Impact Assessment and Management
Plan for the Marine, Brackish-water and Freshwater Ecosystems in and around
AKPL through Suganthi Devadason Marine Research Institute (SDMRI).

Air Modeling at South Berths & a comprehensive Air Quality Study as per the
APPCB Task Force (EAC) directions.

VIl. EMP Budget Allocation

AKPL has earmarked budget for implementation of EMP to mitigate pollution.

Financial Year Budget (Cr.)
FY 2024-25 20.82
FY 2023-24 2.41
FY 2022-23 17.38
FY 2021-22 4,36
FY 2020-21 414

AKPL has incurred an amount of Rs 49.11 Cr for implementation of Environment Management
Plan in the past five years.
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8. | Annexure-7: Representation submitted by the Applicant V. 89
Srikanth

o
Filed by: Adv. Soni Singh
On behalf of Central Pollution Control Board
A-14, Nizamuddin East, New Delhi — 110013, E: vga@yvgalegal.com
Place: Delhi

Date: 25.02.2025
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REPORT OF JOINT COMMITTEE IN COMPLIANCE TO THE ORDER DATED
19.12.2024 IN ORIGINAL APPLICATION NO. 1313/2024 (SUO MOTU) OF THE
HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, DELHI

1.0 Background

Shri V. Srikanth S/o of Shri Narayana Rao resident of Chalivendra, Muthukur village,
Muthukur Mandal, SPSR Nellore, District, Andhra Pradesh submitted a representation dated
11.07.2024 to the Hon'ble National Green Tribunal, Principal Bench, New Delhi, regarding
pollution problems due to M/s. Adani Krishnapatnam Port Limited, SPSR Nellore District. The
Hon'ble National Green Tribunal, Principal Bench, New Delhi, considered and registered the
representation as O.A. No. 1313/2024.

2.0 Order of the Hon’ble NGT dated 19.12.2024

The Hon’ble National Green Tribunal (Principal Bench, New Delhi) had registered a Suo Motu
case Original Application No. 1313 of 2024 based on a letter petition dated 11.07.2024 sent by
Shri V. Srikanth S/o Shri Narayana R/o Chalivendra, Muthukur village, Muthukur Mandal,
SPSR Nellore, District, Andhra Pradesh and directed the following in the order dated
19.12.2024:

“3. In our view a substantial question relating to environment has arisen out of the
implementation of the enactments mentioned in Schedule | of the NGT Act, 2010, but before
taking any further action in the matter, we find it appropriate to obtain a factual report for
which we constitute a joint Committee comprising Andhra Pradesh State Pollution Control
Board (hereinafter referred to as ‘State PCB’); Central Pollution Control Board (hereinafter
referred to as ‘CPCB’); District Magistrate, Nellore; and Regional Officer, integrated
Regional office Ministry of Environment, Forest and Climate Change (hereinafter referred to
as MoEF&CC), Andhra Pradesh.

4. CPCB shall be nodal authority for coordination and compliance.

5. The above committee shall examine the complaint, visit the site, collect relevant information,
interact with the stake holders and submit a factual report within two months.”

The copy of the Hon’ble NGT order dated 19.12.2024 is enclosed as Annexure-1.
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3.0 Constitution of the Joint Committee

In compliance to the Hon'ble NGT (PB) Delhi order dated 19.12.2024, a Joint Committee was
constituted with the following Members after the receipt of nominations from concerned
departments/ agencies:

1. Smt. H. D. Varalaxmi, Regional Director, Regional Directorate, Central Pollution
Control Board (CPCB), Chennai

2. Dr. Murali Krishna Chimata Scientist-E, Ministry of Environment, Forest and Climate
Change, Sub Office, Vijayawada

3. Sh. K. Venkata Reddy, Spl Deputy Collector, Revenue Department, SPSR Nellore
District (Nominated on behalf of the District Collector, SPSR Nellore District)

4. Sh. N Ashok Kumar, Environmental Engineer, Regional Office, Nellore, Andhra
Pradesh Pollution Control Board.

4.0 Scope of Committee

The Joint Committee shall examine the complaint, visit the site, collect relevant information,

interact with the stake holders and submit a factual report within two months.

5.0 Inspection of the Joint Committee

I.  The Joint Committee inspected M/s. Adani Krishnapatnam Port Limited (AKPL) on
29.01.2025 and 30.01.2025. During the inspection, the committee interacted with port
management and verified the present compliance status with respect to conditions
stipulated in the Environmental Clearance (EC) granted by MoEF&CC & Consents
granted by APPCB.

ii.  The committee also reviewed the status of compliance made w.r.t directions dated
14.12.2023 issued by APPCB in connection with recommendations of Monitoring
(Task Force) Committee of APPCB.

iii. ~ The committee visited the applicant village and interacted with him.

iv.  Additionally, the committee verified the current operations related to the loading,
unloading, storage, and transportation of coal within the port premises.

v.  The committee further reviewed the status of pollution control measures implemented
by M/s. AKPL.
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Along with the Joint Committee following officials from CPCB were also present. The

committee had meeting with following officers of M/s. AKPL.

Officials of CPCB Officers of M/s. AKPL
Smt. Budigi Reddy Soni, Sc B, CPCB Sh. Jagdish Patel, CEO
Sh. Prabhu H Ganchi. Sc B, CPCB Sh. Rajan Babu, COO

Sh. K.M. Ram, Head (Corporate Affairs)

Sh. G. Venugopal, Head (PR)

6.0 M/s. Adani Krishnapatnam Port Limited (AKPL), Krishnapatnam (V), Muthukur
(M), SPSR Nellore District, Andhra Pradesh.

6.1 General Information

M/s. Adani Krishnapatnam Port Limited is located at the confluence of the River Khandaleru
(Upputeru) and the Bay of Bengal. The total area of the port is 6800 acres, consisting of 5800
acres of land and 1000 acres of water. The Port established the facilities under Phase-1 &
Phase—I1 for handling Coal, Iron Ore and other cargo Fertilizers, granites, Edible Qil, Lube oils
and others in Krishnapatnam Gram panchayath, Muthukur Mandal, SPSR Nellore District.
Presently, Adani Krishnapatnam Port Limited operates with 13 Berths, of which 9 No. of
Berths are mechanized berths, 3 Berths are semi mechanized berths, and One Berth (L4) is
Liquid Jetty dedicated to POL products. The google map showing the location of port and

surrounding villages is shown below:
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Google Map showing Port and its surrounding villages

6.2 Status of Permissions/clearances obtained by M/s AKPL
6.2.1 Environmental Clearances & CRZ clearances

Phase |

Environmental Clearance has been issued under the CRZ Notification 1991, vide No. 10-
22/2005-1A-111 on 26.07.2006 for development of Krishnapatham Deep Water Port permitted
for construction of 2 Nos. of Berths, one for handling Coal (6 MTPA) and the other for handing
iron ore (18 MTPA).

As the MoEF&CC has incorporated the total length of the berth in Phase-1 as 850 meters
consisting of 3 berths for the handling of 3 types of cargos while issuing EC for Phase- Il and
accordingly, the port obtained for amendment for 3 No. of Berths in total length of the Berth,
i.e. 850m. Additional berth was for handling general Cargo (4 MTPA)
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Phase 11

Environmental and CRZ Clearance vide No. 11-62/2009-1A.111 dated 13.11.2009, permitted
for additional construction of 14 Nos. of Berths and additional cargo handling capacity of 44.3
MTPA (39 MTPA coal, 5 MTPA general cargo and 0.3 MTPA Liquid cargo (POL) products)

plus 3.3 MTEUs/Annum container cargo.

Later, the Port has proposed a change of Cargo Mix without change of the overall quantity of
the cargo capacity accorded in EC & CFE i.e. increase in coal handling (+6 MTPA) & Bulk
Liquid Cargo (POL) (+2 MTPA) and reduction in Iron ore handling at port (-8 MTPA), with a
change in the Cargo Handling and obtained CFE from the Board vide No.
633/APPCB/CFE/RO-NLR/HO-2010 order dt.10.02.2016.

Further, the Port again proposed a change of Cargo Mix without change of the overall quantity
of the cargo capacity accorded in EC & CFE i.e. increase in the Bulk liquid cargo (POL) (+2
MTPA) and reduction in Iron ore handling at port (-2 MTPA), with a change in the Cargo
Handling and obtained CFE from the Board vide 633/APPCB/CFE/RO-NLR/HO-2010 order
dt.22.02.2018.

Phase 111

Environmental and CRZ Clearance vide No. 10-18/2016-1A.111 dated 11.01.2021, permitted
for additional construction of 16 Nos. of Berths (including 3 jetties for liquid cargo) + 3 Single
Buoy Moorings and additional cargo handling capacity of 150.2 MTPA plus 1.1
MTEUs/Annum container cargo. M/s. AKPL proposed to establish the facilities in the phase
Il expansion in a phased manner, and cargo handling will also be increased gradually over a

period of 10 years.

Later, 4.3 MTPA Liquid cargo and 1.3 MTEUs/ Annum container cargo was dropped due to
expiry of EC validity period vide. Order No: 633/APPCB/CFE/RO-NLR/HO/2010 dated
25.02.2021.
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6.2.2 Consent under Air & Water and Authorisation under H & OW rules

597

The APPCB issued a combined CTO order dt:11.11.2022 which is valid upto 31.08.2027

Table 1: Summary of Capacities of Cargo permitted by MoEF & CC and

APPCB
Phase I Phase 11 Phase 111 Total of Phase | Permitted by

S. Details permitted by | permitted by permitted by | I, Il & 111 after APPCB

No. MoEF&CC MoEF&CC MoEF&CC Amendments

1 3 14 (13 + 1 POL | 16 (includes 3 | 28 Berths | 13 (12 + Liquid

berth) jetties for liquid | (including 3 | Jetty L4)
(Additional) cargo) + 3 | Nos. of
No of Single Buoy | handling Liquid
Berths Moorings cargo) + 3
(Additional) Single Buoy
Moorings
(SBM)
2 Coal 6 Million | 39 Million | 88 Million | 139 Million | 46 Million
Tons/ Annum | Tons/  Annum | Tons/ Annum Tons/ Annum Tons/ Annum
(Additional) (Additional)
+ 6 Million
Tons/  Annum,
due to change in
cargo mix
(Amendment)
3 Iron Ore |18 Million | -10 Million - 8 Million Tons/ | 8 Million
Tons/ Annum | Tons/  Annum Annum Tons/Annum
due to change in
cargo mix
(Amendment)

4 General 4 Million | 5 Million | 10.5  Million | 19.5  Million | 14 Million
Cargo Tons/Annum | Tons/Annum Tons/Annum Tons/Annum Tons/Annum
(Fertilize (Additional) (Additional)
rs,
granites,

Edible
Oil and
Lube oils,
others)

5 Liquid - 0.3 Million | 51.7 Million | 51.7 Million | 10 Million
Cargo Tons/Annum Tons/Annum Tons/Annum Tons/Annum
(POL, + 4 Million | (Additional)

LNG, Tons/  Annum,

LPG, dueto changein | -4.3 Million

Chemical cargo mix | Tons/  Annum,

products) (Amendment) due to expiry of
EC validity
period
(Amendment)
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Container | - 3.3 1.1 3.1 2.0
Cargo MTEUs/Annum | MTEUs/Annum | MTEUS/Annum | MTEUS/Annum
(Additional)
-1.3
MTEUSs/Annum
, due to expiry
of EC validity
period
(Amendment)
28 Million 44.3 Million | 150.2 Million 218.2 Million 78.0 Million
Tons/Annum Tons/Annum Tons/Annum Tons/Annum Tons/Annum
Non-container | Non-container Non-container Non-container Non-container
cargo cargo + 3.3 cargo +1.1 cargo +3.1 cargo + 2.0
MTEUs/Annum | MTEUs/Annum | MTEUs/Annum | MTEUs/Annum
container cargo | container cargo | container cargo | container cargo

Table 2: Cargo handled by M/s. AKPL during April 2024 to January 2025

S. Products/Line of Consented Quantity Actual Quantity
No. Activity
1. Coal 46 Million Tons/ Annum 34.14 Million Tons/ Annum
Iron Ore 8 Million Tons/Annum 4.13 Million Tons/ Annum

General Cargo
(Fertilizers, granites,

others)

Edible Oil and Lube ails,

14 Million Tons/Annum

7.28 Million Tons/ Annum

4. Liquid Cargo (POL,
LNG, LPG, Chemical

10 Million Tons/Annum

0.98 Million Tons/ Annum

products)
5. Container Cargo 2.0 Million TEUs/A 0.33 Million TEUS/A
Total 78.0 Million Tons/A Non- 46.53 Million Tons/A Non-

container cargo + 2.0
Million TEUS/A container
cargo

container cargo + 0.33 Million
TEUS/A container cargo
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Table 3: The details of individual berth and cargo handled from April 2024 — January

2025
Berth No Cargo Type Quantity Type of loading/unloading
system
L4 HSD 0.75
Oil 0.16 Pipelines
LPG 0.08
N1 Container 0.33 Mechanized
N2 Container 0 Mechanized
N3 Barites 0.16
Gypsum 1.02 Semi mechanized
Flyash 0.08
Limestone 2.31
N4 Granite 0.75
Project cargo 0.01
Laterite 0.06 Fully Mechanized
Quartz 0.01
Fertilizer 1.28
N5 Coal 2.65 Semi Mechanized
N6 Coal 12.04 Fully Mechanized
N7 Coal 8.69 Fully Mechanized
N8 Coal 10.16 Fully Mechanized
S4 Coal 0.60 Semi Mechanized
NW1 Cement 0.16 Fully Mechanized
OIL 0.52
NW2 Iron ore 4.13 Fully Mechanized
NW3 Feldspar 0.1 Fully Mechanized
Qil 0.82

* All values are in MMT except container cargo which is measured in MTEUSs

6.3 Complaints received against the port and action taken in past:

(i) CPCB and APPCB have received several complaints against M/s. AKPL from Sh. V
Srikanth, Sh. Pamanji Venkateswarlu, Sh. S. Venkateswarlu and Sh. Bonigi Rangaiah

regarding air pollution due to handling of coal during the year 2023 and 2024.

(i) In 2023, Dr Suresh Babu. P. Scientist-D, MoEF&CC, IRO, Vijayawada and Sh. Ch.
Rajasekhar, EE, APPCB, Regional office, Nellore inspected the M/s. Adani
Krishnapatnam Port Limited and surroundings on 06.10.2023 and 07.10.2023. Based
on the observations of the officials, the issue was placed before the Monitoring (Task
Force) Committee Meeting of the A.P. Pollution Control Board on 06.12.2023. After a

detailed review, the Committee recommended issuing directions to the Port.

Accordingly, the APPCB issued directions to M/s. Adani Krishnapatnam Port Limited,
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Krishnapatnam, SPSR Nellore District, under Section 33(A) of the Water (Prevention
& Control of Pollution) Act, 1974, and under Section 31(A) of the Air (Prevention &
Control of Pollution) Act, 1981, and amendments thereof, for timely compliance. The
latest compliance status of the directions issued dated 14.12.2023 is enclosed as

Annexure-2.

(iii) A complaint letter dated 20.02.2024 from Shri. Bonigi Rangaiah was addressed to the
Registrar, Hon’ble National Green Tribunal, New Delhi. Hon’ble NGT Principle Bench
registered the matter as O.A. No. 759/2023 (PB) and constituted a Joint Committee to
verify the factual position and suggest appropriate remedial action vide Order dated
22.01.2024. Further, the case was transferred to the Southern Zone and renumbered as
69/2024 (SZ). The Joint Committee formed in O.A. No. 759/2023 (PB) had interacted
with the complainant. Shri. Bonigi Rangaiah appeared before the Joint Committee
along with an associate Sri Vedicherla Srikanth, i.e., the complainant in the present
case. Shri. Bonigi Rangaiah informed that he was unaware of the contents of the letter
dated 20.02.2024 and he withdrew the complaint unconditionally stating that the port
has taken measures of the directions issued by the APPCB and submitted a
representation to the Joint Committee. The Joint Committee submitted its report to
Hon’ble NGT and has recommended various measures. The compliance status of

recommendations is enclosed as Annexure-3.

7.0 Field Observations of Joint Committee

a. The joint Committee had discussion with Representatives of M/s AKPL and reviewed
the status of compliance made w.r.t conditions given in EC and CRZ. Detailed status
of compliance against the conditions imposed in the EC and CRZ clearances are
enclosed at Annexure-4.

b. Conditions imposed in Consents under Air & Water Act were also discussed. Detailed
status of Compliance/violations against conditions imposed in the CFO & H&OWA are

enclosed at Annexure-5.

c. M/s. AKPL established mechanized and closed operations associated with the mist
sprinkling system to prevent fugitive emissions in fully mechanized berths namely N6,

N7 and N8. Transverse points are provided with a mist sprinkling system to prevent

10
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fugitive emissions. Dust suppression systems are provided at Hoppers,

discharge/feeding points of belt conveyors and at the transfer tower.

d. The Mechanical Dust Suppression System (MDSS) is equipped with cannons to spray
water jets that form a blanket of mist. The mist captures the dust emissions that become

heavier and settle down.

e. During inspection, unloading and loading operation of coal was in progress at Berth
No. N6, N7, and N8. The operation was fully mechanized, however housekeeping in
the berth areas where coal handling required to be improved.

f. The coal is stored in the designated coal stack yards. The coal heaps have been formed

up to a height of 10 meters and are kept wet by sprinklers to prevent fugitive emissions.

K 095 dap Carmars

Muttuboeru, Anaghea Pradesh, India
SO, My, AcPva Pradesh 5208344
nda

Lot 1 200" Lang S0 051

108 PV GaVY # 00 X

Mechanized system for loading of coal into ~ Mist sprinkling system at yards to prevent
dumpers fugitive emissions

g. M/s. AKPL operating Stacker cum re-claimers for loading and unloading the coal. Mist
sprinklers are provided to prevent fugitive emissions. Coal is loaded onto the railway
wagons by a mechanical loading facility and properly covered prior to transportation.

h. The unit has established 27 truck tarpaulin covering stations to ensure all outbound
cargo trucks are covered with tarpaulin and tightened with rope to avoid transit
spillages. Outbound cargo rakes are also covered with tarpaulin and tightened with rope

to avoid transit spillages.

11



Mechanized system for loading of coal into Truck tarpaulin covering station
wagons

J-

Deploys 2 heavy-duty sweeping machines for cleaning berths, backup areas and roads.
The unit has 8 tractor mounted hydraulic sweeping machines for cleaning roads,
warehouse areas, and container yards. The unit also have Dust Suppression System
(DSS) Tankers and cannon-mounted tankers to sprinkle water on haul roads and yards
to arrest the dust caused by vehicular movement. However, during inspection joint
committee observed that only few machines were in operation and significant amount
of coal dust was deposited on roads and surrounding trees in the port premises. The
committee also observed that the tractor-mounted sweeping machines were not

effective and need to be replaced.

The unit has provided the truck tyre washing facility in north and south side to ensure
that all outgoing cargo-carrying truck tyres are properly cleaned before leaving the port

premises.

The unit has provided the wind shields of length 400 m upto the height of 14 m along
the boundary of the port. Further, 1.8 km from wind shield Krishnapatnam village is
located. In between, a 600 m wide mangrove area and a 40 m greenbelt have been
developed. However, during inspection, it was observed that wind shields are damaged

and need to be replaced.

12
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57 PO OMT 05D

Truck tyre wash facility Damag nd hids toar
Krishnapatnam village

The unit has 3 No. of CAAQM stations to measure the parameters PMa.s5, PM1g, SOz,
NO, NOz, CO located at CVR Amenities Complex, Thamminapatnam Village and
Krishnapatnam Village and connected to the Andhra Pradesh Pollution Control Board
(APPCB) website. Recently, port has installed 2 new CAAQM stations to monitor
PM25 and PMz1o. However, the newly installed sensor based CAAQM instruments are
not in line with conventional CAAQM instruments and do not comply with CPCB-
approved technology and need to be replaced.
. During inspection, committee observed that CAAQM station are not working properly
as CAAQM station located at Thamminapatnam village was showing negative values
of NOz and NOx. The analysis of data also shows that on many occasion the value of
PM2s was observed to be greater than PMyo indicating improper calibration of the
CAAQM stations.

CAAQM Station at Thamminapatnam
Village

Newly installed CAAQM Station

13
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n. The unit is operating two Sewage Treatment Plants of 500 KLD and 40 KLD
respectively. The treated water is used for greenbelt development, and STP sludge is

used as manure.

0. In total, 516.6 acres green belt has been developed and maintained within the port
premises. The port is maintaining 100 m-wide greenbelts along the periphery and 20
m- wide greenbelt around the coal stack yards. Recently, the port has done plantation

in the North side near the lighthouse and in the zone 3 and Zone 4 towards east side.

p. During the inspection, the Committee members visited the nearby villages and couldn’t

find any deposition of coal ash on the plants and trees in the villages.

Trees located at Chalivendra Village

g. Observations of Joint Committee w.r.t to issues raised in the Hon’ble NGT order
dated 19.12.2024 are tabulated below

Issues Field observation of the Joint Committee

The activities relate to import, storage | ¢ M/s AKPL has the infrastructure to handle

and transportation of coal in dry and coal, which is a major cargo. They have
windy conditions inevitably resulting provided mechanical unloading facilities,
in dust drifting into surrounding conveyor belts, mobile hoppers, conveyor
villages belts, stackers/reclaimers, etc. Transverse

14
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points are provided with a mist sprinkling
system to prevent fugitive emissions.

During inspection, unloading and loading
operation of coal was in progress at Berth No.
N6, N7, and N8. The operation was fully
mechanized and no fugitive emissions were
observed.

M/s. AKPL is storing the coal

designated coal stack yards. The coal heaps

in the

have been formed up to a height of 10 meters
and are kept wet by sprinklers to prevent

fugitive emissions.

The spillages during course of

handling i.e. loading, unloading,
storage and transportation of coal is
falling on the road and dumping yards
transformed in powder form thereby
fine dust emissions generation, during
vehicle movement form dust clouds
added with dry and windy conditions
resulting in dust drifting into the rural
area in the vicinity of the said port and
also the area where the vehicles

move.

As per the APPCB directions dated
14.12.2023, M/s AKPL increased the dust
suppression measures, such as extensive road
sweeping by deploying additional road
sweeping machines, and increased the MDSS
operations. Port has truck tyre washing
facility in the north and south side to ensure
that all outgoing cargo-carrying truck tyres
are properly cleaned before leaving the port
premises.

M/s. AKPL is in the process of providing
MDSS at South Berth and South coal stacking
yards. The installation is in progress and is
expected to be completed by 31.04.2025.
M/s. AKPL has provided 12 truck mounted
sprinklers, 3 Nos. of heavy duty atomized
2 Nos.

machine and 8 Nos. of tractor mounted

sprayers, heavy duty sweeping
hydraulic broom sweeping machines. The
tractor-mounted sweeping machines were not

effective and need to be replaced.

15
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Inhalation of dust particles causes | The committee checked the health data of last 3
health hazards to the local people. years and interacted with the Doctor of Adani
Chikitsalayam (Primary Health Centre) situated
at R&R colonies, Muthukur, SPSR Nellore
District. He informed that 4 nos of respiratory

cases were recorded in the last 3 years.

The various environmental norms and | Non-compliances/violations of EC and CRZ

conditions of environmental | clearances are as below:

clearance and consent are being |e PP is required to establish a well-equipped

violated by the Port management in Environmental Laboratory with standard

handling of the above material. equipment and qualified manpower for
undertaking in-house monitoring of various
environmental parameters.

e PP needs to submit a detailed water balance
sheet along with details of rainwater
harvested, vis-a-vis utilized.

e PP needs to erect more number of display
boards clearly  marking mangrove
preservation/ conservation areas with details
of area and plant details.

e PP needs to submit the latest Shore Line
Stability report conducted by reputed
organizations like National Institute of Ocean
Technology (NIOT) as the submitted reported
was of 2018.

e PP needs to submit a plan for the management
of temperature differences between intake
waters and discharge waters and to share the
implementation status.

e PP needs to install rooftop solar panels and
solar lights in the port premises even though
PP is currently sourcing the power from

renewable sources.

16
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e PP needs to submit a detailed marine
biodiversity conservation and management
plan along with budgetary allocation to the
Ministry.

e PP needs to improve housekeeping in the coal

handling berth areas.

The port has taken steps to comply with all the
conditions imposed in the Schedule-B of CTO
order dated 11.11.2022 except one condition that
the unit is not maintaining and calibrating the
CAAQM stations properly as some of the

parameters are showing negative values.

For sprinkling of water the port
management is relying on private
water suppliers who are extracting
water illegally from the ground water
without any permission from the

Competent Authorities

e M/s. AKPL is not drawing any ground water.
Currently, the port is withdrawing 1000 KLD
of water from Muthukur Reservoir and 4000
KLD of water from Nakkalakalava drain.

copy enclosed as

The agreement is
Annexure-6.

e The port is also purchasing the water from
outside through tankers as a part of CSR
which is treated in RO plant and supplied to

nearby villages.

Even after the lapse of over and above
25 years, 33% green belt was not
formed as on date — the existing
plantation is less than 2% consisting
of normal species which are not
suitable for the particular climatic
zone presently existing at the Adani

Krishnapatnam Port

M/s. AKPL had developed total of 516.6 acres
(9% of total land area) greenbelt in the port

premises.

Absence of wind shields, plantation,

overloading of transport

vehicles/wagons, absence of

e M/s. AKPL has provided the wind shields of
length 400 m upto the height of 14 m along
the boundary of the port. Further, 1.8 km from

17
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tarpaulin, sprinklers, remote wind shield Krishnapatnam village is located.
controlled  AAQ management In between, a 600 m wide mangrove area and
monitored stations are having its own a 40 m greenbelt have been developed.
share in the high density of pollution However, during inspection, it was observed

that wind shields are damaged and need to be
replaced.

e M/s. AKPL has developed 516.6 acres of
green belt in the port premises. Recently, the
port has done plantation in the North side near
the lighthouse and in the zone 3 and Zone 4
towards east side.

e M/s. AKPL has established 27 no. of truck
tarpaulin station to ensure that outbound cargo
trucks are covered with tarpaulin and
tightened with rope to avoid transit spillages

till the truck reaches the destination.

18
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8.0 Status of Ambient Air Quality:
M/s. AKPL has installed 5 CAAQM stations, the details are as follow:

i. CAAQM 1 station at the CVR Amenities Complex is located 1.4 km northwest from

the center of port operation.

i.  CAAQM 2 station at the Thamminapatnam village is located 3 km southwest from the

center of port operation.

iii.  CAAQM 3 station at the Krishnapatnam village is located 3 km north from the center

of port operation.

iv.  2new CAAQM stations, one each at North and South sides of the port.

The analysis of data of CAAQM stations for PM2s, PM1o, SO2, NO2 and NHj3 for the month of
April —June 2024 and Nov-Jan 2025 are as below:

CAAQM 1 (Location - CVR Amenities Complex)
Parameter Month April May | June | November | December | January

2024 2024 2024 2024 2024 2025
Minimum 1.45 242 221 3.36 11.84 19.14
PMz2s Average 13.13 | 10.69 | 10.05 14 31.98 34.17
Maximum | 4248 | 34.21 | 27.41 30.95 77.27 43.25
Minimum | 11.45 3.25 1.71 3.03 11.25 11.98
PMzio Average 35.42 | 25.95 | 19.47 33.20 42.60 37.10
Maximum | 70.04 | 67.37 | 84.59 62.4 91.17 55.13
Minimum 6.91 8.34 8.64 11.32 9.03 9.16
SO2 Average 7.84 8.99 9.1 15.10 13.12 10.57
Maximum | 10.14 | 16.22 | 10.27 34.27 21.32 16.48
Minimum 8.84 8.47 10.22 9 8.1 8.87
NO2 Average 16.14 | 15.67 | 17.71 13.94 12.58 17.64
Maximum | 22.89 | 2451 | 26.71 33.74 18.59 271.7
Minimum 4.53 6.01 8.89 5.24 541 6.89
NHs Average 12.63 | 10.05 | 18.96 6.96 11.65 13.83
Maximum 20.3 21.21 | 35.83 9.74 19.79 18.87

CAAQM 2 (Location - Thamminapatnam Village)
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6

10

Parameter Month April May | June | November | December | January

2024 2024 2024 2024 2024 2025
Minimum | 0.22 0 0.05 0 7.44 26.66
PMz2s Average 12.29 | 13.08 9.19 15.11 24.52 32.88
Maximum | 43.3 55.96 | 38.01 34.51 34.91 48.55
Minimum 0.9 0.01 0 0 4.35 23.58
PMio Average 2591 | 23.17 | 21.94 16.71 36.60 54.74
Maximum | 60.79 | 87.52 | 71.29 39.71 74.2 77.19

Minimum 9.62 1.17 9.93 12.69 5.07 5.57

SO2 Average 10.12 9.09 11.38 14.43 10.38 6.20
Maximum | 11.72 | 2139 | 12.68 22.65 15.61 8.35

Minimum 0 0.43 221 7.18 1.86 0.44

NO2 Average 3.78 6.87 10.91 15.42 9.73 4.38
Maximum | 20.17 | 39.23 | 57.38 25.22 20.69 8.89

Minimum | 3.85 2.05 6.64 0 0 0.3

NHs Average 13.7 8.51 13.11 1.46 1.81 1.51
Maximum | 70.13 | 13.32 | 30.16 24.65 6.37 4.98

CAAQM 3 (Location - Krishnapatnam Village)
Parameter Month April May | June | November | December | January

2024 2024 2024 2024 2024 2025

Minimum 0.15 0 0 16.71 17.15 28.5
PMz2s Average 13.38 | 25.74 5.07 29.53 31.87 34.92
Maximum | 54.12 80 26.61 47.24 53.06 48.55
Minimum 3.27 0.64 11.27 0 0.1 22.84
PMzio Average 38.84 | 28.15 | 25.06 33.75 37.81 50.41
Maximum | 258.41 | 81.86 | 131.24 78.25 80.17 75.45
Minimum | 10.88 | 10.55 | 10.52 7.98 9.77 10.01
SO2 Average 12,29 | 1153 11.6 11.02 11.65 11.53
Maximum | 19.95 | 13.74 | 13.47 17.92 26.15 14.26

Minimum 1.46 2.59 6.17 13.25 0.29 7.03

NO2 Average 7.1 8.3 12.43 27.82 10.06 9.63
Maximum | 26.93 | 22.39 | 24.61 48.59 14.9 14.74
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Minimum | 1258 | 1593 | 18.64 10.51 0 0
NHs Average 23.15 | 29.18 | 30.05 42.65 3.62 2.21
Maximum | 53.56 | 63.37 | 41.68 73.95 12.86 7.14

All values are in pg/m?®.

8.1 Observation based on analysis of CAAQM data:

At CAAQM 1 station, 25% of the data corresponding to PM2s and PMzg were invalid.
On many occasion the value of PM2s was observed to be greater than PMyo indicating
improper calibration of the CAAQM station. Occasional exceedance of PM2s was
observed in the month of December 2024.

At CAAQM 2 station, 15% of the data corresponding to PM2s and PM1o were invalid.
On many occasion the value of PM.s was observed to be greater than PMyo indicating
improper calibration of the CAAQM station. Occasional exceedance of SO, was
observed in the month of May 2024.

At CAAQM 3 station, 25% of the data corresponding to PM2s and PM1o were invalid.
On many occasion the value of PM.s was observed to be greater than PMyo indicating
improper calibration of the CAAQM station. Occasional exceedance of PMio was
observed in the month of April 2024.

In general, only a 10% invalid data is allowed due to instrument failure, calibration
issues, or other technical reasons. However, at all CAAQM stations more than 10%
data corresponding to PM2s and PMyo were invalid and found poor operation and

calibration of instruments.

9.0 Committee interaction with Applicant Shri V. Srikanth

The Joint Committee visited the residence of the complainant i.e. Shri V. Srikanth, and

interacted with him regarding the grievance made in the letter dated 11.07.2024. After the

interaction, it was understood that he was unaware of the representation made to the Hon'ble

NGT. He informed the Joint Committee that he had not made the complaint and that the

signature on the letter dated 11.07.2024 was not his. The representation submitted by the

complainant during the interaction is enclosed as Annexure-7.
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Discussions with complainant Sh. V. Srikanth

10.0 Overall Observations and Conclusions of Joint Committee:

e The unit M/s. Adani Krishnapatnam Port Limited was in operation during the

Inspection of Joint Committee.

e The unitis handling Coal, Iron Ore and other cargo Fertilizers, granites, Edible Qil,
Lube oils and others. Presently, AKPL operates with 13 Berths, of which 9 No. of
Berths are mechanized berths, 3 Berths are semi mechanized berths, and One Berth
(L4) is Liquid Jetty dedicated to POL products, as mentioned in Table 3.

e The unit is having environmental and CRZ clearance from MoEF&CC. The major
non-compliances observed w.r.t conditions of EC and CRZ clearances are poor
housekeeping in the coal handling berth areas, non-establishment of a well-
equipped Environmental Monitoring Laboratory, non-submission of detailed
marine biodiversity conservation and management plan, latest Shore Line Stability
report and rainwater harvesting details, inadequate display boards marking
mangrove preservation/conservation and non-installation of rooftop solar panels

and solar lights in the port premises.

e The unit is having valid integrated consent under Water & Air and Authorization
under H&OW Rule 2016. It is observed that the port has taken steps to comply
with all the conditions imposed in the Schedule-B of CTO order dated 11.11.2022
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except one condition that the unit is not maintaining and calibrating the CAAQM

stations properly as some of the parameters are showing negative values.

e APPCB has issued directions dated 14.12.2023 to M/s. AKPL for timely
compliance. The major non-compliances observed are non-submission of time
bound action plan for mechanization of south berths and non-installation of fixed
dust separation systems (MDSS) at South berth, which is currently under progress.
In addition, the unit has not submitted action plan to treat the sewage generated
from Nellore Municipal Corporation to utilize for dust suppression system in the

port, as stipulated in the directions dated 14.12.2023.

e The various shortcomings observed by the Joint Committee during Inspection are

as follows:

i. Deposition of significant amount of coal dust on roads and surrounding trees in

the port premises

ii. Ineffective tractor-mounted sweeping machines

iii. Damaged wind shields in the coal storage yard

iv. As per the earlier committee recommendation, additional CAAQM stations are
required to be installed to take swift measures in case of increase in PM levels.
M/s AKPL installed 2 new sensor based CAAQM stations which are not in line
with conventional CAAQM instruments.

v. Improper calibration and maintenance of the already existing 3 CAAQM
stations

vi. Poor housekeeping in the coal handling berth areas

e The Joint Committee visited the residence of the complainant Shri V. Srikanth, and
interacted with him regarding the grievances made in the letter dated 11.07.2024.
The complainant informed that he had not made the complaint and signature on the
letter dated 11.07.2024 doesn’t belong to him. Shri V. Srikanth has also submitted
a written representation.

e The Joint Committee noted that, earlier a similar complaint was made by Shri. Bonigi
Rangaiah. Hon’ble NGT Principle Bench registered the matter as O.A. No. 759/2023
(PB) and constituted a Joint Committee vide Order dated 22.01.2024. As per the report
submitted by the then Joint Committee, it is observed that Shri. Bonigi Rangaiah

appeared before the Joint Committee along with an associate Sri Vedicherla Srikanth,
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i.e., the complainant in the present case. Shri. Bonigi Rangaiah informed that he was
unaware of the contents of the complaint and he withdrew the complaint
unconditionally stating that the port has taken measures of the directions issued by the
APPCB.

11.0 Recommendations of the Joint Committee:

Based on the field observations made during joint committee visit, following
recommendations were suggested by the committee for better control of fugitive emissions
during loading & unloading operations as well as transportation of goods from Berth to

Storage yard and storage yard to outside of the premises;

(i) Toexpedite the installation of dust suppression system (MDSS) at the south berth and
South coal stacking yards.

(i) To ensure safe loading of trucks to avoid spillages while transporting from Berth to

designated storage yard.

(iii) To ensure the completion of mechanization of Berth No 5 as per the Committed
timeline i.e., 31.04.2025. Extensive dust suppression measures shall be taken by
installing MDSS till completion of mechanization.

(iv) To establish Environmental Monitoring Laboratory in compliance to EC condition
and to ensure the submission of detailed marine biodiversity conservation &

management plan and latest shore line stability report.

(v) To take steps to provide adequate display boards marking mangrove

preservation/conservation.

(vi) To provide proper adequate sprinkler and wind shields wherever damaged (due to

Michaung cyclone in 2023) around the coal handling area.

(vii) To replace the existing tractor mounted hydraulic broom sweeping machine with

heavy duty sweeping machines.

(viii) To replace the newly installed sensor based CAAQM monitoring stations with

Conventional CAAQM instruments.
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(ix) To ensure proper operation and calibration of CAAQM stations to generate authentic
data on Ambient air quality of the area.

(x} To cnsure that water supplicd through tankers by private supplicrs is from authorzed

SOUTOES,

ixi) To comply with all the stipulated conditions of EC & CRZ Clearance and 1o rectily

the non-compliances.
(xii} To improve the housekeeping in the coal handling berth areas.

By considering the above facts and observations of the joint committee, the Hon'ble Tribunal
may pass approprate orders(s) directionis) as deemed fit,

1\? L,,I':l"-r-lll-i-'tif"."?‘lu
AN,
Dir. Murali Krishna Chimata Sh. K. Venkata Reddy
Scientist-E, MoEF&TCC Sub Office, Spl Deputy Collector,
Vijavawada. Revenue Department, SPSR Nellore
Dvistrict.
ekl
f '__‘..Ll'l:'l =]
(o e J ;] B pas
Sh. N Ashok Kumar H. D. Varalaxmi
EE, Regional Office, Nellore, Regional Director,
APPCB. CPCB, Chennai.
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Annexure - 1

Item No. 5 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1313/2024

V. Srikanth Applicant
Versus

State of Andhra Pradesh & Ors. Respondent(s)

Date of hearing: 19.12.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

1. This original application under Sections 14 and 15 of National
Green Tribunal Act, 2010 (hereinafter referred to as ‘NGT Act, 2010°) has
been registered in exercise of suo moto jurisdiction in view of the law laid
down in “Municipal Corporation of Greater Mumbai vs. Ankita Sinha &
Ors.” reported in 2021 SCC Online SC 897, on the basis of a letter petition
dated 11.07.2024 sent by V. Srikanth S/o Shri Narayana R/o
Chalivendra, Muthukur village, Muthukur Mandal, SPSR Nellore,

District, Andhra Pradesh.

2. The complainant has said that Adani Krishnapatnam Port in
District Nellore is handling large cargo of Coal apart from other products.
The activities relate to import, storage and transportation of coal in dry
and windy conditions inevitably resulting in dust drifting into
surrounding villages. The spillages during course of handling i.e. loading,
unloading, storage and transportation of coal is falling on the road and

dumping yards transformed in powder form thereby fine dust emissions
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generation, during vehicle movement form dust clouds added with dry
and windy conditions resulting in dust drifting into the rural area in the
vicinity of the said port and also the area where the vehicles move.
Inhalation of dust particles causes health hazards to the local people. The
various environmental norms and conditions of environmental clearance
and consent are being violated by the Port management in handling of
the above material. For sprinkling of water the port management is
relying on private water suppliers who are extracting water illegally from
the ground water without any permission from the Competent Authorities
and therefore various environmental laws are being violated by the

management of said port.

3. In our view a substantial question relating to environment has
arisen out of the implementation of the enactments mentioned in
Schedule I of the NGT Act, 2010, but before taking any further action in
the matter, we find it appropriate to obtain a factual report for which we
constitute a joint Committee comprising Andhra Pradesh State Pollution
Control Board (hereinafter referred to as ‘State PCB’); Central Pollution
Control Board (hereinafter referred to as ‘CPCB’); District Magistrate,
Nellore; and Regional Officer, integrated Regional office Ministry of
Environment, Forest and Climate Change (hereinafter referred to as

MoEF&CC), Andhra Pradesh.

4. CPCB shall be nodal authority for coordination and compliance.

S. The above committee shall examine the complaint, visit the site,
collect relevant information, interact with the stake holders and submit a

factual report within two months.
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6. A copy of this order along with copy of complaint be sent to State
PCB, CPCB, District Magistrate, Nellore and MoEF&CC, Andhra Pradesh

by email for compliance.

7. List on 27.02.2025.

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM

December 19, 2024
Original Application No. 1313/2024
A
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Annexure-2

Compliance status of the industry with directions issued by the Board vide order dated.

14.12.2023.

SI. No

Direction

Present compliance status

1

The port

to handle
months

shall submit time

bound action plan for
mechanization of South berths

coal, within two

Yet to comply.

M/s. AKPL sending the coal to the 3 nos of
power plants existing at Muthukur Mandal
through North side by mechanized closed
coal conveyor system.

There are 2 nos of thermal powers plants
existing towards South side of the AKPL,
namely M/s. Jindal Power Limited
(Simhapuri) & M/s. Meenakshi Energy
Limited (Vedanta power). Both power plants
are operating at low capacities / operating
intermittently.

M/s. AKPL informed that they have
conducted meeting with the above power
plants on 08.08.2024, regarding
mechanization of South berth to send coal to
their thermal power plants and it will take at
about 6 months time to enter MOU;
thereafter, it will take 24 months for
execution.

The  port
installation

South berth

shall  expedite
of fixed dust

separation systems (MDSS) at

for handling of coal

and other dusty cargo.

'Yet to Comply.

Works pertaining to installation of fixed
dust separation systems (MDSS) is under
progress and about 70% of works completed.
The port authorities informed that it will be
commenced by April,2025.
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The port shall ensure water
sprinkling system and other
dust suppression measures are
effective for suppression /
containment of the  dust
emissions during handling of
coal.

Complied.
M/s. AKPL mechanised coal handling
Berths by providing the following:

e Hooded conveyor for transferring
dusty cargo.

e Mist sprinkling system at transfer
points.

e Dust suppression systems at
hoopers, discharge/feeding points
of belt conveyors.

e stacker cum reclaimers for loading
and unloading of coal with mist
sprinklers.

e mechanical loading facility for
railway wagons.

Further, M/s. AKPL also
provided MDSS with 248 sprinklers,
deployed 12 Truck mounted sprinklers, 3
Nos. of heavy- duty Atomized Sprayers,
Hoppers for cargo unloading, paved roads,
road sweeping machines and 8 No. tractor-
mounted hydraulic broom sweeping
machines.

The port shall deploy road
sweeping machines for frequent
roads cleaning from berth to
south gate and to deploy more
no. of road- sweeping machines
in consultation with RO,
Nellore.

Complied.

M/s. AKPL provided 8 Nos tractor-
mounted hydraulic broom sweeping
machines.

In addition to the above, 2nos of heavy-duty
sweeping machines are provided for
effective sweeping of roads, berths and
operational areas in the port premises.

The port shall ensure to provide
cover to trucks carrying the coal
from berth to destination.

Complied.

Provided provision of 28nos at a time to cover
the trucks carrying coal with tarpaulin.

The port shall expedite to
provide a truck wheel wash
facility on the Southside

Complied.

The port provided truck wheel wash facility
to clean all outgoing trucks on the Southside
by using advance automatic sensor-based
technology with oil skimmer & separator
from washed water, recycling & reusing
provision.
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The port shall provide STP to
cater the domestic waste water
generated at South berths.

At the South berth, only 20 employees work
in shifts, and 4 toilets were provided. The
estimated sewage generation is 0.8 KLD,
which is routed to the Septic tank.

Hence, M/s. AKPL requested to withdraw
this condition.

The port shall ensure to
progressively increase more
No. of water sprinklers and
other required dust
containment /  suppression
measures while increasing the
cargo handling capacity.

Complied.
M/s. AKPL mechanised coal handling
Berths by providing the following:

e Hooded conveyor for transferring
dusty cargo.
e Mistsprinkling system at transfer

points.
e Dust suppression systems at
hoopers, discharge/feeding

points of belt conveyors.

e stacker cum reclaimers for loading
and unloading of coal with mist
sprinklers.

e mechanical loading facility for
railway wagons.

Further, M/s.AKPL also provided MDSS
with 248 sprinklers, deployed 12 Truck
mounted sprinklers, 3 Nos. of heavy-
duty Atomized Sprayers, Hoppers for
cargo unloading, paved roads, road
sweeping machines and 8 No. tractor-
mounted hydraulic broom sweeping
machines.

The port shall install more No. of
CAAQM stations to
continuously monitor the air
quality at representative
locations and to implement
adequate measures to prevent air
borne dust pollution in the
surrounding  villages.  The
locations to install the additional
CAAQM stations shall be
identified through scientific
modelling and shall install in
consultation with RO, Nellore

Complied.

M/s. AKPL has installed 3 nos of CAAQM
stations and connected to APPCB server.

In addition to the above 3 nos of CAAQM
stations, 2 nos of sensor based CAAQM
stations installed and instead of sensor based,
the port shall install conventional CAAQM
stations.
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10. [The  port shall  furnish Complied.
preparedness plan to contain the
air borne dust emissions for each M/s. AKPL taken the following measures to
stock yard / zone wise and contain the air borne dust emissions from stockl
during unloading and handling [yard/zone wise and during unloading and
of dusty cargo at berth front. handling of dusty cargo at berth front.

e Provided mist sprinkling system at
Hopers, Transfer Towers & stack
yards.

e Provided MDSS at all yards, including
coal and iron ore storage areas, to
suppress dust during the stacking of
cargo in yards.

e Ensure all outgoing cargo- carrying
trucks and wagons are fully covered
with tarpaulin and tightened with rope
to avoid fugitive emissions/spillage.

e Provided truck-mounted sprinklers,
heavy-duty Atomized Sprayers, and
Tractor hydraulic broom-mounted
sweeping machines to suppress dust
and prevent air-borne fugitive dust
emissions due to vehicle movement.

e Provided 2 No. of additional heavy-
duty sweeping machines.

11. [The port shall not draw the
ground water under any Complied.
circumstances. The port shall
furnish time bound action plan to
meet the water requirement for
the port activities, from the
sustainable sources.

12.  [The port shall submit action plan [Yet to comply.
to treat the sewage generated
from Nellore Municipal
Corporation, as to utilize for dust
suppression
system in the port

13.  [The port shall periodically Complied.

undertake de-silting of the drains
and to keep them intact for free
flow of the runoff.

wn'\-{_
o
ENVIRONMENTAL ENGINEER

APPCB, RO, NELLORE
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Annexur®23

Compliance status w.r.t to Joint Committee recommendations in the O.A. No.
69/2024(SZ).

S.no.

Recommendation

Compliance Status

1.

To expedite the dust control measures as per
the timelines submitted to the APPCB.

Environmental Control Measures at

South side:

a. Presently, AKPL deployed Road
sweeping machines to control dust at
appropriate places.

b. Dust Suppression System (DSS)
tankers fitted with pressure pumps to
suppress the dust emissions at yards
and progressively increased water
sprinklers & other required dust
containment / suppression measures to
mitigate the dust emissions on
vehicular movement during cargo
evacuation.

c. Ensuring 100% Tarpaulin coverage to
Coal Trucks on par with the cargo
handling capacity.

To expedite the mechanization of the project
and ensure completion in 2-3 years. Till then,
extensive dust suppression measures shall be
taken by installing MDSS as per the direction
of APPCB. M/s AKPL shall take the lead and
ensure the execution of the mechanization
project at an early date.

e AKPL is in the process of providing
MDSS at South Berth and South coal
stacking yards. The installation is in
progress and is expected to be
completed by 31.04.2025

e Power Plants have been evaluating
technically for Mechanization of
Coal transport from AKPL, once
technical evaluation is completed,
AKPL will enter into MOU with
Power Plants.

e The mechanization of the cargo
handling system would take a
minimum time of 24 months to
execute after obtaining consent from
the power plants.

To ensure the installation of dust suppression
system at the south as per schedule, i.e., by
December 2024

AKPL is in the process of providing MDSS
at South Berth and South coal stacking yards.
The installation is in progress and is expected
to be completed by 31.04.2025.
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To expedite the installation of the additional
CAAQMS to take swift measures in case of
an increase in PM levels. M/s. AKPL shall
install additional CAAQM stations by the end
of September 2024.

Presently, AKPL has established and
operating 3 nos. of Continuous Ambient Air
Quality Monitoring stations, appointed
NABL Accredited laboratory to monitor Air
Quality at 7 locations on monthly basis
covering upwind & downwind directions. As
per scientific Air modelling study report,
additional 2 more CAAQM stations are
installed in the port premises, one station at
Northwest direction and second station at
South direction.

The newly installed CAAQM station are not
as per the CPCB approved technology and
AKPL has been asked to replace the
CAAQM station with CPCB approved
technology.

Coordinates of new 2 CAAQM Stations:
Northwest side of the port 14°16°'0.36"'N &
80° 4'36.95"E.

South side of the port 14°14'2.49"N & 80°
6'34.63"E.
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ST WO [ GOVERNMENT OF INDIA
wiaTeT, @ UE Awary IRadw AR [ MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
I-FTTer, FrsrmareT / SUB- OFFICE, VIJAYAWADA

E-File No. SO/VL)/EPA/EC-A/101/5-NLR-01/2025/ 4G 14.02.2025

Tao

The Member Secretary,

Impact Assessment Division {Infrastructure Division)
Ministry of Environment, Forest and Climate Change,
Government of India, Indira Paryavaran Bhawan

Jor Bagh Road, New Delhi - 110 €03

E-mail: ad.raju@nic.in
Sub: Inspection Report of M/s. Adani Krishnapatnam Port Company Ltd, Andhra Pradesh—Reg

Sir/ Madam,

Pigase find attached Inspection Report of M/t Adani Krishnapatnam Port Company Ltd, SPS Nellore
District, Andhra Pradesh that has cbiained Environmental Clearances / CRZ Clearances from the Ministry for
Phase wise expansion of project vide EC/ CRT No. 10-22/2005-1A-ll dated 26.07 2006 (Phase-l), F. No. 11-
B62/2009-1A-1I dated 13.11.2009 9Phase-11) and F. Na. 10-18/2016-1A-1/| dated 11.01.2021{Phase-3) with few
Comigendum’s/ Amendments.

2. This mﬁzs’smm by the undersigned on 29.01.2025 along with Members of Hon'ble NGT Joint
Committae in OA Mo, 1313 of 2024 (Principal Bench) and during inspection, it was noted that this
PORT WAS | L PHASE.

3. This issues with the approval of the Competent Authority.
Yours faithfully,

c&.ﬁmgﬁ@gn

(Dr. Murali Krishna)

Additional Director (5)/ Scientist-E
Copy for Information and Necessary Action:
1. The Director, Monitoring Division (A, Ministry of Environment, Forest and Climate Change, Indira
Paryavaran Bhawan, lor Bagh, New Delhi=-110 003 (E-mail: - it A
2. The Regional Director, CPCB, 2nd Floor, 40-E, BSML Building. TVE Industrial Estate, CIPET Road, Guindy,
Chennai- 800 032 (E-mail: rgchennanspeh@aov.in )

3. The District Collector, Collectorate, Nellore, Andhra Pradesh- 524 001 (E-mail; collector-niré@ap.gov.in )
4, The Member Secretary, Andhra Pradesh Pollution Control Board, Dr. YSR Paryavaran Bhawan, APIC
Colony Road, Gurunanak Colony, Autonagar, Vijayawada- 560 007 (E-ma’l: membersecy® appch.govin)

5. The CEO, M/s. Adani Krnshnapatnam Port Company. Post Bag No.1, Gopa'puram, Near Muthukuru, SPS

Mellore District-524 344
b, 5 S, T N

{Dr. Murali Krishna)
Additional Director (S)/Scientist-E

Address:  Green House Complex, Gopal Reddy Road, Vijayawada, Anditra Pradesh- 520 010
Office: 0866- 2419788 E-Mail: cm. krishna@gov.in & iro.vilayawada-mefcc@gov.in
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GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
SUB-OFFCE, VUAYAWADA
ANDHRA PRADESH - 520 010

e
INSPECTION REPORT
E-File No: SO/VIJ/EPAEC-A/T01/5-NLR-01/2025 : S i
1 -|_ MName of the Project | Development and Expansion of Krishnapatnam Port [Phase-|, Phase-1l and
| Fhasze-ill) at 5PSR Nellore District, Andhea Pradesh by M5, Knshnapatnam
! | Fort Company Ltd

2 | Ervironmental Clearance Details | F Ne. 10-22/2005-14-11l dated 2607 2006
| F. No. 11-62/2009-1A-11l dated 13.11.2009
| F. No. 10- 18/2016-1A-l dated 11.01.2021

3 | Address for Comespondence To

The Director and CEC
M/s Krishnapatnam Port Company.

Post Bag Mo.1, Gopalpuram, Near Muthukuru
5F'S Nellore District-524 344

e ———

4 | Date of visit for this Report 29.01.202%

2 | Type of Project Category 7 (e) Ports and Harbours

BRIEF OF THE PROIECT AND CURRENT STATUS:

M/5. Krishnapatnam Fort (Mow known as Adani Krishnapatnam Port Company Ltd) is located at 14215°10° N Latitude
and BO"CEDS” E Longitude i Sri Potti 5ri Ramulu (SPSE) Mellore District, Andhea Pradesh is developed by Krishnapatnam
Part Company Ltd (KPCL) as an all-weather, deep water, multi-purpose port. The Phase &l developments of
rrishnapatnam Port comprising of 12 berths out of 17 approved berths with required marine infrastructure were
developed in a designated land area of Ha. 1240 (3064 Acres) 1o cater to 68 MTPA of various types of cargo plus 2.0
MTEUsPA of container traffic. To cater to future traffic needs, KPCL has proposed to take up Phase Il expansion of the
port. The proposed phase Il project comprising of 16 Berths including 3 jetties for liquid casgo and 3 SEM's in deep
waters within Peort Limits to cater 150.2 MTPA of vanous types of cargo plus 1.1 MTEUsFA of container cargo. The
proposed expansion entail 50 million cum of dreading in saft soil, utilize 26 million cum of dredged sand for reclamation
of low lying areas of port, stock pile 2 million cum cr the coast north of north breakwater for long term coastal
protection as recommended by NIOT and disposzl of balance 32 millon cum of dredged spoil in the identified dredge
dispesal area of 56 km® beyond {-) 20 m contour. In view of the severe floods that have occured in the Nellore region
during 2015, in order to improve the discharge through Kandaleru Creek the GoAP also suggested cutting through the
islands in the Creek. The Masterplan development as well as the proposed Phase-lll expansion of Krishnapatnam Port
envisaged training the meanders of the Kandelaru creek by forming a straight cut across the sand bar existing in the
Kandaleru Creek within the port limits and develop the west dock with berths on both sides of the straight eut and
reclaim the erstwhile meancers of the creek. The proposed proposal falls under 7(e), Category A as per EIA notification
2006, The overall cost of the project is B5.9,07,000 Lakhs,

The total arca of the proposed project is 1094 Ha (Ae.2703). The project does not invahe any land acquisition and RE&R
as the proposed project activities will be developed within the existing designated Krishnapatnam port facility. There is
no diversion of forest land. The patches of mangroves around 7.128 Ha of area is falling in proposed Phase-lil
development area will be protected. The total area of the proposed project is 1094 Ha {Ae.2703). There is no Eco-
sensitive Zone (ESZ) Protected Areas suth as National Paris, Sanctuaries and Tiger Reserves etc. within the 10km radius

of the project area. \%
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The proposed project site i located in the coastal area and attracts CRZ Notification.2011. The CRZ Area details of the
proposed project activities as per the revised layout of the Phase-Ill expansion of KPCL Has been provided by institute
of Remote Sensing, Anna University, which is an authorized agency for CRZ map preparation. The layout superimposed
an CRZ map was done at 14000 scales. The proposed project was appraised by the Andhra Pradesn Coastal Zone
Management Authority {APCZMA) and the recommendation was obtained vide Letter No 202/CRZAND/201930 dated
21.05.2020. The project site is located on the east coast alongside Bay of Bengal The Kancaleru Creek and Upputeru
crecks, Buckingham canal passes through the project site. The other surface water bodies in the study area include
arrigation drains from agricultural fields, Sarvepalli reservoir and Govindapalli reservoir, The ephemeral drains inside the
project ste wall not be distributed and cubvers CEDT and CED 2 are proposed to be provided for the road and rail bridges
over the drains without affecting their flow. The mangroves inside the Phase-|ll developmental arca will be conserved
and pipeiines from the nearby drain are provided for tidal exchange. The kandaleru Creek will be straightened to develop
the west dock. NIOT has studied the impacts of creek rerouting, and it was found that there is only slight change in the
water level and no impact on flushing and tidal exchange due to the proposed development The existing port facility
has a water supply of 5 MLD which includes 1 MLD of water from Muthukur Reservoir provided by Government af
Andhra Pradesh and 4 MLD of water from Nakkala Kalava irrigation drain provided by irrigation Departrment of Andhra
Pradesh The present Port facility (Phase-l and Phase -Il developments) utilizes 2.5 MLD of water and the water
requirement for the proposed Phase-lll development ks estimated to be 25 MLD. No groundwater will be
extracted/utilized for the proposed project.

The port is proposed to mnstall a Sewage Treatment Plant (STP) of capacity 700 KLD to treat the sewage and an Efficient
Treatment Plant (ETP) of 300 KLD capacities to treat the wastewater from the Port. The treated wastewater wil' be utilized
for greenbelt and dust suppression systems. Greenbelt is proposed in an area of 120 Ha along the port boundary and
around the coal storage areas with native species. The proposed development would generate large scale direct and
indirect employment for the local people in both the skilled and unskilled working class. Further there would be an
improvemnent to the local infrastructure in the vicinity of the port through CSR. About 6200 people will get employment
during the construction and operation phase, The proposed development will help in handFng the increased cargo
demand due to industrialization. The Project proponent shall ensure that no creeks or rivers are blocked due to any
activities at the project site and free flow of water is maintained. A creek water monitoring program shall be
implemented during the construction phase. The development of green belt by native species with consultation with
the state forest department shall be ensured.

The proposed expansion entails 60 million cum of dredging in soft soil. As proposed, the PF shall utilize 26 million cum
of dredged sand for reclamation of low-lying areas of port, stock pile 2 million cum on the coast north of north
breakwater for long term coastal protection as recommended by NIOT and dispesal of balance 32 million cum of
dredged spoil in the identified dredge disposal area 56 Km2 beyond (-} 20 m contour, The impact of dredging on the
manne environment should be monitored and necessary measures shall be taken prionty basis if any adverse impact is
observed NIOT will oversee for at leask 5 years post project complition. Necessary financial assistance to be provided
by project proponent to NIOT. The report of the same to be submitted to the regional office of MoEFRICC by project
proponent Marine ecological monitoring and its mitigation measures for protection of phytoplankton, zooplarktons,
macrabenthos, estuaries, seagrass, algoe, sea weeds, Crustaceans, Fishes coral reefs and mangroves etc. as given in the
ELA-EMP Report shall be complied with in letter and spirit with the help of reputed organizations or individuals of
national repute having knowledge in the said subject. Necessary financial assistance to be provided by project
proponent. Continuous onling monitoring of air and water covering the total area shall be carried out and the
compliance repont of the same shall be submitted along with the & monthly compliance reports to the regional office

| ANk
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This project was inspected on 29.01.2025 by the undersigned based on the directions of the Hon'ble NGT along with
the Joint Committes members comprising representatives of District Collector, SPS Nellore; Regional Director, CPCEB;
Emvironmental Engineer, APPCA for ascertaining the actual status of compliance to Environmental Clearance (EC) and
Consent Conditions vide Orders of Hon'ble NGT dated 19.12.2024 in OA No, 1313 of 2024 {Principal Bench, Mew Delhi).
Accordingly, based on the documents made available during and after the inspection for establishing compliance with
EC conditions by the PP and as verified duning the physical inspection of the project site, an inspection report 15 prepared
detailing point wise compliance with EC conditions (3 ECs issued on 26.07 2006 (Phase-}; 13.11.2009 (Phase-2) and
11.01.2021 {Phase-3).

Since this being a Red-Category Deepwater Seaport project, PP is advised to ensure periodical conduct of Safety Audit
fMrainings to Staff and Fmployees on aspects related to Safety, Disaster Management and Emergency Response
Procedures and copies of the Risk Assessment, Disaster Management and Safety Audit Reports may also be shared with
concemed local enforcement agendcies like District Collector, APPCB, Boilers Inspector, Factories Inspector, Fire Senices
Department etc. who are responsible for ensuring the Safety and Disaster Management aspects and suitably empowered
under various Acts like Environment (Frotection) Act, 1986, The Air {Prevention and Control of Pollution) Act, 19817; The
Water (Prevention and Control of Pollution) Act, 1974 etc. to take appropriate action as per Law,

é‘,ﬁ@m&;
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26.07.2006. (For Phase - 1)

5No  ECCONDITION _ STATUS OF COMPLIANCE
| SPECIFIC CONDITIONS
1. All the conditions stipulated by Andhra Pradesh | Being Complied
I State Pollution Control Bpard in ther letter No. | This EC condition is specifically to be monitored by th&r
| APPCB/ VIAS NLR/ 6337 HO 2004/ 9/ 467 dated | APPCB. Based on discussions neld with officials of APPCB, |
25.05.2004 should be strictly implemented PP was complying with most of the consent conditions
issued by the APPCE.
2. | Detalled plan for protection of the 9 acres of the | Complied
| mangroves should be provided. Based on records provided by PP, it was noted that PP has
| been protecting more than 50 acres of mangroves and
appropriate display boards, and fencing have been erected
i - to safeguard the same.
Complied
1, :::am::”d";'i:f f'h': ﬁ“ﬂﬁ"‘”’s o ':; As per the information provided by PP, it was noted that
b T Rehabilitation (R&R) of fishing villages was I:I-rled out by
Government ol Andhra Pradesh as per prevailing norms
| during that pericd and later land was handed to private
I agencies
4. | Adeguate shore protection measures, including | Being Complied
construction of revetments/rip-raps, thould be | Based on discussions held with PP, it is noted that several
taken up based on the scientific studies. The action | shore protection measures based on scientific studies
plan for implementing the shore protection | conducted by reputed agencies have been undertaken by
measures should be submitted to this Ministry | the project authorites and some of which inter-alia includes
within & months from the date of receipt of this | the following:
letter. * Hydro dynamic studies were conducted by M/s. HR
Wallingford, UK and recommendations are being
implemeanted,
= Shore line monitoring & Marine biodiversity studies are
being carried out regularly for shore protection
= M/s. Indian Mational Centre for Ocean Information
Services (INCO'S), Hyderabad has been manitoring the
developments using satellite imagery
= AS per the INCOIS Report for the period October 2008
to January 2010, the coastline is found to be stable.
* Long time Shore line stability study was conducted by
NIOT, Chenrai in 2017-18 and based on the study
repart, coastal fine was found 1o be stable and "caused
negligible impacts on the environment”.
Being Complied
& G"f'“""”'“ should be developed aiong the Hug on information and records provided by PP,
project and budget earmirked. greenbelt has been developed in an area of ~210 Ha along
the port boundary, around coal yards, avenue plastation
el
6. | For rail and road connectivity of the project, | Refer Below
separate applications should be submitted to this | Based on informaticn provided by the PP, it is noted that
Ministry. the Government of Andhea Pradesh vide its Letter No 182/
& ) | KP. Porty ATO/N4 D1.22.07.2005 has accorded neecful

A EAE
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The Bay is reported to be calm for most of the days
of the year, Even on the day of the visit, having a
deep depression in South-West Bay of Bengal, the
basin was calm, though the Bay expearienced high
waves. Hence, dredging operation in the estuary
should not have any adverse impact on the
existing mangroves blocks.

Based on information provided by the PF, it is noted that
neediul measures were taken to prevent any adverse effect
on the estuary due to dredging activities and no adverse
impact observed on the existing mangroves as per the
Mangrove Mapping study camed out by NIOT, Chennai in
the year 20717-18 due to dredging in a phased manner
without disturbing the existing mangroves blocks. Studies
were also conducted by NCSCM during May 2022 & 2023
and reported that this condition is complied with.

During the rough weather, resulting in high flood
tides, dredging operation in the estuary should be
stopped.

Regarding the location of stock yard in the salt pan
area to be acquired, the proponent should not
take up any developmental works in the mangrove
area and should ensure that no destruction of
mangroves lakes place.

Refer Below

Reportedly, no dredging activity was conducted during high
flood tides & during rough weather conditiors and since
this being a 19-year-old EC condition, status of compliance
as on date cannot be reported.

T

A disaster management plan covering emergancy
evacuation mechanism etc, to deal with natural

disaster events shauld be prepared and furnished
to the Ministry.

Being Complied

Based on verification of records, it is noted that PP has an
updated Disaster Management Plan and the copy of the
same has been shared with the Regional Office of the
Ministry.

1.

The company must take up and earmark adequate
funds for the socio-economic development and
for welfare measures in the area including drinking
water supply, vocational training, and fishery

Being Complied

Based on verification of records, it is noted that PP has been
undenaking several activities related to CSR socio-
economic development schemes and welfare measures in
the form of roads, drains, drinking water supply by
providing tankers and overhead tanks, sanitation and public
health, roads and street lighting in the RA&R Colonies,
educational assistance, women empowesrment ete.

The fishing activities by the fishermen living in the
settiement along the creek should not be hindered
and a mechanism may be cvolved for the
movement of fishing boats vis-a-vis shipping
activities.

Being Complied

Based on discussions held with PP, it is noted that the
fisherman has been rehabilitated by the Government of
Andhra Pradesh. Mechanism for the movement of fishing
boats vis-a-vis shipping has evolved keeping in mind the
safety, security, |SPS and customs requirements and is being
followed to ensure no hindrance to fishermen.

The Relocation of the fishermen and local
communities in the area should be done strictly in
accordance with the noms prescribed by the State
Government. The relocated communities should
be provided with all facilities including health care,
education, sanitation and livelihood,

Complied

Based on discussions held, it was noted that Government of
Andhra Pradesh has Rehabilitated the Fishermen and Local
Communities and subsequently, PP provided infrastructure
facilities under C5R program at the rehabilitation colony in
the form of development of roads, drains, drinking water |

S NedNasda
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The company should take up green belt program
in the project area including an ecological pari
and the plan may be submitted to the Ministry
within one year

supply, supply of cnnl:ung gas, housing, educational
| assistance, student hostels, old age homes, financial aid,
imparting vocational trainings, skill development programs |
| for wornen and conduct of medical camps.

Being Complied

Based on records fumished, discussions held and as
observed during visit, it s noted that PP has developed
greenbe't in an extent of about 210 Ha. During wisit, it was
| noted that greenbelt was developed along port boundary,
100 m width coastal plantation, plantation roads and,
| around coal yards and avenue, median plantations all along
|the internal road networks and ecological park also
maimained. Howeyer, PP__has  not  provided the |
dmmmmmﬂﬂmﬂmmlmﬁm_umplan 1o |

]

Fig 1-4: Greenbelt / Plantations in Port Area and Google Image Reflecting Greenbelt

15.

The company may suitably modify the alignment
of channel entrance including its width, turning
circle, taking into consideration the wave traversal,
its intensity etc, to facilitate smocther navigation
of ships

Refer Below
Based on discussions held, it was noted that the channe| |
alignment for well-ordered ship navigation is desigred
based on navigation simulation studies dated March 2000 |
conducted by M/s, HR Wallingford, UX. As per Allocation of

Business Rules, this EC condition peeds 1o be specifically |
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16.

| The breakwater alignment and its design should |
be further modified based or relevant model |

studies, borehole data etc, keeping in view the |
tranquility condition required for berthing and |

maneuvering of ships and subseguent cargo
handling operations.

17.

The height of dumpeng in the dumping site should
| be restricted to 30 cm against 90 ¢m proposed.

632

| ensured from time to time by the Minstry of Shipping or
other concerned Agency/ Department vested with this
| respoosibility,

' Refer Below

Based on discussions held, it was noted that the alignment
and design of breakwaters are firmed based on
gectechnical investigations, stability analysis, numerical
modelling studies undertaken by M/s. HR Wallingford, UK
and 3D mocelling studies of tranquility conducted at Larka
Hydraulc Laboratories, Sri Lanka and Physical model
studies of brealowaters at IIT Chennai. As per Allocation of
Busingss Rules. this EC condition needs to be specifically
ensured from time to time by the Ministry of Shipging of
other concerned Agency/ Department vested with this
[£3p0nsibility,

Refer Below

As per the information provided by PP, the bathymetry of

the dumping site is being monitored periodically to avoid

build up and further, mmmmmm
: ificall i

18.

The project proponent will not undertake any
destruction of mangroves during construction and
operation of the project.

lilrg Cmnpﬂlﬂ

During inspection, it was noted that this project was in
operational phase and as per information and data
provided by PP, it is noted that the existing mangrove areas
are being protected and conserved with suitable
barricading, erection of display boards and ensuring the
tida! flow exchange.

19.

Sewage arising in the port area should be
disposed off through septic tank - soak pit system
or should be treated along with the industrial
effluents to conform to the standards stipulated
by Andhra Pradesh Pollution Control Board and
should be wutilized/ re-cycled for gardening,
plantation and irmgation.

Being Complied

Duiring the imspection, it was noted that PP operated 2 No.
of Sewage Treatment Plants (5TP) of 1 X 500 KLD & 1 X 40
KLD for treatrment of sewage generated in the port and the
average wastewater treated during Apnl 2024 to September
2024 is about 5302 KLD/ Month and the treated water was
found to be utilized for greenbelt development and dust
SUPDTESSion

20

Adequate plantation should be carried out along
the roads of the Port premises and a green belt
should be developed.

Being Complied

In continuation to the status detailed at Specific Condition
Mo. 14, it is noted that greenbelt/ plantation is an angoing
process, and PP has been doing the same through
establishment of a dedicated nursery and as per
information provided by PP, it is noted that PP has planted
about 1.0 lakh tree saplings during the [ast & months period
fromn Apnil- September 2024,

21.

P-r'nject preponent should prepare and regularly
update the Disaster Managemeant Plan from time
1o time.

Complied
Based on verification of recards, it s noted that PP has been

updating the disaster management plan on a periodical

IS\
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FH‘E Fighting aﬂ.mg-err'-!nb are exwarmined tﬂTlE
new proposal,

 are also provded with firefighting equipment

633

| basis and the latest plar was submitted to District Collectorf |

Magistrate on 30.08.2024.
Being Complied

PP is aware of this EC conditicn and agreed to comply with
the same and as per documents provided and as observed
during inspection, it is noted that PP has a well lad
dedicated firefighting system with required equipment and
trained professionals and have developed fire contingency
plan and i implementing the same and further port tugs

23. | There should be no withdrawal of gmuru! water in

| CAZ area, for this praject. The proponent shauld
ensure that as a result of the proposed
constructions, ingress of saline water into ground
water does not take place. Piezomaters should be
installed for regular monitoring for this purpose at
appropriate locations on the project site.

Being Complied

Based on discussions held with PP, there is no withdrawal
of ground water and the source of water for this project is
from Makkala Kalava & D5S Tankers. Further, FP has
installed Piezometers (Automatc water level monitoring
system including temperature monitening) for regular
monitering of water cuality. Further, PP has been
monitoring the quality of the groundwater from MoEF&CC

Fig 4-6: NGT Joint Committee Inspection of Site and Interacting with the Complainant at his Residence and Mr
Srikanth's Statement that Complaint was not filed by him in Hon'ble NGT

NABL accredited laboratory. .

24,

The project should not be commissioned till the
reguisite water supply and electricity to the project
are provided by the PWD/Electricity Department.

Complied

Based on verification of records, it is noted that PP has
obtained permission for drawl of water from Naidala Kalava
and Electricity from Southern Power Distribution
Corporation Limited (SPDCL).

Specific arrangements for harvesting rainwater
should be made in the project design and the
harvested rainwater should be optimally utilized
Details in this regard should be fumished to this
Ministry's Regional Office at Bangalore within 3

| months.

Partly Complied

Based on documentary evidence and as per physical
observations, it is noted that PP has made provisions for
harvesting of rainwater through construction of 13
rainwater harvesting pits/ ponds at various locations and
the water thus collected is viilized for varous purposes.
However, PP has not furnished the details relating to
quantity of water collected and utilized etc, to the Regional
Office of the Ministry.

26.

| The facilities to be constructed in the CRZ area as

part of this project should be strictly in confarmity

Being Complied
PP is aware of this EC condition and agreed to comply with

the same.
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with the provisions of the CRZ Notification, 1991 |
,|asamendedsubsequently. = 0000 |
27. | Green buffer zone should be provided all around |
| the project area in consultation with local forest
department and the report submitted to this
ional Office at Bangalore.
28. | No product other than those permissible in the
| Coastal Regulation Zone Notification, 1391 should
| | be stored in the Coastal Regulation Zone area
 General Conditions =
| 1. | Construction of the proposed structures should be
undertaken meticulously conforming to  the
existing Centralflocal rules and regulations
including Coastal Regulation Zore Notification
1991 & its amendments. All the construction
cesigns / drawings relating to the proposed
construction activities must have approvals of the
Imm:mned State Government Departments [/
| Agencies.

634

Same as detailed in Specific Condition No 14

ln;lr_lgtmw
PP is aware of this EC condition and agreed to comply with

the same,

Same as detailed in Specific Condition No. 2, 11, 12 and 13

| Adequate provisions for infrastructure facilities
| such as water supply, fuel, sanitation etc., should
be ensured for construction workers during the
construction phase of the project so as to avoid
felling trees/mangroves and pollution of water
and the surrcundings.

Complied
Based on perusal of records and discussions held, it is noted

that thes EC condition has been complied during
construction phase and Phase-l development was
completed on 01092009 and commercial operations
staried on 20.03 2009,

B

The project authorities must take nrecessary
arrangements for disposal of solid wastes and for
the treatment of effluents by providing a proper
waste water treatment plant outside the CRZ area.
The quality of treated effluents, solid waste and
noise level etc, must conform to the standards laid
dawn by the competent authorities including the
Central / State Poliution Control Board and the
Union Minisiry of Environment and Forests under
the Ervironment [Protection) Act, 1986, whichever
are mare stringent.

Being Complied

Based on the perusal of records and discussions held, it is
noted that solid waste has been collected, segregated and
disposed through authorized vendors as per Rules and the
waste water/ domestic sewage generated is treated in 2 No.
of STP's of 1x500 KLD and 1x 40 KLD. Further, PP has been
carrying out monitoring of wvarious emvironmental
parameters like ambient air quality. noise, groundwater
quahty etc. from a MoEF&CC and MABL accredited
laboratory and reports submitted to Ministry and other
agencies.

The proponents should provide for a regular
monitoring mechanism o as to ensure that the
treated effluents conform to the prescribed
standards. The records of analysis reports must be
properly maintained and made available for
inspection to the concemed State / Central
officials duning their visits.

Complied

During the inspection, it is noted that PP has established 2
STPs of 1x500 KLD and 1x40 KLD and based on verification
of treated water analysis report camied out by MoEF&CC
recognized laboratory, all the measured values are found to
be within stipulated norms.

In order 1o carry out the environmental
monitoring during the operaticnal phase of the
project, the project authorities should provide an
environmental laboratory well equipped  with
standard equipment and facilities and qualified

Not Complied

During the inspection, it is nated that PP has not
established a well-equipped Environmental Manitoring
Lab with adequate staff in the port. However, PP was
undertaking monitoring of all environmental parameters
through a MoEF&CC recognized laboratory.

Mhm&éﬁ?
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| manpower m_can; out the testing of various

erwironmental parameters.
The sand dunes and mangroves, if any, an the site |
chould not be disturbed in any way.

A copy ofthe clearance letter will be marked to the
concerned  Panchayat/lecal NGO, if any, from
whom any suggestion/ representation has been

| received while processing the proposal.

|

' Reportedly Complied

| Based en informaticn provided by PP, the sand dunes and

| mangroves in the site are rot disturbed

Complied

Based on verification of records, it is noted that PP has |

shared a copy of the leiter to Krishnapatnam Gfimi|
Panchayat, Mellore and to the President, Mellare District |
Mechanized Fishing Boat Operators Association on |

10.08.2006.

The Andhra Pradesh Pollution Control Board
should diplay a copy of the clearance letter at the

Regional Office, District Industries Centre and |
| grant.

Complied ]
Reportedly, the copies of Environmental Clearance were
displayed by APPCB far 30 days in their office after the

The funds earmarked for environment protaction
measures should be maintaned, in a separate
accourt and there should be no diversion of these
funds for any other purpose. A year-wise
expenditure on environmental safeguards should
be reported to this Ministry's Rﬂg’lma' Office at

10

R e s

Full support should be extended to the officers of
this Ministry's Regional Office at Bangalore and
the officers of the Central and State Pollution
Control Boards by the project proponents during
their inspection for monitoring purposes. by
furnishing full details and action plans including
the action taken reports in respect of mitigative
measures and other environmental protection

Complied
Based on information provided by PP, itis noted that PP has
incurred a budget of Rs. 89 Crores (capital expenditure) and
Rs. 7.49 Crores (Avg of 2021-22, 2022-23 and 2023-24) as
Recurring expenditure lor implementation of EIA/EMP
IMEASLTES.

Being Complicd
PP is aware of this EC condition and agreed to comply with
the same.

.

In case of deviation or alteration in the preject
including the implementing agency., a fresh
reference should be made to this Ministry for
modification in the clearance conditionrs or
imposition of new ones for ensuring
ermvironmental protection.

Being Complied
PF is aware of this EC condition and agreed to comply with
the same.

12,

The Ministry reserves the nght to revoke this
clearance, if any of the conditions stipulated are
not complied with to the satsfaction of this
Ministry

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

13.

The Ministry or any other competent authority
may stipulate any other additional conditions
subsequently, if deemed necessary, for
environmental protection, which should be
cormplied with,

14.

Being Complied
PF is aware of this EC condition and agreed to comply with
the same.

The project proponent should advertise in at least
two local newspapers widely circulated in the
region around the project, one of which should be

Complied

Page 100f 31
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636

in the vemacular language of the locality | Based on verfication of records, it is noted that FP has |

concerned, informing that the project has been
accorded environmental clearance and copies of
clearance letters are available with the State
Pollution Control Board and may also be seen at
Website of the Munistry of Environment & Forests
at  hitpy/AwwewemdomicinThe  advertisement
should be made within 7 days from the date of
issue of the clearance letter and a copy of the
same should be forwarded to the Regional Office
of this Ministry at Bangalore.

advertned regarding the grant of EC in a local newspaper
namely Andhra Jyothi on 11.08.2006.

15.

The project proponents should inform the
Regional Office at Bangalore as well as the
Ministry the date of financial closure and final
approval of the project by the concemed
auvthorites and the date of stat of Land
Development Work.

Complied

As per the information mace available for verification, it is
noted that PP has attained hinancial closure for this EC on
16.10.2006. Detalls were furmnished to the MoEF&(CC,
Regicnal Office, Bangalore, vide their letter no. KP/MOEF/60
dated 16.02.2007 and the start of land development began
in June, 2006.

16.

The above-mentioned stipulations will be
enforced among others under the Water
{Prevention and Control of Pollution) Act 1974, the
Air [Prevention and Control of Pollution) Act, 1981,
the Environment (protection) Act, 1986, the
Hazardous Chemicals (Manufacture, Storage and
Import) Rubes, 1989, the Coastal Regulation Zone
Motification, 1991 and s  subsequent
amendments and the Public Liability Insurance
Act, 1991 and the Rules made there under from
time to time. The proponents should also ensure
that the proposal complies with the provisions of
the approved Coastal Zone Management Plan of
Andhra Pradesh State and the Supreme Courts
order dated 18" April 1996 in the Writ Petition
NoGé4 of 1993 to the extent the same are
applicable to this proposal.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

&»ﬁm ﬂ..\;hy‘i ___h. -
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Detailed Compliance Report for Phase-2 EC issued vide EC No. 11-62/2009 1A-1ll dated 13.11.2009

e Hh‘, EC COMDITION
SPECIFIC CONDITIONS |
1. | All the conditions as stipulated by the Forests & |
Environment Department, Govt of Andhra |
| Pradesh vide letterMo.2286/CZMA/2009; dated |

it o B

Being Complied )
Reportedly,. PP s complying with most of the
recommendations made by APCZMA and compliance to this

11.05.2009 shalt be strictly complied. condition needs to be specifically ensured from time to time
| | by the APCZMA. i =
| 2 All the details / information submitted by the | Complied
project proponent wde letter MNo.KP/MOEF/PH- | Based on discussions held with PP, it is noted that PP has
11174, dated 17.08 2008 shall be strictly complied. | complied with all the recommendatians in Point No. 2 and
The details are as follows: the same is being ensured from time to time by APCZMA and
{i} Southern Boundary of proposed dredge | in case of any violations observed, APCZMA has been suitably
disposal area of Phase-ll shall be moved | empowered to take appropriate action. Some of the activities
towards MNorth to coincide with Northern | carred out by PP includes the followsng:
Boundary of Phase-| dredge disposal area. * The southern boundary of proposed dredge disposal area
(i) Impact of bridges & conveyar across creeks to of Phase-I! has been moved fowards North to coincide
| be re-examined to avoid impact on with Northern Boundary of Phase-1 gredge disposal area
mangroves. | » Belt Conveyors and Road Bridge crossings have no impact
(i) To engage INCOIS or other reputed | on Mangroves. Railway Bridge Location is reworked to
organization o monitor coastal behavior fora | aveid disturbance to mangroves.
longer period. I= M/s. Indian Mational Centre for Ocean Information
{iv) Runoff from Coal Stock piles shall be collected | Services (INCOIS) was engaged for coastal monitoring. As
in dump ponds and recycled for dust| per their Report for 2008-10, the port development has
suppression and fire protection. nat impacted the coast.
» Runoff from coal storage vards i routed through
peripheral drains, collection pits and guard {Dump) ponds
| with facility to recycle the water for dust suppression.
13 | The hydro-dynamic studies shall be undertaken 1o | Complied
ascertain the impact to the shoreline in the stretch | Based on discussions held with PP, it was noted that
and ecologically sensitive areas and the repon | Hydroedynamic studies were conducted by M/fs. HR
| shall be submitted to the Ministry. Wallingford, UK along with shore line monitoring & marine
| biodiversity studies are being carried out regularly for shore
protection and the reports are submitted to the Ministry.
4. | Ministry has taken a decision that the plantation | Complied
of mangroves shall be undertaken on an area of | Based on records furnished and a5 observed during
50 ha, as the Phase-l of the project spreads over | inspection, PP has develaped mangrove plantation in about
£00 ha, 50 Ha and appropriate signage boards and display boards are
| 7 T ako erected for easy understanding. |
% | Six monthly monitoring shall be carried out and a | Being complied
comparative analysis shall be made to examine for | Based or examination of records, it is noted that PP has been
any mitigative measures required, undertaking monitoring of all parameters by a recognized
lzbaratory and reports submitted to the Regional Cffice of
- e e the Ministry. =i
6. | The temperature, salinity and tidal inflow shall be | Being Complied
manitored weekhy. | Based on examination of records, it is noted that PP has been
' undertaking monitoring of temperature, salinity and tidal
= | o inflow by M/s. 5V Enviro Labs.
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| The ngI‘IbE:h of 100 m. width shall be developed

around the coal stack vard as per the request in |
the public hearing.

750

638

F:ﬂl;r Complied

Based on discussions held with PP, it 1s noted that PP vide
their letter dated 29082012, made a reguesl o Ministry
seeking amendment to this EC condition. However, it appears
that the Ministry has not provided any corigendum to this
EC condition. Based on records furnished. it is noted that PP
ha_L:. ﬂummﬂ.iﬂ.nuﬂﬂf_mhﬂl_amum_ﬂﬁhm:

2] Impact on the drawl of the water from the | Complied
Kandaleru Creek shall be regularly manitored and | Reportedly, PP is not drawing water from Kandaleru Creek
report submitted to the Ministry. instead drawing water Nakkala Kalava and the quality of
water is being monitored and the reports are being
submitted to APFCE on moanthly basis and MobF&CT on half-
.| [CE e SO yearly basis.
i Continuows monitening on dispesal of dredged | Complied
material shall be put in place for both pre and post | Based on discussions held with PP, it is noted that PP is
mersoon periods. undertaking bathymetry of the disposal area of dredged
material ie, the dumping grounds are being monitored
: penodically for bath pre and post Momsoan penods,
10. | No construction work other than those permitted | Complied
in Coastal Regulation Zone Notification shall be | Reportedly, PP complied to this EC condition and the project
carried out in Coastal Regulation Zone area. has been completed.
11. | Oil spills if any shall be properly collecled and | Being Complied
disposed as per the Rules. Based on verification of records and discussions held with PP,
the following is noted:
= Qil Spilts are being managed as per the approved Oil
Spill Contingency Plan.
= PP has provided Ol Boom, Skimmer and chemicals to
attend any accidental oil spills.
= Staff is being trained to meet Tier-1 il spills.
* As per Disaster Management Plan, Indian Coast Guard
will be alerted to coordinate.
= Details were fumnished to the MoEF&CC Regional Office,
Bangalore, vide letter no. KP/MoEF/PH-II/20 dated
02.02.2010.
* The latest OPR drill was conducted at the port on
19.06.2024.
12. | The approach channel shall be properly | Complied
demarcated with lighted buoys for safe navigation | »  The approach channel has been marked with lighted
and adequate traffic contro! guidelines shall be buoys for safe navigation.
framed. The fishermen shall be suitably educated |« Adequate traffic control guidelines were framed, and
and informed aboul the traffic guidelines. copy was submitted to the Fisheries Department to
= suitably inform fishermen.
13. | The project proponent shall set up separate | Complied

environmental management cell for effective
implementation of the stipulated emvironmental
safeguards under the supervision of a Senior
Exscutive,

A separate Environmental Management cell was established
headed by Vice President B supporting staff for effective
implementation of the stipulated enmaronmental safequard.
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14. |

15.

751 639

Na destruction of mangrove is permitted. The
project proponent shall take up mangrove
plantation / green belt in the project area,
wherever possible. Adequate budget shall be
provided n the Frvironment Management Plan
for such mangrove development.

The funds earmarked for the environment
management plan shall be included in the budget
and this shall nct bediverted for any other
purposes.

16.

There shall be no withdrawal of gmundwarer in |
Coastal Regulation Zone area, for this project. In
case any groundwater is proposed to be
withdrawn from outside the CRZ area, specific
pricr permission from the concemed State [/
Central Groundwater Board shall be obtained in
this regard.

Complicd
Based an records provided by PP, it was noted that PP has

appropriate display boards, and fencing have been erected
1o safequard the same.

Complied
Based on records provided by PP, it was noted that PP has
been complying with this EC condition.

been protecting more than 50 acres of mangroves and |

Being Cnmpﬂd
Based on records provided by PP, it was noted that PP has

been drawing water from Makkala Kalava and accordingly, no
groundwater is being drawn.

17.

The Hazardous waste generated shall be properly
callected and handed as per the provisions of
Hazardous Waste (Management, Handling and
Transboundary Movement) Rules, 2008,

Being Complied

Based on records provided by PP, it was noted that hazardous
waste like used cils / grease and batteries are being collected
and hardled as per the provisions of Hazardous Waste
(Management, Handling and Trans boundary Movement)
Rules, 201& and their amendments.

18.

The wastewater generated from the activity shall
be collected, treated and reused properly.

Being Complied
During inspection, it is noted that PP has been operating 2

19,

Sewage Treatment facility should be provided in
accordance with the CRZ Notification.

No. of Sewage Treatment Plants (STP) 1 X 500 KILD & 1 X 40
KLD for treatment of sewage generated in the port and the
mrnted water is being reused for the green belt within port

20,

Mo solid waste will be disposed of in the Coastal
Regulation Zone area, The solid waste shall be
properly collected, segregated and disposed as
per the provision of Solid Waste [Management
and Handling) Rules, 2000

Elmg complied
Based on records provided by PP, it was noted that PP has
provided solid waste collection bins of 120 mumbers at
different locations within the Port premises and regular
collection arrangements have been made from the bins
provided. Solid wastes are being collected, Segregated and
disposed as per the Solid Waste (Management and Handling)
Bules, 2016 and their amendment.

21,

Installation and operation of DG set if any shall
comply with the guidelines of CPCB.

Being complied
Reportedly, FP is complying with this EC condition and the
same is monitored periodizally by APPCE officials,

s

There shall be no reclamation / dredging of areas.

Corrigendum Obtained for EC Condition

Based on varification of records, it is noted that this condition
was deleted by MoEF&CC vide letter no, F. Mo, 11-62/2009-
lﬂ..lll. da'IPd HE II'I ?DH] =

23

Adr quality, including the VOC shall be monitored
regularly as per the guidefines of CPCE reported

ﬂnnige-mlum ﬂhtaine-:l: for EC Condition
Based an venfication of records, it is noted that this condition
was deleted by MoEFELCC vide letter no. F. Mo. 11-62/2009-

LAl dated 02.03.2010.
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25.

752

The project proponent shall undertake green belt

development.

640

| Being Complied
| Based on dscussions and as observed during inspection, it is
| noted that ddevelopment of greenbeit s a regular activity
and PP has planted 1,07,070 saplings during FY. Further, PP
was maintaining a greenbelt of 100 m wdth along the
periphery and recently developed 35 Ha of gresnbelt near
liquid jetty arez in phase Il along the shoreline boundary.
Further, 't was also noted that a 20-meter width greenbelt

MNecessary clearances from all the concemned
agencies shall be obtained before initiating the

project.

Being complied

Reportedly, PP has obtained all requisite approvals for
operating a Port and this Port is in operation for mone than
15 years.

Project proporent shall install necessary oil spill
mitigation measures in the shipyard. The details of
the facilites provided shall be informed to this
Ministry within 3 months from the date of receipt
of this letter.

Lame as detailled in Specific Condition No.11

£T.

T

Mo hazardous chemicals shall be stored in the
Coastal Regulation Zone area.

Being Complied

Reportedly, FP is not storing any hazardous chemicals and
the same is ensured from time to time by APPCE and
APCIMA,

The project shall not be commissioned till the
requisite water supply and electricity to the project
are pravided by the PWD / Electricity Department.

Complied
Bazed on verification of records, it B noted that PP has

obtained permission for drawl of water from Nakkala Kalava
and Electricity from Southern Power Distributron Corporation
Limited (SPDCLL

29,

Specific arrangements for harvesting raimwater
thall be made in the project design and the
rainwater so harvested shall be optimally utilized.

Complied

During inspection as observea and as per discussions neld, it
is noted that rainwater harvesting pits of 13 nos. are available
within the port premises and the collected water is reused for
dust suppression and greenbell development to the extent
possibe,

an.

The facilities to be constructed in the CRZ arca as
part of this project shall be strictly in conformity
with the provisions of the CRZ Motification, 1991
and its amendment. The facilities such as office
buildirg and residential buidings which do not
require waterfront and foreshore facilities shall not
be constructed within the Coastal Regulation
ZONe area.

Being complied

Reportedly, all the construction activities are as per
regulations. inchuding Coastal Reguiation Zone Notification
1991 & its amendments.

GEMERAL CONDITIONS

deguate provision for infrastruciure facilities

ncluding water supply, fuel and sanitation must be

nsured for construction  workers  during  the

onstruction phase of the project to aveid any
1o the envircrment

Complied
Reportedly, PP complied with this EC condition during
construction and after

AR\ M;:%a_‘_
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Appropriate measures must be taken while
undertaking digging activities to avoid any likely
degradation of water quality.

| Complied

Reportedly, PP complied with this EC condition durnng
construction phase and completed the project and the same
is in operabional phase now.

construction material and dump sites must be
identified keeping in view the following

Complied
Reportedly, PP complied with this EC condition during
construction phase and completed the project and the same

a Mo excavation or dumping on private
property is carried out without written consent of
the cwner.

15 in operational phase now.

b No excavation of dumping shall be
allowed on wetlands, forest areas or other
ecologically valuable or sensitive locations.

[ Excavation worc shall be done in close
consultation with the Soil Conservation and
Watershed Development Agencies working in the
area, and

d. Construction spoils including bituminous
matenal anc other hazandous matedals must not
be allowed to contaminate water courses and the
dumg sites for such materials must be secured o
that they shall not leach into the groundwater.

The construction material shall be obtained only
from approved quarries. In case new guarries are
to be opened, specific approvals from the
competent authority shall be obtained in this
regard.

Adequate precautions shall be takem during
transportation of the construction material so that
it does not affect the emaronment adversely.

Full support shall be extended to the officers of
this Ministry / Regional Office at Bangalore by the
project proponent during inspection of the project
for monitoring purposes by fumishing full details
and action plan including action taken reports in
respect of mitigation and other environmental
protection activities.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

WL

Ministry of Environment & Forests or any other
competent authority may stipulate any additional
conditions or modify the existing ones, if in the
interest of environment and the same shall be
complied with,

Being Complied
PP is aware of this EC condition and agreed to comply with

the same.

ViN.

The Ministry reserves the right to rewvoke this
clearance if any of the conditions stipulated are
not complied with the satisfaction of the Ministry

Being Complied
PF is aware of this EC condition and agreed to comply with
the same.

in the event of & change in project profile or
change in the implementation agency, a fresh
reference shall be made to the Winistry of
Environment and Forests.

Being Complied
PP is aware of this EC condition and agreed to comoly with
the same.

Papge 16 of 31
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X1,

Oifice as well as the Ministry, the date of financial
closure and final approval of the project by the
concerned authornties and the date of start of Land
develcpment wors

Andhra Pradesh Pollution Control Board shall
display a copy of the Clearance letter at the
Regional Office, District Industries Centre and
Collector's Office / Tehsildar's Office for 30 days.

642

As per docurnents pravided for verification, it is noted that
PP has informed the date of financial as 16102006 and |
details furnished to the MoEF&CC, Regional Office, |
Bangalore, vide letter no. KP/MOEF/60 dated 16.02.2007 and
date of start of the land development as Jure, 2006.
Complied

Reportedly, APPCB has displayed the copy of Environmental
Clearance at Regional Office, District Industries Centre and
Collector's Office / Tehaildar's Office for 30 days after grant
of EC.

XN,

These stipulations would be enforced among
others under the provisions of Water (Prevention
and Control of Pollution) Act 1974, the Air
(Prevention and Control of Pollution) Act 1981, the
Environment (Protection) Act, 1986, the Fublic
Liability (Insurance) Act, 1991 and ElA Notification
1984, including the amendments anc rules made
thereafter,

X

Al other sumtmy clearances such &i_t_l"i'éh

approvals for storage ol diesel from Chief
Controlier of, Fire Department, Civil Aviation
Department, Forest Conservation Act, 1950 and
Wildlife (Protection) Act, 1972 etc, shall be
obtained, as applicable by project proponents
from the respective competent authorities

PP is aware of this EC condition and agreed to comply with
the same.

_llelrlgtumpﬂ
PP is aware of this EC conditicn and agreed to comply with
ihe same.

The project proponent shall advertise in at least
two local Mewspapers widely circuiated in the
region, one of which shall be in the vernacular
language informing that the project has been
accorded Environmental Clearance
and copies of clearance letters are available w
ith the Andhra Pradesh State Follution Control
Board and may also be seen on the website of the
Ministry of Environment and Forests at
http/fwwwemdornicin  The  advertisement
should be made within 10 days from the date of
receipt of the Clearance lettér and a copy of the
same should be forwarded to the Regional Office
of this Ministry at Bangalore.

Complied

As per documents provided for verification, it is noted that
PP has aadvertised regarding the grant of EC in two local
newspapers namely The Deccan Chronicle (English) Andhra
Jyothi (Tetugu) on 22.11.2009.

Ervironmental Clearance is subject to final order
of the Hon'ble Supreme Court of India in the
matter of Goa Foundation Vs Union of India in Wit
Petition (Civil) No460 of 2004 as may be
applicable 1o this project.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

.| Any appeal against this Enviconmental Clearance

shall lie with the National Environmeant Appellate
Authority, if preferred, within a period of 30 days

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

ATy AL T
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a5 prﬂmb&d under Section 11 cof the Hamnall
_Erwironment Appellate Act, 1997

|3Vl | A copy of the clearance letter shall be sent by the | Complied
proponent te concerned Panchayat, Zilla Parishad | Reportedly, PP has shared the copy of the EC to all concerned
| / Municipal Corporation, Urbar Local Bedy and | agencies after the grant of EC.

the Local NGO, if any, from whom suggestions

frepresentations, if any, were received while |
processing the proposal The clearance letter shall |
alsa be put on the website of the Company by the |

ia proponent
Il | The proponent shall upload the status ol | Being complied

compliance of the stipulated EC conditions, | Based on verification of records, it is noted that PP has been
including resuits of monitored data on their | submitting the haif yearly compliance reports on a penodical
website and shall update the same periodically. It | basis to the Regional Office of the Minkstry and the same are
shall simultanecusly be sent to the Regional Office | also uplcaded in company’s website at

of MoEF, the respective Zonal Office of CPCB and | hitps./fwww.adaniports com/Downloads

the SPCB, The criteria pollutant level namely; SPM,
RSPM, 50z, NOx (ambient levels as well as stack
emissions) or critical sectoral parameters,
indicated for the project shall be menitored and
displayed al a convenient location near the main
gate of the Company in the public domain

XX | The project proponent shall also submit six
maonthly reports on the status of compliance of the
stipulated EC conditions inchuding results of
monitored data (both in hard copies as well as by
e-mall) to the respective Regional Office of MoEF,
the respective Zonal Office of CPCB and the SPCE.

¥X.| The environmental statement for each financial | Being complied

year ending 31% March in Form-V as is mandated | Based on verification of records, it is noted that PP has
to be submitted by the project proponent to the | submitted the environmental statement as Form-V 10 APPCE
concemned State Pollution Control Board as | on 28.09.2024.

prescribed under the Ervironment {Protection)
Rules, 1986, as amended subsequently, shall also
be put on the website of the Company along with
the status of compliance of EC conditions and shall
dlso be sent to the respective Regional Offices
of MoEF by e-mail.

S,

—-—
i
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Detailed Pointwise Complance to !B:Hnt.‘lﬂ-r!!gm‘iﬁ-m-lm 1.01.2021
5. Hu EC CONDITION STATUS OF COMPLIANCE

SFEI:IAL CONDITIONS

Thl,- Emlrl;lnma-nlal and ER?_ {:-earame to the project
is primarily under provisions of EIA Notification, 2006

approvals/consent/ pérmissions etc, required to be |

obtained under any other Act/Rule/regulation. The |

Project Proponent is under obligation to obtain
approvals / clearances under any other Acts/
Regulations or Statutes as applicable to the project.

ldngtmnpﬂld
PP is aware of this EC condition and agreed to comply with

| and CRZ Notification, 2011, It does not amount to | the same.

The project proponeént shall abide by all the
commitments and recommendations made in the
Form-il, ElA and EMP report, submissions made
during Public Hearing and also that have been made
during their presentation to EAC

Construction activity shall be camied out strictly
according to the provisions of the CRZ Notification,
2011. Mo construction works other than those
permitted i n EnnstaI Regulation ?mr Motification

ettt Hen

. =
PP is aware of this EC condition and agreed to comply with
the same.

lﬂutnmpa_
PP is aware of this EC condition and agreed to comply with
the same.

' All the recommendations and conditions spe:rﬁedby
the Andhra Pradesh Coastal Zone Management

Autharity (APCZMA) wde letter 202/CRZAND/201930

 dated 21052020 shall be complied with

Being Complied
PP is aware of this EC condition and agreed to comply with

the same.

The Project proponent shall ensure that no creeks or
rivers are blocked due 1o any activities at the project
site and free flow of water is maintained. Creck water
manilcring program shak be implemented during
the construction phase

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

The development of green belt by native species with
consultation with state forest department shall be
ensured.

Being Complied

Based on discussions and as observed during inspection, it
is noted that ddevelopment of greenbelt is a regular activity
and PP has planted 1,07,070 saplings during FY. Further, PP
was maintaining a greenbelt of 100 m width along the
periphery and recently developed 3.5 Ha of greenbelt near
liquid jetty area in phase lll along the shoreline boundary.
Further, it was aiso noted that a 20-meter width greenbeit
around the coal stack yards is also maintained.

vil.

The proposed expansion entails 60 million cum of
dredging in soft soil. As proposed, the FP shall utilize
26 million cu m of dredged sand for reclamation of
low Wing areas of port, stock pile 2 miflion cu m on
the coast north of north breakwater for long term
coastal protection as recommended by NIOT and
disposal of balance 32 million cu m of dredged spail
in the dentifed dredge disposal arca of 56 Km:
beyond (-} 20 m contour. The impact of dredging on

the manne environment should be momitored and

Refer Below

Based on discussions held with PP, it was informed by PP
that this condition has been complied with. Further, PP
informed that the impact of dredging activities has been
monitored by NIOT for 5 years post completion of the
preject. Since this being a specialized task assigned to NIOT
having relevant expenence and expertise, no specific
comments have been made in cocmpliance to this EC
condition and the same needs to be verihied by NIOT from
time to time. Further, PP has obtained Consent to

. "l'hﬁmn\-'.-\(nug;\u .
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' necessary measures shall be taken on prionty bass | Est:hlmmmlt' {Lil:]fmrr APPCE vide vljn::f No. 633/ |

if any adverse impact is observed, NIOT will oversee | APPCB/ CFE/RO-NILR/MHO/Z2010 dated 25022021,
the work as a scientific body and continue 10 monitor

its impact/benefits for at least 5 years post project

completion. MNecessary financial assistance to be

provided by project proponent toc NIOT. The report

of the same to be submitted to regional office of

MoEF&CC by project proponent.

win.

Marine ecclogical monitoring and s mitigation | Refer Below
measures for protection of phytoplankton, | Based on discussions held with PP, it was informed by PP
mooplanktons, macrobenthos, estuanes, sea-grass, | that this condition has been complied and PP informed that
algae, sea weeds, Crustaceans, Fishes, coral reefs and | PP engaged NABL Accredited Laboratory to conduct
mangroves etc. as given in the ElA-EMP Report shall | Environmental Monitoring e, Terestrial & Marine
be complied with in letter and spirit with the help of ! parameters in addition, NCSCM is alsa monitoring the land,

| reputed organization or individuals of national
| repute having knowledge in the said subject

Necessary financial assistance to be provided by

ar quality, noise, water, manne, maning sediment
parameters and mangroves, ones in four years and the
recent report issued by NCSCM has been submitted to

|_project proponent. 1 APPCB.
Continuous online monitaring of air and water | Being Complied

covering the total area shall be camied out and the
compliance report of the same shall be submitted
along with the & monthly compliance reports to the
regional office of MoEFBLLC.

During inspection, it was noted that PP has installed 3 Nos.
of Continuous Ambient Air Quality Monitoring Stations
([CAACMS) and connected fo APPCE website. Further, PP
has been undertaking periodical monitoring of other
paramaters like terrestrial & marine pararneters and reports
are submitted to APPCB and MoEF&ICC at regular intervals. |

Fig 7-9: CAAGMS Stations and Uploading of EC, HYCR and Monitoring Reports in their Website

The actions sha'l be in accordance with proposed
landscape planning comcepts to minimize major
landscape changes. The change in [and use pattern
chall be limited to the proposed port limits and be
carried cut in such a way as 10 ensure proper
drainage by providing surface drainage systems
including storm water network,

Refer Below

PP informed that this cordition is being complied. However,
this being a specialized condition, on'y concemned agency
hawrg relevant experience and expertise in handiing /
understanding landscape / land use pattern changes can
verify the comphance and PP has been suggested to
identify and engage some specialized agercy, who can
verify the compliance and submit the report to MoEFRICC,
APPCE and CPCR for verification.
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758

Suitable preventive measures be taken lo trap  Being complied

spillage of fuel / engine oil and lubricants from the
construction site. Measures should be taken to
contain, condrol and recover the acodental spills of
fuel during cargo handling.

" All the mitigation measures submitted in the EIA

report shall be prepared in 2 matrix format and the
complance for each mitigation plan shali be
submitted to the RO, MoEF & CC along with a half
yearly comphliance report

The company shall draw up and implement the
Corporate Social Responsiblity Plan as per the
Company’s Act of 2013,

:
g
E
z
2
5

| Being Complied

646

Based on perusal of records, it is noted that this port has
existing Tier-1 ol spill response equipment to combal any
il spill and coordinate with Indian Coast Guard to contain,
control, and recover the accidental spills of fuel during
cargo handling. Further, FP has a well la'd down oil
contingency plan and disaster management plan also in

| place.

Complied

Based on perusal of records, itis noted that PP has prepared
an ervironmental monitaring plan in a matrix format for the
Phase-iil expansion and is shared with the ministry and the

e r— =

Based on records furnished, it is noted that this company
has a well laid down C5R policy and as per records
furnished, it is observed that FF has spent an amount of Rs.
1794 crores towards implementation of wvarious CSR
activitiees in and around port during the period 2020-21 to
2024-25,

MW,

As per the Ministry's Office Memorandum F. Mo, 22-
65/2017-1A0 dated 30th September, 2020, the
project proponent shall abide by all the
commitments made by them to address the
concerns raised during the public consultation. The
project proponent shall initiate the activities
proposed by them, based on the commitment made
in the public hearing. and incorporate in the
Ervironmental Managemant Plan and submit to the
Ministry, All other activities including pollution
contral, erwironmental protection and conservation,
R&R, wildlife and forest conservation/protection
measures including the NPV, Compensatory
Afforestation etc, either proposed by the project
proponent based on the social impact assessment
and RER action plan camied out during the
preparation of EIA report or prescrioed by EAC, shall
also be implemented and become part of EMP.

Being Complied

Based on perusal of records, it 's noted that PP has been in
discussions with nearby willages and public and
commitments made during Phase-Il (in 2009) is being
implemented in addition to commitments made in EWEMP
reports some of which inter-alia includes poliution control
measures, Emvironmental protection and conservation
measure, R&R, Wildlife and forest conservation/ protection
measures including the NPV, Compensatory Afforestation,
etc, are being implemented,

Construction activity shall be carried owt strictly
according to the provisions of CRZ Notification, 2011
and the State Coastal Zone Management Plan as
drawn up by the 5tate Government. Mo construction
works other than those permitted in Coastal
Regulation Zone Motification shal' be carried out in
Coastal Regulalivn Zone area. A certificate of
adequacy of available power from the agency
supplying power to the project along with the load
allowed for the project should be obtained.

Being Complied

PP i= aware of this EC condition and agreed to comply with
the same. Even though PP informed that Power supply is
through Southemn Pewer Distribution Corporation Limited
{SPDCL), PP has not provided any certificate from the power

supplying company certifying adequacy of power supply.
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.| All other statutory clearances such as the approvals | Being Complied
for storage of diesel from Chief Controller of | PP is aware of this EC condition and agreed to comply with
Explosives, Fire Department, Coast Guard, Coal | the same.

Aviation Departrrent shall be obtained, as
applicable by project proponents from the
respective competent authorities.

Air Quality Monitoring and Preservation

.| The project proponent shall install a system to | Same as detailed in Specific Condition No.9 above.
carryout Ambient Ar  Quality monitoring for
comman/ontenon parameters relevant to the main
pollutants released {e.q. PM10 and PM2 5 in reference
to PM emissian, and $02 and Nox in reference to 502
and Mox emissions) within and ocutside the project
area at least at four locations covering upwind and |

| downwind directions

ii.| Appropriate Air Pollution Control (APC) system shall | Being Complied

be provided for all the dust generating ponts | Based on records furnished and also as noted during
including fugitive dust from all vunerable sources, so | inspection, PP has been implementing several pollution

as to comply prescribed emission standards. control measures some of which inter-alia includes the
following:
= Established mechanical conveyor system for handling
ccal & lron ore,

= Provided closed hoods for the conveyor system,

= Stacker cum re-claimers i being used for loading and
unloading the coal.
The railway wagons are being loaded mechanically.

= Instalied fully mechanized coal handling systems with
gantry grab type ship loaders/unloaders.

= Provided hooded conveyor belt for cargo transferring
directly from ship to the designated stack yvard by means
of closed hopers and transfer towers.

» FEstablished closed warehouses for storage of weather
sensifive cargoes,

= The loading and discharge points of the conveyor
carmying material are covered with exhaust hoods to
prevent the formation of dust clouds.

= Al the conveyor galleries are covered ta ensure Zero
dust emission during cargo transfer,

* Provided water sprinkling system at transfer towers 10
arrest the dust spreading into the atmosphere.

=  Provided semi mechanized facilities for truck tarpaulin
covering stations to ensuring all the outgoing cargos by
trueks ane covered with tarpacling

= Ensuring all the outgeing Railway Rakes are coverec
with Tarpaulin.

= Mist Canon systems provided for watering avenue
plantations and road wetting on haul roads

= QOperating Mechanical dust suppression system
comprises of 248 canons.
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* Deploying DSS Tankers of Cannon meounted for
sprinkling water on haul roads and yards to armest the
dust causing by the vehicular movement

* The Cargo stocks/heaps are covered with tarpaulin.

* Provided B No tractor mounted hydraulic broom
sweeping machines  for cleaning the roads and jetty
areas,

* 2 No of Heavy-Duty Sweeping Machines are being
deployed at cperational areas and all internal roads

* [Erected & maintaining wind breaking wall of height 14
mitrs to prevent any dust nuisance lowards habitation
supported wath high density greenbelt.

» Greenbelt in an extent of 20007 Ha Developed &

maintaining green belt dong the port covering, yards,

roads and all operational areas.
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Fig 13-15: Closed Conveyors and Covered Transportation of Coal

il | Shrouding shall be carried out in the work site | Being Complied
enclosing the dock/proposed facility area. This will | Based on records fumished and also as noted during
act as dust curtain as well achieving zero dust | inspectior, PP has been implementing the following
discharge from the site. These curtain or shroud will | measures viz:

be immensely effective in restricting disturbance | ® Erected & maintaining wind breaking wall of height 14
from wind in affecting the dry dock operations, mirs to prevent any dust nuisance towanrds habitation
preventing waste dispersion, improving working supported with high density greenbelt.

conditions through provisionof shade for the | = Covered the operational area with rows of plantation
workers which are acting as wind barricades.

- = = Ervsuring waler sprinkling on haul roads.

Ahddy
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Fig 16-18: Mist Fog Guns, Sprinklers at Loading Points and Coal Yards for Dust Suppression

Dust collectors shall be deployed in all areas where
blasting (surface cleaning) and painting operations
are to be carmied out, supplemented by stacks for
effective dispersion

Being Complied
Reportedly, no blasting activities involved in the Paort

operations.

The Vessels shall comply the emission norms
prescribed from time to time.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

vi

Dicsel power generating sets proposed as source of
backup power should be of enclosed type and
conform to rules made under the Environment
(Protection) Act, 1986. The height of stack of DG sets
should be equal to the height needed for the
combined capacity of all proposed DG sets. Use of
low Sulphur diesel. The location of the DG sets may
be decided with in consultation with State
Pollution Contrel Board.

Being Complied

Based on discussions held with PP, it is noted that thas port
i5 being supplied ron-conventional source of energy
through Power Grid for uninterrupted power supply.
(BLYTH Wind Park Pvt Lid, Ananthapur Dist, Andhsa
Pracdesh]. The DG sets are being operated as back up for
emergency lighting & safety during power breakdowns and
retrofitting certification was camied-out for the DG Sets.
Further, PP was undertaking stack emission manitoring of
DG sets and wvenfication of latest monitoring reports
indicated, all measured values to be within stipulated
MO IS,

Wil

A detaled waffic management and traffic
decongestion plan shall Be drawn up to ensure that
the current level of service of the roads within a 05
kms radius of the project is maintained and
impraved upon after the implermentation of the
project. This plan should be based on cumulative
impact of all development and increased habitation
being carried out or proposed to be carried out by
the project or other agencies in this 05 Kms radius
of the site in different scenarics of space and time
and the traffic management plan shall be duly
validated and cerified by the State Urban
Development department and the PWDJ/
competent authority for road augmentation and
skall aleo have their consent to the implementation
of components of the plan which involve the
participation of these departmenis.

Complied
Based on perusal of records, it is noted that PP has
undertaken a detailed Traffic Management and
Decongestion Plan through M/s. FP Project Management
and the report submitted to the competent authorities on
11.07 2024,
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Water Quality Monitering and Preservation;

i. | The Froject proponent shall ensure that no creeks o
rivers are blocked due ta any activities at the project

site and free flow of water is maintained.

il. | Aporopriate  measures must  be taken while

undertzking digging activities to avoild any likely
degradation of water quality. Silt curtains shall be
used to contain the spreading of suspendec
sediment during dredging within the dredging area.

B‘-eirlg: Complied

Mo creeks or rivers are blocked in the port premises and
ensuring free flow of water.
Being complied
Reportedly, PP s taking appropriate measures for
undertaking digging activities to avoid any likely
degradation of water quality.

iii. | No ships docking at the proposed  project site will
discharge its on-board waste water untreated in to

the estuary / channel. All such wastewater load will be
diverted to the propesed Effiuent Treatment Plant of
the project site.

e S

iet_rq complied
Reportedly, no ships are allowed to discharge on board
wastewater.

recover the accidental spills of fuel and cargo
handle.

iv. | Measures should be faken to contan, control and | Being Complied

As per the information provided by PP, port has existing
Tier-| oil spill response eguipment to combat any oil
spill supporied by Indian Coast Guard to contain, contral
and recover the il spill.

v. | The nm_rect pmpunem;s wil draw up and implement
I a plan for the management of temnperature
differences between intake waters and discharge
walters.

Refer Below

As per the discussions held with PP, it was informed that
this conditicn is Not Applicable to them and there is no
intaké and discharge of water invelved in the Part

operations. PP has advised to seek a corrigendum to EC in

Spillage of fuel / engine oil and lubricants from the
construction site are a source of organic pallution
which impacts marine life. This shall be prevented by
suitable precautions and also by providing
necessary mechanisms to trap the spi'lage.

case the same s not e | hinist
oo ini miay take a v n thi Aditi
Being Complied

As per the discussions held with PP and as per records

verified, the following is noted:

= (il spills are being managed as per the appraved Qil
Spill Contingency Plan and PP has provided Oil Boom,
skimmer and chemicals to attend any accidental oil
spills,

= 5taff are being trained to ceal with Tier-1 Oil spills.
As per Disaster Management Plan, Indian Coast Guard
will be alerted to coordinate and the details were
furnished to the MoEF&CC Regional Cffice, Bangalore,
vide our letter no. KP/MoEF/PH-1I/20 dated 02.02.2010.

* The latest OPR drill was conducted at the port on
19.06.2024. Copy attached as Annexure.

vit. | Total freshwater use shall not exceed the proposed
requirement as provided 'n the project details. Prior
permission from competent authority shall be
obtained for use of fresh water.

Being Complied
As per records verified, FP has obtained permission for
drawl of water from Nakkala Kalava.

wvill, | Sewage Treatment Plant shall be provided to treat the
wastewater generated from the project. Treated
water shall be reused for horticulture, flushing,

backwash, HYAC purposes and dust suppression,

Being Complied
During inspection, it is noted that PP has been operating 2
Mo. of Sewage Treatment Plants (STP) 1 X 500 KLD & 1 X 40

KLD for treatment of sewage generated in the port and the |
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ix. | A certificate from the competent authority for
discharging treated effluent/ untreated effluents
inte the public  sewer/ disposal/ drairage

| systems along with the final disposal paint should

| |beobtained 000000000000

% | No diversion of the natural course of the river shall

be made without prior permission from the Ministry

of Water resources

651

| treated water s being reused for the green belt within port
| premises.

| Reportedly, PP is complying with this EC condition

¥ | All the erosion contred measures shall be taken at
walerfront facilities. Earth protection work shall be
camied out to avaid erosion of soll from the
shorekine/boundary line from the land area into the

marine water body.

Noise Monitoring and an

Being Complied
Reportedly, PP i complying with this EC conditon

The noise level survey shall be camed as per the
prescribed guidelines and report in this regard shall
be submittec to Regional Officer of the Minklry as a
part of si-monthly compliance report.

Being Complied

Based on records verified, it is noted that PP has engaged a
NABL Accredited Laboratory to monitor Noise quality at 7
different locations and wverification of |atest noise

Moise from vehicles, power machirery and
equipment on-site should not exceed the
prescribed limit. Equipment should be regularly
serviced. Attention should also be given to muffler
maintenance and enclosure of noisy equipment.

monitoring data indicated, all the measured vaiues 1o be
within stipulated norms

Acoustic enclosures for DG sets, noise barriers for
ground-run bays, ear plugs for operating personnel
shall be implemented as mitigation measures for
noise impact due to ground sources.

Being Complied

During inspection, it was noted that PPEs have been
provided for all staff and workers and DG sets are provided
with acoustic enclosures and verification of latest ambient

iv. | The ambient noise levels should conform to the | noise monitoring report indicates, all the measured values
standards prescribed under E(P)A Rules, 1986 viz, 75 | to be within stipulated norms,
dB(A) during daytime & 70 dB{A) during night time.
En Conservation Measures
i | Frowide solar power generation on roof tops of | Being Complied
buildings, for so'ar light system for all common areas, | Based on verification of records, it is noted that the Port is
streetlights parking arcund project area and maintain | being supplied with non-conventional sources of energy
the same regularly through Power Grid for unminterrupted power supply.
ii. | Proswade LED lights in their offices and port areas. (BLYTH Wind Park Pvi. Ltd., Ananthapur Dist, Andhra
Pradesh) and all the office and other buildings are provided
with LED fights.
Waste Management

i | Dredged material shall be disposed of safely in the
designated areas.

Being Complied
Reportedly, PP disposed off all the dredged materials safely

in designated areas.

Shoreline should not be disturbed due to dumping.
Periodical study on shoreline changes shall be
conducted and mitigation carried out, if necessary.
The details shall be submitted zlong with the six-
manthly monitoring regorts,

Being Complied

Based on a recent study conducted by NICT, it is noted that
shoreline manitoring has been done and no major damage
has besn identified.

iil. | Necessary armangements for the treatment of the

effluents and solid wastes must be made and it must

Same as detailed in Specific Condition No.8
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down by the competent authorities inchuding the
Central or State Pollution Control Board and under
| the Erwironment {Protection) Act, 1986.

be ensured that they conform to the standards laid |

652

The solid wastes shall be managed and disposed as
_per the norms of the SWM Rules, 2016

v, | Any wastes from construction and demolition
activities related thereto shall be managed so as to
strictly conform to the Construction and Demaolition
Waste Management Rules, 2016

vi. | A certificate from the competent autharity handling
municipal solid wastes should be obtained,
indicating the existing civic capacities of handling
and their adequacy to cater to the M.5W. genecrated
From project.

vii. | Used CFLs and TFls should be properly collected
and dsposed offfsent for recycling as per the
prevailing guidelnes/ rules of the regulatory

authority to avoid mercury contamination.

Being Complied
As detailed in earlier FC conditions, all the solid and other
wastes generated are disposed as per Rules.

wiil. | Odl spill contingency plan shall be prepared and part
of DMP to tackle emergencies. The equipment and
recovery of ol from a spill would be assessed,
Guidelines given in MARPOL and Shipping Acts for
ol spill managemenl would be followed.
Mechanism for integration of terminals oil
contingency plan with the overall area contingency
plan under the coordination of Coast Guard.

Being Complied

Based on verificatior of reconds, it is noted that PP has an
Qil Spill Contingency Plan and this port has Tier-1 Qil Spill
response aquipment for recovery of oil spill in coordination
with ICG, Krishnapatnam and follows the guidelines given
in MARPOL and Shippirg Acts.

Gresnbelt

i | Green belt shall be developed in area as provided in
project details with a pative tree species in
accordance with CPCB guidelines.

Being Complied

As per records furnished, it is noted that PP has undertaken
greenbelt/ plantation in ~ 210 Ha and during last one year,
PP has planted more than 1.0 lakh trees.

ii. | Top soil shall be separately stored and used in the

Being Compied.

development of greenbelt, Reportedly, all the generated top soil has been utiized for
greenbelt development and further, PF was found to be
using coco peat, red soil and vermicompost for enriching
the top soil.
Marine Ecology

L | The dredging schedule shall be so planned that the

turbidity developed is dispersed soon enough to
prevent any stréss on the fish population.

i, | While camying out dredging, an independent
monitoring shall be camied out through a

Government Agency/Institute to assess the impact
and necessary measures shall be taken on priorsity

basis il any adverse impact is observed.

Being Complied

Reportedly, PP complied with this EC condition and PP has
been undertaking studies through reputed institutes like
NIOT and NCSCM for assessing any environmental damage
to take appropriate steps to mitigate the same,

iii. | A detailed marine biodiversity management plan
shall be prepared through the NIO or any other

institute of repute on marne, brackish water

Being Complied
Based on dizoussions held with PP, it & noted that PP has
engaged Sugandhi Devadason Marine Research Institute

uM‘\c@_T
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' Ell.-t-"'l_ﬂli‘l}'. The report shall be based on a study of

the impact of the project activities on the intertidal
bictopes, corals and coral communities, miolluscs,
sea grasses, sea weeds, sub- tidal habitats, fishes,
otiver marire and agquatic micro, macro and mega
tiora and fauna ‘ncleding benthos, plankton, turtles,
birds etc as also the productivity. The data
collection and |A shall be as per standards survey
rethods and include underwater photography.

653

for preparing detailed Biogiversity management plan. final
| study report is yet to be received,

Marine ecology shall be monitored regularly also in
terms of sez weeds, sea grasses, mudflats, sand
dunes, fisheries, echinoderms, shrimps, turtles,
mangroves  and
other marine biediversity components including all
and megafloral and  faunal

does not impact the aquatic wildlife sarctuaries that

iv.
corals, coastal vegetation,
micro, macra
components of marine biodiversity,
L
fall along the stretch of the river.

The project proponent shall ensure that water traffic

Being Complied

Based on records furnished, it is roted that PP has
appointed Mfs 5V Ernwviro Llabs for Monitoring the
Terrestriad & Marine parameters viz., marine water quality,
marnne sediment quality, surface water quality and ground
watar quality at reqular intervals with NABL Laboratony.

Being Complied

Reportedly, there are no aguatic wildlife sanctuaries in the
vicinity of the Port and PP is taking adequate measures for
that the water traffic does not imoact the marine ecceystem
for port operations.

ic Hearing and Human Health Issues

| Publ

The work space shall be maintained as Fief
international standards for occupational health and
safety with provision of fresh air respirators,
blowers, and fans to prevent any accumulation and
inhalation of undesirable levels of poliutants
including VOCs,

Being Compiled

Curing the inspection, it was noted that PP has established
an octupational health centre (OHC) with all essential
facilities anc & doctor, and an ambulance are also made
available for addressing any eventuality. Further, PP was
conducting periodical health checkups for all workers and
records are also maintained as per Factories Act.

Workers shall be strictly enforced to wear personal
protective equipment’s ke dust mask, ear muffs or
ear plugs, whenever and wherever necessary/
required, Special visco-elastic gloves will be used by
labour exposed to hazards from vibration.

Being Complied
During the inspection, it was noted that all the workers,
employees and stakeholders were wearing PPEs  at
operational areas,

Safety training shall be given to all workers specific
to their work area and every worker and employee
will be engaged in fire hazard awareness training
and mock drills which will be conducted regularky.
All standard safety and occupational hazard
measures shall be implemented and monitoned by
the concerned officials to prevent the occurrence of
untaward incidents) accicents,

Being Complied

Based on discussicns he'd with PP and based on verification
of records, it is noted that all the emplovees, workers &
contractors are given daily toolbox talks, monthly review
meetings with employees engaged in various activities of
the port and periodical training are provided to all the staff.

Hazard identification and Risk Assessment (HIRA)
and Disaster Management Plan  shall  be
implemented.

An emergency preparedness plan based on th!_-il_BeIng Complied

e —

Based on verification of reconds, it is noted that port has
| developed an emergency preparedness plan and a Disaster
| Management Plan and the same is being updated on a
perodical basis and the latest DMF was updated on
30.08.2024
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v, | Provision shall be mace for the housing of
construction labour within the site with all necessary
infrastructure and facilities such as fuel for cooking.
mobile toilets, mobide STP, safe drinking water,
miedical health care, creche etc. The hausing miay be
in the form of temporary structures to be removed

_after the completion of the project.

| Being Complied

654

|
Repartedly, PP complied with this EC condition during
| construction phase and have provided all essential facilities
| like fuel, toilets, STP, drinking water, madical faclities etc.
and the same have been removed after completion of the

project.

Wl

be done on a regular basis

Occupational health survedlance of the workers shall | Same as detailed in Point No. | above.

Environmental Responsibility

.| Thie company shal have a well-lad-down
environmental policy duly approved by the Board of
Directars. The environmental policy should
prescribe for standard operating procedures to
have proper checks and balances and to bring into
focus any infringements/ deviation/ violation of the
environmental / forest fwildlife norms/ conditions.
The company shall have defined system of reporting
infringements / devialion / violaton of the
environmental / forest / wildli‘e norms f conditions
and / or shareholders / stake holders, The copy of
the board resolution in this regard shall be
submitted to the MoFF&CC as a part of six-monthly
report.

Partly Complied
Based on examination of records, it is noted that PP has a
well laid down environmental policy ad SOPs with proper
checks and balances for addressing emvironmental issues.
However, a copy of the latest Board Resolution has not been
received by the Regional Office along with half yearly
compliance reports,

.. | A separate Environmental Cell both at the project and
company héad quarter level, with quahfied personnel
shall be set up under the control of senior Executive,
who will directly report to the head of the
__| organization.

Being Complied

During inspection, it was noted that PP has established a
separate environmental cell with qualified people and
reporting directly to the Vice President.

i, | Action plan  for  implementing EMP  and
enviranmental conditions along with responsibility
matrix of the company shall be prepared and shall
be duly approved by competent autharity. The year
wise funds carmarked for environmental protection
measures shall be kept in separate account and not
1o be diverted for any other purpose. Year wise
pregress of implementation of action plan shall be
reparted to the Ministry/Regional Office along with
the Six-Monthly Compliance Report.
Self-environmental audit shall be conducted
annually. Every three years third party environmental
audit shall be carried out,

LL#

Being Complied

Based on verification of records, it is noted that PP has spent
an amount of Rs. 17 38 crores as capital expenditure and Rs.
241 crores as recurring expenditure for implementation of
environmental protection measures and PP has submitted
a responsibility matric also, However, PP has not furnished
the action plan for implementation of this plan to the
Regional Office of the Minastry.

Being Complied

Based on verification of records, it & noted that PP has been
submitting half yearly compliance reports as self-
emvirommental awdit report along with details of all
manitaning reports and once in 3 years, the same is being
carried out by a MoEF&CC and NABL accredited laboratory
along with Terrestrial & Marine Monitoring reports to
APPCE and MoEFRCC.

St vada
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The project proponent shall make public the
environmental clearance granted for ther project
along with the enwvironmental conditions and
safeguards at their cost by prominently advertising
it at least in two local newspapers of the District or
State, of which one shall be n the vemacular
language within seven cays and in addition this
shall also be displayed in the project proponent’s
website permanently

The copies of the environmental clearance shall be
submitted by the project proponents to the Heads
of local bodies, Panchayats and Municipal Bodies in
addition to the relevant offices af the Government
who in tum has to display the same for 30 days from
the date of receipt.

655

| Cu-l'l'tplild

Based on verification of records, it is noted that PP has |
advertised regarding the grant of EC in two Newspapers |
namely Vaartha (Telugu) and The New Indian E:ptm.!
(Engish) on 21.01.2021 after the grant of EC.

Complied
Based on verification of recorgs, it is noted that PP has
submitted the copy of the EC to the District Collector, local
Panchayats and other agencies vide 'etter dated 07.02.2021.

The project proponent shall upload the status of
compliance of the stipulated environment clearance
conditions, including results of monitored data on
their website and update the same on half-yearly
basis. p

The project proponent shall submit six- monthly
reports on the status of the complance of the
stipulated erwironmental conditions on the website
of the ministry of Environment, Forest and Climate
Change at environment clearance portal.

Being Complied
Based on examination of recards, it is noted that PP has |
been submitting the half yearly compliance reports along
with resuls of monitoring data periodically to the Regional
Ofhce of the Ministry and have been uploading the same in

their website at Mips/fwww adanipons com/Downloads

v.| The project proponent  shall  submit  the | Being Complied
emvironmental statement for each financial year in | Based on examination of records, it is noted that PP has
Form-V to the concerned State Pollution Control | submitted the Erwvironmental Statement in Form-V to
Board as prescribed under the Emvironment | APPCE on 2B.09.2024.
{(Protection) Rules, 1986, as amended subsequently
and put on the website of the company.

vi. | The criteria pollutant levels namely, PM2.5, PM10, | Being Complied
02, Mox (ambient levels) or critical sectoral | Based on examination of records, it is noted that PP has
parameters, indicated for the project shall be | been undertaking periodical monitoring of ambient air
maonitored and displayed at a convenient location | quality parameters by a MoEF&CC recognized laboratory
near the main gate of the company in the pubhc | and the results of the same are displayed near the entrancef
domain, i main gate.

vi.. | The project proponent shal inform the Regional | Being Complied
Office as well as the Ministry, the date of financial | Based on examination of records, it is noted that PP has
closure and final approval of the project by the |obtained CTE from APPCE vide Order No.
concemed  authorities, commencing the land | 633/APPCB/CFE/RO- NLR/HO/2010 dated 25.02.2021 and
development work and start of production | as per records furmashed, project = vet to be implemented.
operation by the project

will, | The project authorities must stnctly adhere to the | Being Complied
shipulations made by the State Pollution Control | PP s aware of this EC condition and agreed to comply with
Board and the State Government, _the same

be | The project proponent shall abide by all the | Being Complied

commitments and recommendations made n the
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| EE_FJEMPrepunFmMMﬂE made dmng Public

Hunng and also that during their presentation o
I.he Expert Appraisal Committee.

W | No further expansion or modifications in the por part

| area shall be carried out without prior approval of
the Ministry of Emvironment. Forests and Climate

| Change (MoEF&CC).

656

PP is aware of this EC condition and agreed to cﬂmnly with
thie same.

Being Complied

PP is aware of this EC condition and agreed to comply with
the sarme

.| Concealing factual ‘data or submission of
| false/fabricated data may result in revocation of this
| environmental clearance and attract action under
the prowisions of Environment (Protechon) Act
1986.

HIng Complied
PP s aware of this EC condition and agreed 1o comply with
the same.

xii,

The Ministry may FEvOKE of suspend the clearance,
if irnplernenta*iun of any of the above conditions is

I,

The Mlnlstrr reserves the right m 'FII:FI..E'II_E
additional conditions if found necessary. The
Company in a time-bound manner shall imphemeant
these canditions.

o s e e

Being Complied

PP is aware of this FC condition and agreed to comply with
the same.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

The Regional Office of this I-'Ilmsln_f shall monitor
compliance of the stipulated cenditions, The project
authorities should extend full cooperation o the
afficer (s) of the Regional Cffice by furnishing the
requisite data / information/ manitoring reports.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

LS

The above conditions shall be enforced, inter-alia
under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974, the Air (Prevention
& Control of Pollution) Act, 1981, the Environment
(Protection} Act, 1986, Harzardous and Other
Wastes (Managemert and Transboundary
Movement) Rules, 2016 and the Public Liability
Insurance Act, 1991 along with their amendments
and Rules and any other orders passed by the
Hon'ble Supreme Court of India / High Courts and
any other Court of Law relating to the subject

matter.

Being Complied ;

PP is aware of this EC condition and agreed to comply with |
the same,

abaed,

-ll———:_'
Dr. Murali Krishma
Additional Director (5) Scientist-E

=wee* End of The Report™*
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ANNEXURE-5

Compliance status of the conditions stipulated in the schedule-B of CTO order dated.

11.11.2022.

S No

Condition

Compliance

Schedule - B

1

The Port shall complete mechanizing of Berth
no 6 by 31" March, 2023

Complied.

Mechanisation of berth no 6 is
completed.

The port shall complete the mechanization of
Berth no 5 within 24 months from the date
when the coal handled at berth no 5 is adequate
to handle through mechanization system. Till
the mechanization is completed, the port shall
do sprinkling along with MDSS to control dust
pollution due to handling of coal

Complied.

The port is handling coal in berth
no.5 by deploying mobile hopers
and transporting through trucks to
the stockyard. It is observed that
the stockyard located opposite to
coal berths is provided with
MDSS.

The Port shall maintain the existing greenbelt
of 100m width along the periphery. Further,
development of 100 m green belt at other
expansion areas shall be taken up at the time of
expansion of the port facility and shall be
completed within 3 years.

Complying.

The port developed greenbelt in an
extent of about 516.6 Acres

The facility is maintaining a
greenbelt of 100 m width along the
periphery, except the lighthouse
area(north) and towards A.P.
Genco conveyor (north).

The port shall develop the 20 m width
greenbelt along the existing coal stock yards as
per EC & CFO conditions within a time period
of 2 years

Complying.

The facility is maintaining a 20-
meter width greenbelt around the
coal stack yards except towards the
east side (Zone 3 & 4). Recently,
the port has done plantation in the
North side near the lighthouse and
in the zone 3 and Zone 4 towards
east side

The port shall maintain storm water drains and
improvement of the storm water drains in new
areas shall be taken up along with the
expansion of the port.

Complying.

Constructed stormwater drains
along the coal stockyards and also
provided settling pits.

Water
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6 The source of water is Muthukur Reservoir
1000 KLD and 4 MLD of water from Nakkala )
kalava irrigation drain. The maximum Complied.
permitted water consumption after proposed | Tpe port is meeting its water
expansion is as following: requirement from Nakkala kalava
S, Purpose Quantity irrigatiog drain and muthukur
No. (KLD) Reservoir.
1. Dust suppressions | 1950.0
& Miscellaneous
(Fire  protection
services)
2. Gardening 400.0
3. Domestic 650.0
Total 3000.0
Separate meters with necessary pipe-line shall
be maintained for assessing the quantity of
water used for each of the purposes mentioned
above.
7 The port shall comply the following effluent | Complied.
discharged standards based on the disposal
points permitted:
Outle | Parameter Concentration
t
pH 55-9.0
Total Suspended | <100 mg/I
Solids (TSS)
Oil and Grease 10 mg/1
Biochemical 30 mg/l
Oxygen Demand
(BOD)
Fecal Coliform | <1000
(FC) (Most | MPN/100 ml
Probable Number
per 100 Milliliter,
MPN/100ml)
Air
8 The port shall comply with emission limits for | ---

DG sets of capacity upto 800 KW as per the
Notification G.S.R.520 (E), dated 01.07.2003
under  the Environment (Protection)
Amendment Rules, 2003 and G.S.R.448(E),
dated 12.07.2004 under the Environment
(Protection) Second Amendment Rules, 2004.
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In case of DG sets of capacity more than 800
KW shall comply with emission limits as per
the Notification G.S.R.489 (E), dated
09.07.2002 at serial no.96, under the
Environment (Protection) Act, 1986.

9 The port shall comply with ambient air quality | Complying.
standards of PM10 (Particulate Matter size less ) )
than 10um) - 100 g/ m3; PM2.5 (Particulate | L'¢ Industry has provided 3 no. of
Matter size less than 2.5 pm) - 60 pg/ m3; SO2 Continuous Ambient Air Quality
' o Monitoring stations at CVR
- 80 ng/ m3;‘NOx - 80 ug/rrﬁ, outside the | , . ... Complex,
factory premises at the periphery of the Thamminapatnam  Village and
industry. Krishnapatnam Village for the
Standards for other parameters as mentioned in | Parameters PM2.5, PM10, SO2,
the National Ambient Air Quality Standards NOx, CO and NH3.
CPCB Notification No.B-29016/20/90/PCIL-L | 1 - qdition to the above 3 nos of
dated 18.11.2009. CAAQM stations, 2 nos of sensor
Noise Levels: based CAAQM stations installed
Day time (6 AM to 10 PM) - 75 dB (A) and instead of sensor based, the
Night time (10 PM to 6 AM) - 70 dB (A) port shall install conventional
CAAQM stations.
10 The Port shall take all measures including Complying.
latest available technologies to comply with ] )
above ambient air quality standards M/s. AKPL provided mechanised
coal handling berths, MDSS with
248 sprinklers, deployed 12 Truck
mounted sprinklers, 3 Nos. of
heavy-duty Atomized Sprayers,
Hoppers for cargo unloading,
paved roads, road sweeping
machines and 8 No. tractor
mounted hydraulic broom
sweeping machines.
In addition to the above, 2nos of
heavy-duty sweeping machines
are provided for effective
sweeping of roads, berths and
operational areas in the port
premises.
11 The Port shall not increase the capacity beyond | Complied.

the permitted capacity mentioned in this order,
without obtaining CFE & CFO of the Board.
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12 Coal stack heights in all coal yards shall not Complied.
be more than 12mts.
13 The port shall ensure required wetness all the | Complied.
time on the surface of stockpiles to avoid the _ )
dust emissions from the stockpiles. M/s. AKPL provided MDSS with
248 No. of sprinklers at coal
stacking and wagon loading areas
and deployed 12 No. of truck-
mounted sprinklers.
Provided 2 No. of additional heavy-
duty sweeping machines.
14 The port shall install a sufficient number of | Being Complied.
CAAQM stations in between the villages and
the port area. The stations shall be located at | M/s. AKPL installed 3 No. of
the periphery of the villages to monitor all the | CAAQM stations to measure the
parameters given in the consent order. parameters NOx, NH3, SO2, CO,
PM 10, PM 2.5, at the following
locations and data connected to
APPCB website.
1. Station - 1 — (CVR Amenities
Complex)
2. Station - 2 —
(Thamminapatnam Village)
3. Station - 3 — (Krishnapatnam
Village)
In addition to the above 3 nos of
CAAQM stations, 2 nos of
sensor based CAAQM stations
installed and instead of sensor
based, the port shall install
conventional CAAQM stations.
15 The port shall maintain properly the three | Not complied.
CAAQM stations provided and shall be o
connected to APPCB website Not maintaining properly as the
parameters are showing negative
values. The port shall carry
calibration regularly to rectify the
same.
16 Unloading of iron ore from the railway wagons | Complied.

house should be carried out with wagon
tipplers only, in case, handling of iron ore is
more than 6 MTPA. As and when iron ore
handling is to be done intermittently, it should
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be handled with water sprinkling system at
high pressure with swiveling type nozzles
operated regularly to cover entire stockpile.
Nozzles shall be operated along stockpile at
regular Intervals to cover stockpile height and
width.

M/s. AKPL is handling Iron ore
intermittently and carrying out
water sprinkling.

17 The port shall take adequate air pollution | M/s. AKPL provided mechanised
control measures with respect to the enhanced | coal handling berths, MDSS with
dusty materials handling capacities. 248 sprinklers, deployed 12 Truck

mounted sprinklers, 3 Nos. of
heavy-duty Atomized Sprayers,
Hoppers for cargo unloading,
paved roads, road sweeping
machines and 8 No. tractor-
mounted hydraulic broom
sweeping machines.

In addition to the above, 2nos of
heavy-duty sweeping machines
are provided for effective
sweeping of roads, berths and
operational areas in the port
premises.

18 The port shall stock all the dusty materials with | Complied.
in the designated storage yards only.

19 The port activities are concentrating in north | Complied.
quay by construction of 12th Berth, hence the
stocking of dusty materials shall not be
extended towards the residential areas around
the port area.

20 The dusty materials transporting vehicles shall | Complied.
be closed in all respects/ covered with tarpaulin
for controlling fugitive emissions.

21 The port shall provide wheel washing facility | Complied.
near the dusty cargo stocking area, to the ) . )
freighted vehicles going outside the port. 2 nos. of washing facility provided

at coal gate complex and South
side gate.

22 The port shall inform the modifications made | Agreed to comply.
in port infrastructure developments to the
MoEF&CC and to the Board time to time.

23 The port shall obtain EC for any change of | Agreed to comply.

scope of the project and shall restrict the port
activities as permitted vide EC Orders
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Dt.26.07.2006 for Phase - I, 13.11.2009 for
Phase - IT & Phase-III (Expansion) 11.01.2021.

24

The port shall continuously operate the 3
CAAQM stations installed in between villages
and port area to monitor all the parameters
given in the consent order and upload the data
continuously to the APPCB / CPCB websites.

Complied.

General

25

The MDSS system shall be in operation
wherever the stock of any bulk material (Dusty
cargo) is piled in a way to ensure wetness on
the surface of stock piles.

Complying.

M/s. AKPL shall increase the
frequency of operation of MDSS
particularly during sunny days.

26

As regards to deviation in location of facilities
such as stock piles and other facilities, from the
originally envisaged plan, amendments for the
EC and CFE have to be obtained immediately.

Agreed to comply.

27

The port shall maintain the existing green belt
with adequate width and density and in vacant
places

The port developed greenbelt in an
extent of about 516.6 Acres.

Recently, the port has done
plantation in the North side near
the lighthouse and in the zone 3
and Zone 4 towards east side

28

The port shall use road sweeping machines to
clean all port internal roads regularly.

M/s. AKPL provided 12 Truck
mounted sprinklers, 3 Nos. of
heavy-duty Atomized Sprayers,
road sweeping machines and 8 No.
tractor mounted hydraulic broom
sweeping machines.

In addition to the above, 2nos of
heavy-duty sweeping machines are
provided for effective sweeping of
roads, berths and operational areas
in the port premises.

29

The port shall ensure that the trucks
transporting cargos to outside the port shall be
covered with tarpaulin to avoid fugitive
emissions / spillages.

Complied.

Provided provision of 28nos at a
time to cover the trucks carrying
coal with tarpaulin

30

All conveyor belts and other transfer points
shall be covered with GI sheets to mitigate

Complied.
Provided GI Sheet covering to the
Transfer points.
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fugitive emissions generated during conveying
of dusty cargos.

31

The port shall maintain water sprinklers for
effective control of fugitive
generated during handling of cargo and
increased volume of vehicular traffic.

emissions

Agreed to comply.

32

The port shall maintain Mechanical Dust
Suppression System (MDSS) for stock yards,
dusty cargo berths and conveyor belts.

Agreed to comply.

33

The port shall develop and maintain 100 m
width greenbelt along the periphery & 20 m
width around coal stack yards as per EC/CFE
condition

The port developed greenbelt in an
extent of about 516.6 Acres.

The facility is maintaining
greenbelt of 100 m width along the
periphery, except lighthouse area
(north) and towards AP Genco
conveyor (north).

Recently, the port has done
plantation in the North side near
the lighthouse and in the zone 3
and Zone 4 towards east side

34

The port shall maintain empty dusty cargo
vehicles washing system to clean dusty cargo
empty vehicles.

Complied.

The facility provided a separate
utility area inside the port

premises.

35

The port shall record the energy consumption
for the energy meters provided for Sewage
Treatment Plant (STP), pump houses to water
sprinklers / dust suppression measures and Air
Pollution Control Equipment’s (APCE)

Complied.

Separate energy meters provided to
STP and APCE.

36

The port shall not allow any hazardous wastes
through the port other than waste oil from DG
Set, Waste oil from Ship, Wastes / residues
containing oil from ships, used oil generated in
the Port without prior permission of Board and
shall comply with EC conditions.

Complied.

37

The port shall not store any hazardous waste
within the premises a per the time frame
mentioned in HWM Rules.

Complied.

38

In case a leaky container of hazardous cargo is
found, a separate permission of the Board may
be obtained after establishing the quality and
the type of waste for disposal

Agreed to comply.
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39 All types of the fertilizers should be stored in | Complied.
the closed warehouses only. The Port should . ) ]
ensure that there should not be any open Fertiliser cargo are being stored in
storage of urea or any other fertilizer materials. the closed shed.
There shall not be any effluent generation
40 The port shall store fuel oils used for | Complied
construction equipment, vessels and vehicles
in a well-designed manner and protect them
against fire hazards by construction of
compound wall to prevent access to
unauthorized elements. The surface run off
from storage area shall pass through oil water
separator before being discharged.
41 The port shall provide fire detection and Complied.
firefighting facilities with adequate water
storage in fire prone areas in consultation with | The industry has obtained Fire
Directorate of firefighting. NOC. 10 no. of fire monitoring
tankers for control of dust
suppression and  spontaneous
ignition
42 The port shall comply latest technologies for | Complied.
controlling fugitive emissions including the
following: a) Coal ship unloaders and
conveyors are provided berths
1. Fully mechanized handling equipment for 6,7,8
loading and unloading operations o
2. Closed conveyor belt with water b) Wate.r spr%nklnilg system
sprinkling arrangement for suppression of provided in ship unloaders and
dust while conveying dusty cargoes like conveyor system for dust
coal, iron ore etc. control.
3. Specially designed iron ore ship loader c) Water sprinklers are provided.
with necessary precautions to reduce drop
height of iron ore into the ship. d) Provided Mechanical water
4. Mechanical water sprinkling shall be sprinkling at the coal storage
provided on roads and at dusty cargo yard and tankers to suppress
storage areas for suppression of dust. the dust.
43 The port shall maintain adequate number of | Complying.
ground water monitoring location on scientific
Carrying out groundwater

basis and the same shall be monitored every six
months.

monitoring at 4 locations through
3" party.
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44

The port shall construct the storm water drains
to avoid the contamination of runoff with other
effluents.

45

The port shall regularly clean the drains to
avoid siltation.

Complying.

Constructed stormwater drains
along the coal stockyards and also
provided settling pits.

46

The port shall monitor compliance through
Environment Management Cell with qualifies
and trained staff

Complied.

47

The port shall maintain onsite emergency
action plan after carrying out risk analysis and
HAZOP studies.

Complied.

48

The port shall comply with the conditions of
CFE order dated 08.05.2010, 22.02.2018 and
25.2.2021.

Agreed to comply

49

The port shall submit monthly monitoring
reports to RO: Nellore

Complied.

50

The port shall comply with standards and
directions issued by APPCB / CPCB /
MoEF&CC as and when notifications are
issued from time to time.

Agreed to comply.

51

The port shall install digital display boards at
publicly visible places at the main gate
indicating the products manufactured Vs
permitted  quantities, Treated effluent
concentrations Vs discharge standards, Stack
emission & AAQ concentrations Vs standards,
hazardous waste generation, disposed, stock
Vs permitted quantities and validity of CFO;
and exhibit the CFO order at a prominent place
in the factory premises, as per Hon’ble
Supreme Court order

Complied.

52

The port shall submit Half yearly compliance
reports to all the stipulated conditions in
Environmental Clearance (EC), Consent for
Establishment (CFE) and Consent for
Operation (CFO) through website i.e.,
https://pcb.ap.gov.in by 1* of January and Ist
July of every year. The first half yearly
compliance reports shall be furnished by the
industry and second half yearly compliance

Complied.
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reports shall be the audited through
MoEF&CC  recognized and  National
Accreditation Board for Laboratory Testing
(NABL) accredited third party.

Special conditions

53

The port shall possess valid NOC issued by the
Andhra Pradesh State Disaster Response and
Fire Service Dept., (APSDRFSD) and submit
a copy at concerned Regional Office, APPCB.

Complied.
Obtained valid fire NOC.

54

The port shall prepare a safety report and carry
out an independent safety audit report of the
respective  industrial activities including
chemical storages / isolated storages by an
expert not associated with such industrial
activity as required under Rule 10 of MSIHC
Rules, 1989 and get it approved by the
Factories Dept., and submit the compliance
along with copy of the safety report, safety
audit report and safety certificate at concerned
Regional Office, APPCB.

Complied

55

The port shall extend training to the working
personnel for the prevention of accidents and
necessary antidotes to ensure safety, as per the
MSIHC Rules, 1989

Complying.

Carrying out training to the
employees on regular intervals.

56

The port shall carryout calibration of safety
equipment and leak detection systems at
regular intervals and shall certify the same with
the Factories Department. That certified copy
shall be submitted to the APPCB, Regional
Office.

Complying.

Carrying out 3" party analysis.

57

The port shall install fluorescent Wind Vane at
the highest point in the industry premises.

Complied

58

The port shall submit Risk analysis and risk
assessment covering worst scenario clearly
describing impact within the industry premises
and outside the industry premises and
emergency response system.

Complied.

59

The port shall submit the copy of the safety
audit report and On-Site / Off Site Emergency

Complied.
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Plans as applicable after being certified by the
Factories Department to the APPCB, Regional
Office from time to time, if the storage quantity
of hazardous chemicals is equal to or, in excess
of the threshold quantities specified in
schedule 2 & 3 of MSIHC Rules, 1989

Wn"\-{_

o

ENVIRONMENTAL ENGINEER

APPCB, RO, NELLORE
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INFRASTRUCTURE & INVESTMENT DEPARTMENT,
Room No. 117-A, D-Block, Ground Floor,
A.P. Secretariat, Hyderabad - 500 022.
©: (Off) +91-40-2345 0517
Tele/Fax: +91-40-23450518
e-mail : prisecy_infra@ap.gov.in -

o e
e — )

Jayesh an|un, LA.S.,
Principal Secretary to Government (FAC)

D.O.Letter No.773/Ports.1/2012 Dated':19-08-2013.

- (Dear

Sub:- De\relopment of M/s Krishnapatnam Port Company Ltd —
External Infrastructure ~ Request for providing water supply :
from Muthukur Reservoar Regarding.

¥
* % ) *

l. would like to recall my tele talk on.the above subject. | would Ilke fo
inform you that as per the clause 3.15 of Revised Concession Agreement made
by the Government with M/s Krishnapatnam Port, the State Government shall
provide external infrastructure viz., road connecting the nearest N.H to the Port
boundary, water supply upto Port boundary and power supply from nearest
substation upto Port boundary

in this regard, the Krishnapatnam Port Company Ltd in their letter dt
14.00.2012 (copy enclosed) have requested the Government, for supply of 1.0
MLD of water from Muthukur Reservoir to Krishnapatnam Port in terms of Clause
3.15 of Concession Agreement. In this regard, the Government vide G.0.Ms.No.
10, | & CAD (PW.M&MI-R1) Department Dt. 20.02.2013 (copy enclosed),
accorded revised administrative approval for an amount of Rs. 110.34 Lakhs as
against earlier administrative approval of Rs. 71.50 lakhs to take up the deposit
. work of “Providing Raw Water pumping main from Muthukur Large tank to
- Krishnapatnam Port MUSS (Main Utility Sub Station) area including construction
of Head Works in Muthukur Village and Mandal in SPSR Nellore District”, and
directed the Chief Engineer, NTR TGP, Srikalahasti to take further action in the
matter.

In this regard | am to inform you that in the meeting held on 22.02.2013,
the Chief Secretary have directed that the above work shall be completed by
31.08.2013 positively. It is learnt that even though the tenders have been

~ finalized, the work could not be grounded due to.local probiems. '

7 o W T B )
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| request you to look into_the matter personally and to issue necessary
instructions to the officials for commencement of work by Irrigation Department
for supply of raw water from Muthukur Large tank to Krishnapatnam Port MUSS

(Main Utility Sub Station), at the earliest.

With S
Yours sincerely,
Sd/-

. - (JAYESH RANJAN)

To :

Sri. N.Srikant, LA.S

.Collector and District Magistrate,

SPSR Nellore District.

Copy to;

‘he Chief Engineer,
Telugu Ganga Project,
Srikalahasti.

Chittoor District; ' \2\97

(JAYESH RANJA
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GOVERNMENT OF ANDHRA PRADESH
WATER RESOURCES DEPARTMENT

From To
Sri P.M. Khan, B.E., The Director & CEO.,
Executive Engineer (FAC), M/s Adani Krishnapatnam Port Ltd.,
Drainage Division, Krishnapatnam Post Box - No.1,
Nellore . Muthukur mandal,

SPSR Nellore District.

Letter No:EE/DB/TO/Nakkala Kalav ‘"\ Dated:|{5 -10-2023.

Gentleman,

Sub:- Revised rates agreement - Drawal of 4.9 cusecs of water from Nakkala
kalava by Adani Krishnapatnam Port Limited - supplemental
Agreement accepted - Regarding,

Ref:- 1) G.O. Ms.N0.39, I&CAD (PWGCé& IWS) Dept, date: 02-04-2002,
2) Agt No.01 DN Lease/2010-11, dated: 28-07-2010.
3) G.O.Rt.No0.202, Industries & Commerce ( INF) Dept., date: 6-12-2014.
4) G.O.Ms.No.1, Industries & Commerce ( P&lI) Dept., date: 12-01-2022.
5) Letter No.ENC (1) EE/DEE/ AEE2/ WS/ Certain clarification related to
G.O.Ms. No.1, date: 18-10-2022 vide SE/IC/NLR Endt No.551gl,
date; 09-11-2022.
6) SE/IC/Nellore/ DEE2/ (1) AEE-1/Royalty charges 241gl,
date: 14-07-2023.
7) This office Letter No.EE/ DB/ TO/ Nakkalakaluva 184M,
date: 14-08-2023.
8) Adani Krishnapatnam port Limited dated: 24-08-2023.

Hhkokdk

The revised rate of agreement for “ Drawal of 4.9 cusecs of water from
Nakkala Kalava drain is accepted in your favour and Registered as Divisional
supplemental Agreement No. g3 /2023-24.

A copy of the supplemental agreement is here with enclosed. You are
requested to contact the Deputy Executive Engineer, Drainage Sub Division No.l,
Nellore who is the authorized representative at all times at site of work.

Encl:- Copy of Agreement.

Yours Sincerely,,
A " f_l.[Z_,.]vl' ‘I_.. r:"‘l :
oAt Ul
Executive Engineer,
Drainage Division, Nellore.
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ADANI KRISHNAPATNAM PORT LTD
Not Applicablz 5 2
ADANI KRISHNAPATNAM PORT LTD

100
{One Hundred only)

Please wrile ¢ r type below thiz Lue

This Original Agreement No.1 /2010-11, dated 28-07-2010
(“Supplemental Agreement”) is made on this 16t day of cefobeon . 2023

Between his excellency the Governor of Andhra Pradesh represented by the Executive
Engineer, Water Resources Department, Drainage Division, Nellore herein after called the
“Government.” As one part

And

ADANI KRISHNAPATNAM PORT LTD a company incorporated under the provisions of the
Companies Act, 1956 or 2013 having its site office P.O Bag No.01, Muthukur Mandal, SPSR
Nellore District, Andhra Pradesh 524344 and its Registered Office at Adani Corporate House,
Shanti gram, Near Vaishno Devi Circle, S.G. Highway, Khodiyar, Ahmedabad-382421,
Gujarat, India (Hereinafter referred to as the “Company” or “AKPL") of the other part

Supplemental agreement N /2023-24, de ....... /10/2023 q:’@%&}) PRV s .
Y -"-’; - '.‘1?
T, M i A Do\
For Adani H‘mmn = Executive Engineer,
. Drainage Division, Nellore.
0015581087
Biatutory Alert:
1 T ety o ST S et A GSABIR A R e P s

2. This e &l ehecking Ihe tegilinacy |s oi the e ais of tha s lificite

A

-
2
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Whereasthe Company has applied to the Government for License to draw 4.9
cusecs (17640 cft drain water per hour) for.8 hrs. in a day for a period every
year from NakkalaKaluva Drain. The Government agreed to grant License
and the Company has agreed to accept the license for the terms and
conditions set forth therein and executed the same through an Agreement
No.1 Lease /2010-11 dated 28-07-2010 (Herein after referred as “Original
Agreement”)

Where as the company has paid an amount of Rs 1,19,070/- (Rupees One
Lakh Nineteen Thousand Seventy Only) Vide DD. No,202979 dated 24-07-
2010 at State Bank of India Krishnapatnam Port Branch SPSR Nellore District
in favor of Assistant Pay & Accounts Officer, Somasila Project, Nellore as and
for security for fulfillment and observance of the conditions, covenants and
stipulations in these presents of the Original Agreement.

Where as it has been agreed between the Company and the Government that
the Original Agreement is required to be amended to incorporate the revised
Clauses of Preamble, Water Charges by executing this Supplemental
Agreement (herein after referred as “Original Agreement”).

Where as the Company has paid an amount Rs 3,17,520/- (RupeesThree
lakhs Seventeen thousand Five Hundred and twenty Only) Vide challan. No:
71269405462023 dated 04.09.2023 for difference of three months initial
advance security for fulfillment and observance of the conditions, covenants
and stipulations in these presents in order to renew the agreement with the
amendments set forth here under.

NOW IT IS HEREBY AGREED AND DECLARED BY THE PARTIES TO
THE SUPPLEMENTAGREEMENT AS FOLLOWS:

The Preamble of the Original Agreement is amended and now be read as
below:

“ADANI KRISHNAPATNAM PORT LTD a company incorporated under
the Provisions of the Companies Act 1956/2013 having its site office P.O Bag
No.01, Muthukur Mandal, SPSR Nellore District, Andhra Pradesh 524344 and
its Registered Office at Adani Corporate House, Shanti gram, Near Vaishno
Devi Circle, S.G. Highway, Khodiyar, Ahmedabad-382421, Gujarat, India
(Hereinafter referred to as the “Company” or “AKPL”)which expression
shall, unless repugnant to the context or meaning thereof, be deemed to mean
and include its successors and assigns). of the one part and; Y
} fﬂi\b\\iﬂ‘l. £y LA :
Executive Engineer,
Drainage Division, Nellore.

For Adani KFIShﬂam imited
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2. The following clause 4 of the Original Agreement is amended and now be read as
follows:

“4: The Company Shall pay Water charges at.Rs 5.50 per 1000 Gallons in terms of
G.O.Ms. No. 202 Industries & Commerce (INF) Dept dated 06-12-2014 or at any
other rate fixed by the Government from time to time payable every month as
agreed with the supplier. This rate is subject to revision by the Government from
time to time.”

3. As G.O.Rt. No.1, Industries & Commerce (INF) Dept., date: 12-01-2022 is kept under
abeyance temporarily present rate applicable is Rs. 5,50/1000 gallons only. In the
event of modification of rate in future by the Government due to final verdict in
the court or otherwise, subject to applicability of Government order to AKPL for
consumption of Nakkala kalava drain water, AKPL shall pay new rates applicable
and from the effective date as mentioned in Government Order.

4. Miscellaneous:

. The Company and the Government hereby agree that this supplemental
Agreement is amalgamated with Original Agreement and be constituted asa
Complete Original Agreement.

II.  The provisions of this Supplemental Agreement shall modify the terms and
conditions set forth in the Original Agreement to the limited extent only as
set out in the Supplemental Agreement. Except as specifically and expressly
provided under this Supplemental Agreement, all other provisions of the
Original Agreement shall remain unchanged and in full force and effect and
shall continue to remain applicable and binding on Parties thereto and
hereto. Any reference to the Original Agreement in any other agreement or
document shall be deemed to mean a reference to the Original Agreement as
amended by this Amendment Agreement.

III.  In the event of any conflict or inconsistency between the Original Agreement
and this Supplemental Agreement in respect of provisions set out herein, the
provisions of this SupplementalAgreement shall prevail over
Original Agreement.

IV. This Supplemental Agreement shall be deemed co-terminus with the
Original Agreement and shall terminate automatically upon the termination
of the OriginalAgreement without any further actions from the Parties.

In witness whereof the parties have duly executed this Supplemental Agreement
to the Original Agreement hereunto set their hands and seal on the day and year above

mentioned. A2 :
ol Limited \)}Uﬁ. 1] 207
— =1 E'kl'-'.'n. i |
r = Executive Engineer,

Managing Director Drainage Division, Nellore,
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ANNEXURE - 6
‘ - ?{:"F“
_r"'"'p—

TRFL GATION & CAD DEPARTHuNT 2%

From ‘ , - To
"/Kl‘iuhﬂ- Apatnam Port Company L'td.,

{M/5. Navayam E,nglneeriaaﬂ:o.,

Erishnmpatnam Port, -

Krishmpatnom villapge,

Muthukur Mandol.

Letter No. DB/ATO/ 266 S pated; 2®-T-10

----—-t-ln-l.,—mmﬂn—ﬂ—mummnmwmm—uﬂ

Sri Md.Nayeem, B.E.,
Executive Engineer,
Drainage Division,
" 8.FeS.Ra Nel:!‘orﬁ‘

Ge ntle m'm,

Sub-- Agreemran‘b - Drowal of 4.9 Cus@es of water
- from Wakimla Kolova drain by Krishomoapttmm
Port Comphny Litd, - Aggreamen-t decepted -
HEPOI“&M'W. - Lt

Refi=~ 8,E's Memo.Noa DB/RFL‘{} ’l/Krl.ahnap'*tmm/?G? Ne,
dated 19.9% 09

PR

r——

~ The Agreement for "Drawal of & "9 Cusscs of Waler from -
No 1;1:'11'1 Kolavye drodn is L-ccePted in your favour c nd | 3
_;,V‘gm‘l:gbred Dlviqz.omﬂl Ag‘eement No, Pleate. /2010-11.7 7 e

repre@e n“b.rblen cul: all tmes at si’ce oI worl&.

Yours Sincer&ly,

wi/“?'ffm -
Executive Enzirder, IMCAI} i
}/Dr@ mage Ds.vi_‘ion, Nello‘:____?'s,_ :
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L Ng, 111953, R.L. No.J/2008
qummmac&c:ny.NH.LOHEn‘

Agreoment for the drawal of 4.9 Cuseecs (17640 cft Wter
peér hour} for 8 houwrs in o day freom Nukkalo kaloya droln in

Muthukur (M) S.P.SR. Wellore Tistrict by Krishnapabnom

Port Compiny.

Agreement mode between his exegllancy the Governor of
Andhra Prodesh 1‘Epl‘éBGL'l'b6d by"ths Executive Bngineer, 1&CAD
DEp“I"tmen'b, D2 :mﬁge Division, Wallore (here in after cailed

the Govermncnt) al Rrishpopt bn"m Port Company Limitad.
[y

D | |
bpresment No: | -lesbefooio-ny. o @8 T-rO.

I }L_Q- -,QLK\

1

L | ‘;7-&-‘? _‘; LTI PR
WL w o ol s e

e - ; et R,
e ¢S ;

Rxmeubive Englrear, L&CAD.,
Droinage Division, Nellore,

mgg:f"
N\

85



188 - ANNEXU@—Zs
e B

-

during the scarcily year of the cost of ﬁ‘L‘igaﬁon needs and the cther public '
) purposes such as drinking water needs. The quantun of water deawn shall
be measured by suitable measurin g devices to be installed by the Compary
gt their cost and measuwrements will be recoidled by the supp]ie;\and such
. measiremen’s are final for both the perties and not questionable in any
Couwrf of Law. - :
. (b} Water will be made available to the Company at source ie., Nekkala Kafva

-drain,

@ The Comp gy has ta make its own aringements for stmmg water

inthe storage reservoir b y dr a.wmg water of sufficient Qummty and

(d) The suppliex is no way be responsible for non supply of water at
sources due to reazons, which are beyond the control of the supplier.

o The Company shall invari ably stofe water in ifs pwmlsas

3 The licence; hbemes emd privileges here by granted sha,]l be held and
exermsed by the company from the day of fivst drawal of watef

4, The Compmy shall pay water charge.s st Rs.l. 50 per 1000 Gelions in terms
- of G.OMs.No.39 1&CAD PW QL& IWS COD Dept.,d:2-4-2007 of at any
oth{:r rate fixed by the govermnert from time to time  payable every month

as agreed with -the éupplier. This rate is subject fo revis'%rm by the

government from time to time.

5 ) The company to the intent that the-obl géﬁan may contivue through out the

- continuance of this grant covenants hereby with the Governct as follows;

- :'(a) 1o pay the water charges refered to in clause 4 above the water charges |
shall be payable every month against the bllls raised by the Departinent

. and initially for 3 months in advange, .

(b} o pay the siibse;peut monthly payment an ot before the 15 day of
each nmntﬁ l_n.rovide-, however thet if the Company fails to pay to the
' Gov ernment .the water charges and other amouats if any Pﬂ)’ﬂblc
under those presents on the respective. dates on which they are
madg payable here under, the company shall pay interest at 12% pex
aurwms on such amotnts from the dates which they wete sa

payable until the date of payment or recovery.

{,____:;-2,9 ?} =

Eiemlwa Engmecl 1&CAD.,

cema Thdeine Nall Are
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,?2// g

s

(b} not to assign under let ov part with the possession and bcne:ﬁt of the sald
~ company or of the liberties and privileges hereby granted or any part

there of, without first cltaining the written consent of the Government;

{I) not without previous consent in wifting of the government hu._s obtained
to add, nay new .or additionn! machinery or replace the machinery
installed at the time to the gi'ant provided that any part or parts of the
same may be rengwed without such consent . '

() no field body, or pipe line should be taken l‘hmt-zgh out or along
Govemment land without prior approval of the Government, ao cross
ond or stmctme should be placed across any irvigation soutce aloug the
ahgmneut of the pipeline for drawing water by the company and the
eotire cost of pipe line construction of works including theiy

‘ ' - - maintenance should be bome By the company.

Ak The pridr COLCUITENnce of the Roads aud Buildings Department or
Panchayat Raj Dépm‘tmem should be obtained by the company for
laying of pipe line if any across the ro'ads eic.,

' M the location, eréction and arcangements to draw water shell be
‘accardance with the 1)1&.1’1 approved by the suppliers

(m) in the event, the company drawing excess water beyond the fixed
quantity as ag‘mcd in the Agrecment without prior consent of the
Dcpartmeut ond if ihe same in noticed by the Government subsequenly
the Government shall be at liberty to impose penalty ie., sit may double
the rates fixed in tﬁe mgteement or a5 the Government deem fit; and

'(n) Violation of any of the conditions mentioned above shall enitle the

. - cancellation of permissian grautgd for dvawal of water after (}5)days of
notice. } ‘ ‘ ’

6. The company has to abide by amy other condition *aid by the

Government/irrigation department from time to time.

[ S  The Government of Andim,l Pradesh shall have the right to modify or
- change or delete the terms of conditions of this agreement after giving one

month notiee to the company.

Srhen)s k.cdx OJLJ

E.xe(mtwe Engineer, I&.CAD
* . Drainage Division, Nell ore.

._..__._".'
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'}Q/» ANNEXURE-20
s

them and in cither of the compay af its repistered offiee either by
registered  post ot lefl there on to deteymine these presents and the licence
hereby geanted shall immediately cease and determine but without prejudice
1o any right of section of remedy of the Government in respect of any
pi'éviutts breach or ﬂﬁy convenient of cn the part of the company herein
.contained or in the slteraative the Govermment may step and prevent the
taking and using by the sompany the water from the said soprce B.nd Tor that
purpose set.up such intake wells, machinery, pumps, pipe line, Cross

- Masonry -and Cross Drainage works, and other works ss may be necessavy
unti] such sums of nioney as shall be in arrears shatl be fully paid together

a with the expenses atiending sueh hindrance or stoppage.

1 : |

~5) The sum of Rs 1 ,19,07.0!- deposited by the company under clause

B 8 sbove or sueh portinn- there of as may be returnable to the compeany on

the expiration or sooner determination of the terms hereby created.

6} The conditions é.ud terms 85 laid forth by the Government in
© G.0MsNo.118 I&CAD., (Irri.VI-I) Depestment dt2.1+1-2008 fornus as
' 'h‘ﬁegral part of this agréement which mre ammexed there (0. Except as

* other wise provided on the Agresment any disputes and difference
_axising _put of or relating to the agreement shall be refened to

adjudication as follows.

1) Setflement of claims up to Rs 50 00{}/— in value and below by way of
4 Arbitretion to ‘ne referred as follows:~
a) Claims above Rs, 10,000 - in Value: Superintending Engineer,
Imganon Circle, Nellove

- b) Claims above Rs 10,00 and upt 50,000 in Value Chief Engineer, Sn TAI SAgAT,
Project, Hyderabad,

The arbitration proceédings will be conducted in accordance with the

prm'i.is{idus of the Arbin‘atioﬁ and conciliation Act, 1996 as amended from timé to

. time. The Ashitrator shall invariably give maéﬂns, in the award.

i) 'Settiemem of afl elaims above Rs.50,000/ in value:-
Al claims above Rs.50,000/- in value shall be decided by the Civil Court of

competent jurisdictionby way of 1'egu1ar suit and not by Arbitration.

,In witness where of the parties here fo have set hands and seal and the
-cmmaany here sot their hands and seal the day and yeer first above written.

.xj%-— eyl /Tvm. Ly f

. Executlve ingineer, I&CAD,, ,k} wr{?} ~

Drainage Division, Neil mrcﬁ/ Fiasouttvs Engtucer ({ & C

5 DRADSAGE DIVISION, KOLL

88



791 Dake - 27 gpg

To
The. N G~ T :)ct} (C’Mw.l'ﬁ—,
OA No . \B\D Og- 03t (¥ %>

Real Lo WwEIb Detoe  SoSel&

m;g_,@qg RN V-@Tf\aJ 3/. NoxdJon 30 mﬁ@%
NET ek (ounacke W] dug) KD

DY X AT X :}Lg&‘w Kol T3S

9% oA No ' . \’\% ‘-”S‘ 2o u Cﬁ“&)i 3\1« SQ,\J St
ol O b UMM RLY sl
SR I (9 eIV

\ Dckatg Pf—)&cu.&,} 'ZLLJ
wl:\iewx&\‘\thé;_ﬂ .. S
Novar hpons

KW? ik Cz}ﬁw’p
A Yo

89



792 680

WIND ROSE PLOT: DISPLAY: COMMENTS:
Adani Krishnapatnam port Limited Wind Speed

. . i AKPL- Wind rose diagram
Wind rose diagram Flow Vector (blowing to) g

NORTH

DATA PERIOD:

Start Date: 6/1/2024 - 00:00
End Date: 7/4/2025 - 16:00

TOTAL COUNT: CALM WINDS:

9382 hrs. 1.12%

AVG. WIND SPEED:

6.55 m/s

COMPANY NAME:

WEST Adani Krishnapatnam Port

MODELER:

WIND SPEED
(m/s)

B >=11.10
Il sso-11.10 71712025
[ 5.70-880
[ ] 360-570
[ ] 210-360
BE& os50-210

Calms: 1.12%

DATE:

PROJECT NO.:

WRPLOT View - Lakes Environmental Software
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Online Pollution Monitoring Portal

Site Name: Adani Krishnapatnam Port Comapany Ltd

From Date: 2025/05/01 To Date: 2025/05/31

Report Name: Custom Report

Report Created by KPCL on 2025-06-16 09:43:28

SI No. Time CAAQMS_1{CAAQMS_1{CAAQMS_1{CAAQMS_1{CAAQMS_1{CAAQMS_2{CAAQMS_2{CAAQMS_2{CAAQMS_2{CAAQMS_2{CAAQMS_3{CAAQMS_3{ CAAQMS_3- | CAAQMS_3- | CAAQMS_3- [CAAQMS_Nor| CAAQMS_ |CAAQMS_S| CAAQMS_So
PM10 - PM2.5 - SO2 - NO2 - CO - PM10 - PM2.5 - S02 - NO2 - CO - PM10 - PM2.5 - SO2 - NO2 - CO - (mg/m3) | th_West_Side{North_Wes | outh_West | uth_West_Si
(ug/m3) (ug/m3) (ug/m3) (ug/m3) | (mg/m3) | (ug/m3) (ug/m3) (ug/m3) (ug/m3) | (mg/m3) | (ug/m3) (ug/m3) |(ug/m3)Raw | (ug/m3) Raw Raw PM10 - t_Side- _Side- de-PM2.5 -
Raw Raw Raw Raw Raw Raw Raw Raw Raw Raw Raw Raw (ug/m3)Raw | PM2.5 - PM10- |(ug/m3)Raw
PR R Lot o

1 2025-05-01 43.26 21.77 12.22 17.32 0.59 37.52 19.05 9.35 8.68 0.18 53 29.94 17.18 15.68 0.85 75.2 42.66 53.15 27.57
2 2025-05-02 43.87 26.81 13.17 17.36 0.57 40.39 16.68 8.96 9.74 0.19 50.58 26.5 16.68 16.46 0.86 74.83 42.36 51.8 26.49
3 2025-05-03 42.88 18.93 12.53 21.02 0.55 48.63 21.61 9.24 9.52 0.23 59.96 33.39 17.62 21.7 0.87 75.17 42.64 63.59 33.22
4 2025-05-04 41.47 18.09 12.26 25.53 0.56 50.82 22.96 9.16 12.29 0.25 61.42 34.8 19.4 21.78 0.87 75.05 42.54 72.57 38.35
> 2025-05-05 40.91 23.42 12.49 26.23 0.57 48.72 30.36 9.5 15.93 0.29 57.79 42.08 15.68 23.25 0.91 74.94 42.46 75.71 41.55
6 2025-05-06 39.15 23.04 13.23 18.99 0.58 45.9 25.26 9.24 11.7 0.28 57.06 36.27 17 18.49 0.93 75.01 42.51 67.15 36.23
7 2025-05-07 43.93 19.95 14.68 20.57 0.58 64.56 33 9.47 13.23 0.34 58.04 44.28 14.05 16.24 0.91 75.37 42.81 74.42 40.38
8 2025-05-08 46.79 21.72 13.67 20.44 0.63 63.85 36.31 9.42 12.76 0.24 60.07 42.09 16.66 18.51 0.97 75.19 42.66 75.78 41.6
9 2025-05-09 43.21 24.46 12.93 19.85 0.64 59.3 32.28 9.51 4.75 0.26 62.24 38.38 18.15 17.65 0.95 74.97 42.48 78.58 43.59
10 2025-05-10 50.75 27.07 12.79 19.56 0.68 42.27 2291 9.59 10.09 0.4 65.41 42.49 16.23 17.16 0.98 74.99 42.49 79.57 42.85
11 2025-05-11 50.84 27.01 12.81 18.69 0.74 78.21 37 9.53 11.79 0.33 70.67 46.01 18.71 20.82 1.01 74.63 42.19 86.07 47.23
12 2025-05-12 55.58 26.96 12.8 18.48 0.83 75.33 44.82 9.54 12.42 0.31 69.57 40.59 17.18 21.84 1.05 74.94 42.45 82.52 44.46
13 2025-05-13 56.58 28.23 13.07 18.28 0.85 71.64 48.57 9.55 11.45 0.33 64.8 39.57 17.37 21.64 1.08 74.27 41.89 82.81 44.03
14 2025-05-14 52.93 31.85 13.12 18.19 0.88 63.82 47.58 9.48 9.53 0.32 63.24 39.44 19.37 20.81 1.05 75 42.5 81.6 44.33
15 2025-05-15 49.6 27.27 13.03 18.75 0.91 79.16 42.18 9.22 8.95 0.27 71.46 39.45 20.58 17.36 1.03 75.26 42.72 84.93 45.84
16 2025-05-16 31.93 19.26 12.17 19.88 0.94 50.5 25 9.28 11.67 0.27 49.27 3391 17.12 19.81 1.01 74.95 42.46 67.08 35.25
17 2025-05-17 32.83 21.59 13.12 NA 0.94 51.62 27.55 9.07 11.5 0.31 61.82 37.86 16.52 17.7 1.05 74.63 42.2 77.99 42.78
18 2025-05-18 25.59 17.03 13.51 NA 0.96 49.74 21.48 9.05 12.65 0.29 47.24 34.24 14.34 17.06 1.06 74.72 42.27 66.99 35.57
19 2025-05-19 16.71 12.64 12.42 3.14 0.92 19.26 9.17 8.47 14.2 0.24 19.13 19.39 11.86 16.53 0.98 75.08 42.56 43.65 21.1
20 2025-05-20 22.62 8.48 12.43 3.04 0.93 21.42 5.92 8.75 14.61 0.23 23.24 18.05 13.99 16.1 0.98 75.07 42.56 26.67 11.05
21 2025-05-21 20.65 115 12.58 2.72 0.97 37.8 14.85 8.64 12.51 0.27 40.69 24.72 14.63 17.44 1 75.04 42.53 27.38 11.36
22 2025-05-22 35.27 12.12 12.83 2.42 0.97 48.91 20.33 8.92 9.16 0.23 50.21 28.48 12.01 16.28 0.98 75 42.5 52.82 25.55
23 2025-05-23 54.47 18.53 13.05 2.56 1.03 66.43 31.32 8.94 12.2 0.3 72.23 39.81 14.74 18.94 1.02 74.93 42.44 74.15 39.37
24 2025-05-24 30.04 10.1 13.58 2.57 1.01 43.4 12.73 9.61 12.15 0.31 60.1 24.27 14.31 19.72 1.01 75.08 42.57 25.79 11.15
25 2025-05-25 25.54 11.27 13 2.64 0.99 45.31 113 9.06 11.9 0.27 35.63 21.87 12.62 21.45 1 74.7 42.25 24.79 9.57
26 2025-05-26 17.67 8.44 12.86 2.5 1.01 19.41 7.67 9.09 11.72 0.29 37.53 23.22 12.34 20.93 1.03 75 42.5 31.59 14.48
27 2025-05-27 22.37 8.01 12.79 2.74 1.03 29.82 13.89 8.84 10.47 0.3 41.01 26.51 12.29 18.12 1.04 75.13 42.61 42.26 20.89
28 2025-05-28 25.58 9.34 13.08 2.95 1.05 37.13 15.52 8.86 9.1 0.29 46.38 28.29 12.8 17.81 1.04 75.29 42.74 38.93 19.61
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29 2025-05-29 32.04 8.73 12.79 3.13 1.04 33.36 13.23 8.69 9.96 0.3 45.25 26.32 11.69 18.31 1.06 74.83 42.36 31.04 13.81
30 2025-05-30 24.92 9.88 12.75 2.31 1.05 46.77 16.48 9.09 8.49 0.31 54.79 28.48 11.95 17.24 1.07 74.59 42.16 47.62 23.87
31 2025-05-31 49.75 16.4 12.8 2.34 1.06 63.95 24.75 9.29 10.68 0.3 72.35 38.52 13.12 19.46 1.11 75.13 42.61 74.81 38.03
32
Prescribed
Standards 0-100 0-60 0- 0- 0- 0-100 0-60 0- 0- 0- 0-100 0-60 0- 0- 0- 0-100 0-60 0-100 0-60
33 Geometric
Mean 37.73 18.38 12.92 12.21 0.84 49.51 24.25 9.17 11.15 0.28 54.26 33.2 15.43 18.78 0.99 74.97 42.47 60.12 31.33
34 Median 40.91 18.93 12.83 17.36 0.92 48.72 22.91 9.22 11.67 0.29 57.79 34.24 15.68 18.31 1.01 75 42.5 67.08 35.57
35
Data
Availablity % 100 100 100 93.55 100 100 100 100 100 100 100 100 100 100 100 100 100 100 100
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Online Pollution Monitoring Portal

Site Name: Adani Krishnapatnam Port Comapany Ltd

From Date: 2025/05/01 To Date: 2025/05/31

Report Name: Custom Report

Report Created by KPCL on 2025-06-16 09:43:28

SI No. Time CAAQMS_1{CAAQMS_1{CAAQMS_1{CAAQMS_1{CAAQMS_1{CAAQMS_2{CAAQMS_2{CAAQMS_2{CAAQMS_2{CAAQMS_2{CAAQMS_3{CAAQMS_3{ CAAQMS_3- | CAAQMS_3- | CAAQMS_3- [CAAQMS_Nor| CAAQMS_ |CAAQMS_S| CAAQMS_So
PM10 - PM2.5 - SO2 - NO2 - CO - PM10 - PM2.5 - S02 - NO2 - CO - PM10 - PM2.5 - SO2 - NO2 - CO - (mg/m3) | th_West_Side{North_Wes | outh_West | uth_West_Si
(ug/m3) (ug/m3) (ug/m3) (ug/m3) | (mg/m3) | (ug/m3) (ug/m3) (ug/m3) (ug/m3) | (mg/m3) | (ug/m3) (ug/m3) |(ug/m3)Raw | (ug/m3) Raw Raw PM10 - t_Side- _Side- de-PM2.5 -
Raw Raw Raw Raw Raw Raw Raw Raw Raw Raw Raw Raw (ug/m3)Raw | PM2.5 - PM10- |(ug/m3)Raw
PR R Lot o

1 2025-05-01 43.26 21.77 12.22 17.32 0.59 37.52 19.05 9.35 8.68 0.18 53 29.94 17.18 15.68 0.85 75.2 42.66 53.15 27.57
2 2025-05-02 43.87 26.81 13.17 17.36 0.57 40.39 16.68 8.96 9.74 0.19 50.58 26.5 16.68 16.46 0.86 74.83 42.36 51.8 26.49
3 2025-05-03 42.88 18.93 12.53 21.02 0.55 48.63 21.61 9.24 9.52 0.23 59.96 33.39 17.62 21.7 0.87 75.17 42.64 63.59 33.22
4 2025-05-04 41.47 18.09 12.26 25.53 0.56 50.82 22.96 9.16 12.29 0.25 61.42 34.8 19.4 21.78 0.87 75.05 42.54 72.57 38.35
> 2025-05-05 40.91 23.42 12.49 26.23 0.57 48.72 30.36 9.5 15.93 0.29 57.79 42.08 15.68 23.25 0.91 74.94 42.46 75.71 41.55
6 2025-05-06 39.15 23.04 13.23 18.99 0.58 45.9 25.26 9.24 11.7 0.28 57.06 36.27 17 18.49 0.93 75.01 42.51 67.15 36.23
7 2025-05-07 43.93 19.95 14.68 20.57 0.58 64.56 33 9.47 13.23 0.34 58.04 44.28 14.05 16.24 0.91 75.37 42.81 74.42 40.38
8 2025-05-08 46.79 21.72 13.67 20.44 0.63 63.85 36.31 9.42 12.76 0.24 60.07 42.09 16.66 18.51 0.97 75.19 42.66 75.78 41.6
9 2025-05-09 43.21 24.46 12.93 19.85 0.64 59.3 32.28 9.51 4.75 0.26 62.24 38.38 18.15 17.65 0.95 74.97 42.48 78.58 43.59
10 2025-05-10 50.75 27.07 12.79 19.56 0.68 42.27 2291 9.59 10.09 0.4 65.41 42.49 16.23 17.16 0.98 74.99 42.49 79.57 42.85
11 2025-05-11 50.84 27.01 12.81 18.69 0.74 78.21 37 9.53 11.79 0.33 70.67 46.01 18.71 20.82 1.01 74.63 42.19 86.07 47.23
12 2025-05-12 55.58 26.96 12.8 18.48 0.83 75.33 44.82 9.54 12.42 0.31 69.57 40.59 17.18 21.84 1.05 74.94 42.45 82.52 44.46
13 2025-05-13 56.58 28.23 13.07 18.28 0.85 71.64 48.57 9.55 11.45 0.33 64.8 39.57 17.37 21.64 1.08 74.27 41.89 82.81 44.03
14 2025-05-14 52.93 31.85 13.12 18.19 0.88 63.82 47.58 9.48 9.53 0.32 63.24 39.44 19.37 20.81 1.05 75 42.5 81.6 44.33
15 2025-05-15 49.6 27.27 13.03 18.75 0.91 79.16 42.18 9.22 8.95 0.27 71.46 39.45 20.58 17.36 1.03 75.26 42.72 84.93 45.84
16 2025-05-16 31.93 19.26 12.17 19.88 0.94 50.5 25 9.28 11.67 0.27 49.27 3391 17.12 19.81 1.01 74.95 42.46 67.08 35.25
17 2025-05-17 32.83 21.59 13.12 NA 0.94 51.62 27.55 9.07 11.5 0.31 61.82 37.86 16.52 17.7 1.05 74.63 42.2 77.99 42.78
18 2025-05-18 25.59 17.03 13.51 NA 0.96 49.74 21.48 9.05 12.65 0.29 47.24 34.24 14.34 17.06 1.06 74.72 42.27 66.99 35.57
19 2025-05-19 16.71 12.64 12.42 3.14 0.92 19.26 9.17 8.47 14.2 0.24 19.13 19.39 11.86 16.53 0.98 75.08 42.56 43.65 21.1
20 2025-05-20 22.62 8.48 12.43 3.04 0.93 21.42 5.92 8.75 14.61 0.23 23.24 18.05 13.99 16.1 0.98 75.07 42.56 26.67 11.05
21 2025-05-21 20.65 115 12.58 2.72 0.97 37.8 14.85 8.64 12.51 0.27 40.69 24.72 14.63 17.44 1 75.04 42.53 27.38 11.36
22 2025-05-22 35.27 12.12 12.83 2.42 0.97 48.91 20.33 8.92 9.16 0.23 50.21 28.48 12.01 16.28 0.98 75 42.5 52.82 25.55
23 2025-05-23 54.47 18.53 13.05 2.56 1.03 66.43 31.32 8.94 12.2 0.3 72.23 39.81 14.74 18.94 1.02 74.93 42.44 74.15 39.37
24 2025-05-24 30.04 10.1 13.58 2.57 1.01 43.4 12.73 9.61 12.15 0.31 60.1 24.27 14.31 19.72 1.01 75.08 42.57 25.79 11.15
25 2025-05-25 25.54 11.27 13 2.64 0.99 45.31 113 9.06 11.9 0.27 35.63 21.87 12.62 21.45 1 74.7 42.25 24.79 9.57
26 2025-05-26 17.67 8.44 12.86 2.5 1.01 19.41 7.67 9.09 11.72 0.29 37.53 23.22 12.34 20.93 1.03 75 42.5 31.59 14.48
27 2025-05-27 22.37 8.01 12.79 2.74 1.03 29.82 13.89 8.84 10.47 0.3 41.01 26.51 12.29 18.12 1.04 75.13 42.61 42.26 20.89
28 2025-05-28 25.58 9.34 13.08 2.95 1.05 37.13 15.52 8.86 9.1 0.29 46.38 28.29 12.8 17.81 1.04 75.29 42.74 38.93 19.61
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29 2025-05-29 32.04 8.73 12.79 3.13 1.04 33.36 13.23 8.69 9.96 0.3 45.25 26.32 11.69 18.31 1.06 74.83 42.36 31.04 13.81
30 2025-05-30 24.92 9.88 12.75 2.31 1.05 46.77 16.48 9.09 8.49 0.31 54.79 28.48 11.95 17.24 1.07 74.59 42.16 47.62 23.87
31 2025-05-31 49.75 16.4 12.8 2.34 1.06 63.95 24.75 9.29 10.68 0.3 72.35 38.52 13.12 19.46 1.11 75.13 42.61 74.81 38.03
32
Prescribed
Standards 0-100 0-60 0- 0- 0- 0-100 0-60 0- 0- 0- 0-100 0-60 0- 0- 0- 0-100 0-60 0-100 0-60
33 Geometric
Mean 37.73 18.38 12.92 12.21 0.84 49.51 24.25 9.17 11.15 0.28 54.26 33.2 15.43 18.78 0.99 74.97 42.47 60.12 31.33
34 Median 40.91 18.93 12.83 17.36 0.92 48.72 22.91 9.22 11.67 0.29 57.79 34.24 15.68 18.31 1.01 75 42.5 67.08 35.57
35
Data
Availablity % 100 100 100 93.55 100 100 100 100 100 100 100 100 100 100 100 100 100 100 100
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Online Pollution Monitoring Portal

Site Name: Adani Krishnapatnam Port Comapany Ltd

From Date: 2025/06/01 To Date: 2025/06/30

Report Name: Custom Report

Report Created by KPCL on 2025-07-01 09:39:51

Sl No. Time |CAAQMS_1-|CAAQMS_1-|cAAQMS_1-|cAAQMS_1-|cAAQMS_1-|cAAQMS_2-|cAAQMS_2- | caaams_2-|caaams_2-|caaqms_2-|caaams_3-[caaams_3-|caaams_3-|caaams_3-|caaQMs_3-| caAaaMs_4 | caaams_a | caaams_a [ caaams_a | caaams_a | caaams_a | caaqms_s | caaams_s | caaams_s | caaams_s | caaams_s
PM10 - PM2.5 - SO2 - NO2 - Cco- PM10 - PM2.5 - SO2 - NO2 - Cco- PM10 - PM2.5 - SO2 - NO2 - Cco- North side | North side | North side | North side | North side | North side | South side | South side | South side | South side | South side
(ug/m3) (ug/m3) (ug/m3) (ug/m3) (mg/m3) (ug/m3) (ug/m3) (ug/m3) (ug/m3) (mg/m3) (ug/m3) (ug/m3) (ug/m3) (ug/m3) (mg/m3) | of the Port- | of the Port- | of the Port- | of the Port- | of the Port- | of the Port- | of the Port- | of the Port- | of the Port- | of the Port- | of the Port-
Raw Raw Raw Raw Raw Raw Raw Raw Raw Raw Raw Raw Raw Raw Raw PM10 - PM2.5 - SO2 - Cco - NO2 - NOXx - PM10 - PM2.5 - SO2 - Cco - NO2 -
(ug/m3) (ug/m3) (ug/m3) | (mg/m3) | (ug/m3) (ug/m3) (ug/m3) (ug/m3) (ug/m3) | (mg/m3) | (ug/m3)
Raw Raw Raw Raw Raw Raw Raw Raw Raw Raw Raw
1 2025-06-01 40.36 16.35 12.88 2.18 1.08 62.35 22.71 9.05 11.09 0.34 65.68 38.73 14.26 18.05 1.12
2 2025-06-02 38.14 13.26 13.35 2.53 1.09 51.23 19.68 9.2 8.49 0.33 54.02 31.7 12.58 15.94 1.08
3 2025-06-03 38.99 12.94 12.99 2.72 1.09 48.35 17.82 9.02 10.29 0.34 51.01 31.84 11.86 20.04 1.13
4 2025-06-04 47.85 14.34 13.03 2.75 1.08 56.33 21.75 9.38 9.83 0.35 64.56 33.93 14.25 17.97 1.11
5 2025-06-05 54.1 21.93 13.53 3.7 1.16 77.36 30.33 9.11 9.37 0.37 78.35 42.98 15.77 16.78 1.12
6 2025-06-06 NA NA NA NA NA 56.07 36.24 9.28 9.59 0.42 56.57 NA 16.88 20.34 1.17
7 2025-06-07 51.59 22.34 13.21 2.48 1.13 73.92 30.34 9.37 9.09 0.42 81.19 41.09 15.1 17.46 1.16
8 2025-06-08 | 49.66 18.37 13.41 2.92 1.18 NA NA NA NA NA 69.65 35.96 14.85 17.55 1.19 New CAAQMS_4 North side of the Port & CAAQMS 5 South side stations connected to
9 2025-06-09 34.18 13.32 13.1 3.6 1.16 NA NA NA NA NA 61.93 35.1 14.59 18.9 1.21 -
10 2025-06-10 | 37.72 11.91 13.08 454 12 NA NA NA NA NA 65.2 3558 14.89 18.13 1.24 APPCB server on 19.06.2025
11 2025-06-11 69.2 26.42 12.96 2.61 1.14 NA NA NA NA NA 70.23 41.14 14.67 16.87 1.25
12 2025-06-12 32.95 15.37 13.01 2.3 1.15 38.92 21.05 9.73 6.94 0.45 55.64 36.09 13.94 16.04 1.27
13 2025-06-13 30.43 14.19 12.89 2.76 1.14 32.32 12.62 9.39 9.75 0.46 44.45 26.19 14.68 17.14 1.26
14 2025-06-14 24.06 13.17 12.95 3.26 1.13 25.1 11.4 8.96 13.31 0.45 38.29 26.49 14.44 16.53 1.26
15 2025-06-15 20.95 7.57 13.2 2.34 1.11 34.68 12.68 9.11 14.7 0.43 42.79 24.59 14.51 18.16 1.24
16 2025-06-16 34.25 12.73 13.05 2.87 1.11 55.17 13.82 9.44 13.98 0.43 50.62 24.55 13.79 19.06 1.25
17 2025-06-17 36.95 13.19 13.13 3.44 1.07 52.36 16.38 9.39 10.7 0.46 49.55 30.11 14.15 17.34 1.3
18 2025-06-18 43.17 14.87 13.28 3.69 1.08 41.52 16.47 9.38 7.8 0.45 53.25 29.97 14.36 14.22 1.34 NA NA NA NA NA NA 46.06 46.12 22.79 0 5.72
19 2025-06-19 47.17 15.46 13.43 3.74 1.17 65.43 23.71 9.37 10.66 0.5 63.24 37.48 14.64 15.66 1.36 59.37 17.67 20.89 0.53 6.75 12.1 55.7 28.8 25.27 0 5.7
20 2025-06-20 39.05 12.82 13.14 3.72 1.15 53.36 21.94 9.38 9.83 0.49 48.09 33.98 14.56 13.13 1.33 65.42 16.06 25.72 0.58 8.37 15.34 54.12 25.62 24.67 0 5.48
21 2025-06-21 30.5 13.62 12.99 3.84 1.11 40.35 15.18 9.35 11.57 0.49 NA 31.03 14.83 17.07 1.32 54.51 14.94 25.36 0.58 11.24 18.23 38.12 14.35 21.38 0.37 49
22 2025-06-22 33.54 13.09 12.94 3.87 1.11 47.86 15.91 9.12 10.96 0.5 NA 30.23 14.73 13.95 1.29 66.34 13.37 259 0.62 9.19 17.53 49.92 19.3 23.56 0.73 5.17
23 2025-06-23 22.91 9.4 13.22 3.91 1.12 40.47 13.69 9.34 12.13 0.48 NA 29.96 14.02 12.92 1.25 63.93 15.19 27.68 0.74 15.85 26.82 29.26 11.55 19.8 0.74 4.84
24 2025-06-24 29.64 8.8 13.16 4.32 1.15 40.71 15.5 9.23 10.87 0.48 NA 29.45 14.27 14.01 1.28 55.4 15.35 26.34 0.68 16.95 27.91 40.17 15.46 23.87 0.74 5.04
25 2025-06-25 35.16 10.84 13.08 4.26 1.13 47.12 16.02 9.19 10.4 0.5 56.68 30.44 14.37 10.71 1.49 54.75 20.21 26.78 0.73 16.44 27.04 41.73 16.33 19.39 0.78 4.24
26 2025-06-26 53.42 12.05 13.16 3.98 1.15 65.09 21.85 9.32 13.29 0.56 60.4 36.69 14.75 6.61 2.29 61.17 19.36 25.83 0.82 14.13 25.08 61.07 22.8 23.48 0.81 5.2
27 2025-06-27 45.8 13.44 13.45 2.88 1.1 63.7 20.86 9.3 10.92 0.53 57.35 31.85 14.72 5.42 2.36 70.25 13.63 16.76 0.68 5.07 10.93 59.18 20.74 18.02 0.81 4.41
28 2025-06-28 43.23 13.67 13.09 2.92 1.1 53.08 19.43 9.28 11.65 0.54 55.35 31.48 14.42 5.03 2.53 66.59 16.16 22.39 0.76 9.21 16.6 56.84 23.34 22.51 0.79 5.08
29 2025-06-29 39.14 13.38 13.2 2.46 1.11 61.91 19.52 9.33 8.74 0.54 66.93 31.12 14.45 491 2.61 57.6 15.38 21.7 0.77 9.94 16.84 57.15 17.72 15.98 0.82 3.87
30 2025-06-30 28.33 12.6 12.97 1.77 1.15 51.52 15.8 9.32 7.82 0.54 51.16 28.95 14.61 3.22 2.47 65.34 11.4 21.48 0.77 6.04 11.84 49.04 16.48 19.19 0.81 4.48
31 Prescribed
Standards 0-100 0-60 0- 0- 0- 0-100 0-60 0- 0- 0- 0-100 0-60 0- 0- 0- 0-100 0-60 0-80 0-4 0-80 0-80 0-100 0-60 0-80 0-4 0-80
32 Geometric
Mean 39.05 14.19 13.13 3.18 1.13 51.4 19.33 9.28 10.53 0.46 58.16 32.71 14.46 14.64 1.44 61.72 15.73 23.9 0.69 10.76 18.86 49.1 21.43 21.53 0.57 4.93
33 Median 38.14 13.32 13.1 2.92 1.13 51.94 18.62 9.32 10.53 0.46 56.62 31.7 14.54 16.66 1.26 62.55 15.36 25.54 0.7 9.57 17.19 49.92 19.3 22.51 0.74 5.04
34
Data
Availablity % 96.67 96.67 96.67 96.67 96.67 86.67 86.67 86.67 86.67 86.67 86.67 96.67 100 100 100 40 40 40 40 40 40 43.33 43.33 43.33 43.33 43.33
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Item No. 17 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1313/2024
V Srikanth Applicant
Versus

State of Andhra Pradesh & Ors, Respondent(s)

Date of hearing: 29.05.2025

CORAM: HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicani: MNone appeared

Respondenta: Ms. Soni Singh, Adv. for CPCB
Mr. TVE Raghavendra Srevas, Mr. Siddhanth Vasudey & Mr, Brahma
Prakash Soni, Advs, for APPCB

ORDER

1. In this Original Application (OA), the Applicant has raised an issue
of non-compliance of the norms by Adani Krishnapatnam Port Limited in
District Nallore, The Tribunal by order dated 19.12.2024 had appointed
the joint Committee which has submitted the report dated 25.02.2025
disclosing the status which was found in respect of the observations
contained in the order dated 19.12.2024 is as under:-

“q. Observations of Joint Committee w.r.t to issues raised in the

Hon’ble NGT order dated 19.12.2024 are tabulated below:-

Issues Field observation of the Joint
Committee

The activities relate to import, [« M/s AKPL has the
storage and transportation of infrastructure to handle coal,

coal in dry and windy which is a major cargo. They
conditions inevitably resulting have provided mechanical
in dust drifting into unloading facilities, conveyor
surrounding villages helts, mobile hoppers,
CONVEVor belts,
stackers/reclaimers, etc.

Transverse points are
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provided with a  mist
sprinkling system to prevent
fugitive emissions.

s During inspection, unloading
and loading operation of coal
was in progress at Berth No.
NGO, N7, and N8, The operation
was [ully mechanized and no
fugitive CIMISSions were
observed.

= M/s. AKPL is storing the coal
in the designated coal stack
yvards. The coal heaps have
been formed up to a height of
10 meters and are kept wet by
sprinklers to prevent fugitive
EMmISSIons.

The spillages during course of
handling ie loading,
unloading, storage and
transportation of coal is falling
on the road and dumping yards
transformed in powder form
thereby fine dust emissions
generation, during wvehicle
movement form dust clouds
added with dry and windy
conditions resulting in dust
drifting into the rural area in
the vicinity of the said port and
also the area where the
vehicles move.

+ As per the APPCB directions
dated 14.12.2023, M/s AKPL
increased the dust
suppression measures, such
as extensive road sweeping by
deploying  additional road
sweeping  machines, and
increased the MDSS
operations. Port has truck tyre
washing facility in the north
and south side to ensure that
all outgoing cargo-carrying
truck tyres are properly
cleaned before leaving the port
premises.

= M/s. AKPL is in the process of
providing MDSS at South
Berth and South coal stacking
vards. The installation is in
progress and is expected to be
completed by 31.04.2025,

» M/s. AKPL has provided 12
truck mounted sprinklers, 3
Nos. of heavy duty atomized
sprayers, 2 Nos, heavy duty
sweeping machine and 8 Nos,
of tractor mounted hydraulic
broom sweeping machines,
The tractor-mounted sweeping
machines were not effective
and need to be replaced.

Inhalation of dust particles
causes health hazards to the
local people.

The committee checked the
health data of last 3 years and
interacted with the Doctor of

2
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Adani Chikitsalayam (Primary
Health Centre) situated at R&R
colonies, Muthukur, SPSR
Nellore District. He informed that
4 nos of respiratory cases were
recorded in the last 3 years.

The warious environmental | Non-compliances/violations  of
norms and conditions of|EC and CRZ clearances are as
environmental clearance and | below:

consent are being violated by
the Port management in|e PP is required to establish a
handling of the above material. well-equipped Environmental
Laboratory with standanrd
equipment and qualified
manpower for undertaking
in-house monitoring of
VArious environmental
parameters.

¢ PP needs to submit a detailed
water balance sheet along
with details of rainwater
harvested, vis-a-vis utilized.

s« PP needs to erect more
number of display boards
clearly marking mangrove
preservation/  conservation
areas with details of area and
plant details.

= PP needs to submit the latest
Shore Line Stability report
conducted by reputed
organizations like Natonal
Institute of Ocean Technology
(NIOT) as the submitted
reported was of 2018,

= PP needs to submit a plan for
the management of
temperature differences
between intake waters and
discharge waters and to share
the implementation status.,

« PP needs to install rooftop
solar panels and solar lights
in the port premises even
though PP is currently
sourcing the power from
renewable sources.

& PP needs to submit a detailed
marine biodiversity
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conservation and
management plan along with
budgetary allocation to the
Ministry.

« PP needs to improve
housekeeping in the coal
handling berth areas.

The port has taken steps to
comply with all the conditions
imposed in the Schedule-B of
CTO order dated 11.11.2022
except one condition that the unit

is not maintaining and
calibrating the CAAQM stations
properly  as  some  of the

parameters are showing negative
values.

For sprinkling of water the port
management is relying on
private water suppliers who are
extracting water illegally from
the ground water without any
permission from the
Competent Authorities

= M/s. AKPL is not drawing any
ground water. Currently, the
port is withdrawing 1000 KLD
of water from Muthukur
Reservoir and 4000 KLD of
water from Nakkalakalava
drain. The agreement copy is
enclosed as Annexure-6.

e The port is also purchasing
the water from outside
through tankers as a part of
CSE which is treated in RO
plant and supplied to nearby
villages,

Even after the lapse of over and
above 25 years, 33% green belt
was not formed as on date - the
existing plantation is less than
2% consisting of normal
species which are not suitable
for the particular climatic zone
presently existing at the Adani
Krishnapatnam Port

M/s. AKPL had developed total of
516.6 acres (9% of total land
area) greenbelt in  the port
premises,

Absence of wind shields,
plantation, overloading of
transport vehicles / wagons,
absence of tarpaulin,

sprinklers, remote controlled
AAD management monitored
stations are having its own
share in the high density of
pollution

= M/s. AKPL has provided the
wind shields of length 400 m
upto the height of 14 m along
the boundary of the port,
Further, 1.8 km from wind
shield Krishnapatnam village
is located. In between, a 600
m wide mangrove area and a
40 m greenbelt have been
developed. However, during
inspection, it was observed
that wind shields are
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damaged and need to be
replaced.

« M/s. AKPL has developed
516.6 acres of green belt in
the port premises. Recently,
the port has done plantation
in the North side near the
lighthouse and in the zone 3
and Zone 4 towards east
sides.

= M/s. AKPL has established
27 no. of truck tarpaulin
station to ensure that
outbound cargo trucks are
covered with tarpaulin and
tightened with rope to aveid
transit spillages till the truck
reaches the destination.

2. In respect of the status of air quality the shortcomings observed by
the joint Committee in the report are as under:-

. The various shortcomings observed by the Joint Committee during

Inspection are as follows:

i  Deposition of significant amount of coal dust on roads and
surrounding trees in the port premises.

i. Ineffective tractor-mounted sweeping machines.

iii. Damaged wind shields in the coal storage yard.

i, As per the earlier committee recommendation, additional
CAAQM stations are reguired to be installed fo lake swift
measures in case of increase in PM levels. M/s AKPL installed
2 new sensor based CAAQM stations which are not in line with
conventional CAAQM instruments.

v. Improper calibration and maintenance of the already existing 3
CAAQM stations.

vi, Poor housekeeping in the coal handling berth areas,

3. The joint Committed has made following recommendation in the

report:-
“11.0 Recommendations of the Joint Committee:

Based on the field observations made during foint committee visit,
following recommendations were suggested by the commitiee for
better control of fugitive emissions during loading & unloading
operations as well as transportation of goods from Berth to Storage
yard and storage yard to outside of the premises;

fil To expedite the installation of dust suppression system (MDSS)
al the south berth and South coal stacking yards.
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fii) To ensure safe loading of trucks to aveid spillages while
transporting from Berth to designated storage yard.

(i)  To ensure the completion of mechanization of Berth No 5 as per
the Committed ftimeline iLe., 31.04.2025. Extensive dust
suppression measures shall be taken by installing MDSS till
completion of mechanization.

fiy To establish Environmental Monitoring Laboratory in
compliance to EC condition and to ensure the submission of
detailed marine biodiversity conservation & management plan
and latest shore line stability report.

fus} To take steps lo provide adequate display boards marking
mangrove preserpaltion/ conservation.

fiil To provide proper adeguate sprinkler and wind shields
wherever damaged [due o Michaung cyclone in 2023} around
the coal handling area.

fritl  To replace the existing tractor mounted hydraulic broom
sweeping machine with heavy duty sweeping machines.

friti)  To replace the newly installed sensor based CAAQM monitoring
stations with Conventional CAAQM instruments.”

fix) To ensure proper operation and calibration of CAAQM stations
to generate authentic data on Ambient air quality of the area.

{x}  To ensure that water supplied through tankers by private
suppliers 15 from authorzed sources.

fxi] To comply with all the stipulated conditions of EC & CRZ
Clearance and o rectify the non-compliances.

fxii)  Toimprove the housekeeping in the coal handling berth areas.”

4, In view of the findings of the joint Committee, we implead the
following as Respondents in this OA:-

1. Central Pollution Control Board (CPCB),
Through its Member Secretary
Parivesh Bhawan, East Arjun Nagar,
Delhi-110032

2. Andhra Pradesh Pollution Control Board,
Through its Member Secretary
Paryavaran Bhawan, APIIC Colony Road,
Gurunanak Colony, Autonagar,
Vijaywada- 520007

3. Deputy Collector, Nellore
Achari street Collector's office,
0861-2324374, Fax:0861-2331626

4. Adani Krishnapatnam Port Limited,
Through its Chief Executive Officer
Post Bagh No. 1, Gopalapuram near Muthukur SPS
Nellore -524344

5. Ministry of Environment, Forest and Climate Change, Through its
Secretary
Indira Parvavaran Bhawan Jorbagh Road,
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New Delhi = 110 003

o The Registry is directed to serve the unrepresented Respondents.
The Respondents are granted six weeks' time to file the reply and objection

to the report of the joint Committee.

f. List on 08,10.2025

Prakash Shrivastava, CP

Dr. A, Senthil Vel, EM
May 29, 2045
Original Application No. 1313/2024
A
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